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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (I),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIII).

The terms "treaty" and "international agreement" have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
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*

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
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NOTE DU SECRtTARIAT
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No. 25809

SPAIN
and

URUGUAY

Supplementary Agreement on international technical co-
operation in the fields of social and labour affairs.
Signed at Montevideo on 19 February 1986

Authentic text: Spanish.

Registered by Spain on 24 March 1988.

ESPAGNE
et

URUGUAY

Accord complementaire relatif A la cooperation technique
internationale dans le domaine du travail et des affaires
sociales. Signe ' Montevideo le 19 f~vrier 1986

Textes authentiques : espagnol.

Enregistrie par l'Espagne le 24 mars 1988.
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[SPANISH TEXT-TEXTE ESPAGNOL]

ACUERDO COMPLEMENTARIO DE COOPERACI6N T1-CNICA INTER-
NACIONAL EN MATERIA SOCIO-LABORAL ENTRE LA REPUB-
LICA ORIENTAL DEL URUGUAY Y EL REINO DE ESPANA

La Reptiblica Oriental del Uruguay y el Reino de Espafia en el marco del Convenio
Bdsico de Cooperaci6n Social Hispano-Uruguayo firmado el 27 de abril de 1972, han
resuelto suscribir el presente Acuerdo Complementario en materia Socio Laboral, con
arreglo a las siguientes estipulaciones :

Articulo L El presente Acuerdo Complementario, tiene por objeto establecer un
marco en el que se desarrollen los programas y proyectos de cooperaci6n, asf como
determinar el Ambito de las competencias atribufdas a los organismos ejecutores.

Artculo If. Los Departamentos Ministeriales e Instituciones responsables y eje-
cutores del presente Acuerdo serdn :

a) Por parte del Gobierno uruguayo

-El Ministerio de Trabajo y Seguridad Social.

-La Universidad del Trabajo del Uruguay-UTU.

-El Laboratorio Tecnol6gico del Uruguay-LATU.

b) Por parte del Gobierno espafiol :

El Ministerio de Trabajo y Seguridad Social, a trav6s de la Oficina de Relaciones
Sociales Internacionales, que contari con el apoyo y la colaboraci6n de las Unidades del
mismo y de sus Organismos aut6nomos y tutelados cuyas competencias tengan relaci6n
con las actividades objeto de la cooperaci6n.

Articulo III. El Gobierno espafiol se obliga a

a) Enviar a ]a Reptiblica Oriental del Uruguay el equipo de Expertos que requiera ia
ejecuci6n de las actividades programadas de mutuo acuerdo entre las Partes, por un
perfodo mdximo de cincuenta meses/experto por afio.

b) Financiar las indemnizaciones econ6micas que por raz6n del servicio devenguen los
Expertos espahioles, durante su permanencia en la Misi6n, con arreglo a las disposici-
ones vigentes en cada momento sobre la materia, asumiendo igualmente el abono de
los pasajes a6reos para el desplazamiento desde su residencia habitual en Espafia
hasta el punto de destino y regreso.

c) Conceder y sufragar becas en Espafia hasta un mdximo de diez por afio, a los pro-
fesionales que actdien como hom6logos de los expertos espafioles y para el personal
directivo de los organismos implicados en los proyectos y actividades en curso, por
un perfodo mfximo de estancia en Espafia de tres meses y un mes respectivamente,
durante el cual estardn protegidos por un seguro de asistencia sanitaria por enfer-
medad y accidentes.

Las becas a que se refiere el pdrrafo anterior, serdn financiadas por el Gobierno de
Espafia con la dieta diaria equivalente a la establecida para los funcionarios espailoles
en territorio nacional vigente en cada momento, asf como el pasaje para su desplaza-
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miento a Espafia y retorno al punto de origen asf como viajes programados por el interior
de Espafia, facilitindoles igualmente los contactos, ensefianzas y materiales de trabajo e
informativos que en cada caso se consideren necesarios.

Artfculo IV. Las obligaciones financieras estipuladas en el Artfculo III serfn satis-
fechas con cargo a los cr~ditos que se autoricen anualmente para Cooperaci6n T6cnica,
en los presupuestos ordinarios del Ministerio de Trabajo y Seguridad Social espafiol.

Articulo V. Al frente de la Cooperaci6n socio-laboral espafiola, actuard como re-
sponsable un jefe de drea de'la misma, que serd nombrado al efecto con las funciones
que especfficamente se le encomienden y que en determinados casos, a juicio de la
Oficina de Relaciones Sociales Internacionales del Ministerio de Trabajo y Seguridad
Social de Espafia, asumird la ejecuci6n de determinados proyectos que puedan tener
relaci6n con su especialidad.

El personal de Cooperaci6n Thcnica Internacional actuard en el pais de destino, bajo
la direcci6n de la Embajada de Espafia y sus actividades serdn coordinadas por el Mi-
nisterio de Asuntos Exteriores.

Articulo VI. El Gobierno de la Repfiblica Oriental del Uruguay se obliga a

a) Otorgar las mdximas facilidades para el desarrollo y ejecuci6n de lo establecido en
el presente Acuerdo.

b) Facilitar los centros e instalaciones precisas para la realizaci6n de los proyectos, de
conformidad con las prioridades que se establezcan de mutuo acuerdo.

c) Exonerar de toda clase de impuestos, tasas y gravimenes aduaneros u otros, tanto
nacionales como provinciales, municipales o de cualquier otra fndole, a los materi-
ales, maquinaria y equipos, que con destino a la Misi6n de Cooperaci6n T6cnica
espafiola se adquieran en Espafia.

d) Otorgar a los Expertos espafioles destinados en su pafs, los privilegios, franquicias
e inmunidades de todo orden que el Gobierno de la Repdblica Oriental del Uruguay
concede a los funcionarios de organismos internacionales, extendi6ndoles la oportuna
documentaci6n, previa acreditaci6n por vfa diplomitica, con validez desde su incor-
poraci6n hasta su cese en ]a Misi6n.

e) Asignar a cada uno de los Expertos de las contrapartes nacionales el personal direc-
tivo, t6cnico-docente, de administraci6n y servicios que se requieran para el buen
funcionamiento del proyecto de cooperaci6n, los cuales deberdn trabajar en estrecho
contacto con sus hom6logos espafioles.

f) Poner a disposici6n de la Misi6n Espafiola las oficinas y equipamiento de personal
y material necesario para el normal funcionamiento tanto de los Jefes de Area como
de sus colaboradores.

g) Poner a disposici6n de los Expertos espafioles, los medios de locomoci6n necesarios
para los desplazamientos en cumplimiento de sus funciones. En el supuesto de que
deban viajar fuera de su sede habitual en el pais, el Gobierno de la Repfiblica Orien-
tal del Uruguay asumirA los gastos del traslado, alojamiento y manutenci6n
correspondientes.

h) Facilitar vivienda a los Expertos espafioles siempre que el perfodo de misi6n exceda
de tres meses, o en su defecto una compensaci6n econ6mica mensual en moneda
nacional equivalente a 120 d6lares USA revisable anualmente en funci6n de las
variantes autorizadas o que de hecho se produzcan en el precio de los alquileres en
el pais.

Vol. 1499. 1-25809
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Arttculo VII. Con el fin de garantizar el efectivo cumplimiento del presente
Acuerdo las Partes convienen en establecer una Comisi6n de Seguimiento y Evaluaci6n
del mismo, integrada por representantes del Ministerio de Trabajo y Seguridad Social de
Espafia, el Agregado Laboral acreditado en Buenos Aires, el Jefe de Area de la Co-
operaci6n T6cnica Espafiola, un representante de la Direcci6n General de Cooperaci6n
T6cnica Internacional del Ministerio de Asuntos Exteriores, que podri delegar en la
Embajada de Espahia, asf como un representante de cada una de las Instituciones uru-
guayas responsables de ]a ejecuci6n del Acuerdo.

Articulo VIII. Serin funciones de la Comisi6n a que se refiere el Artfculo anterior,
las siguientes :

1' . Informar al final de cada semestre natural a la Comisi6n Mixta Hispano-uruguaya

establecida en el Convenio Bisico de Cooperaci6n Social firmado el 27 de abril de
1972, que sefialari las lIfneas generales de actuaci6n y a la Direcci6n General de
Cooperaci6n T6cnica Internacional sobre los objetivos alcanzados y los que se pro-
ponen para el siguiente.

2'. Proponer a la Oficina de Relaciones Sociales Internacionales del Ministerio de Tra-
bajo y Seguridad Social de Espafia, ]a programaci6n anual de actividades, dentro
de los mdximos establecidos en el Artfculo III, asf como el calendario para su
ejecuci6n.

30 . Supervisar el desarrollo del presente Acuerdo Complementario.

40. Sugerir ]a adopci6n de medidas conducentes a conseguir el miximo aprovechamiento

y eficacia de la mutua cooperaci6n.

50 . Evaluar con una periodicidad trimestral las misiones cumplidas, informando de los

resultados a los organismos del Acuerdo, asi como a la Embajada de Espafia.

60. Recibir las sugerencias formuladas por los organismos ejecutores, destinadas a cor-
regir desviaciones o a proponer modificaciones de los programas en ejecuci6n, de-
biendo informar de las medidas adoptadas y recabar el acuerdo de la Oficina
mencionada en el numeral 2' de este artfculo.

70 . Actuari como Presidente de la Comisi6n el representante del Ministerio de Trabajo

de ambos paises alternativamente o persona en quien delegue, actuando como Se-
cretario el Jefe de Area.

Articulo IX. El presente Acuerdo se aplicari provisionalmente a partir del 10 de
enero de 1986 y entrari en vigor definitivamente el dia en que ambas partes se hayan
notificado por via diplomdtica el cumplimiento de sus respectivos requisitos constitu-
cionales. Podri sen denunciado por cualquiera de las Partes, en cuyo caso finalizari su
vigencia seis meses despu6s de la fecha de denuncia no afectando 6sta a la ejecuci6n
de los proyectos o actividades en curso, salvo quese convenga expresamente lo
contrario.

Vol 1499. 1-2581-)
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De comfin acuerdo ambas Partes firman ad referendum el presente Acuerdo Corn-
plernentario en Montevideo, el dfa 19 de febrero de 1986, en dos ejemplares originales,
haciendo fe igualmente ambos textos.

Por el Gobierno
de ]a Rep6blica Oriental del Uruguay

[Signed-Signi]
ENRIQUE IGLESIAS

Ministro de Relaciones Exteriores

Por el Reino
de Espafia:

[Signed-Signi]
FELIX GUILLERMO FERNANDEZ-SHAW

BALDASANO

Embajador de Espafia en Montevideo

Vol. 1499. 1-25809
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[TRANSLATION-TRADUCTION]

SUPPLEMENTARY AGREEMENT' ON INTERNATIONAL TECHNICAL
CO-OPERATION IN THE FIELDS OF SOCIAL AND LABOUR AF-
FAIRS BETWEEN THE EASTERN REPUBLIC OF URUGUAY AND
THE KINGDOM OF SPAIN

The Eastern Republic of Uruguay and the Kingdom of Spain, in the framework of
the Basic Convention on social co-operation between Spain and Uruguay, signed on
27 April 1972,2 have decided to conclude this Supplementary Agreement in the fields of
social and labour affairs as follows:

Article . The purpose of this Supplementary Agreement is to establish a frame-
work in which the co-operation programmes and projects shall be carried out and to
specify the areas of competence of the executing agencies.

Article 11. The ministerial departments and institutions which shall be responsible
for and shall execute this Agreement shall be:

(a) For the Uruguayan Government:

-The Ministry of Labour and Social Security.

-La Universidad del Trabajo del Uruguay-UTU.

-El Laboratorio Tecnol6gico del Uruguay-LATU.

(b) For the Spanish Government:

The Ministry of Labour and Social Security, through the Office of International
Social Relations, which shall have the support and collaboration of the Ministry's divi-
sions and the autonomous agencies under its supervision whose areas of competence
relate to the co-operation activities.

Article Ill. The Spanish Government undertakes to:

(a) Send to the Eastern Republic of Uruguay a team of experts required for the execution
of the activities determined by mutual agreement between the Parties, for a maximum
period of 50 expert/months for one year.

(b) Provide the remuneration due to the Spanish experts for their services during the
period of the mission, in accordance with the relevant provisions in force at the time,
and assume also the costs of air travel between their usual place of residence in Spain
and the destination point (outward and return journeys).

(c) Grant and defray the costs of fellowships in Spain, up to a maximum of ten (10) per
year, for professionals who are acting as counterparts of the Spanish experts and for
the administrative personnel of the agencies involved in the ongoing projects and

Came into force provisionally on I January 1986. and definitively on 22 October 1987, the date of the last of the
notifications (effected on 9 July and 22 October 1987) by which the Parties informed each other of the completion of their
respective constitutional requirements, in accordance with article IX.

' United Nations, Treatry Series, vol. 1144, p. 101.
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activities, for a maximum stay in Spain of three months and one month respectively,
during which they shall be protected by health insurance for illness and accidents.

The Government of Spain shall provide the fellowship holders referred to in the
preceding paragraph with a daily subsistence allowance equivalent to that in effect at the
time for Spanish civil servants in national territory, pay the costs of their travel between
the point of origin and Spain (outward and return journeys) and of organized trips inside
Spain, and also provide them with the contracts, instruction and work and information
materials which are required in each case.

Article IV. The financial obligations stipulated in article III shall be fulfilled by
using the appropriations authorized annually for technical co-operation in the regular
budget of the Spanish Ministry of Labour and Social Security.

Article V. A social and labour co-operation area chief, appointed for that purpose,
shall be in charge of the Spanish social and labour co-operation, and shall assume the
functions specifically entrusted to him and, in specific cases, on the advice of the Office
of International Social Relations of the Ministry of Labour and Social Security of Spain,
shall be responsible for the execution of specific projects which may fall within his
special area of competence.

The international technical co-operation personnel shall operate in the country of
destination under the control of the Spanish Embassy, and their activities shall be co-
ordinated by the Ministry of Foreign Affairs.

Article VI. The Government of the Eastern Republic of Uruguay undertakes to:

(a) Accord every facility for the development and implementation of the provisions of
this Agreement.

(b) Provide the centres and facilities necessary for the realization of the projects, in
conformity with priorities established by mutual agreement.

(c) Exempt from all kinds of taxes, charges and customs or any other form of duty,
whether national, provincial, municipal or of any other kind, the materials, machinery
and equipment acquired in Spain and intended for the Spanish technical co-operation
mission.

(d) Grant the Spanish experts sent to its country all the privileges, exemptions and im-
munities which the Government of the Eastern Republic of Uruguay grants to em-
ployees of international organizations and provide them with the appropriate
documents, upon accreditation through the diplomatic channel, which shall be valid
throughout the experts' service with the mission.

(e) Assign to each of the experts the national counterparts and the management, technical
instruction, administrative and service staff required for the proper implementation
of the co-operation project, who shall work closely with their Spanish counterparts.

(f) Make available to the Spanish mission the office space and the necessary personnel
and materials for the regular operations of both the area chiefs and their colleagues.

(g) Provide the Spanish experts with the necessary means of transport for any travel in
connection with their duties. In the event that they are required to travel away from
their usual headquarters in the country, the Government of the Eastern Republic of
Uruguay shall bear the corresponding costs of travel, accommodation and sub-
sistence.
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(h) Provide living accommodations for the Spanish experts, provided that the duration
of the mission exceeds three months, or otherwise provide a monthly allowance in
the national currency equivalent to $US 120. This allowance may be revised annually
on the basis of the authorized or actual fluctuations in rental prices in the country.

Article VIL In order to ensure the effective implementation of this Agreement, the
Parties agree to establish a Follow-up and Evaluation Committee composed of represen-
tatives of the Ministry of Labour and Social Security of Spain, the official labour attach6
in Buenos Aires, the Spanish technical co-operation area chief, a representative of the
Office of International Technical Co-operation of the Ministry of Foreign Affairs, who
may delegate powers to the Spanish Embassy, and a representative of each of the insti-
tutions responsible for the execution of the Agreement.

Article VIII. The Committee referred to in the previous article shall have the fol-
lowing functions:

1. To report at the end of each six-month period to the Spanish-Uruguayan Joint Com-
mission established in the Basic Convention on social co-operation signed on 27 April
1972, which shall indicate the general guidelines for action, and to the Office of
International Technical Co-operation on the objectives attained and those proposed
for the following six-month period.

2. To propose to the Office of International Social Relations of the Ministry of Labour
and Social Security of Spain the annual programme of activities, within the parameters
established in article III, and the schedule for the execution of the programme.

3. To supervise the implementation of this Supplementary Agreement.

4. To suggest measures leading to the best possible use and the maximum effectiveness
of the mutual co-operation.

5. To evaluate on a quarterly basis the missions undertaken, communicating the results
to the agencies of the Agreement and to the Spanish Embassy.

6. To receive suggestions from the executing agencies with a view to correcting devia-
tions or proposing changes in the programmes under way, and to communicate the
measures adopted and obtain the approval of the Office referred to in paragraph 2 of
this article.

7. The representative of the Ministry of Labour of each country, or an individual ap-
pointed by him, shall act alternately as Chairman of the Committee; the area chief
shall act as Secretary.

Article IX. This Agreement shall apply provisionally from 1 January 1986 and
shall enter into force definitively on the date on which the two Parties notify each other,
through the diplomatic channel, that their respective constitutional requirements have
been fulfilled. It may be denounced by either of the Parties, in which case it shall cease
to have effect six months after the date of denunciation, which shall not affect ongoing
programmes and projects, except as otherwise agreed.
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By mutual agreement, both Parties have signed this Supplementary Agreement, ad
referendum, at Montevideo, on 19 February 1986, in two original copies, both texts being
equally authentic.

For the Government
of the Eastern Republic of Uruguay:

[Signed]
ENRIQUE IGLESIAS

Minister for Foreign Affairs

For the Kingdom
of Spain:

[Signed]
FELIX GUILLERMO FERNANDEZ-SHAW

BALDASANO

Ambassador of Spain at Montevideo
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[TRADUCTION-TRANSLATION]

ACCORD COMPLEMENTAIRE' RELATIF A LA COOPERATION TECH-
NIQUE INTERNATIONALE DANS LE DOMAINE DU TRAVAIL ET
DES AFFAIRES SOCIALES ENTRE LA REPUBLIQUE ORIENTALE
DE L'URUGUAY ET LE ROYAUME D'ESPAGNE

La R6publique orientale de l'Uruguay et le Royaume d'Espagne, tenant compte de
]a Convention de base de coop6ration sociale hispano-uruguayenne sign6e le 27 avril
1972,2 ont d6cid6 de conclure le present Accord compl6mentaire dans le domaine du
travail et des affaires sociales, et sont convenus des dispositions suivantes :

Article I. Le pr6sent Accord compl6mentaire a pour objet de d6finir un cadre au
sein duquel sont mis en oeuvre les programmes et projets de coop6ration, ainsi que de
d6terminer les compdtences d6volues aux organismes d'ex6cution.

Article IL Les minist~res et organismes charg6s d'appliquer le present Accord sont:

a) Pour le Gouvernement uruguayen :
- Le Minist~re du travail et de la s6curit6 sociale.

- L'Universit6 du travail de l'Uruguay - UTU.

- Le Laboratoire technologique de l'Uruguay - LATU.
b) Pour le Gouvernement espagnol :
Le Ministare du travail et de ia s6curit6 sociale, par l'interm6diaire du Bureau des

relations sociales internationales, qui b6n~ficiera de l'appui et de la collaboration des
unit6s du Ministre et de ses organes autonomes et rattach6s, ayant comp6tence pour les
activit~s faisant l'objet de la cooperation.

Article IX. Le Gouvernement espagnol s'engage

a) A envoyer en R6publique orientale de l'Uruguay l'6quipe d'experts que n6cessite la
r6alisation des activit6s programm6es d'un commun accord entre les Parties, durant
une p6riode repr6sentant cinquante (50) mois-homme par an au maximum.

b) A prendre A sa charge les indemnit6s professionnelles vers6es aux experts espagnols,
pendant la dur6e de leur mission, conform6ment aux dispositions applicables en la
mati~re, et A assurer en outre le paiement des voyages a6riens des experts entre leur
r6sidence habituelle en Espagne et leur lieu de destination, h l'aller et au retour.

c) A octroyer et A financerjusqu'A dix (10) bourses au maximum par an, pour les cadres
qui seront les homologues des experts espagnols et pour le personnel de direction
des organismes participant aux projets et activit6s en cours pour une p6riode maxi-
male de s6jour en Espagne de trois et d'un mois respectivement, pendant laquelle ils
seront couverts par une assurance d'assistance sanitaire couvrant la maladie et les
accidents.

Les bourses vis6es au paragraphe pr6c6dent seront vers6es par I'Etat au taux jour-

Entr6 en vigueur A titre provisoire le 11, janvier 1986, et A titre d6finitif le 22 octobre 1987, date de la derni re des
notifications (effectu6es les 9 juillet et 22 octobre 1987) par lesquelles les Parties se sont inform&s de l'accomplissement de
leurs exigences constitutionnelles respectives, conform6ment A l'article IX.

2 Nations Unies, Recuei des Traitgs, vol. 1144, p. 101.
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nalier dquivalent au taux applicable aux fonctionnaires espagnols sur le territoire national,
de meme que seront pris en charge les frais de voyage A destination de I'Espagne et de
retour au lieu d'origine, ainsi que les d~placements prdvus en territoire espagnol, et que
seront facilit~s les contacts, les cours et l'acc~s aux mat6riels de travail et d'information
dans chacun des cas qui seront n~cessaires.

Article IV. Les obligations financi~res dnonc6es t l'article III seront acquitt~es par
le Minist~re du travail et de la sdcurit6 sociale d'Espagne au moyen des crddits qu'il est
autoris6 A pr6lever, au titre de la coop6ration technique, sur son budget ordinaire.

Article V. La direction de la coopdration espagnole dans le domaine du travail et
des affaires sociales sera assur6e par un chef de service, nomm6 A cet effet, avec les
fonctions qui lui seront sp6cifiquement confi6es et qui assumera, A la discr6tion du Bureau
des relations sociales internationales du Minist~re du travail et de la s6curit6 sociale
d'Espagne, l'ex6cution de projets d6termin6s susceptibles d'etre en rapport avec sa
sp6cialit6.

Le personnel de coop6ration technique international travaillera dans le pays
d'accueil, sous la direction de l'Ambassade d'Espagne, et ses activit6s seront coordonn6es
par le Minist~re des affaires ext6rieures.

Article VI. Le Gouvernement de ]a R6publique orientale de l'Uruguay s'engage

a) A accorder toutes les facilit6s visant h la mise en oeuvre et A l'ex6cution des dis-
positions du prdsent Accord.

b) A appuyer les centres et les installations particuli~res visant A ]a r6alisation des
projets, conform6ment aux priorit6s qui seront d6finies d'un commun accord.

c) A exempter de tous imp6ts, taxes et droits de douane ou autres charges de caract~re
national, provincial, communal ou autre, les mat6riels, machines et 6quipements des-
tin6s A la Mission de coopdration technique espagnole et achet6s en territoire es-
pagnol.

d) A accorder aux experts espagnols se rendant sur son territoire en vertu du prdsent
Accord les immunit6s et privileges de tous ordres que le Gouvernement de la R6-
publique orientale de l'Uruguay consent aux fonctionnaires des organismes interna-
tionaux et . d~livrer auxdits experts, apr~s accreditation par la voie diplomatique, les
documents requis . cet effet dont les dates de validit6 coincideront avec celles de
l'entr6e en fonction et de la cessation de fonction dans le cadre de la Mission.

e) A affecter chacun des experts du personnel de contrepartie national, le personnel
de direction, d'enseignement technique, d'administration et de service n6cessaire au
bon fonctionnement du projet de coop6ration qui devra travailler en 6troite colla-
boration avec ses homologues espagnols.

f) A mettre A la disposition de la Mission espagnole les bureaux et les moyens en
personnel et en mat6riel dont les chefs de service et leurs collaborateurs pourront
avoir besoin dans I'exercice normal de leurs fonctions.

g) A mettre A la disposition des experts espagnols les moyens de transport n6cessaires
aux d6placements requis par les taches qui leur incombent et, si les experts devaient
se rendre hors de leur lieu de r6sidence habituelle dans le pays, le Gouvernement de
la Rdpublique orientale de l'Uruguay prendrait A sa charge les frais de d6placement,
de logement et d'entretien qui en r6sulteraient.
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h) Sous reserve que la dur6e de la mission soit superieure A trois mois, A loger les
experts espagnols ou, A d6faut, A leur verser une indemnit6 annuelle en monnaie
nationale 6quivalant A 120 dollars americains, revisable annuellement en fonction des
variations, autorisdes ou qui seraient pratiquees, du prix des loyers dans le pays.

Article VII. Afin de garantir la bonne application du present Accord, les Parties
sont convenues de crier une Commission de suivi et d'6valuation, composee de repr6-
sentants du Minist~re espagnol du travail et de ]a securit6 sociale, de i'Attach aux
questions de travail accredit6 Buenos Aires, du Chef de service de la cooperation
technique espagnole, d'un representant de la Direction g6n6rale de la cooperation tech-
nique internationale du Minist~re des affaires 6trang~res, qui pourra deleguer ses pouvoirs
A l'Ambassade d'Espagne, ainsi que d'un representant de chacun des organismes uru-
guayens charg6s de l'ex6cution du present Accord.

Article VIII. Les fonctions de la Commission vis~e A l'article pr6cedent seront les
suivantes :

1) Informer ]a fin de chaque semestre la Commission mixte hispano-uruguayenne cr66e
par ]a Convention de base de cooperation sociale du 27 avril 1972, qui d6finira les
grandes lignes d'action, et la Direction gdn6rale de la cooperation technique inter-
nationale, des objectifs atteints et des objectifs envisages pour le semestre suivant.

2) Soumettre au Bureau des relations sociales internationales du Ministre espagnol du
travail et de la s6curit6 sociale la programmation annuelle des activit6s, en fonction
des maximums arrts l'article III, ainsi que le calendrier d'execution de ces ac-
tivites.

3) Veiller A ]a bonne ex6cution du pr6sent Accord complementaire.
4) Proposer l'adoption de mesures permettant de tirer le plus grand profit de la co-

operation entre les deux pays et propres A en garantir l'efficacitd.
5) Evaluer les activitds accomplies et en communiquer les resultats aux organismes char-

g6s d'appliquer le present Accord, ainsi qu' I'Ambassade d'Espagne.
6) Recevoir des organismes charges de l'execution les suggestions visant A corriger les

deviations ou t proposer des modifications de programmes en cours d'execution,
charge de communiquer les mesures adoptees et d'obtenir l'accord du Bureau men-
tionn6 au paragraphe 2 du pr6sent article.

7) Le President de la Commission sera alternativement le reprdsentant du Minist~re du
travail de chaque pays, ou une personne habilitee A le representer, et le Secretaire de
la Commission sera le chef de service.

Article IX. Le present Accord prendra effet A titre provisoire A compter du er

janvier 1986 et entrera en vigueur definitivement le jour oii chacune des Parties aura
notifi6 A I'autre par la voie diplomatique qu'elle a accompli les formalites constitution-
nelles requises A cette fin. I] pourra &re denonc6 par l'une ou par l'autre des Parties et,
en pareil cas, cessera d'Etre en vigueur six mois apr~s ia date de la denonciation. Sauf
accord contraire, cette denonciation ne portera pas atteinte A l'execution des projets ou
activit6s en cours.
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D'un commun accord, les deux Parties signent le pr6sent Accord compl~mentaire
ad referendum A Montevideo, le 19 f~vrier 1986, en deux exemplaires originaux, les deux
textes faisant 6galement foi.

Pour le Gouvernement
de la Rdpublique orientale de l'Uruguay

Le Ministre des relations ext6rieures,
[Signe]

ENRIQUE IGLESIAS

Pour le Royaume d'Espagne :

L'Ambassadeur d'Espagne A Montevideo,
[Signe]

FELIX GUILLERMO FERNANDEZ-SHAW

BALDASANO
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[SPANISH TEXT-TEXTE ESPAGNOL]

ACUERDO HISPANO-PORTUGUES SOBRE COOPERACION EN MATERIA
DE LUCHA CONTRA LA DROGA

Con el prop6sito de intensificar y fortalecer su cooperaci6n, como ests previsto en
el Tratado de Amistad y Cooperaci6n entre Espafia y Portugal, firmado en Madrid el
22 de noviembre de 1977;

Persuadidos de que la cooperaci6n en materia de lucha contra la droga reforzard los
tradicionales lazos de amistad y buena vecindad entre los dos Estados;

Convencidos de la importancia de la cooperaci6n bilateral en la lucha a acometer
contra el abuso y el trifico de drogas;

El Gobierno del Reino de Espafia y el Gobierno de la Reptblica Portuguesa acor-
daron concluir el presente Acuerdo:

Artculo 1. En el presente Acuerdo los t6rminos "Partes Contratantes" designan
el Reino de Espafia y la Reptiblica Portuguesa.

Articulo 2. La cooperaci6n en materia de lucha contra las drogas se llevard a efecto
mediante el establecimiento de un intercambio permanente de informaciones y docu-
mentaci6n que cubra los siguientes campos:

A) En Materia de Prevenci6n:

a) El intercambio de proyectos para el desarrollo de programas experimentales.

b) Las prioridades a incorporar como programas a desarrollar en el campo de la
prevenci6n por ambos parses.

c) Los programas generales de promoci6n de la salud y educaci6n para el bienestar,
especialmente en lo relativo a los j6venes.

B) En Materia Socio-Sanitaria:

a) Papel de los distintos servicios terap6uticos en la oferta asistencial y necesidades
que los mismos conllevan, por ejemplo:servicios de desintoxicaci6n, centros am-
bulatorios, centros de dfa, comunidades terap6uticas, etc.

b) Tipologfa de centros y servicios asistenciales.

c) Estudio y evaluaci6n de programas experimentales para un abordaje integrado de
]a atenci6n a toxic6manos.

d) Programas experimentales de deshabituaci6n.

C) En Materia de Reinserci6n Social, singularmente en lo que se refiere a proyectos de
sensibilizaci6n de la comunidad, de cara a apoyar la reinserci6n social de los
toxic6manos.

D) En Materia Legislativa, incluyendo los estudios de proyectos de leyes y de otros
instrumentos normativos.

E) En Materia de Lucha Contra el Trifico Ilicito de Drogas:
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Intercambio de informaci6n y documentaci6n en su vertiente policial, a trav6s de
los servicios y autoridades competentes de ambos pafses, bajo las directrices de la
Comisi6n a que se refiere el Artfculo 6.

Artfculo 3. Las Partes Contratantes establecerdn igualmente un sistema de registro
y notificaci6n que permita el conocimiento de las cifras de consumo de herofna, cocafna
y hachis.

Articulo 4. 1. Las Partes Contratantes procederdn al intercambio permanente de
informaci6n sobre la lucha contra el trdifico de drogas, a travs de los servicios y auto-
ridades competentes.

2. A los efectos del nfimero anterior son servicios y autoridades competentes:

A) En Portugal, la Policfa Judicial y el Gabinete de Planeamiento y Coordinaci6n de
la Lucha Contra la Droga.

B) En Espafia, la Brigada Central de Estupefacientes.

3. Las Partes Contratantes establecerfn mecanismos de colaboraci6n en acciones
conjuntas, de naturaleza preventiva y represiva del trdfico de drogas, singularmente a
trav6s del control de aeropuertos, fronteras y puertos y del trfnsito de extranjeros.

Articulo 5. 1. Las autoridades competentes de las dos Partes Contratantes podrdn
negociar y concluir los acuerdos administrativos y normas de desarrollo necesarias para
la aplicaci6n del presente Acuerdo.

2. Los acuerdos y normas a que se refiere el ntimero anterior podrin extenderse a
la formaci6n recfproca de t6cnicos investigadores, incluyendo la realizaci6n de "stages",
asf como el desarrollo de estudios y proyectos conjuntos en el campo de la prevenci6n,
tratamiento y reinserci6n social de toxic6manos.

Articulo 6. Para la aplicaci6n del presente Acuerdo se crea una Comisi6n Hispano-
Portuguesa integrada paritariamente por miembros designados por las autoridades com-
petentes de los dos parses.

Formardn parte de dicha Comisi6n, en todo caso, por parte espafiola representantes
de los Ministerios de Sanidad y Consumo, Justicia, Interior y Asuntos Exteriores.

Por parte portuguesa, formargn parte de la Comisi6n representantes de los Mini-
sterios de Justicia, de la Salud, de la Administraci6n Interna, de Negocios Extranjeros,
y de Finanzas.

Artculo 7. La Comisi6n tendrd, ademis de las que le conceden las autoridades

competentes, las siguientes funciones:

A) Servir de canal de comunicaci6n entre las autoridades competentes de ambos parses
en el Ambito de aplicaci6n del presente Acuerdo, sin perjuicio de 1o dispuesto en el
Artfculo 4.

B) Proponer a las autoridades competentes las condiciones de cooperaci6n en la materia
a que se refiere el Artfculo 3 de este Acuerdo.

C) Proponer a las autoridades competentes los acuerdos administrativos y normas a que
se refiere el Artfculo 5 de este Acuerdo.

D) Presentar a los Gobiernos de las Partes Contratantes una Memoria anual sobre el
estado de la cooperaci6n establecida por medio del presente Acuerdo.
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Art(culo 8. 1. La Comisi6n podrd constituir en su seno grupos de trabajo.

2. Independientemente de las reuniones de los grupos, ]a Comisi6n se reunir6 anual-
mente, salvo en casos extraordinarios que aconsejen una mayor frecuencia para el andlisis
de los trabajos en curso, definici6n de orientaciones y evaluaci6n de los resultados ob-
tenidos en los diversos campos de actuaci6n.

Artfculo 9. 1. El presente Acuerdo tendri 5 ahios de validez y se mantendr6 en
vigor, por t~icita reconducci6n, por periodos renovables de 5 afios, salvo denuncia de una
de las Partes Contratantes por escrito y por vfa diplomitica, con un afio de antelaci6n a
la fecha de caducidad.

2. El presente Acuerdo entrardi en vigor sesenta dfas despu6s del canje de notas en
que las Partes Contratantes se den conocimiento recfproco de que se han cumplido los
requisitos necesarios de la legislaci6n interna.

EN FE DE LO CUAL los representantes de ambas Partes Contratantes firman el presente
Acuerdo.

HECHO en Lisboa el dia 27 de enero de 1987, en dos ejemplares, en espafiol y en
portugu6s, haciendo ambos textos igualmente fe.

Por el Reino de Espafia: Por la Repfblica Portuguesa:

El Ministro de Sanidad y Consumo, El Ministro de Negocios Extranjeros,
[Signed-Signel [Signed-Signe]

JULIAN GARCIA VARGAS PEDRO PIRES DE MIRANDA
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[PORTUGUESE TEXT-TEXTE PORTUGAIS]

ACORDO LUSO-ESPANHOL SOBRE COOPERAgAO EM MATERIA DE
LUTA CONTRA A DROGA

Corn o prop6sito de intensificar e fortalecer a sua cooperaqdo, tal como esti previsto
no Tratado de Amizade e Cooperaq~o entre Portugal e Espanha, assinado em Madrid em
22 de Novembro de 1977;

Persuadidos de que a cooperaqdo em matdria de luta contra a droga reforargi os
tradicionais laqos de amizade e boa vizinhanga entre os dois Estados;

Convencidos da importancia da cooperaq~o bilateral na luta a empreender contra o
abuso e o trdifico de drogas;

O Governo da Reptiblica Portuguesa e o Governo do Reino de Espanha decidiram
concluir o presente Acordo:

Artigo I O No presente Acordo, a expressAo "Partes Contratantes" designa a Re-
piblica Portuguesa e o Reino de Espanha.

Artigo 20. A cooperaqao em matdria de luta contra a droga efectivar-se-i mediante
o estabelecimento de um intercAmbio permanente de informaq6es e documentaqao, re-
lativas aos seguintes domfnios:

A) Em matdria de prevenqdo:
a) Interc~mbio de projectos para o desenvolvimento de programas experimentais;

b) Prioridades a incluir nos programas a desenvolver no domfnio da prevenq.o em
cada um dos pafses;

c) Programas gerais de promoq.o de satide e educagao para o bemestar, especial-
mente no que se refere aos jovens.

B) Em matdria socio-sanitiria:
a) Papel dos diversos serviqos terap~uticos na actividade assistencial e necessidades

que os mesmos implicam (por exemplo, serviqos de desintoxicaq~o, Centros Am-
bulat6rios, Centros de Dia, Comunidades terap~uticas);

b) Tipologia de Centros e Serviqos Assistenciais;
c) Estudo e avaliaqao de programas experimentais para uma abordagem integrada

da assist~ncia a toxic6manos;

d) Programas experimentais de desabituaqio.

C) Em matdria de reinserqdo social, nomeadamente a nfvel de projectos de mobilizagao
da comunidade, visando o apoio h reinsergdo social dos toxic6manos.

D) Em matdria legislativa, incluindo os estudos de projectos de preparaqzo de leis e
outros instrumentos normativos.

E) Em matdria de luta contra o trifico ilfcito de drogas:
IntercAmbio de informaqo e documentagdo de cardcter policial, atrav6s dos serviqos
e autoridades competentes de ambos os parses, conforme as directrizes da Comissao
a que se refere o artigo 60.
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Artigo 3. As Partes Contratantes estabelecerdo igualmente um sisterna de registo
e notificaqo que permita o conhecimento de dados relativos ao consumo de heroina,
cocaina e haxixe.

Artigo 4. 1. As Partes Contratantes procederao ao intercdmbio de informaqaes
sobre a luta contra o trfifico de drogas, atrav6s dos serviqos e autoridades competentes.

2. S~o serviqos e autoridades competentes para os fins do nimero anterior:

a) Em Portugal, a Polfcia Judicidria e o Gabinete de Planeamento e de Coordenago do
Combate A Droga;

b) Em Espanha, a Brigada Central de Estupefacientes.

3. As Partes Contratantes estabelecer~o mecanismos de colaboraqo em acq6es con-
juntas, de natureza preventiva e repressiva do trdfico da droga, nomeadamente atrav~s
do controlo de aeroportos, fronteiras e portos e de transito de estrangeiros.

Artigo 5". 1. As autoridades competentes das Partes Contratantes poderao negociar
e concluir acordos administrativos e normas de desenvolvimento necessd.rias para a apli-
caqo do presente Acordo.

2. Os acordos e normas referidos no n6mero anterior poderdo abranger a formaqo
recfproca de t6cnicos investigadores, inclufndo a realizaqo de estdgios, bern como o
desenvolvimento de estudos e projectos conjuntos no campo da prevenqo, tratamento e
reinserqo social dos toxic6manos.

Artigo 6". Para execuqdo do presente Acordo 6 criada uma comissao luso-
espanhola, paritAriamente integrada por membros designados pelas competentes autori-
dades de cada um dos parses.

Farao sempre parte da Comissao, pela Parte Portuguesa, representantes dos Minis-
t6rios da Justiqa, da Satide, da Administraq~o Interna, das Finanqas e dos Neg6cios
Estrangeiros; pela Parte Espanhola, representantes dos Minist6rios da Sanidad y
Consumo, Justicia, Interior e Asuntos Exteriores.

Artigo 7. Sdo as seguintes as fung6es da Comissdo, aldm das que lhe forem co-
metidas pelas Autoridades competentes:

a) Servir de canal de comunicaqdo entre as Autoridades competentes de cada um dos
paises, no Ambito de aplicaq~o do presente Acordo, sem prejuizo do disposto no
artigo 4'.;

b) Propor as Autoridades competentes as condiq6es de cooperagdo na mat6ria a que se
refere o artigo 3' . deste Acordo;

c) Propor as Autoridades competentes os acordos administrativos e as normas a que se
refere o artigo 5". do presente Acordo;

d) Apresentar aos Governos das Partes Contratantes um relat6rio anual sobre o estado
da cooperaqo institufda pelo presente Acordo.

Artigo 8. 1. A Comissao poderd constituir internamente grupos de trabalho.

2. Independentemente das reuni6es desses grupos de trabalho, a Comissao reuniri
anualmente, salvo em casos extraordindrios que aconselhern uma maior frequencia para
andilise dos trabalhos em curso, definiqo de orientaq6es e avaliaqao dos resultados ob-
tidos nos diversos campos de .actuaqao.
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Artigo 9. 1. 0 presente Acordo vigorari por 5 anos e manter-se-a' em vigor por
recondugao tcita, por perfodos renovdveis de 5 anos, salvo dentincia por uma das Partes
Contratantes, por escrito e pela via diplomtica, corn um ano de anteced~ncia relativa-
mente A data da sua expiragdo.

2. 0 presente Acordo entrard em vigor sessenta dias ap6s a troca de notas pela qual
as Partes Contratantes se derem conhecimento recfproco de que foram cumpridos os
requisitos necessfrios previstos na sua legislaqdo interna.

EM TESTEMUNHO DO QUE OS mandatdrios de ambas as Partes Contratantes assinam
o presente Acordo.

FEITO em Lisboa, em 27 de Janeiro de 1987, em portugu~s e espanhol, fazendo os
dois textos igualmente f6.

Pela Reptblica Portuguesa:

[Signed-Signel'
0 Ministro dos Neg6cios Estrangeiros

Pelo Reino de Espanha:

[Signed-SigneT'
0 Ministro da Satide e Consumo

Signed by Pedro Pires De Miranda-Signd par Pedro Pires De Miranda.
- Signed by Julian Garcia Vargas-Signd par Julian Garcia Vargas.
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[TRANSLATION-TRADUCTION]

AGREEMENT' BETWEEN SPAIN AND PORTUGAL ON CO-OPERATION
IN THE FIELD OF DRUG CONTROL

With a view to intensifying and strengthening their co-operation, as provided in the
Treaty of friendship and co-operation between Spain and Portugal, signed in Madrid on
22 November 1977,2

Persuaded that co-operation in the field of drug control will strengthen the traditional
ties of friendship and good-neighbourliness between the two States,

Convinced of the importance of bilateral co-operation in the measures to be taken
to combat drug abuse and drug trafficking,

The Government of the Kingdom of Spain and the Government of the Portuguese
Republic have concluded this Agreement:

Article 1. In this Agreement the term "Contracting Parties" refers to the Kingdom
of Spain and the Portuguese Republic.

Article 2. Co-operation in the field of drug control shall be effected through the
establishment of a permanent exchange of information and documentation to cover the
following fields:

(A) Prevention:

(a) The exchange of projects for the implementation of experimental programmes.

(b) The priorities to be included in the programmes to be implemented in the field
of prevention by both countries.

(c) General health promotion programmes and education programmes to promote
welfare, particularly among young people.

(B) Social and health matters:

(a) The role of the various therapeutic services in the provision of assistance and
related needs, such as: detoxication services, out-patient centres, day centres,
therapeutic communities, etc.

(b) Typology of assistance centres and services.

(c) Study and evaluation of experimental programmes for an integrated approach to
the treatment of drug addicts.

(d) Experimental programmes for treating addiction.

(C) Social resettlement: especially with regard to projects to enhance awareness in the
community, with a view to supporting the social resettlement of drug addicts.

(D) Legislative matters: including studies of draft laws and other regulatory instruments.

(E) Measures to combat illicit drug trafficking: the exchange of information and docu-
mentation at the police level, through the competent services and authorities of

Came into force on 5 March 1988, i.e., 60 days after the exchange of notes by which the Contracting Parties informed
each other (on 29 June 1987 and 5 January 1988) of the completion of the necessary requirements of their internal legislation,
in accordance with article 9 (2).

- United Nations, Treary Series, vol. 1090, p. 23.
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both countries, in accordance with the guidelines laid down by the Commission
referred to in article 6.

Article 3. The Contracting Parties shall also establish a system of registration and
notification enabling figures for the consumption of heroin, cocaine and hashish to be
ascertained.

Article 4. 1. The Contracting Parties shall engage in an ongoing exchange of in-
formation on measures to combat drug trafficking, through the competent services and
authorities.

2. For the purposes of the foregoing paragraph, the following are competent services
and authorities:

(A) In Portugal, the Judicial Police and the Office for the Planning and Coordination of
Drug Control;

(B) In Spain, the Central Narcotics Squad.

3. The Contracting Parties shall establish machinery for co-operation in joint actions
to prevent and suppress drug trafficking, particularly through controls at airports, frontiers
and ports, and controls on the transit of aliens.

Article 5. 1. The competent authorities of both Contracting Parties may negotiate
and conclude the administrative agreements and regulations necessary for the implemen-
tation of this Agreement.

2. The agreements and regulations referred to in the foregoing paragraph shall ex-
tend to the reciprocal training of investigating officials, including the holding of in-
service training courses ("stages") and the development of joint studies and projects
in the fields of prevention and treatment of drug addiction and the social resettlement
of drug addicts.

Article 6. For the purposes of the application of this Agreement a Spanish-
Portuguese Commission is hereby established to be made up of equal numbers of mem-
bers appointed by the competent authorities of the two countries.

In every case, the Spanish membership of the Commission shall include represen-
tatives of the Ministries of Health and Consumer Affairs, Justice, the Interior and Foreign
Affairs.

The Portuguese membership of the Commission shall include representatives of the
Ministries of Justice, Health, Internal Administration, Foreign Affairs and Finance.

Article 7. In addition to the functions assigned to it by the competent authorities,
the Commission shall have the following functions:

(A) To serve as a channel of communication between the competent authorities of the
two countries for the purposes of the implementation of this Agreement, without
prejudice to the provisions of article 4.

(B) To propose to the competent authorities the conditions for cooperation on the matter
referred to in article 3 of this Agreement.

(C) To propose to the competent authorities the administrative agreements and regula-
tions referred to in article 5 of this Agreement.

(D) To submit to the Governments of the Contracting Parties an annual report on the
state of the co-operation instituted by this Agreement.

Vol. 1499. 1-25810
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Article 8. 1. The Commission may establish subsidiary working groups.

2. In addition to any meetings of those groups, the Commission shall meet annually,
except where extraordinary circumstances call for more frequent meetings for the analysis
of work in progress, determination of policies and evaluation of the results obtained in
the various fields of activity.

Article 9. 1. This Agreement shall remain in force for five years and shall be
renewed automatically for renewable periods of five years, unless denounced by one of
the Contracting Parties in writing through the diplomatic channel, one year prior to the
date of expiry.

2. This Agreement shall enter into force 60 days after the exchange of notes in
which the Contracting Parties inform each other that they have complied with the re-
quirements of their domestic legislation.

IN WITNESS WHEREOF the representatives of both Contracting Parties sign this
Agreement.

DONE at Lisbon on 27 January 1987, in duplicate in the Spanish and Portuguese
languages, both texts being equally authentic.

For the Kingdom of Spain: For the Portuguese Republic:

[Signed] [Signed]
JULIAN GARCIA VARGAS PEDRO PIRES DE MIRANDA

Minister of Health and Consumer Affairs Minister for Foreign Affairs

Vol- 1499. 1-25814)
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[TRADUCTION-TRANSLATION]

ACCORD' DE COOPIRATION ENTRE L'ESPAGNE ET LE PORTUGAL EN
MATItRE DE LUTTE CONTRE LES STUPtFIANTS

Ddsireux d'intensifier et de renforcer leur coop6ration, comme pr6vu dans le Trait6
d'amiti6 et de coop6ration entre l'Espagne et le Portugal sign6 h Madrid le 22 novembre
19772,

Persuad6s que la coop6ration en matire de lutte contre les stup6fiants renforcera
les liens traditionnels d'amiti6 et de bon voisinage entre les deux Etats,

Convaincus de I'importance que rev& la coop6ration bilat6rale dans la lutte mener
contre I'abus et le trafic des stup6fiants,

Le Gouvernement du Royaume d'Espagne et le Gouvernement de la R6publique
portugaise sont convenus de conclure le pr6sent Accord :

Article premier. Dans le prdsent Accord, l'expression "Parties contractantes" d6-
signe le Royaume d'Espagne et la R6publique portugaise.

Article 2. La coop6ration dans le domaine de la lutte contre les stup6fiants s'ex-
ercera au moyen de I'dtablissement d'un 6change permanent d'informations et de do-
cumentation portant sur les domaines suivants

A) La pr6vention :

a) Echange de projets visant ]a mise en oeuvre de programmes exp6rimentaux.

b) Priorit6s A prendre en compte dans les programmes de prdvention des deux pays.

c) Programmes g~n6raux de promotion de la sant6 et d'6ducation au bien-8tre, A
l'intention notamment de la jeunesse.

B) L'action sociosanitaire :

a) R61e des divers services th6rapeutiques dans les activitds d'assistance et leurs
implications (soit, par exemple, les services de ddsintoxication, centres ambula-
toires, centres de jour, communaut~s th6rapeutiques, etc.)

b) Typologie des centres et services d'assistance.

c) Etude et 6valuation de programmes exp6rimentaux en vue d'd1aborer une appro-
che int6gr6e de l'aide aux toxicomanes.

d) Programmes exp6rimentaux de d6saccoutumance.

C) La R6insertion sociale : notamment en ce qui concerne les projets de sensibilisation
de la communaut6 la n6cessit6 d'appuyer la r6insertion sociale des toxicomanes.

D) Les mesures d'ordre 16gislatif et r6glementaire : y compris l'6tude des projets de
lois et autres instruments r6glementaires.

E) La lutte contre le trafic illicite de stup6fiants
Echange d'informations et de documentation sur i'aspect policier de cette lutte, par

Entrd en vigueur le 5 mars 1988, soit 60 jours aprZs I'dchange de notes par lesquelles les Parties contractantes s'dtaient
informdes (les 29 juin 1987 et 5 janvier 1988) de I'accomplissement des formalitds requises par leur Idgislation interne,
conformd ment au paragraphe 2 de I'article 9.

Nations Unies, Recuei des Traits, vol. 1090, p. 23.
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l'interm6diaire des services et autorit6s comp6tentes des deux pays, conformment
aux directives de la Commission vis6e F l'article 6.

Article 3. Les Parties contractantes 6tabliront 6galement un syst~me
d'enregistrement et de notification qui leur permette de connaitre les statistiques de con-
sommation d'hdro'ne, de cocaine, et de haschich.

Article 4. 1. Les Parties contractantes proc~deront A un 6change permanent
d'informations sur la lutte contre le trafic de stup~fiants, par l'interm6diaire des services
et autoritds comp6tentes.

2. Aux effets du paragraphe pr6cfdent, sont considr6s comme services et autorit6s
comp6tents :
A) Au Portugal, la Police judiciaire et le Cabinet de planification et de coordination de

la lutte contre les stupdfiants.

B) En Espagne, la Brigade centrale des stup6fiants.

3. Les Parties contractantes 6tabliront des m6canismes de collaboration pour mener
des actions conjointes, pr6ventives et r6pressives contre le trafic de stup6fiants, au moyen
notamment d'un contr6le des a6roports, des fronti~res et des ports, et du s6jour en transit
des 6trangers.

Article 5. 1. Les autorit6s comp6tentes des deux Parties contractantes pourront
n6gocier et conclure les accords administratifs et rbgles d'application n6cessaires i la
mise en ceuvre du pr6sent Accord.

2. Les accords et r~gles vis6s au paragraphe pr6c6dent pourront 8tre 6tendus A la
formation r6ciproque d'enqu~teurs sp6cialis6s, et notamment A l'organisation de
<< stages >>, ainsi qu'A la r6alisation d'6tudes et projets conjoints dans le domaine de la
pr6vention, du traitement et de la r6insertion sociale des toxicomanes.

Article 6. Aux fins de l'application du pr6sent Accord, il est cr66 une Commission
paritaire hispano-portugaise compos6e de membres d6sign6s par les autorit6s comp6tentes
des deux pays.

Feront en tout cas partie de cette Commission : du c6t6 espagnol, des repr6sentants
des Ministbres de la sant6 et de la consommation, de la justice, de l'int6rieur et des
affaires ext6rieures.

Du c6t6 portugais, des repr6sentants des Minist~res de la justice, de la sant6, de
l'administration interne, du commerce 6tranger et des finances feront partie de cette
Commission.

Article 7. La Commission aura, en sus de celles que lui accorderont les autorit6s
comp6tentes, les fonctions suivantes :
A) Servir de canal de communication entre les autorit6s comp6tentes des deux pays

dans le domaine de l'application du pr6sent Accord, sans pr6judice des dispositions
de I'article 4.

B) Proposer aux autorit6s compftentes les conditions dans lesquelles s'effectuera la
coop6ration dans le domaine vis6 A l'article 3 du pr6sent Accord.

C) Proposer aux autorit6s comp~tentes les accords administratifs et r~gles vis6s
I'article 5 du pr6sent Accord.

D) Pr6senter aux Gouvernements des Parties contractantes un m6moire annuel sur l'6tat
de la coop6ration institu6e dans le cadre du pr6sent Accord.

V.l. 1499. 1-25810)
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Article 8. 1. La Commission pourra constituer des groupes de travail.

2. Inddpendamment des r6unions des groupes, la Commission se r6unira tous les
ans, sauf cas extraordinaire exigeant une plus grande fr6quence, pour analyser les travaux
en cours, d6finir les orientations et 6valuer les r6sultats obtenus dans les divers domaines
d'activit6.

Article 9. 1. Le pr6sent Accord, qui est conclu pour une dur6e de cinq ans, de-
meurera en vigueur, par voie de reconduction tacite, pour des p6riodes renouvelables de
cinq ans, A moins que l'une des Parties contractantes ne le d6nonce par 6crit et par ]a
voie diplomatique moyennant un pr6avis d'un an avant la date d'expiration.

2. Le pr6sent Accord entrera en vigueur 60 jours apr~s l'6change de notes dans
lequel les Parties contractantes se communiqueront l'accomplissement des formalit6s in-
ternes requises.

EN FOI DE QUOI, les Parties contractantes signent le pr6sent Accord.

FAIT A Lisbonne le 27 janvier 1987, en deux exemplaires, en espagnol et en por-
tugais, les deux textes faisant 6galement foi.

Pour le Royaume d'Espagne Pour la R6publique portugaise
Le Ministre de la sant6 Le Ministre des affaires 6trang~res,
et de la consommation,

[Signe] [Signe]
JULIAN GARCIA VARGAS PEDRO PIREs DE MIRANDA
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MULTILATERAL

International Sugar Agreement, 1987 (with annexes). Con-
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INTERNATIONAL SUGAR AGREEMENT,' 1987

CHAPTER 1. OBJECTIVES

Article 1. OBJECTIVES

The objectives of the International Sugar Agreement, 1987 (hereinafter referred to
as this Agreement), in the light of the terms of resolution 93 (IV)2 adopted by the United
Nations Conference on Trade and Development, are:

(a) To further international co-operation in connection with world sugar matters and
related issues;

(b) To provide an appropriate framework for the preparation of a possible new inter-
national sugar agreement with economic provisions;

(c) To encourage the consumption of sugar;

(d) To facilitate trade by collecting and providing information on the world sugar market
and other sweeteners.

Came into force provisionally in respect of the following States and Organization on 24 March 1988, the date by which
the Governments and Organization which had deposited with the Secretary-General of the United Nations an instrument of
r atification, acceptance or approval or a notification of provisional application, decided to put this Agreement into force among
themselves, in accordance with article 39 (3):

Starte or organizatin

Argentina ...................
Belize .... ....... ... ... ...
Canada ....................
Costa Rica ................
C uba* ....................
Dominican Republic .........
Ecuador ..................
El Salvador ................
European Economic

Community ..............
Fiji . .. .......... .... .. ...
Finland ..................
German Democratic Republic...
Guatemala ................
G uyana ...................
H ungary ..................

Date of deposit
of the insntunent
of rattcarion,

acceptance (A),
appro,,al (AA),

t of notsfication of
provisional application (n)
31 December 1987 a
23 December 1987 n
14 March 1988 n
23 March 1988 n
29 December 1987 n
30 December 1987 n
13 January 1988 n
15 February 1988 n

18 December
25 November

5 February
23 March
17 December
15 December
30 December

1987 AA
1987
1988 n
1988 n
1987 n
1987
1987 n

State ai organization

India ......................
Jam aica ....................
Japan ...... .... ... .. ... ....
M alaw i ....................
M auritius ...................
N icaragua ...................
Norway ....................
Papua New Guinea ............
Peru .. .. . .. ... . ... . . . . .. . ..

Philippines ..................
Republic of Korea .............
South Africa .................
-Sweden ....................
Union of Soviet Socialist

Republics .................
United States of America ........

Date of deposi
of the instrnent

of ratification,
acceptance (A).
approval (AA).

or of notification of
provsional application (n)
15 March 1988 n
15 February 1988 n
21 December 1987 A
22 March 1988 n
15 February 1988 n
18 January 1988 n
21 December 1987 A
31 December 1987 n
19 January 1988 n
9 February 1988 n

31 December 1987 n
31 December 1987.,
15 December 1987

5 February 1988 n
23 March 1988 n

(Continued on p. 83)

*See p. 218 of this volume for the text of the declaration made upon notification of provisional application.

In addition, instruments of ratification, acceptance, approval or accession or notifications of provisional application were
deposited with the Secretary-General of the United Nations by the following States, in accordance with article 39 (4):

State
A ustralia ............ ......... ...... ... ...

(With provisional effect from 24 March 1988.)

Date of deposit
of the instinent
of accession (a)

24 March 1988 a

' United Nations, Proceedings o" the United Nations Conference on Trade and Development, Fourth Session, Nairob,
voL I. Report and Annexes, p. 6.
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CHAPTER II. DEFINITIONS
Article 2. DEFINITIONS

For the purposes of this Agreement:

I. "Organization" means the International Sugar Organization referred to in ar-
ticle 3;

2. "Council" means the International Sugar Council referred to in article 3, par-
agraph 3;

3. "Member" means a Party to this Agreement;

4. "Exporting Member" means any Member which is listed in annex A to this
Agreement, or which is given the status of an exporting Member upon accession to
this Agreement or upon change of category under article 4, paragraph 3;

5. "Importing Member" means any Member which is listed in annex B to this
Agreement, or which is given the status of an importing Member upon accession to
this Agreement or upon any change of category under article 4, paragraph 3;

6. "Special vote" means a vote requiring at least two thirds of the votes cast by
exporting Members present and voting and at least two thirds of the votes cast by im-
porting Members present and voting, on condition that these votes are cast by at least
half of the number of Members in each category present and voting;

7. "Distributed simple majority vote" means a vote requiring more than half of
the total votes of exporting Members present and voting and more than half of the total
votes of importing Members present and voting, on condition that these votes are cast
by at least half of the number of Members in each category present and voting;

8. "Year" means the calendar year;

9. "Sugar" means sugar in any of its recognized commercial forms derived from
sugar cane or sugar beet, including edible and fancy molasses, syrups and any other form
of liquid sugar used for human consumption, but does not include final molasses or low-
grade types of non-centrifugal sugar produced by primitive methods or sugar destined
for uses other than human consumption as food;

(Footnote I continoed froni p. 82)

Also on 24 March 1988, the following instruments of ratification, approval or accession were deposited with the Secre-
tairy-General of the United Nations by Governments which, by that date, had notified their intention to apply the Agreement
provisionally as at 24 March 1988 in accordance with article 39 (3):

Date of deposit
of the instrnlen

of ratification.
apprval (AA)

State or accesion (a)

Canada ..................................... . . . .. . . 24 M arch 1988 a
(The Agreement came into force provisionally for Canada on 24 March 1988.)

Hungary .................................... . . . . . 0 . 24 M arch 1988 AA
(The Agreement came into force provisionally for Hungary on 24 March 1988.)

India ...................................... . . . . . . -. 24 M arch 1988 a
(The Agreement came into force provisionally for India on 24 March 1988.)

M auritius ................................... . . . . . .. . 24 M arch 1988 a
(The Agreement came into force provisionally for Mauritius on 24 March 1988.)

Nicaragua ..................................... .... - . 24 M arch 1t9 8
(The Agreement came into force provisionally for Nicaragua on 24 March 1988.)
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10. "Entry into force" means the date on which this Agreement enters into force
provisionally or definitively, as provided for in article 39;

11. "Free market" means the total of net imports of the world market, except those
resulting from the operation of special arrangements as defined in chapter IX of the
International Sugar Agreement, 1977;'

12. "World market" means the international sugar market and includes both sugar
traded on the free market and sugar traded under special arrangements as defined in
chapter IX of the International Sugar Agreement, 1977.

CHAPTER Ill. INTERNATIONAL SUGAR ORGANIZATION
Article 3. CONTINUATION, HEADQUARTERS AND STRUCTURE

OF THE INTERNATIONAL SUGAR ORGANIZATION

I. The International Sugar Organization established under the International Sugar
Agreement, 1968,2 and maintained in existence under the International Sugar Agree-
ments, 1973,1 1977 and 1984, 4 shall continue in being for the purpose of administering
this Agreement and supervising its operation, with the membership, powers and functions
set out in this Agreement.

2. The headquarters of the Organization shall be in London, unless the Council
decides otherwise by special vote.

3. The Organization shall function through the International Sugar Council, its Ex-
ecutive Committee and its Executive Director and staff.

Article 4. MEMBERSHIP OF THE ORGANIZATION

1. Each Party to this Agreement shall be a Member of the Organization.

2. There shall be two categories of Members of the Organization, namely:

(a) Exporting Members, and

(b) Importing Members.

3. A Member may change its category of membership on such conditions as the
Council may establish.

Article 5. MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

Any reference in this Agreement to a "Government" or "Governments" shall be
construed as including the European Economic Community and any other intergovern-
mental organization having responsibilities in respect of the negotiation, conclusion and
application of international agreements, in particular commodity agreements. Accord-
ingly, any reference in this Agreement to signature, ratification, acceptance or approval,
or to notification of provisional application or to accession shall, in the case of such
intergovernmental organizations, be construed as including a reference to signature, rat-
ification, acceptance, or approval, or to notification of provisional application, or to ac-
cession, by such intergovernmental organizations.

United Nations, Treat, Series, vol. 1064, p. 219.
2 Ibid., vol. 654 p. 3.

Ibid., vol. 906, p. 69.
Ibid., vol. 1388, p. 3.
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Article 6. PRIVILEGES AND IMMUNITIES

I. The Organization shall have legal personality. It shall in particular have the
capacity to contract, acquire and dispose of movable and immovable property and to
institute legal proceedings.

2. The status, privileges and immunities of the Organization in the territory of the
United Kingdom shall continue to be governed by the Headquarters Agreement between
the Government of the United Kingdom of Great Britain and Northern Ireland and the
International Sugar Organization signed at London on 29 May 1969,' with such amend-
ments as may be necessary for the proper functioning of this Agreement.

3. If the seat of the Organization is moved to a country which is a Member of the
Organization, that Member shall, as soon as possible, conclude with the Organization an
agreement to be approved by the Council relating to the status, privileges and immunities
of the Organization, of its Executive Director, staff and experts and of representatives of
Members while in that country for the purpose of exercising their functions.

4. Unless any other taxation arrangements are implemented under the agreement
envisaged in paragraph 3 of this article and pending the conclusion of that agreement
the new host Member shall:

(a) Grant exemption from taxation on the remuneration paid by the Organization to its
employees, except that such exemption need not apply to its own nationals; and

(b) Grant exemption from taxation on the assets, income and other property of the
Organization.

5. If the seat of the Organization is to be moved to a country which is not a Member
of the Organization, the Council shall, before that move, obtain a written assurance from
the Government of that country:

(a) That it shall, as soon as possible, conclude with the Organization an agreement as
described in paragraph 3 of this article; and

(b) That, pending the conclusion of such an agreement, it shall grant the exemptions
provided for in paragraph 4 of this article.

6. The Council shall endeavour to conclude the agreement described in paragraph
3 of this article with the Government of the country to which the seat of the Organization
is to be moved before transferring the seat.

CHAPTER IV. INTERNATIONAL SUGAR COUNCIL

Article 7. COMPOSITION OF THE INTERNATIONAL SUGAR COUNCIL

1. The highest authority of the Organization shall be the International Sugar Coun-
cil, which shall consist of all the Members of the Organization.

2. Each Member shall have one representative in the Council, and if it so desires,
one or more alternates. Furthermore, a Member may appoint one or more advisers to its
representatives or alternates.

United Nations, Treaty Series, vol. 700, p. 121.
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Article 8. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the per-
formance of all such functions as are necessary to carry out the provisions of this Agree-
ment and to pursue the liquidation of the Stock Financing Fund established under article
49 of the International Sugar Agreement, 1977, as delegated by the Council under that
Agreement to the Council under the International Sugar Agreement, 1984, pursuant to
article 8, paragraph 1, of the latter.

2, The Council shall adopt, by special vote, such rules and regulations as are nec-
essary to carry out the provisions of this Agreement and are consistent therewith, in-
cluding rules of procedure for the Council and its committees, and the financial and staff
regulations of the Organization. The Council may, in its rules of procedure, provide a
procedure whereby it may, without meeting, decide specific questions.

3. The Council shall keep such records as are required to perform its functions
under this Agreement and such other records as it considers appropriate.

4. The Council shall publish an annual report and such other information as it
considers appropriate.

Article 9. CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. For each year, the Council shall elect from among the delegations a Chairman
and a Vice-Chairman, who shall not be paid by the Organization.

2. The Chairman and the Vice-Chairman shall be elected one from among the del-
egations of the importing Members and the other from among those of the exporting
Members. Each of these offices shall, as a general rule, alternate each year between the
two categories of Members, provided, however, that this shall not prevent the re-election
under exceptional circumstances of the Chairman or Vice-Chairman or both when the
Council so decides by special vote. In the case of such re-election of either officer, the
rule set out in the first sentence of this paragraph shall continue to apply.

3. In the absence of the Chairman, the duties of the post shall be carried out by the
Vice-Chairman. In the temporary absence of both the Chairman and the Vice-Chairman
or the permanent absence of one or both, the Council may elect from among the dele-
gations new officers, temporary or permanent as appropriate, taking account of the
general rule of alternating representation set out in paragraph 2 of this article.

4. Neither the Chairman nor any other officer presiding at meetings of the Council
shall vote. They may, however, appoint another person to exercise the voting rights of
the Member which they represent.

Article 10. SESSIONS OF THE COUNCIL

1. As a general rule, the Council shall hold one regular session in each half of the
year.

2. In addition, the Council shall meet in special session whenever it so decides or
at the request of:
(a) Any five Members;

(b) Two or more Members holding collectively 250 votes or more under article l1, or
(c) The Executive Committee.

3. Notice of sessions shall be given to Members at least 30 calendar days in ad-
vance, except in case of emergency, when such notice shall be given at least 10 calendar
days in advance.

Vol. 1499. 1-25811
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4. Sessions shall be held at the headquarters of the Organization unless the Council
decides otherwise by special vote. If any Member invites the Council to meet elsewhere
than at the headquarters of the Organization, and the Council agrees so to do, that Mem-
ber shall pay the additional costs involved.

Article 11. VOTES

1. For the purposes of voting under this Agreement, Members shall hold a total of
2,000 votes, the exporting Members holding together 1,000 votes and the importing
Members holding together 1,000 votes.

2. Members' shares of the total votes in their categories in paragraph I of this article
shall be calculated as follows:

(a) Exporting Members:

In the same proportion as the number of their votes in annex A bears to the total
number of votes of countries in that annex which are Members.

(b) Importing Members:

(i) For the first year, on the basis of the same criterion as in subparagraph (a)
above, in respect of the votes in annex B;

(ii) For subsequent years, on the basis of the criteria in article 24, paragraph 3 (b).

3. There shall be no fractional votes. No Member shall have fewer than 5 votes or
more than 285 votes.

4. Whenever a Member has its voting rights suspended under any provision of this
Agreement, its votes shall be distributed among the other Members in its category ac-
cording to their shares as established under paragraph 2 of this article. The same pro-
cedure shall apply when the Member recovers its voting rights, the Member concerned
being included in the distribution.

Article 12. VOTING PROCEDURE OF THE COUNCIL

1. Each Member shall be entitled to cast the number of votes it holds under article
11. It shall not be entitled to divide such votes.

2. By informing the Chairman in writing, any exporting Member may authorize any
other exporting Member, and any importing Member may authorize any other importing
Member, to represent its interests and to cast its votes at any meeting or meetings of the
Council. A copy of such authorizations shall be examined by any credentials committee
that may be set up under the rules of procedure of the Council.

3. A Member authorized by another Member to cast the votes held by the author-
izing Member under article 11 shall cast such votes as authorized and in accordance with
paragraph 2 of this article.

Article 13. DECISIONS OF THE COUNCIL

1. All decisions of the Council shall be taken and all recommendations shall be
made by distributed simple majority vote, unless this Agreement provides for a special
vote.

2. In arriving at the number of votes necessary for any decision of the Council,
votes of Members abstaining shall not be reckoned and those Members shall not be
considered as "voting" for the purposes of article 2, definition 6 or definition 7, as the
case may be. Where a Member avails itself of the provisions of article 12, and its votes

Vol. 1499,1-25811
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are cast at a meeting of the Council, such Member shall, for the purposes of paragraph
I of this article, be considered as present and voting.

3. All decisions of the Council under this Agreement shall be binding upon
Members.

Article 14. CO-OPERATION WITH OTHER ORGANIZATIONS

1. The Council shall make whatever arrangements are appropriate for consultation
or co-operation with the United Nations and its organs, in particular UNCTAD, and with
the Food and Agriculture Organization and such other specialized agencies of the United
Nations and intergovernmental organizations as may be appropriate.

2. The Council, bearing in mind the particular role of UNCTAD in international
commodity trade, shall as appropriate keep UNCTAD informed of its activities and pro-
grammes of work.

3. The Council may also make whatever arrangements are appropriate for main-
taining effective contact with international organizations of sugar producers, traders and
manufacturers.

Article 15. ADMISSION OF OBSERVERS

1. The Council may invite any non-member State to attend any of its meetings as
an observer.

2. The Council may also invite any of the organizations referred to in article 14,
paragraph 1, to attend any of its meetings as an observer.

Article 16. QUORUM FOR THE COUNCIL

The quorum for any meeting of the Council shall be the presence of more than half
of all exporting Members and more than half of all importing Members, the Members
thus present holding at least two thirds of the total votes of all Members in their respective
categories under article 11. If there is no quorum on the day appointed for the opening
of any Council session, or if in the course of any Council session there is no quorum at
three successive meetings, the Council shall be convened seven days later; at that time,
and throughout the remainder of that session, the quorum shall be the presence of more
than half of all exporting Members and more than half of all importing Members, the
Members thus present representing more than half of the total votes of all Members in
their respective categories under article 11. Representation in accordance with article 12,
paragraph 2, shall be considered as presence.

CHAPTER V. EXECUTIVE COMMITTEE
Article 17. COMPOSITION OF THE EXECUTIVE COMMITTEE

1. The Executive Committee shall consist of 10 exporting Members and 10 im-
porting Members, who shall be elected for each year in accordance with article 18 and
may be re-elected.

2. Each member of the Executive Committee shall appoint one representative and
may appoint in addition one or more alternates and advisers.

3. The Executive Committee shall elect its Chairman for each year. He shall not
have the right to vote and may be re-elected.

4. The Executive Committee shall meet at the headquarters of the Organization,
unless it decides otherwise. If any Member invites the Executive Committee to meet
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elsewhere than at the headquarters of the Organization, and the Executive Committee
agrees so to do, that Member shall pay the additional costs involved.

Article 18. ELECTION OF THE EXECUTIVE COMMITTEE

I. The exporting and importing members of the Executive Committee shall be
elected in the Council by the exporting and importing Members of the Organization
respectively. The election within each category shall be held in accordance with para-
graphs 2 to 7 inclusive of this article.

2. Each Member shall cast all the votes to which it is entitled under article II for
a single candidate. A Member may cast for another candidate any votes which it exercises
pursuant to article 12, paragraph 2.

3. The 10 candidates receiving the largest number of votes shall be elected; how-
ever, to be elected on the first ballot, a candidate must secure at least 60 votes.

4. If fewer than 10 candidates are elected on the first ballot, further ballots shall
be held in which only Members which did not vote for any of the candidates elected
shall have the right to vote. In each further ballot, the minimum number of votes required
for election shall be successively diminished by 5 until the 10 candidates are elected.

5. Any Member which did not vote for any of the members elected may subse-
quently assign its votes to one of them, subject to paragraphs 6 and 7 of this article.

6. A member shall be deemed to have received the number of votes originally cast
for it when it was elected and, in addition, the number of votes assigned to it, provided
that the total number of votes shall not exceed 300 for any member elected.

7. If the votes deemed received by an elected member would otherwise exceed
300, Members which voted for or assigned their votes to such elected member shall
arrange among themselves for one or more of them to withdraw their votes from that
member and assign or reassign them to another elected member so that the votes received
by each elected member shall not exceed the limit of 300.

8. If a member of the Executive Committee is suspended from the exercise of its
voting rights under any of the relevant provisions of this Agreement, each Member which
has voted for it or assigned its votes to it in accordance with this article may, during
such time as that suspension is in force, assign its votes to any other member of the
Committee in its category, subject to paragraph 6 of this article.

9. If a member of the Committee ceases to be a Member of the Organization, the
Members which voted for or assigned votes to it and Members which have not voted for
or assigned votes to another member of the Committee shall, during the next session of
the Council, elect a Member to fill the vacancy on the Committee. Any Member which
voted for or assigned its votes to the member which has ceased to be a Member of the
Organization, and which does not vote for the Member elected to fill the vacancy on the
Committee, may assign its votes to another member of the Committee, subject to para-
graph 6 of this article.

10. In special circumstances, and after consultation with the member of the Exec-
utive Committee for which it voted or to which it assigned its votes in accordance with
the provisions of this article, a Member may withdraw its votes from that member for
the remainder of the year. That Member may then assign these votes to another member
of the Executive Committee in its category but may not withdraw these votes from that
other member for the remainder of that year. The member of the Executive Committee
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from which the votes have been withdrawn shall retain its seat on the Executive Com-
mittee for the remainder of that year. Any action taken pursuant to the provisions of this
paragraph shall become effective after the Chairman of the Executive Committee has
been informed in writing thereof.

Article 19. DELEGATION OF POWERS BY THE COUNCIL
TO THE EXECUTIVE COMMITTEE

I. The Council may, by special vote, delegate to the Executive Committee the
exercise of any or all of its powers, other than the following:
(a) Location of the headquarters of the Organization under article 3, paragraph 2;

(b) Appointment of the Executive Director and any senior official under article 22;

(c) Adoption of the administrative budget and assessment of contributions under article
24;

(d) Any request to the Secretary-General of UNCTAD to convene a negotiating confer-
ence under article 32, paragraph 2;

(e) Decision on disputes under article 33;

(f) Suspension of voting and other rights of a Member under article 34, paragraph 3;
(g) Exclusion of a Member from the Organization under article 42;

(h) Recommendation of an amendment under article 44;

(i) Extension or termination of this Agreement under article 45.

2. The Council may at any time revoke the delegation of any power to the Executive
Committee.

Article 20. VOTING PROCEDURE AND DECISIONS OF THE EXECUTIVE COMMITTEE

1. Each member of the Executive Committee shall be entitled to cast the number
of votes received by it under article 18, and cannot divide these votes.

2. Any decision taken by the Executive Committee shall require the same majority
as that decision would require if taken by the Council.

3. Any Member shall have the right of appeal to the Council, under such conditions
as the Council may prescribe in its rules of procedure, against any decision of the Ex-
ecutive Committee.

Article 21. QUORUM FOR THE EXECUTIVE COMMITTEE

The quorum for any meeting of the Executive Committee shall be the presence of
more than half of all exporting members of the Committee and more than half of all
importing members of the Committee, the members thus present representing at least
two thirds of the total votes of all members of the Committee in their respective
categories.

CHAPTER Vi. EXECUTIVE DIRECTOR AND STAFF
Article 22. EXECUTIVE DIRECTOR AND STAFF

1. The Council, after having consulted the Executive Committee, shall appoint the
Executive Director by special vote. The terms of appointment of the Executive Director
shall be fixed by the Council.

2. The Executive. Director shall be the chief administrative officer of the Organi-
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zation and shall be responsible for the performance of the duties devolving upon him in
the administration of this Agreement.

3. The Council, after consulting the Executive Director, shall by special vote ap-
point any senior official on such terms as it shall determine.

4. The Executive Director shall appoint other members of the staff in accordance
with regulations and decisions of the Council.

5. The Council, in accordance with article 8, shall adopt rules and regulations em-
bodying the fundamental conditions of service and the basic rights, duties and obligations
of all members of the Secretariat.

6. Neither the Executive Director nor any member of the staff shall have any fi-
nancial interest in the sugar industry or sugar trade.

7. Neither the Executive Director nor any member of the staff shall seek or receive
instructions regarding their duties under this Agreement from any Member or from any
authority external to the Organization. They shall refrain from any action which might
reflect on their position as international officials responsible only to the Organization.
Each Member shall respect the exclusively international character of the responsibilities
of the Executive Director and staff and shall not seek to influence them in the discharge
of their responsibilities.

CHAPTER VII. FINANCE

Article 23. EXPENSES

1. The expenses of delegations to the Council, the Executive Committee or any of
the committees of the Council or of the Executive Committee shall be met by the Mem-
bers concerned.

2. The expenses necessary for the administration of this Agreement shall be met by
annual contributions from Members, assessed in accordance with article 24. If, however,
a Member requests special services, the Council may require that Member to pay for
them.

3. Appropriate accounts shall be kept for the administration of this Agreement.

Article 24. ADOPTION OF THE ADMINISTRATIVE BUDGET,

AND CONTRIBUTIONS OF MEMBERS

1. For the purposes of this article, Members shall hold 2,000 votes, distributed as
provided in article 11, paragraph 1.

2. However, as an exceptional measure for the first three years of this Agreement,
exporting Members shall hold 1,150 votes and importing Members 850 votes, based on
the distribution specified in annexes C and D, respectively. This special distribution of
votes between the two categories of Members shall also apply for any period of extension
under article 45, paragraph 2, unless the Council decides otherwise by special vote.

3. At the time of entry into force of this Agreement, whenever there is a change of
membership and at the time of adoption of the administrative budget, the Secretariat shall
calculate the votes of individual Members as follows:

(a) Exporting Members:

(i) Each exporting Member shall hold the number of votes specified in annex C,
which shall be adjusted as provided in subparagraph (c) below;
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(ii) No exporting Member shall hold more than 260 votes or fewer than 6 votes;

(iii) The votes of exporting Members with 6 votes in annex C shall not be subject
to any adjustment under this article;

(iv) Votes involved in any change of membership in the category of exporting Mem-
bers shall also be apportioned as provided in subparagraph (c) below;

(b) Importing Members:

(i) For the first year of this Agreement, each importing Member shall hold the
number of votes specified in annex D, which shall be adjusted as provided in
subparagraph (c) below;

(ii) In subsequent years, the total votes held by importing Members shall be dis-
tributed among them on the basis of the average of their net imports of sugar
for the preceding four years for which figures are available, disregarding the
year of their lowest net imports and weighted as follows:
-Free market: 67 per cent;
-World market: 33 per cent;

(iii) The number of votes held by any importing Member may not be increased by
more than 5 per cent from one year to the next as a result of distributions under
subparagraph (ii) above;

(iv) No importing Member shall hold more than 240 votes or fewer than 6 votes;

(c) Votes in annexes C and D which are not taken up at the time of the entry into force
of this Agreement shall be apportioned among individual Members in the relevant
category or categories in the proportion that the number of their votes in the relevant
annex bears to the total number of votes of countries in that annex which are Mem-
bers;

(d) There shall be no fractional votes.

4. The provisions of article 25, paragraph 2, and article 34, paragraph 3 (a), relating
to the suspension of voting rights for non-fulfilment of obligations, shall not apply to
this article.

5. During the second half of each year, the Council shall adopt the administrative
budget of the Organization for the following year and shall determine the per vote con-
tribution of Members required to meet that budget.

6. The contribution of each Member to the administrative budget shall be calculated
by multiplying the per vote contribution by the number of votes held by it under this
article, as follows:

(a) For those which are Members at the time of the final adoption of the administrative
budget, the number of votes which they then hold, and

(b) For those which become Members after the adoption of the administrative budget,
the number of votes which they receive at the time of taking up membership, adjusted
in proportion to the remainder of the period covered by the budget or budgets;
assessments made upon other Members shall not be altered.

7. If this Agreement enters into force more than eight months before the begin-
ning of its first full year, the Council shall at its first session adopt an administrative
budget covering the period up to the commencement of the first full year. Otherwise,
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the first administrative budget shall cover both the initial period and the first full
year.

8. The Council may, by special vote, take such measures as it might deem ap-
propriate in order to mitigate the effects on Members' contributions resulting from a
possibly limited membership at the time of the adoption of the administrative budget
for the first year of this Agreement or from any major decrease of membership
thereafter.

Article 25. PAYMENT OF CONTRIBUTIONS

I. Members shall pay their contributions to the administrative budget for each year
in accordance with their respective constitutional procedures. Contributions to the ad-
ministrative budget for each year shall be payable in freely convertible currencies and
shall become due on the first day of that year; contributions of Members in respect of
the year in which they join the Organization shall be due on the date on which they
become Members.

2. If, at the end of four months following the date on which its contribution is due
in accordance with paragraph I of this article, a Member has not paid its full contribution
to the administrative budget, the Executive Director shall request the Member to make
payment as quickly as possible. If, at the expiration of two months after the request of
the Executive Director, the Member has still not paid its contribution, its voting rights
in the Council and in the Executive Committee shall be suspended until such time as it
has made full payment of the contribution.

3. A Member whose voting rights have been suspended under paragraph 2 of this
article shall not be deprived of any of its other rights or relieved of any of its obligations
under this Agreement, unless the Council so decides by special vote. It shall remain
liable to pay its contribution and to meet any other of its financial obligations under this
Agreement.

Article 26. AUDIT AND PUBLICATION OF ACCOUNTS

As soon as possible after the close of each year, the financial statements of the
Organization for that year, certified by an independent auditor, shall be presented to the
Council for approval and publication.

CHAPTER VIII. GENERAL UNDERTAKINGS OF MEMBERS

Article 27. UNDERTAKINGS BY MEMBERS

Members undertake to adopt such measures as are necessary to enable them to fulfil
their obligations under this Agreement and fully to co-operate with one another in se-
curing the attainment of the objectives of this Agreement.

Article 28. LABOUR STANDARDS

Members shall ensure that fair labour standards are maintained in their respective
sugar industries and, as far as possible, shall endeavour to improve the standard of living
of agricultural and industrial workers in the various branches of sugar production and of
growers of sugar cane and sugar beet.

Article 29. FINANCIAL LIABILITY OF MEMBERS

Each Member's financial liability to the Organization and to other Members is lim-
ited to the extent of its obligations concerning contributions to the administrative budgets
adopted by the Council under this Agreement.
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CHAPTER IX. INFORMATION AND STUDIES
Article 30. INFORMATION AND STUDIES

1. The Organization shall act as a centre for the collection and publication of sta-
tistical information and studies on world production, prices, exports and imports, con-
sumption and stocks of sugar (including both raw and refined sugar as appropriate) and
othcr sweeteners, as well as taxes on sugar and other sweeteners.

2. Members undertake to supply within the time which may be prescribed in the
rules of procedure all available statistics and information as may be identified in those
rules as necessary to enable the Organization to discharge its functions under this Agree-
ment. Should this become necessary, the Organization shall use such relevant information
as may be available to it from other sources. No information shall be published by the
Organization which might serve to identify the operations of persons or companies pro-
ducing, processing or marketing sugar.

Article 31. MARKET EVALUATION, CONSUMPTION AND STATISTICS

1. The Council shall establish a Committee on Sugar Market Evaluation, Con-
sumption and Statistics, composed of both exporting and importing Members, under the
Chairmanship of the Executive Director.

2. The Committee shall keep under continuous review matters relating to the world
economy of sugar and other sweeteners and shall apprise Members of the outcome of its
deliberations, for which purpose it shall hold meetings, normally every 90 days. In its
review, the Committee shall take account of all relevant information gathered by the
Organization pursuant to article 30.

3. The Committee shall study, inter alia, the following:
(a) Market behaviour and factors which affect it, with special reference to participation

of developing countries in world trade;

(b) The effects of the use of any form of substitutes for sugar, including both natural
and artificial sweeteners, on world trade in, and consumption of, sugar;

(c) The relative tax treatment of sugar and other sweeteners or raw materials for the
production of the latter;

(d) The effects on the consumption of sugar in different countries of (i) taxation and
restrictive measures; (ii) economic conditions and, in particular, balance-of-payments
difficulties, and (iii) climatic and other conditions;

(e) Means of promoting consumption, particularly in countries where per capita con-
sumption is low;

(f) Ways and means of co-operating with agencies concerned with the expansion of
consumption of sugar and related foodstuffs;

(g) Research into new uses of sugar, its by-products and the plants from which it is
derived;

and shall submit reports to the Council.

CHAPTER X. PREPARATIONS FOR A NEW AGREEMENT

Article 32. PREPARATIONS FOR A NEW AGREEMENT

I. The Council may study the bases and framework of a new international sugar
agreement with economic provisions and report to the Members and make such recom-
mendations as it deems appropriate.
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2. The Council may, as soon as it considers appropriate, request the Secretary-
General of UNCTAD to convene a negotiating conference.

CHAPTER Xi. DISPUTES AND COMPLAINTS
Article 33. DISPUTES

1. Any dispute concerning the interpretation or application of this Agreement which
is not settled among the Members involved shall, at the request of any Member party to
the dispute, be referred to the Council for decision.

2. In any case where a dispute has been referred to the Council under paragraph I
of this article, a majority of Members holding not less than one third of the total votes
under article 11 may require the Council, after discussion, to seek the opinion of an
advisory panel constituted under paragraph 3 of this article on the issue in dispute before
giving its decision.

3. (a) Unless the Council decides otherwise by special vote, the panel shall consist
of five persons as follows:

(i) Two persons, one having wide experience in matters of the kind in dispute and
the other having legal standing and experience, nominated by the exporting
Members;

(ii) Two such persons nominated by the importing Members, and
(iii) A Chairman selected unanimously by the four persons nominated under (i) and

(ii) above or, if they fail to agree, by the Chairman of the Council.

(b) Nationals of Members and of non-Members shall be eligible to serve on the
advisory panel.

(c) Persons appointed to the advisory panel shall act in their personal capacities
and without instructions from any Government. I

(d) The expenses of the advisory panel shall be paid by the Organization.

4. The opinion of the advisory panel and the reasons therefor shall be submitted to
the Council, which, after considering all the relevant information, shall decide the dispute
by special vote.

Article 34. ACTION BY THE COUNCIL ON COMPLAINTS

AND ON NON-FULFILMENT OF OBLIGATIONS BY MEMBERS

1. Any complaint that a Member has failed to fulfil its obligations under this Agree-
ment shall, at the request of the Member making the complaint, be referred to the Council,
which, subject to prior consultation with the Members concerned, shall take a decision
on the matter.

2. Any decision by the Council that a Member is in breach of its obligations under
this Agreement shall specify the nature of the breach.

3. Whenever the Council, whether as the result of a complaint or otherwise, finds
that a Member has committed a breach of this Agreement, it may, without prejudice to
such other measures as are specifically provided for in other articles of this Agreement,
by special vote:
(a) Suspend that Member's voting rights in the Council and in the Executive Committee;

and, if it deems it necessary,
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(b) Suspend further rights of such Member, including that of being eligible for or of
holding office in the Council or in any of its committees, until it has fulfilled its
obligations; or, if such breach significantly impairs the operation of this Agreement,

(c) Take action under article 42.

CHAPTER XII. FINAL PROVISIONS

Article 35. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the depositary
of this Agreement.

Article 36. SIGNATURE

This Agreement shall be open for signature at United Nations Headquarters from
1 November until 31 December 1987 by any Government invited to the United Nations
Sugar Conference, 1987.

Article 37. RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreement shall be subject to ratification, acceptance or approval by the
signatory Governments in accordance with their respective constitutional procedures.

2. Instruments of ratification, acceptance or approval shall be deposited with the
depositary not later than 31 December 1987. The Council may, however, grant extensions
of time to signatory Governments which are unable to deposit their instruments by that
date.

Article 38. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this Agree-
ment, or a Government for which the Council has established conditions for accession
but which has not yet been able to deposit its instrument, may, at any time, notify the
depositary that it will apply this Agreement provisionally either when it enters into force
in accordance with article 39 or, if it is already in force, at a specified date.

2. A Government which has notified under paragraph 1 of this article that it will
apply this Agreement either when it enters into force or, if it is already in force, at a
specified date shall, from that time, be a provisional Member until it deposits its instru-
ment or ratification, acceptance, approval or accession and thus becomes a Member.

Article 39. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 January 1988, or on any
date thereafter, if by that date instruments of ratification, acceptance, approval or acces-
sion have been deposited on behalf of Governments holding 50 per cent of the votes of
the exporting countries and 50 per cent of the votes of the importing countries in accor-
dance with the distribution established in annex A and annex B to this Agreement,
respectively.

2. If, on 1 January 1988, this Agreement has not entered into force in accordance
with paragraph 1 of this article, it shall enter into force provisionally if by that date
instruments of ratification, acceptance or approval or notifications of provisional appli-
cation have been deposited on behalf of Governments satisfying the percentage require-
ments of paragraph I of this article.

3. If, on 1 January 1988, the required percentages for entry into force of this Agree-
ment in accordance with paragraph I or paragraph 2 of this article are not met, the
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Secretary-General of the United Nations shall invite the Governments on whose behalf
instruments of ratification, acceptance or approval or notifications of provisional appli-
cation have been deposited to decide whether this Agreement shall enter into force de-
finitively or provisionally among themselves, in whole or in part, on such date as they
may determine. If this Agreement has entered into force provisionally in accordance with
this paragraph, it shall subsequently enter into force definitively upon fulfilment of the
conditions set out in paragraph I of this article without the necessity of a further decision.

4. For a Government on whose behalf an instrument of ratification, acceptance,
approval or accession or a notification of provisional application is deposited after the
entry into force of this Agreement in accordance with paragraphs 1, 2 or 3 of this article,
the instrument or notification shall take effect on the date of deposit and, with regard to
notification of provisional application, in accordance with the provisions of article 38,
paragraph 1.

Article 40. ACCESSION

This Agreement shall be open to accession by the Governments of all States upon
conditions established by the Council. Upon accession, the State concerned shall be
deemed to be listed in the relevant annexes to this Agreement, together with its votes as
laid down in the conditions of accession. Accession shall be effected by the deposit of
an instrument of accession with the depositary. Instruments of accession shall state that
the Government accepts all the conditions established by the Council.

Article 41. WITHDRAWAL

1. Any Member may withdraw from this Agreement at any time after the entry into
force of this Agreement by giving written notice of withdrawal to the depositary. The
Member shall simultaneously inform the Council of the action it has taken.

2. Withdrawal under this article shall be effective 30 days after the receipt of the
notice by the depositary.

Article 42. EXCLUSION

If the Council finds that any Member is in breach of its obligations under this
Agreement and decides further that such breach significantly impairs the operation of
this Agreement, it may, by special vote, exclude such Member from the Organization.
The Council shall immediately notify the depositary of any such decision. Ninety days
after the date of the Council's decision that Member shall cease to be a Member of the
Organization.

Article 43. SETTLEMENT OF ACCOUNTS

I. The Council shall determine any settlement of accounts which it finds equitable
with a Member which has withdrawn from this Agreement or which has been excluded
from the Organization, or has otherwise ceased to be a Party to this Agreement. The
Organization shall retain any amounts already paid by such Member. Such Member shall
be bound to pay any amounts due from it to the Organization.

2. Upon termination of this Agreement, any Member referred to in paragraph I of
this article shall not be entitled to any share of the proceeds of the liquidation or the
other assets of the Organization; nor shall it be burdened with any part of the deficit, if
any, of the Organization.
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Article 44. AMENDMENT

1. The Council may, be special vote, recommend to the Members an amendment
of this Agreement. The Council may fix a time after which each Member shall notify
the depositary of its acceptance of the amendment. The amendment shall become effec-
tive 100 days after the depositary has received notifications of acceptance from Members
holding at least 850 of the total votes of exporting Members under article 11 and rep-
resenting at least three quarters of all exporting Members and from Members holding at
least 800 of the total votes of importing Members under article 11 and representing at
least three quarters of all importing Members, or on such later date as the Council may
have determined by special vote. The Council may fix a time within which each Member
shall notify the depositary of its acceptance of the amendment and, if the amendment
has not become effective by such time, it shall be considered withdrawn. The Council
shall provide the depositary with the information necessary to determine whether the
notifications of acceptance received are sufficient to make the amendment effective.

2. Any Member on behalf of which notification of acceptance of an amendment
has not been made by the date on which such amendment becomes effective shall, as of
that date, cease to be a Party to this Agreement, unless such Member has satisfied the
Council that acceptance could not be secured in time owing to difficulties in completing
its constitutional procedures and the Council decides to extend for such Member the
period fixed for acceptance. Such Member shall not be bound by the amendment before
it has notified its acceptance thereof.

Article 45. DURATION, EXTENSION AND TERMINATION

I. This Agreement shall remain in force until 31 December 1990, unless extended
under paragraph 2 of this article or terminated earlier under paragraph 3 of this article.

2. The Council may, by special vote, extend this Agreement further on a year-to-
year basis, for a maximum period of two years. Any Member which does not accept any
such extension of this Agreement shall so inform the Council before the beginning of
the period of extension and shall cease to be a Party to this Agreement from the beginning
of that period.

3. The Council may at any time decide, by special vote, to terminate this Agreement
with effect from such date and subject to such conditions as it may determine.

4. Upon termination of this Agreement, the Organization shall continue in being
for such time as may be required to carry out its liquidation and shall have such powers
and exercise such functions as may be necessary for that purpose.

5. The Council shall notify the depositary of any action taken under paragraph 2
or paragraph 3 of this article.

Article 46. TRANSITIONAL MEASURES

1. Where in accordance with the International Sugar Agreement, 1984, the conse-
quences of anything done, to be done or omitted to be done would, for the purposes of
the operation of that Agreement, have taken effect in a subsequent year, those conse-
quences shall have the same effect under this Agreement as if the provisions of the 1984
Agreement had continued in effect for those purposes.

2. The administrative budget of the Organization for 1988 shall be provisionally
approved by the Council under the International Sugar Agreement, 1984, at its last regular
session in 1987, subject to final approval by the Council under this Agreement at its first
session in 1988.
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IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have affixed
their signatures under this Agreement on the dates indicated.

DONE at London, this eleventh day of September, one thousand nine hundred and
eighty-seven. The texts of this Agreement in the Arabic, Chinese, English, French, Rus-
sian and Spanish languages shall be equally authentic. The authentic Arabic and Chinese
texts of this Agreement shall be established by the depositary and submitted for adoption
to all signatories and Governments which have acceded to this Agreement.

[For the signatures, see p. 172 of this volume.]
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ANNEX A

LIST OF EXPORTING COUNTRIES AND ALLOCATION OF VOTES
FOR THE PURPOSES OF ARTICLE I I AND ARTICLE 39

A rgentina ............................
A ustralia .............................
A ustria ...............................
Barbados .............................
B elize ................................
B olivia ...............................
B razil ................................
Cam eroon ............................
C olom bia .............................
C ongo ...............................
C osta R ica ...........................
C6te d'lvoire .........................
C uba .................................
Dominican Republic ...................
Ecuador ..............................
El Salvador .... . .....................
European Economic Community .......
F iji ........ ..... .... ... ............ ..
G uatem ala ............................
G uyana ..............................
H aiti .................................
H onduras .............................

H ungary ..............................
Ind ia .................................
Jam aica ..............................
M adagascar ...........................
M alaw i ...............................
M auritius .............................
M exico ...............................
N icaragua ............................
Pakistan ..............................
Panam a ..............................
Papua New Guinea ....................
Paraguay .............................
Peru .................................
Philippines ...... ...............
St. Kitts and Nevis ....................
South A frica ..........................
Sw aziland ............................
T hailand .............................
Trinidad and Tobago ..................
U ganda ..............................
U ruguay ..............................
Zim babwe ............................

TOTAL
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6
57
5
5
5

10
17
5
7
5
5
5
5

42
5

32
10
50
5
5
5
7

1,000
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ANNEX B

LIST OF IMPORTING COUNTRIES AND ALLOCATION OF VOTES
FOR THE PURPOSES OF ARTICLE I I AND ARTICLE 39

C anada ...............................
E gypt ................................
F inland ...............................
German Democratic Republic ..........
I raq ....... ..... ......................
Japan ................................
New Zealand .........................

99
64

8
7

52
179

16

N orw ay .............................. 18
Republic of Korea .................... 54
Sw eden .............................. 7
Union of Soviet Socialist

Republics .......................... 276
United States of America .............. 220

TOTAL 1,000
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ANNEX C

SPECIAL DISTRIBUTION OF VOTES OF EXPORTING COUNTRIES

UNDER ARTICLE 24, PARAGRAPH 2

A rgentina ............................
A ustralia .............................
A ustria ...............................
B arbados .............................
B elize ................................
B olivia ...............................
B razil ................................
C am eroon ............................
C olom bia .............................
C ongo ...............................
C osta R ica ...........................
C6te d'lvoire .........................
C ub a .................................
Dominican Republic ...................
E cuador ..............................
El Salvador ...........................
European Economic Community .......
F iji ... .... ...... ......... ..... .... ...
G uatem ala ............................
G uyana ..............................
H aiti .................................
H onduras .............................

H ungary .............................. 7
India ................................. 64
Jam aica .............................. 6
M adagascar ........................... 6
M alaw i ............................... 6
M auritius ............................. 12
M exico ............................... 20
N icaragua ............................ 6
Pakistan .............................. 8
Panam a .............................. 6
Papua New Guinea .................... 6
Paraguay ............................. 6
Peru ................................. 6
Philippines ........................... 48
St. Kitts and Nevis .................... 6
South Africa .......................... 37
Sw aziland ............................ 11
Thailand ............................. 58
Trinidad and Tobago .................. 6
U ganda .............................. 6
U ruguay .............................. 6
Zim babwe ............................ 8

TOTAL 1,150
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ANNEX D

SPECIAL DISTRIBUTION OF VOTES OF IMPORTING COUNTRIES

UNDER ARTICLE 24, PARAGRAPH 2

C anada ...............................
E gypt ................................
F inland ...............................
German Democratic Republic ..........
Iraq .. .... .................. ...... ....
Japan ................................
New Zealand .........................

N orw ay ..............................
Republic of Korea ....................
Sw eden ..............................
Union of Soviet Socialist

R epublics ..........................
United States of America ..............

TOTAL
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ACCORD' INTERNATIONAL DE 1987 SUR LE SUCRE

CHAPITRE PREMIER. OBJECTIFS
Article premier. OBJECTIFS

Les objectifs de l'Accord international sur le sucre, 1987 (ci-apr~s dfnomm6 i< le
present Accord ) sont, A la lumibre des termes de la rfsolution 93 (IV)' adoptde par ]a
Conference des Nations Unies sur le commerce et le d6veloppement :
a) De favoriser la coopdration internationale touchant les questions ayant directement

ou indirectement trait au sucre dans le monde ;
b) De fournir un cadre appropri6 pour les prfparatifs en vue d'un 6ventuel nouvel accord

international sur le sucre qui contiendrait des dispositions 6conomiques
c) D'encourager la consommation de sucre ;
d) De faciliter le commerce du sucre par la collecte et la communication de ren-

seignements relatifs au march6 mondial du sucre et aux autres 6dulcorants.

'Entr6 en vigueur A titre provisoire 5 I'dgard des Etats et organisation suivants le 24 mars 1988, date A laquelle les
Gouvernements et organisation qui avaient dfpos6 aupris du Secrdtaire gdndral de l'Organisation des Nations Unies un ins-
trument de ratification, d'acceptation ou d'approbation ou une notification d'application provisoire, ont ddcidf de mettre le
pr(sent Accord en vigueur entre eux, conformment au paragraphe 3 de larticle 39 :

Etat on organisation
Afrique du Sud ...............
Argentine ..................
Belize . . . . . . . . . . . . . . . . . . . .
Canada ....................
Communasic 6conomique
cul'O eilte ................

Costa Rica .................
Cuiha . ............. ... ...
El Salvador .................
Equatcur ..................
Etats-Unis d'Amdrique ..........
Fidii .......................
Finlande .....................
Guatemala ..................
G uyana ...................
Hongric ...................

Date du di6t
de Iinstroment
de ratification,

d acceptation (A).
d'approbation (AA)

o' tie notification
d'application provisoire (n)

31 ddcembre 1987
31 ddcembre 1987 n
23 ddcembre 1987 n
14 mars 1988 n

18 ddcembir
23 mars
29 ddcembre
15 icvrier
13 janvier
23 mars
25 novembre
5 fdvrier

17 dlcembre
15 ddcembre
311 ddcembre,

1987 AA
1988 n
1987 a
1988 n
1988 n
1988 n
1987
1988 "
1987 n
1987
1987 n

Date do dipt
de 'instnitent
de ratification,

d'acceptation (A),
d'approbation (AA)

ou de notification
Etat o organisation d'application provisoire (n)
Inde ......................... 15 mars 1988 n
JamaYiqcue ...................... 15 fdvrier 1988 n
Japon ........................ 21 ddcembre 1987 A
Malawi ....................... 22 mars 1988 n
M aurice ....................... 15 fdvrier 1988 n
Nicaragua ...................... 18 janvier 1988 n
Norv~ge ....................... 21 dccembre 1987 A
Papouasie-Nouvclle-Guindc ........... 31 decembre 1987 n
PH rou ........................ 19 janvier 1988 n
Philippines ..................... 9 fdvrier 1988 n
Republique de Coie ............... 31 ddcembre 1987 a
Rdpublique ddmocratique allemande ...... 23 mars 1988 n
R8publique dominicaine ............. 30 ddcembic 1987 n
Sue e ........................ 15 ddcembre 1987
Union des Rdpubliques socialistes

sovidtiques. . ................. 5 fdvrier 1988 n
(Suite a Ia page 105)

*Voir p. 218 du prdsent volume pour le texte de la ddclaration faite lots de la notification d'application provisoire.
Par ailleurs, des instruments de ratification, d'acceptation, d'approbation ou d'adhdsion ou des notifications d'application

provisoire ont t6 ddposds aupr s du Secrdtaire gdndral de ]'Organisation des Nations Unies par les Etats suivants, confor-
mment au paragraphe 4 de I'aricle 39

Date dio dipdt
tie I'instrument

Etat d'adhision (a)
Australie .................................... 24 m ars 1988 a

(Avec effet 5 titre provisoire au 24 mars 1988.)
Egalement au 24 mars 1988, les instruments de ratification, d'approbation ou d'adhfsion suivants ont 6td ddposds aupr~s

du Secrdtaire gdndral de l'Organisation des Nations Unies par des Gouvernements qui, A cette date, avaient notifi lear intention
d'appliquer l'Accord A titre provisoire A compter du 24 mars 1988 conformment au paragraphe 3 de ]'article 39 :

2 Nations Unies. Acres de la Conference des Nations Unies stir le commerce et le diveloppement, Qnatridme session,
Nairobi, vol. I, Rapport et annexes, p. 6.
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CHAPITRE nI. DItFINITIONS
Article 2. D8FINITIONS

Aux fins du pr6sent Accord :

1. Le terme «< Organisation >> d6signe l'Organisation internationale du sucre vis6e
A ]'article 3 ;

2. Le terme << Conseil >> ddsigne le Conseil international du sucre vis6 au para-
graphe 3 de l'article 3

3. Le terme << Membre >> d6signe une Partie au pr6sent Accord

4. L'expression o Membre exportateur >> d6signe tout Membre qui figure dans
l'annexe A au pr6sent Accord, ou A qui le statut de Membre exportateur est conf6r6
lorsqu'il adhere au pr6sent Accord ou lorsqu'il change de catdgorie conform6ment au
paragraphe 3 de l'article 4 ;

5. L'expression << Membre importateur >> d6signe tout Membre qui figure dans
I'annexe B au pr6sent Accord, ou A qui le statut de Membre importateur est conf6r6
lorsqu'il adhere au pr6sent Accord ou lorsqu'il change de cat6gorie conform6ment au
paragraphe 3 de l'article 4 ;

6. Par << vote sp6cial >>, ii convient d'entendre un vote ob sont requis les deux
tiers au moins des suffrages exprim6s par les Membres exportateurs pr6sents et votants
et les deux tiers au moins des suffrages exprimds par les Membres importateurs pr6sents
et votants, A condition que ces suffrages soient exprimds par la moiti6 au moins du
nombre des Membres pr6sents et votants dans chaque cat6gorie ;

7. Par < vote A. ]a majorit6 simple r6partie >>, il convient d'entendre les suffrages
requ6rant plus de la moiti6 du total des suffrages exprim6s par les Membres exportateurs
pr6sents et votants et plus de la moiti6 du total des suffrages exprim6s par les Membres
importateurs pr6sents et votants, A condition que ces suffrages soient exprim6s par la
moiti6 au moins du nombre des Membres pr6sents et votants dans chaque cat6gorie

8. Par « annde >>, il faut entendre i'ann6e civile ;

9. Le terme << sucre >> d6signe le sucre sous toutes ses formes commerciales
reconnues, extrait de la canne h sucre ou de la betterave h sucre, y compris les m6lasses
comestibles et mdlasses fantaisie, les sirops et toutes autres formes de sucre liquide
destindes A la consommation humaine, mais non les m61asses d'arribre-produit ni les
sucres non centrifug6s de qualit6 inf6rieure produits par des m6thodes primitives, ni le
sucre destin6 A des usages autres que la consommation humaine, en tant qu'aliment

(Suite ie Io note I de /a page 1) 4)
IDate'n dnlpfit

tIe I'instranient
de ratification.

dVappobaion (AA)
Efat ou d'adhision (a)

Canada ...................................... . .. . . . . 4 mars 1988 a
(L'Accord est entrd en vigueur 6 titre provisoire pour le Canada le 24 mars 1988.)

Hongie .................................... . . . . . 24 mars 1988 AA
(L'Accord est entr6 en vigueur 8 titre provisoire pour la Hongrie le 24 mars 1988.)

lnde ....................... ................ .. . ... 24 mars 1988 a
(L'Accord est entr6 en vigueur A titre provisoire pour Ilnde le 24 mars 1988.)

Maurice .................................... ... .. .. ... 24 mars 1988 a
(L'Accord est entr6 en vigueur A titre provisoire pour Maurice le 24 mars 1988.)

Nicaragua .................................... . . . . .. .. 24 mars 1988
(L'Accord est entr6 en vigueur 8 titre provisoire pour le Nicaragua le 24 mars
1988.)
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10. L'expression << entree en vigueur >> d6signe la date h laquelle l'Accord entre en
vigueur h titre provisoire ou d6finitif, conform6ment aux dispositions de I'article 39;

II. L'expression o march6 libre >> d~signe le total des importations nettes du mar-
ch6 mondial, i 1'exception de celles qui r6sultent de l'application d'arrangements spd-
ciaux tels que ceux qui sont d6finis au chapitre IX de l'Accord international de 1977 sur
le sucrel;

12. L'expression << march6 mondial > d6signe le march6 international du sucre et
englobe la fois le sucre 6changd sur le march6 libre et le sucre 6chang6 en application
d'arrangements sp6ciaux tels que ceux qui sont d6finis au chapitre IX de l'Accord inter-
national de 1977 sur le sucre.

CHAPITRE Ill. ORGANISATION INTERNATIONALE DU SUCRE

Article 3. MAINTIEN EN EXISTENCE, SItGE ET STRUCTURE
DE L'ORGANISATION INTERNATIONALE DU SUCRE

1. L'Organisation internationale du sucre, crd6e par l'Accord international de 1968
sur le sucre' et maintenue par les Accords internationaux sur le sucre de 19731, de 1977
et de 1984', reste en existence pour assurer la mise en oeuvre du pr6sent Accord et en
contr6ler l'application, et elle a la composition, les pouvoirs et les fonctions d6finis dans
le pr6sent Accord.

2. L'Organisation a son siege 5 Londres, A moins que le Conseil, par un vote sp6cial,
n'en d6cide autrement.

3. L'Organisation exerce ses fonctions par l'interm6diaire du Conseil international
du sucre, de son Comitd ex6cutif, de son Directeur exdcutif et de son personnel.

Article 4. MEMBRES DE L'ORGANISATION

I. Chaque Partie au prdsent Accord est Membre de I'Organisation.

2. I1 est institu6 deux cat6gories de Membres de l'Organisation, savoir

a) Les Membres exportateurs; et

b) Les Membres importateurs.

3. Un Membre peut changer de cat6gorie aux conditions que fixe le Conseil.

Article 5. PARTICIPATION D'ORGANISATIONS INTERGOUVERNEMENTALES

Toute mention, dans le pr6sent Accord, d'un << gouvernement > ou de o gouver-
nements > est r6put6e valoir pour la Communaut6 6conomique europ6enne et pour toute
autre organisation intergouvernementale ayant des responsabilit6s dans la n6gociation, la
conclusion et I'application d'accords internationaux, en particulier d'accords sur des pro-
duits de base. En consdquence, toute mention, dans le pr6sent Accord, de la signature,
de la ratification, de l'acceptation ou de l'approbation, ou de la notification d'application

titre provisoire, ou de l'adh6sion est, dans le cas de ces organisations intergouverne-

Nations Unies, Recuei des Traites, vol. 1064, p. 219.
2 Ibid., vol. 654, p. 3.

Ibid., vol. 906, p. 69.
Ibid., vol. 1388, p. 3.
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mentales, r6put6e valoir aussi pour fa signature, ]a ratification, I'acceptation ou
I'approbation, ou pour la notification d'application titre provisoire, ou pour I'adh6sion,
par ces organisations intergouvernementales.

Article 6. PRIVIL.GES ET IMMUNITItS

I. L'Organisation a la personnalit6 juridique. Elle peut en particulier conclure des
contrats, acqudrir et c6der des biens meubles et immeubles et ester en justice.

2. Le statut, les privileges et les immunit6s de I'Organisation sur le territoire du
Royaume-Uni continuent d'&re r6gis par I'Accord relatif au siege conclu entre le Gou-
vernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et l'Organisation
internationale du sucre, et sign6 A Londres le 29 mai 1969', avec les amendements qui
peuvent 8tre ndcessaires pour assurer le bon fonctionnement du pr6sent Accord.

3. Si le siege de l'Organisation est transf6r6 dans un pays qui est Membre de
I'Organisation, ce Membre conclut aussit6t que possible avec I'Organisation un accord, qui
doit 8tre approuv6 par le Conseil, touchant le statut, les privileges et les immunitds de
I'Organisation, de son Directeur ex6cutif, de son personnel et de ses experts, ainsi que des re-
pr6sentants des Membres qui se trouvent dans ce pays pour y exercer leurs fonctions.

4. A moins que d'autres dispositions d'ordre fiscal ne soient prises en vertu de
I'accord envisag6 au paragraphe 3 du pr6sent article et en attendant la conclusion de cet
accord, le nouveau Membre h6te :

a) Exon~re de tous imp6ts les 6moluments vers6s par I'Organisation son personnel,
l'exon6ration ne s'appliquant pas n6cessairement A ses propres ressortissants; et

b) Exon~re de tous imp6ts les avoirs, revenus et autres biens de l'Organisation.

5. Si le si~ge de l'Organisation est transf6r6 dans un pays qui n'est pas Membre de
I'Organisation, le Conseil doit, avant le transfert, obtenir du gouvernement de ce pays
une assurance 6crite attestant :

a) Qu'il conclura aussit6t que possible avec l'Organisation un accord comme celui qui
est vis6 au paragraphe 3 du pr6sent article; et

b) Qu'en attendant la conclusion d'un tel accord, il accordera les exon6rations pr6vues
au paragraphe 4 du pr6sent article.

6. Le Conseil s'efforce de conclure, avant le transfert du si~ge, l'accord vis6 au
paragraphe 3 du pr6sent article avec le gouvernement du pays dans lequel le si~ge de
l'Organisation doit 8tre transf6r6.

CHAPITRE IV. CONSEIL INTERNATIONAL DU SUCRE

Article 7. COMPOSITION DU CONSEIL INTERNATIONAL DU SUCRE

1. L'autoritd supreme de l'Organisation est le Conseil international du sucre, qui se
compose de tous les Membres de I'Organisation.

2. Chaque Membre a un repr6sentant au Conseil et, s'il le d6sire, un ou plusieurs
suppl6ants. Tout Membre peut en outre adjoindre ?t son repr6sentant ou A ses suppliants
un ou plusieurs conseillers.

Nations Unies. Recuei des Traitts, vol. 700, p. 121.
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Article 8. POUVOIRS ET FONCTIONS DU CONSEIL

I. Le Conseil exerce tous les pouvoirs et s'acquitte, ou veille l'accomplissement,
de toutes les fonctions qui sont n~cessaires A l'application des dispositions du pr6sent
Accord et A ]a poursuite de la liquidation du Fonds de financement des stocks, 6tabli en
vertu de ]'article 49 de l'Accord international de 1977 sur le sucre, telles que d6lgu~es
par Ic Conseil dudit Accord au Conseil de l'Accord international de 1984 sur le sucre,
en vertu du paragraphe I de l'article 8 de ce dernier Accord.

2. Le Conseil adopte, par un vote sp6cial, les r~glements qui sont n~cessaires h
I'application des dispositions du pr6sent Accord et compatibles avec celles-ci, notamment
le r~glement int6rieur du Conseil et de ses Comit6s, ainsi que le r~glement financier et
le statut du personnel de l'Organisation. Le Conseil peut prdvoir, dans son r~glement
int6rieur, une proc6dure lui permettant de prendre, sans se r6unir, des d6cisions sur des
questions sp6cifiques.

3. Le Conseil recueille et tient la documentation dont il a besoin pour s'acquitter
des fonctions que le pr6sent Accord lui confere et toute autre documentation qu'il juge
appropri6e.

4. Le Conseil publie un rapport annuel et tous autres renseignements qu'il juge
appropri6s.

Article 9. PRtSIDENT ET VICE-PRItSIDENT DU CONSEIL

1. Pour chaque ann6e, le Conseil 61it parmi les d6l6gations un Pr6sident et un Vice-
Pr6sident, qui ne sont pas r6mun6r6s par l'Organisation.

2. Le Pr6sident et le Vice-Pr6sident sont 6lus, l'un parmi les d616gations des Mem-
bres importateurs, l'autre parmi celles des Membres exportateurs. La pr6sidence et la
vice-prfsidence sont, en r~gle g6n6rale, attribu6es A tour de r6le t l'une et l'autre
cat6gorie de Membres pour une ann6e, 6tant entendu que cette alternance n'empeche pas
la r6Iection, dans des circonstances exceptionnelles, du Pr6sident ou du Vice-Pr6sident,
ou de l'un et de l'autre, si le Conseil en d6cide ainsi par un vote sp6cial. Quand le
Pr6sident ou le Vice-Pr6sident est r661u de la sorte, la rbgle 6nonc6e dans la premiere
phrase du pr6sent paragraphe demeure applicable.

3. En ]'absence du Pr6sident, ses fonctions sont assum6es par le Vice-Pr6sident. En cas
d'absence temporaire simultan6e du Pr6sident et du Vice-Pr6sident, ou en cas d'absence per-
manente de l' un ou de l'autre ou des deux, le Conseil peut 61ire, parmi les d616gations, de nou-
veaux titulaires de ces fonctions, temporaires ou permanentes selon le cas, en observant la
rbgle g6n6rale de i'alternance 6nonc6e au paragraphe 2 du pr6sent article.

4. Ni le Pr6sident ni aucun autre membre du Bureau qui pr6side une r6union n'a le
droit de vote. Ils peuvent toutefois charger une autre personne d'exercer les droits de
vote du Membre qu'ils reprfsentent.

Article 10. SESSIONS DU CONSEIL

1. En r~gle gdn6rale, le Conseil se r6unit en session ordinaire une fois par semestre
de l'annde.

2. En outre, le Conseil se rdunit en session extraordinaire s'il en ddcide ainsi ou
s'il en est requis :

a) Soit par cinq Membres;
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b) Soit par deux Membres ou plus d6tenant ensemble au moins 250 voix au titre de
]'article 1I;

c) Soit par le Comit6 exdcutif.

3. Les sessions du Conseil sont annoncdes aux Membres au moins trente jours A
I'avance, sauf en cas d'urgence, oii le pr6avis sera d'au moins dix jours.

4. Les sessions se tiennent au si~ge de l'Organisation, A moins que le Conseil n'en
d6cide autrement par un vote sp6cial. Si un Membre invite le Conseil A se rdunir ailleurs
qu'au si~ge de l'Organisation et que le Conseil y consente, ce Membre prend A sa charge
les frais suppl6mentaires qui en r6sultent.

Article 11. Voix

1. Aux fins de l'exercice du droit de vote dans le cadre du pr6sent Accord, les
Membres d6tiennent un total de 2 000 voix, les Membres exportateurs ddtenant ensemble
1 000 voix et les Membres importateurs 1 000 voix.

2. La part d'un Membre du total des voix de sa cat~gorie indiqu6 au paragraphe 1
du pr6sent article est calcul6e comme suit

a) Membres exportateurs :
Dans la m~me proportion que celle qui existe entre le nombre de leurs voix indiqu6
dans l'annexe A et le nombre total de voix des pays, figurant dans ladite annexe,
qui sont Membres.

b) Membres importateurs

i) Pour la premiere ann6e d'application du pr6sent Accord, sur la base du meme
crit~re que celui sp6cifi6 A l'alin6a a ci-dessus pour les voix indiqu6es dans
l'annexe B;

ii) Pour les ann6es suivantes, sur la base des crit~res sp6cifids A l'alinda b du
paragraphe 3 de l'article 24.

3. I1 n'y a pas de fractionnement de voix. Aucun Membre ne d6tient moins de
5 voix ni plus de 285 voix.

4. Lorsque les droits de vote d'un Membre sont suspendus en vertu de l'une quel-
conque des dispositions du pr6sent Accord, ses voix sont distribu6es entre les autres
Membres de sa cat6gorie en fonction de leurs parts telles qu'6tablies en application du
paragraphe 2 du pr6sent article. La m~me procddure est appliqu6e lorsque sont r~tablis
les droits de vote du Membre int6ress6 qui est alors inclus dans la distribution.

Article 12. PROCEDURE DE VOTE DU CONSEIL

1. Chaque Membre dispose, pour le vote, du nombre de voix qu'il d6tient en vertu
de 'article 11. I1 n'a pas la facultd de diviser ces voix.

2. Par notification 6crite adress6e au Pr6sident, tout Membre exportateur peut au-
toriser tout autre Membre exportateur, et tout Membre importateur peut autoriser tout
autre Membre importateur, 5i repr6senter ses intrts et utiliser ses voix Ai toute r6union
du Conseil. Copie de ces autorisations est soumise A l'examen de toute commission de
vdrification des pouvoirs cr66e en application du r6glement int6rieur du Conseil.

3. Un Membre autoris6 par un autre Membre A utiliser les voix que celui-ci d6tient
en vertu de I'article II utilise ces voix comme il y est autorisd et en conformit6 avec le
paragraphe 2 du pr6sent article.
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Article 13. Di CIsIONS DU CONSEIL

I. Le Conseil prend toutes ses d6cisions et fait toutes ses recommandations par un
vote t la majorit6 simple r6partie, moins que le pr6sent Accord ne prescrive un vote
sp6cial.

2. Dans le d6compte des suffrages n6cessaires l'adoption de toute d6cision du
Conseil, les voix des Membres qui s'abstiennent ne sont pas prises en considdration et
lesdits Membres ne sont pas considdr6s comme << votants >> aux fins des d6finitions 6
ou 7, selon le cas, de l'article 2. Si un Membre invoque les dispositions du paragraphe
2 de l'article 12 et que ses voix soient utilis6es A une r6union du Conseil, ce Membre
est consid6r6, aux fins du paragraphe I du pr6sent article, comme pr6sent et votant.

3. Les Membres sont li6s par toutes les d6cisions que le Conseil prend en application
du pr6sent Accord.

Article 14. COOPtRATION AVEC D'AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropri6es pour proc6der des consulta-
tions ou collaborer avec l'Organisation des Nations Unies et ses organes, en particulier
Ia CNUCED, et avec l'Organisation pour l'alimentation et l'agriculture et les autres
institutions sp6cialis6es des Nations Unies et organisations intergouvernementales qui
conviendraient.

2. Le Conseil, eu 6gard au r6le particulier d6volu la CNUCED dans le commerce
international des produits de base, la tient, selon qu'il convient, au courant de ses activit6s
et de ses programmes de travail.

3. Le Conseil peut aussi prendre toutes dispositions appropri6es pour entretenir des
contacts effectifs avec les organismes internationaux de producteurs, de n6gociants et de
fabricants de sucre.

Article 15. ADMISSION D'OBSERVATEURS

1. Le Conseil peut inviter tout Etat non membre assister en qualit6 d'observateur
Sl'une quelconque de ses r6unions.

2. Le Conseil peut aussi inviter t assister A l'une quelconque de ses r6unions, en
qualit6 d'observateur, toute organisation mentionn6e au paragraphe I de l'article 14.

Article 16. QUORUM AUX RtUNIONS DU CONSEIL

Le quorum exig6 pour toute r6union du Conseil est constitu6 par la pr6sence de plus
de la moiti6 de tous les Membres exportateurs et de plus de la moiti6 de tous les Membres
importateurs, les Membres ainsi pr6sents d6tenant les deux tiers au moins du total des
voix de tous les Membres dans chacune des cat6gories au titre de l'article 11. Si, le jour
fix6 pour l'ouverture d'une session du Conseil, le quorum n'est pas atteint, ou si, au
cours d'une session du Conseil, le quorum n'est pas atteint lors de trois s6ances cons6-
cutives, le Conseil est convoqud sept jours plus tard; le quorum est alors, et pour le reste
de Ia session, constitu6 par ]a pr6sence de plus de la moiti6 de tous les Membres expor-
tateurs et de plus de ]a moiti6 de tous les Membres importateurs, les Membres ainsi
pr6sents reprdsentant plus de la moiti6 du total des voix de tous les Membres dans
chacune des cat6gories au titre de l'article 11. Tout Membre repr6sent6 conform6ment
au paragraphe 2 de l'article 12 est consid6rd comme pr6sent.

CHAPITRE V. COMITt EXtCUTIF

Article 17. COMPOSITION DU COMITIt EXeCUTIF

I. Le Comit6 ex6cutif se compose de 10 Membres exportateurs et de 10 Membres
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importateurs, qui sont dlus pour chaque annde conform6ment h l'article 18 et sont
r661igibles.

2. Chaque Membre du Comit6 ex6cutif nomme un repr6sentant et peut nommer en
outre un ou plusieurs suppldants et conseillers.

3. Le Comit6 ex6cutif 61it son Pr6sident pour chaque ann6e. Le Pr6sident n'a pas
le droit de vote; il est r66ligible.

4. Le Comit6 ex6cutif se r6unit au siege de I'Organisation, a moins qu'il n'en d6cide
autrement. Si un Membre invite le Comit6 A se r6unir ailleurs qu'au siege de
]'Organisation et que le Comit6 y consente, ce Membre prend a sa charge les frais
supplmentaires qui en r6sultent.

Article 18. ELECTION DU COMITI EXICUTIF

1. Les Membres exportateurs et les Membres importateurs de i'Organisation 6lisent
respectivement, au sein du Conseil, les Membres exportateurs et les Membres importa-
teurs du Comit6 exdcutif. L'61ection dans chaque cat6gorie a lieu conform6ment aux
paragraphes 2 A 7 inclus du pr6sent article.

2. Chaque Membre porte sur un seul candidat toutes les voix dont il dispose en
vertu de l'article 11. Tout Membre peut porter sur un autre candidat les voix qu'il est
autoris6 A utiliser en vertu du paragraphe 2 de l'article 12.

3. Les 10 candidats qui obtiennent le plus grand nombre de voix sont 6lus; toute-
fois, pour 6tre 61u au premier tour de scrutin, tout candidat doit avoir obtenu au moins
60 voix.

4. Si moins de 10 candidats sont 6lus au premier tour de scrutin, il est proc6d6 A
de nouveaux tours de scrutin auxquels ont seuls le droit de participer les Membres qui
n'ont vot6 pour aucun des candidats 61us. A chaque nouveau tour de scrutin, le nombre
minimal de voix requis pour l'61ection est r6duit de cinq jusqu'A ce que les 10 candidats
soient 61us.

5. Tout Membre qui n'a vot6 pour aucun des Membres 61us peut attribuer par la
suite ses voix t 'un d'eux, sous r6serve des paragraphes 6 et 7 du pr6sent article.

6. Un Membre est r6put6 avoir requ le nombre des voix qu'il a initialement ob-
tenues quand il a 6t6 d1u, plus le nombre de voix qui lui ont W attribu6es, sous r6serve
que le nombre total de voix ne d6passe 300 pour aucun des Membres 6lus.

7. Si le nombre des voix qu'un Membre 6lu est r6put6 avoir obtenues devait 8tre
sup6rieur a 300, les Membres qui ont vot6 pour ce Membre ou qui lui ont attribu6 leurs
voix s'entendent pour qu'un ou plusieurs d'entre eux lui retirent leurs voix et les attri-
buent ou les r6attribuent A un autre Membre 61u, de manire que les voix obtenues par
chaque Membre 61u ne d6passent pas la limite de 300.

8. Si l'exercice du droit de vote d'un Membre du Comit6 ex~cutif est suspendu
en vertu de l'une quelconque des dispositions pertinentes du pr6sent Accord, chacun des
Membres qui ont votd en faveur de ce Membre ou qui lui ont attribu6 leurs voix con-
form6ment au pr6sent article peut, pendant la p6riode de suspension, attribuer ses voix
i tout autre Membre du Comit6 appartenant A sa cat6gorie, sous r6serve du paragraphe
6 du pr6sent article.

9. Si un Membre du Comit6 ex6cutif cesse d'6tre Membre de I'Organisation, les
Membres qui ont vot6 pour lui ou qui lui ont attribu6 leurs voix et les Membres qui
n'ont ni vot6 pour un autre Membre ni attribu6 leurs voix A un autre Membre du Comit6
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ex6cutif 6lisent, lors de la session suivante du Conseil, un Membre pour pourvoir le poste
vacant au Comit6. Tout Membre qui a vot6 pour le Membre qui a cess6 d'&re Membre
de l'Organisation ou qui lui a attribu6 ses voix et qui ne vote pas en faveur du Membre
6lu pour pourvoir le poste vacant au Comit6 peut attribuer ses voix A un autre Mem-
bre du Comit6, sous r6serve du paragraphe 6 du pr6sent article.

10. Dans des circonstances particulires et aprbs consultation avec le Membre du
Comit6 ex6cutif pour lequel il a vot6 ou auquel il a attribu6 ses voix conform6ment aux
dispositions du pr6sent article, un Membre peut retirer ses voix A ce Membre pour le
reste de l'ann6e. I1 peut alors attribuer ces voix A un autre Membre du Comit6 ex6cutif
appartenant Ai sa cat6gorie, mais ne peut les retirer A cet autre Membre pendant le reste
de l'ann6e. Le Membre du Comit6 ex6cutif auquel les voix ont 6t6 retir6es conserve son
siege au Comit6 ex6cutif pendant le reste de l'ann6e. Toute mesure prise en application
des dispositions du pr6sent paragraphe devient effective aprbs que le Pr6sident du Comit6
ex6cutif en a td avis6 par 6crit.

Article 19. DI81-GATION DE POUVOIRS DU CONSEIL AU COMITt EXICUTIF

1. Le Conseil peut, par un vote sp6cial, d616guer au Comit6 ex6cutif tout ou partie
de ses pouvoirs, At l'exception des suivants :
a) Choix du siege de l'Organisation conform6ment au paragraphe 2 de l'article 3

b) Nomination du Directeur ex6cutif et de tout haut fonctionnaire conform6ment A
l'article 22 ;

c) Adoption du budget administratif et fixation des contributions conform6ment A
l'article 24 ;

d) Toute demande faite au Secr6taire g6n6ral de la CNUCED de convoquer une con-
fdrence de ndgociation conform6ment au paragraphe 2 de l'article 32

e) Rbglement des diffdrends conform6ment A l'article 33 ;

f) Suspension des droits de vote et autres droits d'un Membre conform6ment au para-
graphe 3 de l'article 34 ;

g) Exclusion d'un Membre de l'Organisation en vertu de l'article 42

h) Recommandation d'amendement conform6ment A l'article 44

i) Prorogation ou fin du pr6sent Accord en vertu de l'article 45.

2. Le Conseil peut At tout moment r6voquer la d616gation de tout pouvoir au Comit6
ex6cutif.

Article 20. PROCtDURE DE VOTE ET DtCISIONS DU COMITt EXECUTIF

1. Chaque Membre du Comit6 exdcutif dispose, pour le vote, du nombre de voix
qu'il a reques en application de l'article 18; il ne peut diviser ces voix.

2. Toute decision prise par le Comit6 exdcutif exige la m~me majorit6 que si elle
6tait prise par le Conseil.

3. Tout Membre a le droit d'en appeler au Conseil, aux conditions que le Conseil
peut d6finir dans son r~glement int6rieur, de toute ddcision du Comit6 exdcutif.

Article 21. QUORUM AUX RIUNIONS DU COMITt EXtCUTIF

Pour toute r6union du Comit6 exfcutif, le quorum est constitu6 par la prdsence de
plus de la moiti6 de tous les Membres exportateurs du Comit6 et de plus de la moiti6
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de tous les Membres importateurs du Comit6, les Membres ainsi pr6sents reprfsentant
les deux tiers au moins du total des voix de tous les Membres du Comit6 dans chacune
des cat6gories.

CHAPITRE vi. DIRECTEUR EXtCUTIF ET PERSONNEL
Article 22. DIRECTEUR EXICUTIF ET PERSONNEL

1. Le Conseil, apr~s avoir consult6 le Comit6 ex6cutif, nomme le Directeur exfcutif
par un vote sp6cial, et il fixe ses conditions d'engagement.

2. Le Directeur ex6cutif est le plus haut fonctionnaire de l'Organisation; il est re-
sponsable de I'ex6cution des tf.ches qui lui incombent dans l'application du pr6sent
Accord.

3. Le Conseil, apr~s avoir consult6 le Directeur ex6cutif, nomme 6galement tout
autre haut fonctionnaire par un vote sp6cial, et il fixe ses conditions d'engagement.

4. Le Directeur ex6cutif nomme les autres membres du personnel conform6ment
aux r~glements et d6cisions du Conseil.

5. Le Conseil, conform6ment aux dispositions de l'article 8, adopte les r~glements
qui renferment les conditions d'emploi fondamentales ainsi que les droits, devoirs et
obligations de base de tous les membres du secr6tariat.

6. Ni le Directeur ex6cutif, ni les autres membres du personnel ne doivent avoir
d'intfr~t financier dans l'industrie ou le commerce du sucre.

7. Dans l'accomplissement de leurs devoirs aux termes du pr6sent Accord, ni le
Directeur ex6cutif, ni les autres membres du personnel ne sollicitent ni n'acceptent
d'instructions d'aucun Membre ni d'aucune autorit6 ext6rieure A l'Organisation. Ils
s'abstiennent de tout acte incompatible avec leur situation de fonctionnaires internatio-
naux responsables seulement envers l'Organisation. Chaque Membre doit respecter le
caract~re exclusivement international des fonctions du Directeur ex6cutif et du personnel
et ne pas chercher A les influencer dans l'ex6cution de leurs tAches.

CHAPITRE vii. FINANCES
Article 23. DISPENSES

1. Les d6penses des dfl6gations au Conseil, au Comit6 ex6cutif ou A tout comit6
du Conseil ou du Comitd exdcutif, sont A la charge des Membres int6ress6s.

2. Pour couvrir les d6penses requises par l'application du pr6sent Accord, les Mem-
bres versent une contribution annuelle fix6e comme il est indiqu6 h l'article 24. Toutefois,
si un Membre demande des services sp6ciaux, le Conseil peut lui en r6clamer le paiement.

3. L'Organisation tient les comptes n6cessaires ? l'application du pr6sent Accord.

Article 24. ADOPTION DU BUDGET ADMINISTRATIF

ET CONTRIBUTIONS DES MEMBRES

1. Aux fins du pr6sent article, les Membres d6tiennent 2 000 voix, r6parties de la
faqon pr6vue au paragraphe I de I'article 11.

2. Toutefois, titre de mesure exceptionnelle pour les trois premieres ann6es du
pr6sent Accord, les Membres exportateurs d6tiennent 1 150 voix et les Membres impor-
tateurs 850 voix en fonction de la repartition sp6cifi6e dans les annexes C et D respec-
tivement. Cette r6partition sp6ciale des voix entre les deux cat6gories de Membres est
6galement applicable A toute p6riode de prorogation en vertu du paragraphe 2 de l'article
45, A moins que le Conseil n'en d6cide autrement par vote sp6cial.
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3. Au moment de l'entr6e en vigueur du pr6sent Accord, lors d'un changement de
participation et de cat6gorie et lorsque est adopt6 le budget administratif, le Secr6tariat
calcule de ]a fagon suivante les voix de chacun des Membres

a) Membres exportateurs :

i) Chacun des Membres exportateurs d6tient le nombre de voix sp6cifi6es dans

l'annexe C, ajustd de la fagon pr6vue A l'alin6a c ci-dessous;

ii) Aucun Membre exportateur ne d6tient plus de 260 voix ni moins de 6 voix;

iii) Les voix des Membres exportateurs qui en d6tiennent 6 au titre de l'annexe C
ne sont pas l'objet d'un ajustement au titre du prdsent article ;

iv) Les voix impliqu6es dans tout changement de participation au sein de la cat6-
gorie des Membres exportateurs sont r6parties de la faqon prfvue A l'alinda c
ci-dessous.

b) Membres importateurs

i) Pour la premiere ann6e d'application du prdsent Accord, chacun des Membres
importateurs d6tient le nombre de voix sp6cifi6 dans l'annexe D, ajust6 de la
faqon pr6vue h l'alin6a c ci-dessous ;

ii) Pour les ann6es suivantes, le total des voix d6tenues par les Membres impor-
tateurs est r6parti entre ces derniers en fonction du chiffre moyen de leurs
importations nettes de sucre pendant les quatre pr6c6dentes ann6es pour les-
quelles des donn6es statistiques sont disponibles, compte non tenu de l'ann6e
ob il a t6 le plus faible, pond6r6 comme suit
-March6 libre : 67 % ;
-March6 mondial : 33 %;

iii) Le nombre de voix que d6tient un Membre importateur quelconque ne peut tre,
h ]a suite de redistributions effectu6es en vertu de l'alin6a ii ci-dessus, accru de
plus de 5 % d'une ann6e sur l'autre ;

iv) Aucun Membre importateur ne d6tient plus de 240 voix ni moins de 6 voix.

c) Les voix indiqu6es dans les annexes C et D qui ne sont pas attribudes au moment
de l'entr6e en vigueur du present Accord sont rdparties entre les Membres au sein
de la ou des catdgories pertinentes, selon le rapport qui existe entre le nombre de
leurs voix indiqu6 dans l'annexe pertinente et le nombre total de voix des pays,
figurant dans ladite annexe, qui sont Membres.

d) I1 n'y a pas de fractionnement de voix.

4. Les dispositions du paragraphe 2 de l'article 25 et de l'alin6a a du paragraphe 3
de l'article 34 relatives A la suspension des droits de vote pour ]a non-ex6cution
d'obligations ne sont pas applicables dans le cadre du pr6sent article.

5. Au cours du second semestre de chaque ann6e, le Conseil adopte le budget
administratif de l'Organisation pour l'ann6e suivante et d6termine le montant de la con-
tribution par voix des Membres requise pour financer ledit budget.

6. La contribution de chaque Membre au budget administratif est calcul6e en mul-
tipliant la contribution par voix par le nombre de voix qu'il d6tient au titre du prdsent
article, h savoir:
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a) Pour les pays qui sont Membres au moment de I'adoption d6finitive du budget ad-
ministratif, le nombre de voix qu'ils d~tiennent alors ; et

b) Pour les pays devenus Membres apr~s l'adoption du budget administratif, le nombre
de voix qu'ils regoivent au moment de leur adh6sion, ajust6 en fonction de la fraction
non 6coulde de la p6riode d'application du ou des budgets. Les contributions de-
manddes aux autres Membres demeurent inchangdes.

7. Si le prdsent Accord entre en vigueur plus de huit mois avant le ddbut de sa
premiere annde complete, le Conseil, A sa premiere session, adopte un budget adminis-
tratif pour la pdriode allant jusqu'au ddbut de cette premiere annde complete. Dans les
autres cas, le premier budget administratif couvre A la fois la p6riode initiale et la premiere
annde complete.

8. Le Conseil peut prendre, par vote spdcial, les mesures qu'il juge propres A at-
t6nuer les effets, sur le montant des contributions des Membres, d'une participation 6ven-
tuellement r6duite au moment de l'adoption du budget administratif pour la premiere
annde d'application du pr6sent Accord ou de toute diminution importante de cette par-
ticipation pouvant intervenir par ]a suite.

Article 25. VERSEMENT DES CONTRIBUTIONS

1. Les Membres versent leur contribution au budget administratif de chaque annie
conform6ment A leur proc6dure constitutionnelle. Les contributions au budget adminis-
tratif de chaque ann6e sont payables en monnaies librement convertibles et sont exigibles
le premier jour de l'anne ; les contributions des Membres pour l'ann6e au cours de
laquelle ils deviennent Membres de l'Organisation sont exigibles A la date A laquelle ils
le deviennent.

2. Si un Membre ne verse pas int6gralement sa contribution au budget administratif
dans un d6lai de quatre mois A compter de la date A laquelle sa contribution est exigible
en vertu du paragraphe I du pr6sent article, le Directeur ex6cutif lui demande d'en
effectuer le paiement le plus t6t possible. Si, A l'expiration d'un d6lai de deux mois A
compter de la date de cette demande du Directeur exdcutif, le Membre en question n'a
toujours pas vers6 sa contribution, ses droits de vote au Conseil et au Comit6 ex6cutif
sont suspendus jusqu'au versement int6gral de ]a contribution.

3. Un Membre dont les droits de vote ont 6t6 suspendus conform6ment au para-
graphe 2 du pr6sent article ne peut etre priv6 d'aucun de ses autres droits ni d6chargd
d'aucune de ses obligations d6coulant du pr6sent Accord, A moins que le Conseil n'en
d6cide ainsi par un vote sp6cial. I1 reste tenu de verser sa contribution et de faire face A
toutes ses autres obligations financi~res d6coulant du pr6sent Accord.

Article 26. VIRIFICATION ET PUBLICATION DES COMPTES

Aussit6t que possible apr~s la cl6ture de chaque annfe, les comptes financiers de
l'Organisation pour ladite annde, certifi6s par un v6rificateur inddpendant, sont prdsent6s
au Conseil pour approbation et publication.

CHAPITRE viii. ENGAGEMENTS D'ENSEMBLE DES MEMBRES

Article 27. ENGAGEMENT DES MEMBRES

Les Membres s'engagent A prendre les mesures n6cessaires pour pouvoir remplir les
obligations que le pr6sent Accord leur impose et A coop6rer pleinement en vue d'atteindre
ses objectifs.
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Article 28. CONDITIONS DE TRAVAIL

Les Membres veillent A cc que des conditions de travail 6quitables soient maintenues
dans leur industrie du sucre et ils s'efforcent, autant que possible, d'am61iorer le niveau
de vie des travailleurs agricoles et des ouvriers d'usine dans les diffdrentes branches de
la production sucri~re, ainsi que des cultivateurs de canne A sucre et de betterave sucre.

Article 29. RESPONSABILITI FINANCILRE DES MEMBRES

Les responsabilit s financi~res de chaque Membre vis-a-vis de l'Organisation et des
autres Membres se limitent t ses obligations concernant les contributions aux budgets
administratifs adopt6s par le Conseil dans le cadre du pr6sent Accord.

CHAPITRE IX. INFORMATION ET ETUDES
Article 30. INFORMATION ET ItTUDES

1. L'Organisation sert de centre pour rassembler et publier les renseignements sta-
tistiques et des 6tudes sur la production, les prix, les exportations et importations, la
consommation et les stocks de sucre (A la fois pour le sucre brut et le sucre raffin6 selon
qu'il convient) et d'autres 6dulcorants, ainsi que les taxes sur le sucre et autres
6dulcorants.

2. Les Membres s'engagent A fournir Ai l'Organisation dans les d6lais que le r6gle-
ment int6rieur peut fixer tous les renseignements statistiques, ou autres, disponibles qui,
aux termes dudit r~glement int6rieur, lui sont n6cessaires pour s'acquitter des fonctions
que le pr6sent Accord lui confere. Au besoin, ]'Organisation utilise tous renseignements
pertinents qu'elle pourrait obtenir d'autres sources. L'Organisation ne publie aucun ren-
seignement qui permettrait d'identifier les op6rations de particuliers ou de soci6t6s qui
produisent, traitent ou 6coulent du sucre.

Article 31. SITUATION DU MARCH,, CONSOMMATION ET STATISTIQUES

1. Le Conseil 6tablit un Comit6 de ]a situation du march6 du sucre, de la consom-
mation et des statistiques, compos6 de Membres exportateurs et importateurs et pr6sid6
par le Directeur ex6cutif.

2. Le Comit6 examine en permanence les questions qui ont trait a I'6conomie mon-
diale du sucre et autres 6dulcorants et communique le r6sultat de ses ddlibdrations aux
Membres. A cette fin, il se r6unit p6riodiquement, normalement tous les 90 jours. Le
Comitd tient compte, dans son examen, de tous les renseignements pertinents rassembl6s
par l'Organisation en application de l'article 30.

3. Le Comit6 6tudie, entre autres, les questions ci-apr~s

a) Le comportement du marchd et les facteurs ayant une incidence sur celui-ci, eu 6gard
tout particuli~rement A la participation des pays en d6veloppement au commerce
mondial ;

b) Les effets que l'emploi de produits de remplacement, sous quelque forme que ce
soit, et notamment d'6dulcorants naturels ou artificiels, exerce sur la consommation
et le commerce mondiaux de sucre ;

c) Le r6gime fiscal du sucre par rapport a celui des autres 6dulcorants ou des mati~res
premieres qui servent A produire ces derniers ;

d) Les effets qu'exercent sur la consommation de sucre dans les diff6rents pays i) la
fiscalit6 et les mesures restrictives ; ii) la situation 6conomique et, en particulier, les
difficuit6s de balance des paiements ; et iii) les conditions climatiques et autres
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e) Les moyens d'encourager la consommation, notamment dans les pays ob la consom-
mation par habitant est faible ;

f) Les moyens de coop6rer avec les organismes qui s'occupent d'accroltre ]a consom-
mation de sucre et de denr6es apparent6es ;

g) Les travaux de recherche sur les nouvelles utilisations du sucre, de ses sous-produits
et des plantes dont il est extrait

et il soumet ses rapports au Conseil.

CHAPITRE X. PRtPARATIFS EN VUE D'UN NOUVEL ACCORD

Article 32. PRItPARATIFS EN VUE D'UN NOUVEL ACCORD

I. Le Conseil peut 6tudier les bases et le cadre d'un nouvel accord international sur
le sucre qui contiendrait des dispositions 6conomiques, faire rapport aux Membres et
diaborer les recommandations qu'il juge appropri6es.

2. Le Conseil peut, aussit6t qu'il le juge appropri6, prier le Secr6taire g6n6ral de ]a
CNUCED de r6unir une conf6rence de n6gociation.

CHAPITRE xi. DIFFtIRENDS ET PLAINTES
Article 33. DIFFtRENDS

1. Tout diff6rend relatif A l'interpr6tation ou 5t l'application du pr6sent Accord qui
n'est pas r6gl6 entre les Membres en cause est, A ]a demande de tout Membre partie au
diff6rend, d6f6r6 au Conseil pour d6cision.

2. Quand un diff6rend est d6f6r6 au Conseil en vertu du paragraphe I du pr6sent
article, une majorit6 des Membres, d6tenant au moins un tiers du total des voix au titre
de I'article 11, peut demander au Conseil de prendre, apr~s examen de I'affaire et avant
de rendre sa d6cision, l'opinion, sur la question en litige, d'une commission consultative
constitu6e ainsi qu'il est indiqu6 au paragraphe 3 du pr6sent article.

3. a) A moins que le Conseil, par un vote sp6cial, n'en d6cide autrement, la com-
mission est compos6e de cinq personnes de la faqon suivante :

i) Deux personnes, d6signdes par les Membres exportateurs, dont l'une poss~de une
grande exp6rience des questions du genre de celle qui est en litige et l'autre est un
juriste qualifi6 et exp6riment6;

ii) Deux personnes de qualifications analogues, d6signdes par les Membres importa-
teurs; et

iii) Un Prdsident choisi 5i I'unanimit6 par les quatre personnes nomm6es conform6ment
aux alin6as i et ii ci-dessus ou, en cas de d6saccord entre elles, par le Prdsident du
Conseil.

b) Des ressortissants de Membres et de non-Membres peuvent si6ger A la commis-
sion consultative.

c) Les membres de la commission consultative si~gent A titre personnel et sans
recevoir d'instruction d'aucun gouvernement.

d) Les d6penses de la commission consultative sont A la charge de l'Organisation.

4. L'opinion motiv6e de la commission consultative est soumise au Conseil, qui
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r~gle le diffdrend par un vote special apr~s avoir pris en consid6ration toutes les donn6es
pertinentes.

Article 34. ACTION DU CONSEIL EN CAS DE PLAINTE ET DE MANQUEMENT,

PAR DES MEMBRES, A LEURS OBLIGATIONS

I. Toute plainte pour manquement, par un Membre aux obligations que le pr6sent
Accord lui impose est, h la demande du Membre auteur de ]a plainte, d6f6r6e au Conseil,
qui statue apr~s consultation des Membres int6ress6s.

2. La d6cision par laquelle le Conseil conclut qu'un Membre a enfreint les obli-
gations que le prdsent Accord lui impose spdcifie la nature de l'infraction.

3. Toutes les fois qu'il conclut, que ce soit ou non a la suite d'une plainte, qu'un
Membre a enfreint le pr6sent Accord, le Conseil peut, par un vote spdcial, sans pr6judice
des autres mesures express6ment pr~vues dans d'autres articles du pr6sent Accord :
a) Suspendre les droits de vote de ce Membre au Conseil et au Comit6 ex6cutif et, s'il

le juge n~cessaire,

b) Suspendre d'autres droits du Membre en question, notamment son 6ligibilit6 h une
fonction au Conseil ou A ses comitds, ou son droit d'exercer cette fonction, jusqu'A
ce qu'il se soit acquitt6 de ses obligations; ou, si l'infraction entrave s~rieusement le
fonctionnement du pr6sent Accord,

c) Prendre la mesure pr~vue A l'article 42.

CHAPITRE xii. DISPOSITIONS FINALES
Article 35. DgPOSITAIRE

Le Secr6taire gdndral de l'Organisation des Nations Unies est design6 comme d6-
positaire du pr6sent Accord.

Article 36. SIGNATURE

Le pr6sent Accord sera ouvert, au Siege de l'Organisation des Nations Unies, du
I" novembre au 31 d6cembre 1987, i la signature de tout gouvernement invit6 A la
Conf6rence des Nations Unies sur le sucre, 1987.

Article 37. RATIFICATION, ACCEPTATION ET APPROBATION

1. Le pr6sent Accord est sujet A ratification, acceptation ou approbation par les
gouvernements signataires conformdment A leur proc6dure constitutionnelle.

2. Les instruments de ratification, d'acceptation ou d'approbation seront d6pos6s
aupr~s du d6positaire le 31 d6cembre 1987 au plus tard. Le Conseil pourra toutefois
accorder des ddlais aux gouvernements signataires qui n'auront pu d6poser leur instru-
ment A cette date.

Article 38. NOTIFICATION D'APPLICATION A TITRE PROVISOIRE

1. Un gouvernement signataire qui a l'intention de ratifier, accepter ou approuver
le pr6sent Accord, ou un gouvernement pour lequel le Conseil a fix6 des conditions
d'adh6sion mais qui n'a pas encore pu d6poser son instrument, peut, h tout moment,
notifier au d6positaire qu'il appliquera le prdsent Accord h titre provisoire, soit quand
celui-ci entrera en vigueur conform6ment h l'article 39, soit, s'il est d6j en vigueur, A
une date sp6cifi6e.

2. Un gouvernement qui a notifid conform6ment au paragraphe 1 du pr6sent article
qu'il appliquera le pr6sent Accord quand celui-ci entrera en vigueur ou, s'il est d6jA en
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vigueur, t une date sp6cifide, est d6s lors Membre A titre provisoire jusqu'A ce qu'il
d6pose son instrument de ratification, d'acceptation, d'approbation ou d'adhosion et de-
vienne ainsi Membre.

Article 39. ENTRtE EN VIGUEUR

1. Le pr6sent Accord entrera en vigueur A titre d6finitif le Icr janvier 1988, ou A
toute date ultdrieure si, A cette date, des instruments de ratification, d'acceptation,
d'approbation ou d'adhdsion ont 6t6 doposos au nom de gouvernements d6tenant 50%
des voix des pays exportateurs et 50% des voix des pays importateurs, selon la repartition
des voix indiquoes dans l'annexe A et dans l'annexe B, respectivement, du present
Accord.

2. Si, au ler janvier 1988, le prdsent Accord n'est pas entrd en vigueur conform6-
ment au paragraphe I du pr6sent article, il entrera en vigueur titre provisoire, si, A cette
date, des instruments de ratification, d'acceptation ou d'approbation, ou des notifications
d'application provisoire ont 6t6 dopos6s au nom de gouvernements remplissant les con-
ditions en mati~re de pourcentage indiqu6es au paragraphe 1 du pr6sent article.

3. Si, au ler janvier 1988, les pourcentages requis pour l'entroe en vigueur du pr6-
sent Accord, conform6ment au paragraphe 1 ou au paragraphe 2 du pr6sent article, ne
sont pas rounis, le Secrdtaire g6ndral de l'Organisation des Nations Unies invitera les
gouvernements au nom desquels auront t6 dopos~s un instrument de ratification, d'ac-
ceptation ou d'approbation ou une notification d'application provisoire, t d6cider si le
prdsent Accord entrera en vigueur entre eux, titre d6finitif ou A titre provisoire, en
totalit6 ou en partie, A la date qu'ils pourront fixer. Si le pr6sent Accord est entr6 en
vigueur i titre provisoire conformoment aux dispositions du present paragraphe, il entrera
ultdrieurement en vigueur A titre d6finitif d6s que les conditions indiqudes au paragraphe
I du pr6sent article seront remplies, sans qu'il soit ndcessaire de prendre d'autre d6cision.

4. Pour tout gouvernement au nom duquel un instrument de ratification,
d'acceptation, d'approbation ou d'adhdsion ou une notification d'application provisoire
est d6pos6 apr~s l'entr6e en vigueur du pr6sent Accord conform6ment aux paragraphes
1, 2 ou 3 du pr6sent article, l'instrument ou la notification prendra effet A la date du
dop6t et, en ce qui concerne la notification d'application provisoire, conform6ment aux
dispositions du paragraphe I de l'article 38.

Article 40. ADH8SION

Les gouvernements de tous les Etats peuvent adherer au present Accord aux con-
ditions que le Conseil ddtermine. A son adhesion, un Etat est r6put6 figurer dans les
annexes pertinentes au present Accord avec indication du nombre de voix dont il dispose
au titre de ses conditions d'adhdsion. L'adh6sion se fait par le d6p6t d'un instrument
d'adhdsion aupr~s du dopositaire. Les instruments d'adhdsion doivent indiquer que le
gouvernement accepte toutes les conditions fixdes par le Conseil.

Article 41. RETRAIT

I. Tout Membre peut se retirer du present Accord A tout moment apr~s I'entroe en
vigueur de celui-ci en notifiant son retrait par 6crit au dopositaire. Ce Membre avise
simultan6ment le Conseil de la ddcision qu'il a prise.

2. Le retrait effectu6 en vertu du pr6sent article prend effet trente jours apr6s r6-
ception de la notification par le d6positaire.
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Article 42. EXCLUSION

Si le Conseil conclut qu'un Membre a enfreint les obligations que lui impose le
prdsent Accord et d6cide en outre que cette infraction entrave s6rieusement le fonction-
nement du pr6sent Accord, il peut, par un vote sp6cial, exclure ce Membre de
l'Organisation. Le Conseil notifie imm6diatement cette decision au d6positaire. Quatre-
vingt-dix jours apr~s ]a d6cision du Conseil, ledit Membre perd sa qualit6 de Membre
de l'Organisation.

Article 43. LIQUIDATION DES COMPTES

1. Le Conseil proc~de dans les conditions qu'il juge 6quitables A la liquidation
des comptes d'un Membre qui s'est retir6 du pr6sent Accord ou qui a 6t6 exclu de
]'Organisation ou qui a, de toute autre maniare, cess6 d'6tre Partie au prdsent Accord.
L'Organisation conserve les sommes d6jA vers6es par ledit Membre. Ledit Membre est
tenu de r6gler toute somme qu'il doit a l'Organisation.

2. A la fin du pr6sent Accord, un Membre se trouvant dans la situation vis6e au
paragraphe 1 du pr6sent article n'a droit a aucune part du produit de la liquidation ni
des autres avoirs de l'Organisation ; il ne peut non plus avoir A couvrir aucune partie du
d6ficit de ]'Organisation.

Article 44. AMENDEMENT

1. Le Conseil peut, par un vote sp6cial, recommander aux Membres un amendement
au prdsent Accord. I1 peut fixer la date a partir de laquelle chaque Membre notifiera au
d6positaire qu'il accepte l'amendement. L'amendement prendra effet cent jours apr~s que
le d6positaire aura requ des notifications d'acceptation de Membres d6tenant au moins
850 voix du nombre total des voix des Membres exportateurs au titre de I'article I1 et
repr6sentant au moins les trois quarts de tous les Membres exportateurs, ainsi que de
Membres d6tenant au moins 800 voix du nombre total des voix des Membres importa-
teurs au titre de I'article 11 et repr6sentant au moins les trois quarts de tous les Membres
importateurs, ou A une date ult6rieure que le Conseil aurait fix6e par un vote special. Le
Conseil peut assigner aux Membres un d6lai pour faire savoir au d6positaire qu'ils ac-
ceptent l'amendement ; si l'amendement n'est pas entr6 en vigueur a l'expiration de ce
d6lai, il est r6put6 retir6. Le Conseil fournit au d6positaire les renseignements n6cessaires
pour d6terminer si les notifications d'acceptation reques sont suffisantes pour que
l'amendement prenne effet.

2. Tout Membre, au nom duquel il n'a pas 6t6 fait de notification d'acceptation
d'un amendement a la date ob celui-ci prend effet, cesse, a compter de cette date, d'6tre
Partie au pr6sent Accord, A moins que ledit Membre n'ait prouvd au Conseil qu'il n'a
pu faire accepter l'amendement en temps voulu par suite de difficult6s rencontr6es pour
mener A terme sa proc6dure constitutionnelle et que le Conseil ne d6cide de prolonger
pour ledit Membre le d6lai d'acceptation. Ce Membre n'est pas li par I'amendement
tant qu'il n'a pas notifi6 son acceptation dudit amendement.

Article 45. DURItE, PROROGATION ET FIN DE L'ACCORD

1. Le present Accord restera en vigueur jusqu'au 31 d6cembre 1990, A moins qu'il
ne soit prorog6 en application du paragraphe 2 du pr6sent article ou qu'il n'y soit mis
fin auparavant en application du paragraphe 3 du pr6sent article.

2. Le Conseil pourra, par un vote sp6cial, proroger le pr6sent Accord d'ann6e en
ann6e pour une p6riode ne d6passant pas deux ans. Les Membres qui n'acceptent pas
une prorogation ainsi d6cid6e du pr6sent Accord le feront savoir au Conseil avant le
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d6but de la p6riode de prorogation et cesseront d'8tre Parties au pr6sent Accord A compter
du d6but de ladite p6riode.

3. Le Conseil peut t tout moment, par un vote sp6cial, d6cider de mettre fin au
pr6sent Accord compter de la date et aux conditions de son choix.

4. A la fin du pr6sent Accord, I'Organisation continue d'exister aussi longtemps
qu'il le faut pour proc6der A sa liquidation et elle dispose alors des pouvoirs et exerce
les fonctions n6cessaires t cette fin.

5. Le Conseil notifie au d6positaire toute d6cision prise au titre du paragraphe 2 ou
du paragraphe 3 du pr6sent article.

Article 46. MESURES TRANSITOIRES

I. Si, conform6ment A I'Accord international de 1984 sur le sucre, les cons6quences
de toute mesure ayant t6, devant 8tre ou qui aurait dO atre prise, se font sentir aux fins
du fonctionnement de I'Accord susmentionn6 pendant une ann6e ult6rieure, ces cons6-
quences auront le m~me effet au titre du pr6sent Accord que si les dispositions de
l'Accord de 1984 6taient rest6es en vigueur A ces fins.

2. Le budget administratif de l'Organisation pour 1988 sera approuv6 h titre provi-
soire par le Conseil de I'Accord international de 1984 sur le sucre h sa derni~re session
ordinaire de 1987, sous r6serve d'approbation d6finitive par le Conseil du pr6sent Accord

sa premiere session de 1988.
EN FOI DE QUO! les soussign6s, dOment autoris6s A cet effet, ont appos6 leur signature

sur le pr6sent Accord aux dates indiqu6es.
FAIT t Londres, le onze septembre mil neuf cent quatre-vingt-sept. Les textes du

pr6sent Accord en langues anglaise, arabe, chinoise, espagnole, franqaise et russe font
tous 6galement foi. Les textes du pr6sent Accord faisant foi en langues arabe et chinoise
seront 6tablis par le d6positaire et soumis h l'adoption de tous les signataires et des
gouvernements ayant adh6r6 au pr6sent Accord.

[Pour les signatures, voir p. 172 du prisent volume.]
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ANNEXE A

LISTE DES PAYS EXPORTATEURS ET ATTRIBUTION DES VOIX
AUX FINS DE L'ARTICLE I I ET DE L'ARTICLE 39

Afrique du Sud .......................
A rgentine ............................
A ustralie .............................
A utriche ..............................
B arbade ..............................
B elize ................................
B olivie ...............................
B rdsil ................................
Cameroun ......................
Communautd 6conomique europeenne
C olom bie .............................
C ongo ...............................
C osta R ica ...........................
C6te d'lvoire .........................
C uba .................................
El Salvador ...........................
Equateur .............................
F idji .................................
G uatem ala ............................
G uyana ..............................
H a'fti .................................
H onduras .............................
H ongrie ..............................

Inde ................................. 57
Jam aique ............................. 5
M adagascar ........................... 5
M alaw i ............................... 5
M aurice .............................. 10
M exique ............................. 17
N icaragua ............................ 5
O uganda ............................. 5
Pakistan .............................. 7
Panam a .............................. 5
Papouasie-Nouvelle-Guin6e ............ 5
Paraguay ............................. 5
Pdrou ................................ 5
Philippines ........................... 42
Rdpublique dominicaine ............... 35
Saint-Kitts-et-Nevis ................... 5
Sw aziland ............................ 10
Thailande ............................ 50
Trinit6-et-Tobago ..................... 5
U ruguay .............................. 5
Zim babwe ............................ 7

TOTAL 1 100
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ANNEXE B

LISTE DES PAYS IMPORTATEURS ET ATTRIBUTION DES VOIX

AUX FINS DE L'ARTICLE 1 ET DE L'ARTICLE 39

Canada ............................... 99 Nouvelle-Z 1ande .....................
Egypte ............................... 64 R6publique de Cor~e ..................
Etats-Unis d'Amdrique ................ 220 R~publique d6mocratique allemande ....
Finlande .............................. 8 Suede ...............................
Iraq .................................. 52 Union des R6publiques
Japon ................................ 179 socialistes sovi6tiques ...............
Norv~ge .............................. 18 TOTAL

Vol. 1499, 1-25811

16
54

7
7

276
1 000



124 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 1988

ANNEXE C

DISTRIBUTION SPtCIALE DES VOIX DES PAYS EXPORTATEURS

AU TITRE DU PARAGRAPHE 2 DE L'ARTICLE 24

Afrique du Sud .......................
A rgentine ............................
A ustralie .............................
A utriche ..............................
B arbade ..............................
B elize ................................
B olivie ...............................
B r6sil ................................
Cameroun ........... ...........
Communaut6 economique europ~enne ..
C olom bie .............................
C ongo ...............................
C osta R ica ...........................
C 6te d'lvoire .........................
C uba .................................
E l Salvador ...........................
Equateur .............................
F idji .................................
G uatem ala ............................
G uyana ..............................
H afti .................................
H onduras .............................
H ongrie ..............................

Inde ................................. 64
Jam a'que ............................. 6
M adagascar ........................... 6
M alaw i ............................... 6
M aurice .............................. 12
M exique ............................. 20
N icaragua ............................ 6
O uganda ............................. 6
Pakistan .............................. 8
Panam a .............................. 6
Papouasie-Nouvelle-

G uin6e ............................. 6
Paraguay ............................. 6
Pgrou ................................ 6
Philippines ........................... 48
Rdpublique dominicaine ............... 40
Saint-Kitts-et-Nevis ................... 6
Sw aziland ............................ 11
Thailande ............................ 58
Trinit6-et-Tobago ..................... 6
U ruguay .............................. 6
Zim babwe ............................ 8

TOTAL 1 150
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ANNEXE D

DISTRIBUTION SPICIALE DES VOIX DES PAYS IMPORTATEURS
AU TITRE DU PARAGRAPHE 2 DE L'ARTICLE 24

C anada ...............................
E gy pte ...............................
Etats-Unis d'Am6rique ................
F inlande ..............................
Iraq .. .... ........................ ....
Japon ................................
N orv~ge ..............................

Nouvelle-ZW1ande .....................
Rpublique de Corde ..................
Rdpublique d6mocratique allemande ....
S uede ................................
Union des R6publiques

socialistes sovidtiques ...............
TOTAL
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[RusSIAN TEXT - TEXT RUSSE]

ME)K)MYHAPOJIHOE COFJIAIIEHHE 11O CAXAPY 1987 FOJA

FDIABA 1. [EJIH

CMamb 1. [UERH

LUejn MeXCAyHapoAHoro cornameHH no caxapy 1987 roga (B xabHeftmeM
HMetryeMoro «<HaCTOs5uree CoriaueHHe)>) B CBeTe riOJiOxeHHI4 pe3oJHo1AKH 93 (IV),
HpHH3ITOfI KoadbepeHIHefi OpraHH3atKHn 06"befHelnbix HatqHfi no ToproBjle H
pa3BHTHIO, COCTOIT B cme~yiotteM:

a) COgeICTBOBaTb MeXK1YHapOAHOMY COTPYAHHqeCTBY B O6JIaCTH MHPOBOrO PbIHKa
caxapa K B CBM13aHHbIX C HHM Bonpocax;

b) o6eCnetHTb COOTBeTCTBYIOuLHe paMKK JRI HOjrOTOBKH BO3MO)KHOrO HOBOrO
Me>KAyHapOAHOrO corjlaueimm no caxapy c 9KOHOMHqeCKHMH noIoXKeHH5MH;

c) cnoco6CTBOBaTb pOCTy noTpe6JIeHHs caxapa;

d) o6jie-qaTb TOprOBJIO nyTeM c6opa H npeAoCTaBjieHHH HH4)OpMauLnm 0 nOJiO-
>KeHHH Ha MHPOBOM PbIHKe caxapa I Apyrlx nocjiaaInBatoMnX BeL1eCTB.

rFIABA II. OIIPEAEJlEHH4A

CmamH 2. OHiPEREJIEHHSI
Ai t.ejieh nacTomuero CornameHM:

1. ,¢OpraHH3aiks>> o31anaeT MexgyHapoAHyIo opraHH3atmHIO no caxapy,
ynOMSIHYTYIO B CTaTbe 3;

2. <«COBeT- o3aqaeT MeKuyHapoAJHbIf COBeT no caxapy, ynoMAHyTbfI B
nyIHKTe 3 CTaTbH 3;

3. <<Y'acTHK>> 03HaqaeT CTOPOHY HaCTOmIgero CornameHHM;

4. <<9KCnOpTHpylOI.Hfl YmaCTHHK>> 03HaqaeT .juo6oro YmaCTHHKa, KOTOpbll4

yKa3aH B npB io)KeHHH A K HaCTOAttIeMy Cormaiueato HJH KOTOpOMy ripeAocTaBmeH
CTaTyc 9KcnOpTHpyI0oUero YqaCTIIHKa nocaie ero nprHcoeAnHemi% K HaCTOSttIeMy
CornamueHH1o HAIH H3MeHeHla KaTeroPHH yqaCTH B COOTBeTCTBHt C nyHKTOM 3
CTaTbH 4;

5. <(HMIOpTHpyIOIM{Hi YqaCTHHK>> o3HamaeT Juo6oro YqaCTHHKa, KOTOpbII

yKaaaH B npHjio)KeHHH B K HaCTOAIeMy CornatueHnro 4JIH KOTOpOMy npeAoCTaBjieH
CTaTyc HMnOPTHPYIOuIero YqaCTHHKa nocne ero npHcoegHHeHs1 K HaCTOMLteMy
CornaureHHIo HH H3MeHeHH4 KaTeropun ymaCTHA B COOTBeTCTB1H C InyHKTOM 3
CTaTbI4 4;

6. «<crIetHaJIbHoe 6OJlbLUHIICTBO rojIoCOB>> o3HaqaeT 60JlbIWHHCTBo rojiOCOB,
COCTaBJ15uoutee He MeHee ABYX TpeTeH rojiOCOB, no amHbx npHCyTCTBYIOUMHMK H
FOJIOCYOUAHMH 9KCnOpTHpyIOIAMH YmaCTHHKaMH, H He MeHee AIBYX TpeTefi rOuIO-
COB, IIOgaHHbIX IP1HCyTCTByIOL.HMH H FOJiOCytOUIHMH mnOpTHpyIoLMHMH Y'laCTHn-
KaMH, np YCrIOBHH, 14TO 9TH roJioca nogIaHb no KpaHHef Mepe IOJIOBnHOfI 13 4incJia
IIpHCYTCTBYIOIInHX H rOJiOCyIOiHX YqaCTHHKOB B KaxILOC KaTeropHH;
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7. <<pa3AeJlbHoe npocToe 6OJIbIIHHCTBO roJIOCOB)> 03HaqaeT 60JIb.HHCTBo -o-
JIOCOB, CocTaBJIiouiee 6ojnee n0JIOBHHbl O61gero qHcna rOjIOCOB IIpHCYTCTBYIOUAIIHX
K ro0JiCyI0UoHX 9KcnopTHpyI0U.HX YqaCTHHKOB H 6onee nOrlOBHHbl o6fero mHcjla
rojiOCOB npHCYTCTBY1OIttI1X H roj1ocyioutHx HMnOpTHpyIOMHX Y'aCTHHKOB, rlpH
YCJIOBHH, T0 qHcJio nOgaHHbIX TaKHM o6pa3oM roJIoCOB COCTaBJieT He MeHee no-
JIOBHHbi npHCYTCTBYIOUMHX H roJIocytoLtgHx YqaCTHHKOB B Kax lO KaTeropHHi;

8. <<FOJ>> o3HaqaeT KaJieHIapHbIH rog;

9. <<caxap > o3HaqaeT caxap B juO60M H3 ero npHHqTbIX B ToproBJIe BHIOB,
n0JiyeHHbIX H3 caxapHorO TPOCTHHKa HJIH caxapHoft CBeKJIbI, BKJ1IOmax nHIIeByIO
MeJIaccy H MeJiaCCbl BbICIIlHX COPTOB, cHpOHbi H jio6bIe rgpyrHe BH~bI )KHAKO0 ca-
xapa, noTpe6meMbie qeJIOBeKOM B nHIuty, OAHaKO He BKJUO'qaeT KOHeqHbie MeJIaCCbI
H$1H HH3KOC0PTHbie BHEbI HelgeHTpHcbyrtlpoBaHH0ro caxapa, InpOH3BegeHHorO
rpHMHTHBHbIMH MeTOaMH, HJIm caxap, npegHa3HaqeHHbIfI AInA ApyrHx Leeile,
IIOMHMO nOTpe6JneHHsl 4eJIOBeKOM B lHUIy;

10. <<BcTynjieHHe B CHJIY>> o3HaxaeT gaTy BCTynlieHH5I HaCTOiLmero Corname-
HH51 B CHJIY BpeMeHHO HJIH OKOHmaTeJlbHO, KaK TO npeyCMaTpHBaeTC5I B CTaTbe 39;

11. <<CBO6oHbIfI PbIHOK> 03HaqaeT 06UtH o6eM HeTTo-HMnOpTa MHPOBOrO
pbIHKa, 3a HCKJIIOqeIIHeM HeTTo-9KcnOpTepa, MBA15lOUgerocSI pe3yJqbTaTOM gefCTBHq
CneqHaJibHbIX corJaitfleHHf, KaK OHH onpegenmnOTca B rIaBe IX MexcgIwHapoAu-oro
cornamenas no caxapy 1987 rosa;

12. OMHPOBOI PbIHOK>> o3HaqaeT MexKIJYHapOAHbIR PbIHOK caxapa H BKjllOqaeT
KaK ToprOBJIO caxapoM Ha CBO6oHOM pbIHKe, TaK H TOprOBJ1O caxapoM B paMKaX
cneti~aHjbHbIX cornameHH, KaK OHH onpegeJI5ioTca B rniaBe IX MeXCIWHapoAHoro
corameHnm no caxapy 1987 roga.

rJIABA III. ME.A(YHAPOAHAI OPFAHH3AIH5I HO CAXAPY

Cmami 3. rIPOAOJIXKEHHE AEATEJIbHOCTH, MECTOIPEBbIBAHHE
H CTPYKTYPA MEAKYHAPORHOft OPFAHH3AHH nO CAXAPY

1. MeX c yHapoAHax opraHH3atHa no caxapy, ypexgeHHaA B paMKaX Memc-
gyHapoAHoro cornauieHHA no caxapy 1968 rosa Hi coxpanenHaR B paMKaX Mewc-

iyHapOHbIX corameuHHl no caxapy 1973, 1977 H 1984 rogoa, npogoJDiKaeT CBOfO
gelITeJIbHOCTb C leabIIO ocytteCTBjeHHH iraCTOmtero CoriiaueHHaI H KOHTPOJI5I 3a
ero BbrlIOJIHeHHeM, npI 9TOM COCTaB YqaCTHHKOB, flOJIHOMOMHqI H 4)YHKIAHH
OpraHH3auHH onpe~eJIAIoTca HaCTOAtHM CornametHneM.

2. MecTonpe6bnaHiem OpraHH3aLR 5IBai5aeTCA JIOHAOH, eciI COBeT cne-
IHarjibHbIM 60JIbIIIHHCTBOM rOJIOCOB He npH MeT HHoro peiueHHM.

3. Oprarn 3aIHrn OCyiIteCTBJlmeT CBOH 4IYHKIUIH qepe3 MexC yHapOAHbIf COBeT
no caxapy, ero IcIOJHHTeJIbHblfi KOMHTeT H IHcHOJIHHTeJibHOrO HpeKTopa H
nepCoHai.

Cmamwi 4. YqACTHE B OPFAHH3AU14H

1. KaxctaA CTopOHa HaCToIugero CornameHa qBjISIeTCA YqaCTHHKOM
OpraHH3aitim.

2. YCTaHaBJIIlBaOTC51 gBe KaTerOpHI YqaCTHHKOB OpraHH3aqlHH, a HMeHHO:

a) 9KcnopTnpyiiAe Y'aCTHHKH; H
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b) HMnopT~pypote YqaCTHHKH.

3. YqaCTHHK MO)KeT H3MeHHTb KaTeropHio CBOerO yqaCTHAI Ha TaKHX yCJIO-
BH5IX, KOTOpbie MoryT 6bITb YCTaHOBjieHbI COBeTOM.

Cmamz. 5. YqACTHE ME)KHPABHTEJIbCTBEHHbIX OPrAHH3AIJH4f

JIo6aA CCbIJIKa B HaCTOSiueM CorniaIneHHH Ha <<npaBHTeJIbCTBO> HJUI Onpa-
BHTeJ~bCTBa>> pacCMaTpHBaeTCA KaK BKJIIOqaloIgaSA CCbIJIKY Ha EBponiefICKoe 3KOHO-

MHqecKoe cOo6ueCTBO H Ha mo 6 yo Apyryo Me)KIIpaBHTeJIbCTBeHHyIO opraH3aIAHIO,
HMeIOIIyIO IIOJIHOMOMHq B OTHOuLieHHH BeIeHHsI neperoBOpOB, 3aKJIIOMeHHA H
npHMeHeHHB Me)KIWgHapOIJAHblX COraIleHHI, B maCTHOCTH TOBapHbIX corJIamueHHfl.

COOTBeTCTBeHHo JIO6aft CCbIJIKa B HaCTOIHueM CorniaIueHHH Ha ero nOgHHCaHHe,
paTHbHKaiHIO, rpHHSITHe HJIH yTBepxcIeHHe, HJIH Ha yBeXoMJIeHHe o ero BpeMeH-
HOM npHMeHeHHH HJIH ripHCOeAHHeHHH K HeMy pacCMaTpHBaeTCsI B OTHOIIIeHHH
TaKHX Me)KnpaBHTeJIbCTBeHHbIX opraHH3aqHfi, KaK BKJUOqaIOIga CCbIJIKY Ha
nOlInmCaHHe, paTHInHKaLIHIO, HPHHHTHe HJIH yTBepxKeHHe, Ha yBegoMJIeHHe 0
BpeMeHIoM ripHMeHeHHH HJIH rpHC0eHHeHHe CO CTOPOHbI TaKHX MexKIrpaBHTeJIb-
CTBeHHbIX opraHH3atAHAi.

CmamBg 6. HIPHBHJlEFHH H HMMYHI4TETbl

1. OpraHH3aitHS S1BJIHqeTCI IOpH HqeCKHM JiHIOM. OHa, B qaCTHOCTH, nOJIb-

3yeTC3 1 paBOM 3aKJIIOqaTb AOrOBOpbI, rlpHo6peTaTb H paCllOpAiKaTbC3[ ABH)KHMbIM
H HeABH)KHMbIM HMyu~eCTBOM H Bo36yxKcaTb geno B cyte.

2. CTaTyc, rlpHBHjieFHH H HMMYHHTeTbI OpraHH3aqHH Ha TePPHTOPHH Coe-
AHHeHHOrO KoponIeBCTBa npo~oJ1KaIOT peryJJHpOBaTbCM CoruIaIIeHHeM 0 InTa6-
KBaPTHpe Me)Ky ripaBHTeJbCTBOM CoeAHHeHHOrO KoponIeBCTBa BeJ1HKo6pHTaHHH
H CeBepHOfI [HpJiaHHH H MexcyHapOAHOkI opraHH3aAHeA Ho caxapy, IIOnIIHCaHHbIM
B JIoHI He 29 Ma 1969 rosa, C TaKHMH IoHpaBKaMH, KOTOpbIe MOryT 6bITb
Heo6XoAHMbIMH Ai Ha~peKattero ocyiHeCTBJIeHH1 HaCToatqmero CormJateHHK.

3. EcJIH UITa6-KBapTHpa OpraH3agiH HepeBOAHTC1 B CTpaHy, KOTOpaAM KB-
JI$eTC51 YqaCTHHKOM OpraHH3aIHH, TO yKa3aHHbIH YqaCTHHK B KpaTqaf1ItHf4 CPOK
3aKJHOqaeT c OpraHH3atAHeR corJIauieHHe, nonuiexcaiiee YTBepxgeiHHO COBeTOM,

OTHOCHTeJIbHO CTaTyca, -pHB1JIerHfI H HMMYHHTeTOB OpraHH3aIAHH, ee I4C'OJIHH-
TeJIbHOrO gHpeKTOpa, nepCoHajia H 9KcnepTOB, a TaKJKe rpCiCTaBHTejIeH YqacT-
HHKOB B nepHog Hx nlpe6blBaH na B yKa3aHHOfI cTpaHe C gearJbiO OCYI~eCTBjIeHHA
CBOHX dIYHKLW~H.

4. H-pH OTCYTCTBHH IHbIX gorOBOpeHHOCTe I B OTHOII1eHHH HaJiOrOO6IO)KeHHI,

npHMeHMeMbIX B COOTBeTCTBHH C corJaeHHeM, ripeAyCMOTpeHHbIM B I1yHKTe 3
HaCTOSuefI CTaTbH, a TaK)Ke B nepHoA 90 3aKJIIOMeHH31 TaKOFO cornaiueais HOBaa
ripHHnMaiotia CTpaHa-YqacTHHK:

a) OCBO6oKDaeT OT Hajioroo6JIo>KeHHA CYMMbI BO3Harpa)KeHHA, BblJaxiHBaeMbIe
OpraHH3aiAHeh CBOHM COTpyqHHKaM, 3a TeM HCKJIIOqeHHeM, qTO yKa3aHHOe
OCBO6oKIceHHe He pacnpOCTPaHeTC51 Ha rpa)K~aH CaMOk rIpHHHMatoigeI
CTpaHbi-YqaCTHHKa; Hi

b) OCBo6oxcIaeT OT Hajioroo6no)KeHHSA aKTHBbI, AOXOgIb H npoqee HMyIeCTBO
OpraHH3atqnH.

5. EcIH IITa6-KBapTHpa OpraHH3atqgH nepeBOAHTCq B CTpaiy, KOTOpa5 He
HqBjIHeTCI YqaCTHHKOM OpraHH3a1HH, TO COBeT AO yKa3aHHOrO nepeBoga nojiyqaeT
HHCbMeHHOe 3aBepeHHe OT IpaBHTeJIbCTBa yITOMqIHyTOfI CTpaHbl B TOM, TO:
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a) OHO B KpaTtlaIHA CPOK 3aKJI1IOHT C OpraHM3alMHef cornameH4e B COOTBeT-
CTBHH C nIyHKTOM 3 HaCTOlsmeAl CTaTLH; H

b) B nepHo AO 3aKJHIOqeHHq TaKOrO COrJauleHKA 1pegoCTaBHT OCBo6oKxeHHe OT
HaJIorOB, npeycMOTpeHHbIX B HlyHKTe 4 HaCTOI.I.ef CTaTbH.

6. COBeT npimaraeT YC4JIH A K TOMy, 'lTo6bl yKaaaHHoe B IyHKTe 3 HaCTOAt~efi
CTaTbH corJiatueHHe c npaBHTeJIbCTBOM cTpaHbl, B KOTOpY1O 14epeBOAHTC, tUTa6-
KBapTHpa OpraHM3aHM, 6bJ1O 3aKJlOqeiHO gO TaKOrO nepeBoAa.

r[JABA IV. ME)KJAYHAPOAHbIf4 COBET HO CAXAPY

CMamLz 7. COCTAB ME)KJYHAPOAHOFO COBETA nO CAXAPY
1. BblcumM opraHoM OpraHIM3atLnH BJIeTCRI MeXIyHaporHblii COBeT nO

caxapy, B COCTaB KOTOpOro BXOART BCe YqaCTHHKH OpraHH3atHH.

2. Kaxcrlbif YqaCTHHK HMeeT B COBeTe oAiUoro npeAcTasKTej H, ecJiH CO4TeT
tqenecoo6pa3HbIM, OAHOFO H1-H HeCKOJIbKHX 3aMeCTHTenefH npegCTaBHTejiq. YmaCT-
HHK Mo)KeT, KpOMe Toro, Ha3HaqHTb OAHoro HAH HeCKOJIbKHX COBeTHHKOB 1pH
CBOeM npeAcTaBHTeae HAH 3aMeCTHTeJIAX npeACTaBHTejA.

Cmambzi 8. O.rIHOMOqHI H PDYHKLHH COBETA
1. COBeT 0611aJaeT BCeMM IIOJIHOMOlHHMMH H BbflO1rHSeT HAH o6ecneqHBaeT

BbInOJIHeHHe BCex 4)YHKIHlTI, KOTOpb1e HeO6xoAHMbl AJ1i npOBeleHHA B WKM3Hb IO-
jAo)KeHHH HaCTORuero CornaIneuHm H npoIoJUKeHHq J1HKBml aqHM c1oH~a 4nHaH-
CHpOBaHH 3aflaCOB, yqpeKeHHorO corIaCHO CTaTbe 49 MCC 1977 ro a B
COOTBeTCTBHH C IOJAHOMOqHIMH, KOTOpbie 6bIJIn nepegaHbi COBeTOM nio 9TOMy
CornaueHino CoBeTy no MexcyHapoAHoMy cornameHlHo no caxapy 1984 ro]a Ha
OCHOBaHlH nyHKTa 1 CTaTbH 8 nociexuHero.

2. COBeT CetkHa~RbHbIM 60qbUHHCTBOM rOJIOCOB yTBepxc~aeT npaBMjia H pac-
nop5tKeHH, KOTOpble HeO6XOHMbl IIRA BbInOJIHeHHA nnoo)KeHHM aacToqmero Co-
rmameIHmH H He npOTHBopeqaT eMy, BKrolqai npaBjiua npoite~ypbi CoeeTa H ero
KOMHTeTOB, 4tHHaHCOBbIe npaBHja H ipafHa o nepcoaisie OpraHK3aaIHH. COBeT
MO)KeT npe XyCMOTpeTb B CBOMX npaBHiax npottegypbi TaKy1O npOtqeIJypy, Ha OCHO-
BaHMH KOTOPOM peiieHi31 no OTgeJlHblM BOnpocaM MOI'yT 6blTb HpHHSTbI COBeTOM
6e3 C03bIBa 3acegaHHA.

3. COBeT BegeT qOKyMeHTau1O, Heo6xogHMyio gAm BblnOJ]HeHHA MM CBOMX

4byHKtAHfl no HaCTOquAteMy CornaueiHlo, a TaK)Ke juo6ypo MHyIo AOKyMeHTatAHIo,
KOTOPYKO OH CO4TeT Heo6xoImiOfi.

4. COBeT ny6AHKyeT rOAoBOf OTMeT H iuo6yyo Hyo HH4bopMaIHIO, KOTOpy1O
OH COqTeT Heo6xotiHMofi.

CmamnH~ 9. IPEACEAATEJIb H 3AMECTHTEJIb IPEgCEJATEJ13I COBETA

1. Ha KaxbIfi rogo COBeT 36HpaeT H3 qHmCAa generaiAHn npeiceaTeAM H
3aMeCTHTenj npe]cegaTeA$1, KOTOpbIe BbInOJIH5HOT CBOH o6SI3aHHOCTM 6e3 B03-

CarpaKJeim Co CTOpOHbI OpraHM3aHH.

2. lpeice~aTenb 4 3aMeCTMTeJIb npeIceIaTeiq H36HpaloTCA no cieyoueMy
npMHLtHny: o MH 113 MHcAja gIeAeratgHf, HMnOpT14pyOUtMX YqaCTHMKOB, a Apyroft H3
qiHcJa IejieratH, 9KCnOpTIpy)IOULHX YqaCTHHKOB. ExKer0iAHO Kax(Ablft H3 9TMX
nOCTOB, KaK npaBHJIO, nootiepeAHo nepexoAHT OT OAHOfl KaTerOpmM YxaCTHHKOB K
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]Apyroik, IIpH yCJIOBHH, OAHaKO, 'qTO B HCKJIIOIHTeJIbHbIX o6CTOITeJIbCTBax 9TO He
npenATCTByeT nepeH36paHHmo npexcegaTeam H 3aMeCTHTeA npegce~aTeiA, HJiH
TOrO H Apyroro, eCJIH COBeT npHHHMaeT TaKoe peiueHHe Clel.LHaJIbHblM 6oJibuiHH-
CTBOM rOJIOCOB. B cnyqae nepeH36paHHq juo6oro H3 9THX EOJDKHOCTHbIX JIHIg
npog ouKaeT AeIICTBOBaTb HpaBHJIO, H3JIO)KeHHOe B nepBOM npe]JrO)KeHHH
HaCTOugnero nyHKTa.

3. B cjiyqae OTCYTCTBHKI npegceaTeia ero o6sI3aHHOCTH BbIOJIHIeT 3aMe-
CTHTeJIb npe~ce~aTeIil. B caiyqae BpeMeHHOrO OTCyTCTBH KaK npe~ce~aTeJIx, TaK
H 3aMeCTHTeJIi[ npe~cegaTejiA HJim HOCTO51HHOrO OTCyTCTBHAI OAHOrO H3 HHX HJIH
o 6 oHX COBeT MO)1eT H36paTb H3 qHcjIa IeJIeratLHI HOBbIX AOJDKHOCTHbIX J1HKIA gJISl
BpeMeHHoro HiH IOcToHHOrO HCIOJIHeHH1 o6sI3aHHOCTeII, B 3aBHCHMOCTH OT o6-
CTOSITeJIbCTB, c yqeTOM o6nMero npaBHJIa qepeAOBaHHM, yCTaHOBJieHHOrO B nIyHKTe
2 HaCTO$HIteA cTaTbH.

4. HH npe~ce~aTen|b, HH KaKoe-JI6o Apyroe gOJIDHOCTHOe JIHgO, npe~ce-
AaTeJlbCTBytOIee Ha 3aceaHH1x COBeTa, He yqacTByeT B rOJIOCOBaHHH. OAHaKO OHH
MOMyT Ha3HaqHTb Apyroe JIH4O RM OcyI~eCTBJIeHHI npaBa rouloca YqaCTHHKa,
KOTOpOrO OHH npeACTaBJIlIOT.

CmamH 1O. CECCHH COBETA
1. COBeT, KaK HpaBHJO, npOBOAHT OgHy oqepeAHyIo ceCCHIO B Kax(KOM

noAyroAHH roga.

2. KpoMe TOrO, COBeT co6HpaeTcsi TaKxce Ha cne4HalbHbIe ceCCHH BO Bcex
cjiyqasx, KOrja OH npHHHMaeT pemeHHe 06 3TOM, HJIH rio npocb6e:

a) mo6bix fHlTH YxiaCTHHKOB;

b) ABYX HiH 6onee YqaCTHHKOB, pacnonaraiomtHx COBMeCTHO 250 rojiocaMH HiH
6ouee Ha OCHOBaHHH CTaTbH 11, HJIH

c) I4cnOurHTejibHOrO KOMHTeTa.

3. IIaeuleHie o CO3bTBe ceccHfH pacciuaeTcA YmaCTHHKaM no KpafiHef Mepe
3a TpH,4EtaTb KauieHgapHbIx ItHeft AO HX OTKPbITHSI, 3a HCKJ OqeHHeM 9KCTpeHHbX
cJIyqaeB, KOra TaKOe H3BelieHHe paccblJaeTc no Kpaf[Hei Mepe 3a AeCATb AHefl
AO OTKpbITHSI CeCCHH.

4. CeCCHH npOBOsTCI B HITa6-KBapTipe OpraHR3aLAHH, eciH COBeT cne-
ttHaAbHbIM 6OabmUHHCTBOM rouocoa He npHHMaeT HHoro pemeHHA. ECJIH KaKOII-
aH6o YqaCTHHK npe~AiaraeT COBeTy npOBeCTH ceccH1o He B tuTa6-KBapTHpe Opra-
HH3atLHH, a B HHOM MeCTe, H COBeT cornacen nocTynIHTb TaKHM o6pa3OM, TO TaKOA
YqaCTHHK onraqHiBaeT CBa3aHHbIe C 9THM AOHOJHHTebHbie pacXObI.

Cmam~b't 11. PACIPEEWJIEHHE FOJIOCOB

1. AimiAa teefi rOJIOCOBaHH$I no HaCTOMHq~my CoraueHHO YqaCTHHKH pacno-
JiaralOT B o6fef CAOWKHOCTH 2 000 rojiOCOB, HpH BTOM 9KcnOpTHpyIOuttHe YqacT-
HHKH pacnoJlaraioT COBMecTHO 1 000 roJIOCOB H HMnOPTHpyituAe YqaCTHHKH pac-
nouiaraiOT COBMeCTHO 1 000 rojiOCOB.

2. AOJiH YqaCTHHKOB B o61tteM KOjnHqeCTBe rOjiOCOB B CBOHX KaTerOpHsX B
nyHKTe I HacTOsttIeft CTaTbH paccqTbIBaeTC5I cie~ypottHM o6pa3oM:
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a) 3KcnOpTHpyimouHe YqaCTHIIHKH:

B TOl xce npOnOpLkHH, B KaKOfi HX ronoca no npHjio>KeHHIo A COOTHOCSITCH
C O6LLkHM KOJIHqeCTBoM rOJIOCOB CTpaH B 9TOM npHJIo)KeHHH, KOTOpbie
SIBJISqIOTC3I YgaCTHHKaMH.

b) HMnOpTHpyioIgHe YqaCTHHKH:

i) B TeqeHHe nepBoro ro~a, Ha OCHOBe TOrO )Ke KpHTepHmi, qTO H B IORIfYHKTe

a) Bblme, B OTHOmeHHH roJIOCOB no npHJioeHHio B;

ii) B nocieAytyoM e rO~bI, Ha OCHOBe KPKTepHeB nynTa 3 b) CTaTbH 24.

3. KOJIHmeCTBO roaiOCOB He MO)KeT BbIpaaTbC5I pO6HbIM qHCJIOM. HH OAHH
H3 YqaCTHHKOB He HMeeT MeHee 5 rOjIOCOB H 6ojee 285 rojiOCOB.

4. B cjiyqae BpeMeHHOrO JIHmIlHPIl YmaCTHHKa npaaa ronoca Ha OCHOBaHHH
noJ1oJKeHHSA 1aCTOHuero CorJiauieHHt ero rojioca pacnpegeniurOTCq Mexc~y ApyFHMH
YqaCTHHKaMH B COOTBeTCTByioiItefl KaTeropHH cornacHo HX AOJI5M, KaK npeyc-
MaTPHBaeTC51 B rIYHKTe 2 HaCTOqutefl CTaTbH. TaKaA xe npotgeg ypa npMeHqeTC5I

npH BOCCTaHOBJieHHH YqaCTHHKOM CBoero npaaa rojioca, npH 9TOM YqaCTHHK, 0
KOTOPOM HAeT peqib, BKJ1ioqaeTC31 B 9TO pacnpe~eieHHe.

Cmambb, 12. -POLEAYPA FOJIOCOBAHH5 B COBETE

1. Ka>KtAbii YqaCTH14K HMeeT npaBo no~aBaTb TO 'lHCjiO rOJIOCOB, KOTOPbIM OH
pacnonaraeT corjiacHo CTaTbe 11. OH He tMieeT npaBa eJiHTb 9TH rojioca.

2. HlyTeM 1H4CbMeHHOFO H3BeiieHHq flpegcegaTeni nmo6o0i 9KCflOpTHPY1OIIHAH
YqaCTHHK MOxCeT YnOJIHOMOMHTb mno6oro Apyroro 9KCnOpTHpyouero YqaCTHHKa
H J1106ft HMriOPTHPYIOtIHH YqaCTHHK MOKeT Y'OJ1HOMOHTb Ji-o6oro xgpyroro HM-
nOpTHpyouIero YiaCTHHKa nipeACTaBJ5ITb ero HHTepecbI H no aBaTb ero ronioca Ha
J1IO60M 3ace~aHHH HJIH 3acegaHHqX COBeTa. KonHA TaKHX ITOAHOMOqHIt paCCMaT-
pHBaeTCA JHO6bIM KOMHTeTOM no npoBepKe IIOJIHOMOxlHI, KOTOpbIH MOKeT 6b1Tb
Co3gaH B COOTBeTCTBHH C npaBHjiaMH npoge~Aypbl COBeTa.

3. YmaCTHHK, yIOJIHOMOqeHHbIfI gpyrHM YxaCTHHKOM IoJaBaTb rojioca, KO-
TOPbIMH IOcJIeHHI pacnonaraeT coriiaCHo CTaTbe 11, no~aeT 9TH ro2ioca B
COOTBeTCTBHH C gaHHbIMH eMy IOJIHOMOMHAMH H C nyHKTOM 2 HaCTOAMtteH CTaTbH.

Cmamb 13. PEMEHHI COBETA

1. Bce peiueHH51 H Bce peKOMeHaIqHH COBeTa npHHHMaOTCR pa3genJbHbIM
IpOCTbIM 6OJIblHHCTBOM rOJIOCOB, eCJIH TOJrbKO HaCTOHAMHM CorJialueHHeM He
npegycMaTPHBaeTCA cneiHaJIbHOe 60JIbI-IHHCTBO rOJIOCOB.

2. Ip H no~cqeTe qHcJia rOJIOCOB, HeO6XOgHMOrO AJIA UpHHI5TH51 COBeTOM
rno6oro pelueHHl, ronoca YqaCTHHKOB, Bo3,epxKaBUHXCA OT rojiocOBaHH5I, He
YqHTbIBaIOTCI H 9TH YqaCTHHKH He C4HTalOTCA <O<rO1OcylOI1HMH>> Aiml1 tejeH CTaTbH
2, onpei~eneHHft 6 Him 7, B 3aBHCHMOCTH OT cjiyqaq. ECJIH KaKOfI-J1H60 YqaCTHHK
BOCnOJb3yeTCA noio)KeHH5MH CTaTbH 12 H ero ronoca no~aIOTCA Ha 3acegaHHH
COBeTa, TO TaKOfI YxaCTHHK AA tejiefl nyHKTa I HaCTOstueft CTaTbH CqHTaeTCq
rIPHCYTCTBYIOLMHM H rO nOcyIou1HM.

3. Bce peineHH COBeTa, 1IpHHAlTbie B COOTBeTCTBHH C HaCTOIIHM CorIma-
tueHHeM, SIBJIHIOTCI o653aTeJIbHbIMH r AJI5 YqaCTHHKOB.
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CmamiH 14. COTPYRHHqECTBO C JPYFHMH OPFAHH3AI.HKMH

1. COBeT nIpHHHMaeT Jo6bIe HeO6XOHMbIe MepbI ANA opraHH3aa1i4I KOH-
cyjbTa1HA KJI COTPYAHHqeCTBa C OpraH14aLHeii 061e HHeHHbIX HatAi H ee
OpraHaMH, B qaCTHOCTH c IOHKTAA H C H-poOBOJIbCTBerHOI4 H ceji]bCKOX03ifii-
CTBeHHOfH opraHH3aiAHeil, a TaKwe gpyrPHMH criCeHajiH3HpoBaHHbIMH y1Ipe)KeHHSMH
OpraHH3aAHH 06beRIHHeHHbIX HatHfi H MexcIIpaBHTeJIbCTBeHHbIMH opraHH3aAHmMH,
COOTBeTCTBeHHO.

2. YMHTbBam oco6yo poJnb IOHKTAA B MeXKCYHap0HOfi ToproBaje cbIpb-
eBbIMH TOBapaMH, COBeT AOJIXCHbIM o6pa3oM HH4lOpMHpyeT IOHKTAA o cBoeft
EeATejibHOCTH H nporpaMMax pa6oTbI.

3. COBeT MO)KeT TaK)Ke IIpHHHMaTb JO6bIe Heo6xo HMbIe MepbI nAi nIog-
Eep)KaHHsI 944eKTHBHbIX KOHTaKTOB C MexcKyHapoAHbIMH opraHH3aAHqIMH npOgiiy-
LleHTOB CbIpbAL AIA caxapHofi nipoMbIiIeHHOCTH, TOPrOBbIX b1HpM H npOH3BOAHTe-
Jief caxapa.

CmambH 15. HIPHrilAIHEHHE HABrmORITEREIRI

1. COBeT MOxKeT ipH14riaCHTb amo6oe rocy~apCTBO-HeyqacTH1Ka Hp1cyTCTBO-
BaTb Ha 111O6OM H3 CBOHX 3aceaHHfl B KaqeCTBe Ha6JmogaTeJim.

2. COBeT MOXCeT Talxe rlp4rjac1Tb Juo6yO H3 opraHH3aLaHfi, yriOMSIHYTbIX B
nyHKTe 1 CTaTbH 14, npHCYTCTBOBaTb Ha JmO6OM H3 CBOHX 3acegaHHHfl B KameCTBe
Ha6j1IoEaTejiA.

Cmamsiw 16. KBOPYM HA 3ACEAAHHuIX COBETA

KBopyM Ha rno6oM 3ace~aHHH COBeTa COCTaBJIfeT nipHCyTCTBHe 6oilee riojio-
BHHbI BCeX 9KCIOPTHPYIOUIHX YmaCTHHKOB H 6ojiee riOJIOBHHbl BCeX HMnOpTH-
pypottt1Hx YqaCTHHKOB, rIp14cyTCTByIOI1e YqaCTHHKH AOJIXCHbI pacnojiaraTb nplH
9TOM Io MeHbmuefH Mepe ABYMX TpeT1MH o6mero KOJIHqeCTBa rojiOCOB BCex
YLqaCTHHKOB COOTBeTCTBy1OigeAI KaTeropHH cormiaCHO CTaTbe 11. Ecji1 B Ha3HaqeH-
HbIIH AeHb OTKPbITH5I CeCCHH COBeTa KBOPYM OTCyTCTByeT HnJH eCJIH B xoge pa6om
ceccHH COBeTa KBOPYM OTCYTCTByeT Ha TpeX 3acegaHHsx HOxpAsA, TO 3ace~aHHe
CoBeTa OTKJIagbIBaeTCA Ha CeMb AHeR; C yKaaHHOrO MOMeHTa H AO KOHIa EaHHOfI
ceccliH KBOpyM COCTaBJISeT npHCYTCTBHe 6ojnee HOJIOBHHbl BCeX gKCriOpTHpyIOMHX
YqaCTHHKOB H 6ojiee HIOJIOBHHbI Bcex HMnOpTHPYIOIMHX YlaCTHHIKOB, flpHCyTCTBy-
iotgHe YmaCTHHKH AOJDKHbI HpeACTaBIATb ripH 3TOM 6ojiee HOJIOBHHbI o6ftero
KOJ1qeCTBa rOJIOCOB BCex YqacTHHKOB COOTBeTCTByiOIgefI KaTerOpHH coriacHo
CTaTbe 11. IlpeCTaBHTeIbCTBO B COOTBeTCTBHH C HYHKTOM 2 CTaTbH 12 paccMaTpH-
BaeTCA KaK rIPHCYTCTBHe YacTH14Ka.

[JIABA V. HCHOJIHHTEJIbHblIfI KOMHTET

Cmamtff 17. COCTAB HCHOJIHHTEJIbHOFO KOMHTETA

1. HIclOjHHTeJlbHblI4 KOM14TeT COCTOHT H3 10 9KCrlOpThpylOUHX YqaCTHHKOB
H 10 HMnOpTHpyIOIuAHX YqaCTHHKOB, KOTOpbIe H36HpalOTCA Ha KaXcgblIg rOA B CO-
OTBeTCTBHH CO CTaTbefI 18 H MOryT 6bITb H36paHbI Ha HOBbIt4 CPOK.

2. Kaxcblifi qjieH HCrOJIHHTeJibHorO KOMHTeTa Ha3HaqaeT oiqoro npe~cTaBH-
Tejii H, KpOMe TOrO, MoKeT Ha3Haq14Tb oHoro HJIH 6oJiee 3aMeCTHTeJIeit ripe-
CTaBHTeJI15 H COBeTHHKOB.

3. IIcIIOJIHHTejibHbIIH KOMKTeT H36HpaeT cBoero Hlpece~aTeJiS Ha Ka KIbIfl
rOA. OH He HMeeT npaBa rojioca H MOxceT 6bITb 1136paH Ha HOBbMH4 CPOK.
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4. 1HCnOJIHHTeJIbHblfI KOMHTeT co6HpaeTcI Ha 3ace~aHH B mTa6-KBapTHpe
OpraHHU3aLH, eCilH TOJIbKO OH He npHHHMaeT HHOrO peuieHHA. EcalH KaKOA-JIH60
YqaCTHHK npegnaraeT npOBeCTH 3aceaHHe IcnoJIHHTeJnbHorO KOMHTeTa He B lTa6-
KBapTHpe OpraHH3a.AHH, a B HHOM MeCTe, H HcnOJIHHTeJbHbifti KOMHTeT corniaceH
IIOCTynHTb TaKHM o6pa3OM, TO TaKOI4 YtaCTHHK OnJnamHBaeT CBA3aHHbie C 9THM
AOHOJIHHTeJIbHble paCXObL.

CmambHL 18. BblroPbI HcnoJIHHTEJIbHorO KOMHTETA

1. 3KCnOpTHpypoioHe H HmHopTHpy1oUiA 'lJleHbl ICIcIOJIHHTeJlbHOrO KOMHTeTa
H36HpaOTCA B COBeTe COOTBeTCTBeHHO 9KCnOPTHPYlOIMHMH H HMnOPTHPY1OUMHMH
YqaCTHHKaMH OpraHH3attnH. BbI6Opbl B KaxcOfl KaTeropHH YqaCTHHKOB npOBO-
ARITCH B COOTBeTCTBHH C rIOjiOXKeHHSIMH lyHKTOB 2-7 BKIJI1OHTejlbHO HaCToSIIef

CTaTbH.

2. KaX(AbIfi YqaCTHHK OT~aeT Bce ronoca, KOTOPbIMH OH pacnoniaraeT co-
rmacHo CTaTbe 11, TOJIbKO OAHOMy KaHAH~aTy. YtaCTHHK MOKeT OTEaTL ApyroMy
KaHAH~aTy auo6bie rojioca, KOTOpbie OH HMeeT npaBo HCnOJIb3OBaTb B COOTBeTCTBHH
C InyHKTOM 2 CTaTbH 12.

3. 1436paHHbIMH C'qfTalOTCq 10 KaHAHaTOB, HOjiy-IHBIIHX HaH6OJlbmee qHcao
rojiOCOB; ORHaKO, ARAs TOrO MlTO6bI 6btTb H36paHHbIM B IIepBOM Type FOJIOCOBaHHSI,
KaHKHaT AOJIKeH HOJIYqHTb He MeHee 60 roJIOCOB.

4. ECiH B rlepBOM Type rOJAOCOBaHHR H36HpaeTCA MeHee 10 KaHLHJaTOB,
npOBO~ATCH ganbHetluHe Typbl rOJIOCOBaHH[I, B KOTOPbIX npaBOM ronoca fOflb-
3YIOTC5 AHJIHb YqaCTHHKH, He roJOCOBaBWUHe HH 3a OAHoro H3 H36paHHbIX KaHAH-
AaTOB. -pH KamIcgOM cletyioueM Type rOJiOCOBaHHSI MHHHMaJIbHOe qHCjIO roJIOCOB,
Heo6xoUHMOe AA H36paHHSI, nOCJ1eAOBaTebHO yMeHbUaeTCq Ha nqSTb AO Tex fOp,
nOKa He 6yAeT H36paHO 10 KauHtgaTOB.

5. Jho6ot YqaCTHHK, KOTOpMf! He roJioCOBaiI HH 3a OgHOrO H3 H36paHHbIX B
KOMHTeT IJIeHOB, MO>KeT, IPH YCJIOBHH BblHoJIHeHHI IHYHKTOB 6 H 7 HaCToqmef
CTaTbH, nepeAaTb BHOCIIegCTBHH CBOH royloca OAHOMY H3 HHX.

6. CqHTaeTCq, ITO qieH KOMHTeTa HojiyqHJI TO KOJIHqeCTBO rOjiOCOB, KOTOpOe
6E~mo nepBOHamaJIbHO nOiaHO 3a Hero HpH H36paHHH, H /oHOJiHHTeJ~bHO TO KO-
JIHmeCTBo rOJOCOB, KOTOpOe eMy Hepe~aHO, IIPH YCJIOBHH, 'ITO o6titee 'Hcjio ro-
JIOCOB, IOJIyqeHHbIX KaX<,bIM H36paHHbIM JIeHOM KOMHTeTa, He nlpeBbUIaeT 300.

7. EcIH KOJIHqeCTBO roJIOCOB, KOTOpbIe C'IHTaOTCI flOJIytleHHbMH H36paHHbIM
'IJieHOM KOMHTeTa, iipeBbIHIaeT 300, TO YqaCTHHKH, KOTOpbie FOJIOCOBaJIH 3a TaKoro
H36paHHOrO qIaeHa KOMHTeTa HJiH nepe~aiH eMy CBOH rojioca, AOrOBapHBaIOTCA
Mexcgy co6ofi 0 TOM, 'qTO6bt OHH HurH HeCKOJIbKO 113 HHX OTO3BaJIH CBOH rojioca H
nepetaAfH HX pyroMy H36paHHOMy qJieHy KOMHTeTa C TaKHM pacqeTOM, qTO6bi
xiHCJIO rojiOCOB, nrOJIyIeHHbIX KaxcbMm H36paHHbM qJIeHOM KOMHTeTa, He

npeBbiUwaJio 300 rojiocOB.

8. ECJIH KaKOA-mIH6o 'jieH IHcnojiHHTeJmbHOrO KOMHTeTa BpeMeHHO jIHLIaeTCA
npaBa rouoca B cHjiy ino6oro H3 COOTBeTCTBY1OtRHX nOjiO>KeHHH f HacToquLero Co-
rJiaHueHHA, TO KaKbifl YiaCTHHK, KOTOpbIlI nporojioconaJI 3a Hero HJIH nepegan
eMy CBOH ronoca B COOTBeTCTBHH C HaCTOsRneH CTaTbeH, MOxceT B TemeHHe nepHoga,
Korga gefICTByeT TaKOe BpeMeHHOe jHtuelme npaBa rojioca, nepegaTb CBOH rouoca
mo6OMy ApyroMy qjieHy KOMHTeTa B CBoeH KaTeropHH npH YCJIOBHH BbmnOJiHeHHA

nOnOKeIHH HYHKTa 6 HaCTOAuIeH CTaTbH.
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9. ECJIH KaKOfI-JIH60 LIjieH KOMHTeTa nepecTaeT 6blTb YqaCTHHKOM Opra-
HH3aI.HH, TO YqaCTHHKH, KOTOpbie nporojocOBaiH 3a Hero HJIH nepe~ajiH eMy CBOH
ronoca, H YqaCTHHKH, KOTOpbie He roJIOcOBajiH 3a Apyroro xiieHa KOMHTeTa HJIH He
nepe~aBaIH eMy CBOHX rojioCOB, H36HpaOT Ha oqepeAHOf ceccrH COBeTa Apyror0
YqaCTHHKa AJiXl 3aHoJIHeHHI BaKaHCHH B KOMHTeTe. fJIo6ot YqaCTHHK, KOTOPbIf4
nporo.iocoBaJ] 3a xmeHa KOMHTeTa, nepecTaBmero 6bITb YqaCTHHKOM OpraHn3atHH,
HJIH nepeaa eMy CBOH rojioca, H KOTOpblfI He rOjiocyeT 3a YxaCTHHKa, H36paHHOrO
A1I 3aHOJIHeHHqI BaKaHCHH B KOMHTeTe, MO)KeT C co6mo.IeHHeM YCJIOBHfi nyHKTa
6 HaCTOs ttefi CTaTbH nepegaTb CBOH ronoca ApyroMy q'ieHy KOMHTeTa.

I0. -pH OcO6btX O6CTOAITeJlbCTBaX H nocnIe ripOBegeHH3 KOHCyJIbTalUHf4 C
qJIeHOM licIOJIHHTeJIbHorO KOMHTeTa, 3a KOTOpOro OH InporoIOCOBaJI HJIH KOTOpOMy
nepelaji CBOH rojioca B COOTBeTCTBHH C nOJIO)KeHH1MH HaCTOaI1efi CTaTbH, YqaCT-
HHK MO)KeT OTO3BaTb CBOH roJIoca y yrlOMqHyTOrO mJIeHa KOMHTeTa Ha OCTaBIyIOCA
xiaCTb rosa. TaKOfi YqaCTHHK MO)KeT 3aTeM nepejaTb 9TH roJIoca ApyroMy qjieHy
14cnOJIHHTejIbHOFO KOMHTeTa B CBoei KaTeropHH, HO He MOxCeT OTO3BaTb HX y Ta-
Koro gpyroro qjieHa Ha OCTaBLUyIOCI MaCTb 9TOFO ro]ra. tjieH HcnOJIHHTeJIbHOro
KOMHTeTa, y KOTOpOro rojioca 6blJin OTO3BaHbl, coxpaHseT CBoe MeCTO B IHcnon-
HHTeJbHOM KOMHTeTe na OCTaBiuyIOCm 4aCTb 9Toro roga. JIho6oe geItICTBHe, npe-
npHH[TOe B COOTBeTCTBHH C nOJIOxceHHAMH HaCTOfftgero nyHKTa, BCTynaeT B CHJIY
nocne TOrO, KaK npe~ce~aTeJb I4CHOjiHHTeJmbHOrO KOMHTeTa 6yieT HH4OpMHpOBaH
0 HeM B fIHCbMeHHOM BHJ~e.

Cmamsi 19. -IEPFA AlA COBETOM CBOHX IOJIHOMOqHIf
H4COJIH4TEJIbHOMY KOM1TETY

1. COBeT MOXKeT CneLHaJIbHbIM 60JIbIIIHHCTBOM roJIOCOB nepeIaTb H4cnoJIHH-
TeJIbHOMY KOMHTeTy ocyteCTBj1eHHe juO6bIX HJim Bcex CBOHX rOJIHOMOqHfu, 3a HC-
K1OMreHHeM cJIieVyIOILHX:

a) MeCTOHaOx KeHHe 1UTa6-KBapTHpbI OpraHH3aIAHH corniaCHO ryHKTy 2 CTaTbH
3;

b) Ha3HaxieHme IIcnOJIHHTeJlbHOrO EgHpeKTopa H juo6oro cTaptuero AOJIKHOCTHOrO

JIHLga cornIaCHO CTaTbe 22;
c) yTBepwcIgeHHe a MHHHCTpaTHBHOrO 6to xKeTa H yCTaHOBJIeHHe paaMepa B3HOCOB

COrJiaCHO CTaTbe 24;

d) juo6bie o6pauteHHR C npoCb6Of K FeHepaibHOMy ceKpeTapio IOHKTAA o co-
3b1Be KOH4bepeHLtH ro Be~eHHIO reperoBopoB B COOTBeTCTBHIH C IIyHKTOM 2
CTaTbH 32;

e) peueHue CrHOPOB cornracHo CTaTbe 33;

I) BpeMeHHOe JIHnLeHHe YqaCTHHKa npaBa rojioca H gpyrHx npaB cornlacHo nyHKTY
3 CTaTbH 34;

g) HCKlIOMeHHe YxiaCTHHKa H3 OpraHK3aatHn cornacHo CTaTbe 42;

h) peKOmeH/atHH 0 BHeCeHHH HonpaBKH cormacHo CTaTbe 44;

/) npox jieHHe 14JII fipeKpatteHHe AefICTBH3I HaCTOAitkero CorJIaimeHH cornaCHO
CTaTbe 45.

2. COBeT MOxceT B JIo6ofl MOMeHT aHHyJ1HpOBaTb nepegiaqy jiro6oro nojiHoMo-
4HSI H4crIOJIHHTeJbHOMy KOMHTeTy.
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Cmambx 20. rIPOLEYPA roJnOCOBAHHI H HPHHAITHE PEHIEHHRI B
HcnOJIHnTEnbHOM KOMHTETE

1. KaXCJbIRi qieH H1cnO21HHTeIbuorO KOMHTeTa HMeeT npaBo no~aBaTb TO
'lHCJIO FOJIOCOB, KOTOpOe 6bilnO HM noJlyqeHO B COOTBeTCTBHH C nOj1o)KeHH5IMH
CTaTbH 18, H He MOXKeT AeJuHTb 9TH ronoca.

2. Jfllo6ble peietH l, npHHHMaeMb IICrlOJIHHTeJIbHblM KOMHTeTOM, Tpe6yIOT
TaKOFO ce 6OJiblIHHCTBa rOJIOCOB, KOTOpOe rIOTpe6OBaJ2OCb 6bl COBeTy An1
npKHATKA 9TOrO peuieHMA.

3. lio6of YmaCTHHK HMeeT npaBO O6>KanoBaTb B COBeTe juo6oe petUeHHe
I4CnOHHTe2lbHoro KOMHTeTa npH CO621oenHH TaKHX yCJIOBHHI, KOTOpbie COBeT
MO)KeT HpeyCMOTpeTb B CBOHX npaBH2Iax npo14eaypbi.

Cmambr 21. KBOPYM HA 3ACEAAHHIX ICHOJIiHHTEJIbHO[O KOMHTETA

KBOPYM Ha ruo6oM 3acegaHHH MlcnO1nHTeJ2bHOrO KOMHTeTa COCTaBj1SIeT fpH-
CyTCTBHe 6onee flOJIOBHHbI BCeX 9KCnOPTHpyIOUHX x21eHOB KOMHTeTa H 6onlee no-
J1OBHHbI Bcex HMnOpTHPYIOUA1HX qneHOB KOMHTeTa; IIpHCYTCTByOIuHe iJleHbI [OJI)K-
Hbi npeACTaBJIATb nO Kpaf4Hef1 Mepe gBe TpeTH o61gero KOJrHqeCTBa rojIOCOB Bcex
qJIeHOB KOMHTeTa B HX COOTieTCTBYIoLHX KaTeropHqx.

rIABA VI. HCIIOJIHHTEflbHblf4 AHPEKTOP H HEPCOHAJI

Cmambz 22. H4CrOJIHHTE.IbHbIR RHPEKTOP H HEPCOHAJI

1. COBeT nocne npoBexenHsi KOHCy1bTaLHf C IHICrOJrHHTe21bHblM KOMHTeTOM
Ha3HaqaeT I4CnoJIHHTe2bHOro gtHpeKTOpa cneL~HaJibHbiM 60jiblUIHHCTBOM rojiocOe.
YCJIOBHH Ha3Ha1eHHq I4cnoJIHHTeJIbHorO HpeKTOpa yCTaHaB1iHBalOTCI COBeTOM.

2. HCnOJH1HTeJIbHbI .HpeKTOp 31B21SeTCI rjaBHbIM a MHHHCTpaTHBHbIM
OJ)KHOCTHbIM JIH4OM OpraIH3aqHH H HeceT OTBeTCTBeHHOCTb 3a BbIInojiHeHHe B03-

21araeMbIX Ha Hero O6R3aHHOCTefiH HO OCyl1eCTBJieHH1O noIo)KeHImi HaCTOlil.ero
CornatneaHw.

3. COBeT noc21e KOHCy21bTaLkHid c HCnor2HHTeIbHbIM gIpeKTOpOM Ha3HaxiaeT
cTaptuee AOJI)KHOCTHOe 1HIJO cneAHaJlbHb[M 6OJIbIIHHCTBOM rOJIOCOB Ha TaKHX
YCJIOBHKIX, KOTOpble OH yCTaHaBJIHBaeT.

4. HcnOj2HeTe21bHbff ,IHpeKTOp Ha3HaxiaeT gpyr1x COTPyAHHKOB nepcOHaaia B
COOTBeTCTBHH C pacnopai)KeHHAMN H npaBHJIaMH COBeTa.

5. COBeT, B COOTBeTCTBHH CO CTaTbefi 8, yTBep>KYiaeT pacrIopAxceH1H H4
nlpaBHJ1a, onpeeJIsiOLUHe OCHOBHbie YCJIOBH[I CJIy)K6bl, a TaKJKe OCHOBHbie npaBa,
o 6

RI3aHHOCTH I o6Hq3aTeJ2bCTBa BCex COTpyqHHKOB CeKpeTapHaTa.

6. HH HCxO21HHTe21bHbIiI AHpeKTOp, HK COTpYAHKH nepcoHajia He MoryT
HMeTb HHKaKHX epHHaHCOBbIX HHTepeCOB B caxapHofi -pOMbiuJ2eHHOCTH H42 B
TOprOBnle caxapoM.

7. H4 HCnOIHHTebHb Ch gHpeKTOp, H14 COTpYAHHKHt nepcoHaJIa He 3anpa-
UIHBaIOT H He nojiy-la OT HHKaKHX yKa3afH4ft OTHOCHTeJIbHO CBOIX O6s3aHHOCTefi no
HaCTO14IeMy CoriiaLeHHtO OT KaKoro-JH6o YqaCTHHKa HuH OT uno6oro opraHa BHe
Opra41H3a14H1. OHM BO3JAep)wlHBaOTC% OT juO6bIX ge4CTBHfi, KOTOpbie MOPJiH 6bi
OTpa3HTbCst Ha HX CTaTyce Me>KI1yHapOIHbIX AOJl)KHOCTHblX JIA, OTBeTCTBeHHbIX
TOJ1bKO nepeg OpraHH3aR1He. KaXCKbfi Y'aCTHHK yBa)xaeT HCKJ11O14TeJIbHO Mexc-
gWHapoWHbHi xapaKTep o65e3aHHOCTeIr M4cnou1uHTeJ1bHoro XAHpeKTOpa Hi nepcoHaIa
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H He rlbITaeTCSA OKa3aTb Ha HHX BJ1HAHHe IpH HCrIOJIHeHHH HMH CBOHX o6sA3aHHoc-
Tell.

rJIABA VI. OMHAHCbI

Cmam~b 23. PACXOqbl
1. Pacxoibi geaeragHf, yxiaCTByIOIHX B pa6oTe COBeTa, I4cnOnHHTenbHorO

KOMHTeTa HHH uIo6oro H3 KOMHTeTOB COBeTa H FIICIOJIHHTeJIbHorO KOMHTeTa, nO-
KpbIBaIOTCA COOTBeTCTBYIOUAHMH YqaCTHHKaMH.

2. Pacxo~bi, Heo6XoAHMbIe ImIJl ocylgeCTBJIeHH1 nIOX0weHHll HaCTosnero
CoraaueHHsl, nOKPbIBalOTCI 3a CxieT e)KcerOHbIX B3HOCOB YqaCTHHKOB, pa3Mep KO-
TOPbIX YCTaHaBJHBaeTCA B COOTBeTCTBHH CO CTaTbefi 24. OAHaKo, eci KaKOfH-HH60
YqaCTHHK HpoCHT 0 npeOCTaajienHm CneUHaJrIbHbX ycjiyr, COBeT MO)KeT nO-
Tpe60BaTb OT 9TOrO Y'aCTHHKa HX oniIaTbI.

3. iA ocyugeCTBjieHHA i1OHOKeHH1 HaCTOAI1ero CorialueHH51 BegeTCI COOT-
BeTCTByiOtwas oTqeTHOCTb.

Cmamsz 24. YTBEPKJEHHE AMHHHCTPATHBHoro BIOJ)KETA

H YCTAHOBJIEHHE B3HOCOB YqACTHHKOB
1. jia tReuiefi HacToAigeii CTaTbH YqaCTHIKH pacnonaraloT B o6tteft

CJIO)KHOCTH 2 000 roJiocoB, pacnpegeneHbX MeK,]y HHMH coruiaCHo nyHKTy 1
CTaTbK 11.

2. OAHaKO B KaqeCTBe HCKJHIOqHTeJIbHOI MepbI B TeqeHie InepBblx Tpex HeT
reftCTBHA HacToAuiero CorameHai 3KcriOpTHpyIOuHe YxiaCTHHKH pacnoJaralaT
1 150 rouiocaMH, a HMrIOpTHpyioMRHe YqaCTHHKH - 850 rojOCaMH, Ha OCHOBe
pacnpeejeHHRA, npelyCMOTpeHHOrO B nipHJIo>KeHH31X C H D, COOTBeTCTBeHHO. 3TO
cneLHajibHoe pacrlpeeuieHHe rOjiOCOB Mexcty AByMA KaTeropH3IMH YqaCTHHKOB TaK-
Ke pacnpocTpaHAeTCa Ha .io60m nepHoA npogneHHx HaCTO5agero CorjjaweHHq Ha

OCHOBe HyHKTa 2 CTaTbH 45, ecuim COBeT CflneHajiHbiM 6 OJIbIIHHCTBOM FOjIOCOB He
npHMeT gpyroro peiueHHA.

3. BO BpeM BCTyflJ1eHHA HacTOsngero CornatueHHI B CHJIY H KaxRbHii pa3 nHH
H3MeHeHHH COCTaBa YqaCTHHKOB, a TaxKwe B nepHog yTBep)KeHHsi amlMHHHCTpa-
THBHOO 61oA)KeTa CeKpeTapHaT rOEC'qHTbIBaeT roJIoca oT, eJibHbIX YqaCTHHKOB
cjiegyoI4HM o6pa3oM:

a) 9KCnopTHpypOtu~e YL|aCTHHKH:

i) Kax,(lbIH 9KcnOpTHpyIOllHft YqaCTHHK pacnojiaraeT yKa3aHHbIM B npHjoIKeHHH
C KOJIHmeCTBoM rOJIOCOB, nepeCMOTp KOTOpOrO ripelyCMoTpeH B rOAI1yHKTe c)
HmHKe;

ii) HH OAHH H3 9KCnOpTHpyIOHttX YxaCTHIKOB He pacnojlaraeT 6ojiee qeM 260
rOJlOCaMH HJiH MeHee xleM 6 roHoCaMH;

iii) KOJHqeCTBo roIOCOB 9KCrTOPTHpyIOUAHX YqaCTHHKOB, pacnoiaraio1iHx 6
rOiOcaMH coriacHo HpHioKeHHIO C, He nOgiHe)KHT nepeCMOTPY Ha OCHOBaHHH
HaCTOHLgeft CTaTbH;

iv) roioca, CBA3aHHbie C HO6biM H3MeHeHHeM COCTaBa YtlaCTHHKOB B KaTerOpHH
9KCnOPTHpyIOHAHX YqaCTHHKOB, TaK)Ke pacnpeeiqOTCA B COOTBeTCTBHH C
nolrlyHKTOM c) nH)Ke;
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b) HMIOpTHpyOIpoHe YqaCTHHKH:

i) B TeleHHe nepBoro rosa g ieCTBHH HaCTOmRwero CoraameHH51 KaWKtbIfI HMflOpTH-
pytouAHfR Y'aCTHHK pacnojiaraeT YKaaHHbIM B npHJIO)KeHHH D KOJIHqeCTBOM
rojiOCOB, nepecMoTp KOTOporo npeyCMOTpeH B nOrInyHKTe C) HH)Ke;

ii) n nocneioywHe rObI AelCTBHA CornaiueHHsI o6uee KOJIHqeCTBO rOJIOCOB,
KOTOPbIM pacnonaraiOT HMnOpTHpyIouHe YqaCTHHKH, pacnpeej]AeTca MexA)Y
HHMH Ha OCHOBe cpeiHefl BejiHqHHbI HX HeTFO-HMnOpTa caxapa 3a npewuec-
TBYIOUMHe 4 rosa, B OTHOmueHHH KOTOPbIX HMeIOTCH CBe~eHHA, HCKJiioqaA roA
caMorO HH3KOro YPOBHH HeTrO-HMrlOpTa, H B3BeLIIeHHOFO CJIeE1IOilUHM o6pa3OM:

- CBO606Hblfl pbIHOK:67%;
- MHPOBOf pbIHOK:33%;

iii) KOJIHeCTBO rojioCOB, KOTOpbIM pacnonaraeT juo6ot HMnoTHpyiottHH

YqaCTHHK, He MOJ4eT 6bITb YBeJiHqeHo 6oiee qeM Ha 5% OT roa K roXy, B
pe3YJIbTaTe pacnpegeiieHHfl Ha OCHOBaHHH nOAnYHKTa ii) Bbiuhe;

iv) HII O[HH H3 HMnOPTHPYIOttHX YqaCTHHKOB He pacnoJiaraeT 6ojiee qeM 240
rojiocamH HJIH Meiee meM 6 rojiocaMa;

c) f'Ooca, npeyCMOTpeHHbie B npHJIO)KeHHX C H D, KOTOPbie He pacnpene-
JieHbI B MOMeHT BCTyIJIeHHA HaCTOit5gero CoriameHH51 B CHJIy, pacnpeejiAloTcal
MexKgy OTgeJibHbIMH YxaCTHHKaMH B COOTBeTCTByIOIu~e KaTerOpHH HJIH KaTerOpHmx
B TOA )IKe lpOrOptHH, B KaKOIt KOJIHqeCTBO HX rOJIOCOB B COOTBeTCTBYIOUgeM
IIpHJIOxKeHHH COOTHOCHTCI C o61AHM KOJIH9eCTBOM 1OJIOCOB repeHCjieHHbIX B 3TOM
HpHio)KeHHH CTpaH, KOTOPbie HBJI5HOTCH YqaCTHHKaMH;

d) KOJIHqeCTBO rOJIOCOB He MOKeT BbipaxKaTbCA Ipo6HblM 9qHCJIOM.

4. -ojio>KeHHH1 IYHKTa 2 CTaTbH 25 H InyHKTa 3 a) CTaTbH 34, OTHOCIUiHeCH K
BpeMeHHOMy JIHIJIHHIO npa~a ronioca 3a HeBbrlOjiHeHHe CBOHX O63I3aTejIbCTB, He
paCnpOCTpaHAHOTCA Ha HaCTOHtIkyiO CTaTbIO.

5. BO BTOPOf HOJIOBHHe KaxcLoro roga COBeT yTBepKIaeT aJMHHHCTpaTHBHbIf
6IoxceT OpraI[H3agHK Ha cjieyIOlRHf roA H onpe~eJiAeT pa3Mep B3HOCa 3a rojioc
YxaCTHHKOB, HeO6XOAHMbIH gnmI lOKpbITHA pacxooAB no 9TOMy 61o>KeTy.

6. B3HOC KawKIoro YqaCTHHKa B aAXMHHHCTpaTHBHbIIf 61oA)KeT paCCqHThiBaeTCA
IlyTeM YMHO)KeHH51 paamepa B3HOCa 3a rojioc Ha KOJIHqeCTBO FOJIOCOB, KOTOPbIM OH
pacnojiaraeT Ha OCHOBaHHH HaCTOat1eH cTaTbH, CJIeCyIOLAHM o6pa3oM:

a) AA TeX, KTO ABJIHeTCSI Y'IaCTHHKOM B MOMeHT OKOHqaTeJIbHOrO yTBepx<IeHHH
aAMHHHCTpaTHBHOrO 6Io ixeTa, Ha KOJIHqeCTBO rOJIOCOB, KOTOpbIMH OHH B TOT
MOMeHT pacnojiaraOT;

b) AA5 TeX, KTO CTaHOBHTCA YmaCTHHKaMH nocnie yTBepx CeHHai a MHHHCTpa-
THBHOrO 6fOt)KCTa, Ha KOJIHqeCTBO rOJIOCOB, KOTOPbie OHH nojiyqaOT B MOMeHT
BCTYJIeHHA B OpraHH3aIHIo B KaqeCTBe YqaCTHHKa, npHqeM 9TO KOJIHqeCTBO
rojioCOB H3MeHeTCH lponopRJHOHaJIbHO OCTaBuieMyCA nepHOlY, BKJUOqeHHOMY
B 6 o weT HJIH 61oxeTbl; pa3Mepb B3HOCOB ,pyrHX YmaCTHHKOB He MeHAIOTCH.

7. ECJIH HaCTOtugee CorjiaueHHe BCTyIIaeT B CHJy 6onee 4eM 3a 8 MeCCqeB
Ao Halana rlepBoro IOJIHOFO rosa AeICCTBHH HaCTOHI~ero COFJIatueHHAi, TO COBeT Ha

CBOe nepBOH CeCCHH npHHHMaeT aAMHHHCTpaTHBHbfl 61o)KeT Ha nepo Ao

Haqajia nepBoro rOJIHOFO roga. B IIpOTHBHOM ciyIae, nepBbl$f aXMHHHcTpaTHBHbICH
61oA>KeT OXBaTbIBaeT KaK HepBoHatjaJlbHblfl nepHoA, TaK H IlepBbll IIOjiHbll roA.
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8. COBeT Mo)KeT CriRHaJbHbIM 6OJbIIIHHCTBOM rojiocoB rpHHMTb TaKHe Mepbl,

KOTOpble OH COqTeT HeO6xOAHMbIMH, ARAfl TOrO MTO6bl CMgrqHTb nOCJieACTBHg,

3aTparHBaiouHe B3HOCbI YqaCTHHKOB, Bb13BaHHble BO3MO)KHbIM oIpaHlqeHHbIM

COCTaBOM YqaCTHHKOB B MOMeHT ipHHATHg agMHHHCTpaTHBHOrO 6IOp]KeTa Ha

nepBblH ro AeIICTBHg CoraiaiueHHA HJH IIO6bIMH 3HaqHTeabHbIMH COKpalleHH1MH
COCTaBa YmaCTHHKOB BnOcJieI]CTBHH.

Cmnamb5i 25. YInJIATA B3HOCOB

1. YqaCTHHKH yfjaaqHBaIOT CBOH B3HOCbI B aXMHHHCTpaTHBHb1H 61oRxeT Ha

Ka)KAblII rOA B COOTBeTCTBHH CO CBOHMH KOHCTHTyLIHOHHb1MH npogewypaMH. B3HO-

CbI B aMHHHCTpaTHBHbIIl 6,IJoeT Ha KaK~bIfi rog nO~aewKaT yniiaTe B CBO6oHo

KOHBePTHpyeMbIX BajOTaX B riepBbl(4 AeHb COOTBeTCTByIOIgerO roga; B3HOCbI

YmaCTHHKOB B OTHOiueHHH roRa, B KOTOPOM OHH IIpHcOeAHHHJrHCb K OpraHH3aIRHH,
IlORJie)KaT yuiaaTe Ha Ty gaTy, KOrFa OHH CTaHOB1TC5I YIaCTHHKaMH.

2. EciH B KOH.Ie 4eTbipeX MeCAL~eB nocae HaCTyrieHHR AaTbI, Ha KOTOpylO ero

B3HOC nolAe)KHT yniiaTe B COOTBeTCTBHH C ryHKTOM 1 HaCTOuIeft CTaTbH, KaKofi-

aH6o YqaCTHHK He ynmTHA nOJIHOCTbIO cBoero B3HOCa B agMHHHCTpaTHBHbIh

6mioRpeT, liCnOJIHHTeJIbHbIH gHpeKTOp npegaaraeT 3TOMY YqaCTHHKy HpoH3BeCTH
nuaTe)K B KpaTqaft~uHfi CPOK. EcIH no HCTeqeHHH ABYX MeCIgleB nocae o6pamearnA

IICIIOJIHHTeJbHorO RHpeKTOpa YqaCTHHK Bce eitte He yHIaTHJI CRofI B3HOC, TO OH

BpeMeHHO jHIIaeTCA npana ronoca B CoBeTe H B IIcOJIHHTeJbHOM KOMHTeTe AO Tex

Hop, noKa rOJIHOCTbIO He yIJIaTHT CBOfH B3HOC.

3. YqaCTHHK, BpeMeHHO jHIIIeHHbIi npaBa roaioca B COOTBeTCTBHH C IIyHKTOM

2 HacTorgefi CTaTbH, He yTpaqHBaeT HHKaKHX CBOHX gpyrHx ripaB H He OCBO60.4K-

qaeTcA OT CBOHX O6sI3aHHOCTel' no HaCTOmn~eMy CoraameHHIO, eCAH COBeT He

ipHMeT TaKOrO peueHHAnflHJHabHbIM 6OJabIHHCTBOM rojiOCOB. OH npo~oaUKaeT
HeCTH OTBeTCTBeHHOCTb 3a yiiiaTy cBoero B3HOCa H BbIIOJHeHHe CBOHX JIO6blx
gpyrHx qHHaHCOBbIX O6A3aTejibCTB no HaCTOSuteMy CornaueHil.

Cmambym 26. PEBH3HI4 H OHYBJIHKOBAHHE OTqETHOCTH

B KpaTqakHIi CPOK nO OKOHqaHHH KaxjIcoro ro~a COBeTy iAA yTBepxgIeHHA

H ony6nHKOBaHHA npecTaBJIAsOTCA 3aepeHHbie He3aBHCHMbIMH 6yxrauTepaMH-

peBH3OpaMH d4IHHaHCOBbie OTqeTbI OpraHH3atIH1 3a 9TOT roA.

FJIABA VIII. OBIAI4E OBEI3ATEJIbCTBA YqACTHHKOB

CmambJI 27. OBAI3ATEJIbCTBA YqACTHHKOB

YqaCTHHKH o6A3yfOTCA npHHiHMaTb MepbI, Heo6XOAHMbIe RA BbiIOjIHeHHAl HMH

CBOHX o6A3aTeabCTB no HaCTOt1eMy CornameHHIO, R B nOJIHOH Mepe COTPYAHHqaTb

Apyr C ApyrOM B AOCTivKeHHH tejief HaCTOuluero CoruaiueHHa.

Cmamtb 28. HoPMbI, PEFYJIHPYIOIMHE YCJIOBHI TPYAA

YqacTHHKH o6ecneqgBaIOT co6juogenHe cIpaBenHBblX HOPM, peryiHpymUHX

YCaOBHA Tpyga B caxapHo rIpOMbIIJieHHOCTH, H, no Mepe BO3MOJKHOCTH, CTpe-
MATCA fiOBbllIaTb ypOBeHb J 4H3HH CeJlbCKOXO3AICTBeHHblX H npOMblIIJIeHHbIX pa6o-
MHX, 3aHTbIX B pa3JHMHblX OTpaCJAx nipOH3BOACTBa caxapa, a TaK)xe 3aHHMatO-

UIHXCA BbIpa1IAHBaHHeM caxapHoro TPOCTHHKa H caxapHOA CBeKJIbI.
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CmambH 29. ctDHHAHCOBbIE OB13ATEJIbCTBA YqACTHHKOB

1DHHaHCOBbie 06H3aTeJIbCTBa Kax4Ioro YqaCTHHKa nepeA OpraH143aAHei H nepeA
ApyFHMH YqaCTHHKaMH orpaHHqHBaOTCH HX O6H3aTeJIbCTBaMH, KacaIOUtHMHCH
B3HOCOB B agM4HHCTpaTHBHbIe 60OEKxeTbI, YTBep)xcJOHHbi COBeTOM no HaCTOx1teMy
CornameHHxo.

FrIABA IX. HHDOPMAI4H H HCCJIEAOBAHHI4

Cmambit 30. HH(POPMA.HI H HCCJIEAOBAHHH

1. OpraHH3aAHsI BbICTynaeT B POJIH qeHTpa no c6opy H ny6nHKa1m1 CTaT4-
CTHteCKOi H 414opMaHH H HCcJIeAoBaHHII no BOlpocaM MHpOBOFO flpOH3BOACTBa,

1eH, 9KCnOpTa H HMnOpTa, nOTpe6n1eHHII H 3aHaCOB caxapa [BKAlioqaH caxap-cbpeq
H pa4HHHPOBaHHbI4I caxap, B 3aBHCHMOCTH OT cjiy'ia], H ApyIHX IO CJIaI_4BaIOUHX
BeuAeCTB, a TaK)Ke HaJIoroB Ha caxap H Apyr1e rocjciaLLAHBatOtRgHe BeI1eCTBa.

2. YqaCTHHKH o63yIOTCH npeACTaBn.HTb H HanpaBJIsTb B CpOK, KOTOpbIli
MoJKeT 6bITb yCTaHOBJIeH B npaBHJiaX npoikeEypbI, Bce HMeIOI1HeCq CTaTHCTH4eCKHe
Aai[Hbie H HH4bOpMaaJt1o, KOTOpaH Mo)KeT 6bITb onpe~eJieHa B 9THX IlpaBHJiaX KaK
neo6xoAHMam AItA ocy~ueCTBjieHHSt Opra[13agHef ee dyHKnfI4 no HaCToJR1eMy Co-
rnaUeHHio. F-PH Heo6xOJLHMOCTH OpraHH3a4HH HCflOJrb3yeT COOTBeTCTBYIOUYIO HH-
dbopMaAHIO, KOTOpaq MOXKeT 6blTb nojiyqeHa H3 gpyrHx HCTOqHHKOB. OpraHH3aHA
He ny6JIHKyeT H1I43opMa1Ht0, KOTOpax Mo)KeT 6bITb IHCHOJlb3OBaHa giJ1H nojiyqeHHlt
Aa-IHbIX 0 geqTeJIlbHOCTH J1H HJIH KoMnaHHHf, 3aHHMaIOIHXC5I npOH3BOACTBOM,
nepepa60TKOft Him C6bITOM caxapa.

Cmatnwff 31. BonPOCbI KOH1IOHKTYPbl, HOTPEBJIEHHM H CTATHCTHKH

I. COBeT ympew,aeT KOMHTeT no KOH'bIOHKType, nOTpe6JIeHHIO 14 CTaTHCTHKe
nOg npe~ceaTeJlbCTBOM H4CnOJIHHTeJibHoro AHpeKTOpa, B COCTaB KOTOpOFO BXORT
9KCrOpTHpyioutie H HMnOpTHpypOUt~ie YqaCTHHKH.

2. KOMKTeT nOCTOtHHo npOBOAHT H3yqeHHe H aHaJIH3 BceX BonpoCOB, OTHO-
C.lUlHXCHq K MHpOBOII 9KOHOMHKe no caxapy H APyrHM IO CnatR14BaiOtR14M BeukecT-
BaM, HH4,OpM14pyeT YqaCTHHKOB 0 pe3yJIbTaTax CBOefi XeqTeJlbHOCTH H AJ11 3TOfI
genII HpOBOAHT 3acegaHmHt KOMHTeTa, KaK npaBH1no, KaACIbie 90 Hefi. B cBoefI
pa6oTe KOMHTeT Ip4HMaeT BO BHIMIaHHe BCIO OTHOC$1HAyIOCH K 9TOMY BOnpocy HH-
4bopMa4HIO, co6paHHyIo OpraHH3agHeIf B COOTBeTCTBHH CO CTaTbefI 30.

3. KOMHTeT, B qaCTHOCTH4, 13y"aeT cne~pymolHe BOnpOCbI:

a) COCTO5IHe pbIHKa H 4baKTOpbI, KOTOpbie Ha Hero Bo3AeflCTByIOT, C y~eneH14eM
oco6orO BH1MaH1MHI Ha yqaCTHe pa3BHBaIOu.HXCSi CTpaH B MHPOBOII TOprOBne.

b) BJIHHHe HCnOJIb3OBaHHA suo6bIX BHAOB 3aMeHHTeireli caxapa, BKJIOqaA KaK
HaTypanbHbIe, TaK H HCKYCCTBeHHbie nogcJiaIxBaio[1ne BeLigeCTBa, Ha MHPOBYIO
TOpFOBJIIO caxapoM H ero noTpe6ieHi4e.

c) cpaBHHTeJnbHbIlf HanolrOBblf pe)KH4M xJnI5 caxapa H ApyrHx notcna1HBaio1oHx
BeIgeCTB HIH CbIpb5 1-H npOH3BOACTBa noCJneHHX.

d) BJIH1HHue na noTpe6JIeHHe caxapa B pa3JnHMHbIX cTpaHax (i) Hanoroo6noKemHsi
H orpaH4IHMTeJlbHbIX Mep; (ii) 9KOHOMHqeCKHX YCJIOBHh H, B xiaCTHOCT14,
3aTpyAHeHHIf C nnIaTexcHbiMH 6aJnaHcaMH H (iii) KJiHMaTHeCKHIX H HHbIX
yCJIOBHR.

e) cnoco6bl co~eAICTB1HH pOCTy noTpe6JIeHH51, oco6eHHO B CTpaHax C HH3KHM
ypOBHeM noTpe6.neHHA Ha Aymy HaceneHm4m.
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D IIyTH H MeTOElb COTpygHHxieCTBa C opraHH3aqHHMH, 3aHHMaIouIHMHC3I BOnPO-

CaMH pacduipeHinsl roTpe6.reHHsl caxapa H CBI3aHHbIX C HHM nHlluIeBbIX flPO-

EvyKTOB.

g) HCCJieAOBaHHe HOBblX o6.1acTef ipHMOHeHH31 caxapa, ero no60MHbiX ripOUYKTOB

H KyJIbTyp, H3 KOTOpbIX OH HpoH3BOAHTCA;

H npeACTaBJIeT COBeTy OTweTbI o npo~ejiatmof4 pa6OTe.

rJIABA X. rIO FOTOBKA HOBOFO COFJIALIEHH5l

Cmamwi 32. 1-OXFOTOBKA HOBOrO COFJIAIIIEHHA

1. COBeT MOiKeT H3yqHTb OCHOBbl H CTPYKTYPY HOBOrO MexcryHapoAHoro CO-
rFIauieHHaq Ho caxapy C 3KOHOMHxieCKHMH nOJIO)KeHi45IMH, IpegCTaBHTb EOKJIaA
YqaCTHHKaM H gaTb TaKHe peKOMeHiaKHH, KOTOpbIe OH COMTeT yMeCTHbiMH.

2. COBeT MO)KeT, KaK TOJIbKO OH CO4TeT yMeCTHbIM, HanpaBHTb ripocb6y
FeHepaibHOMy ceKpeTapio IOHKTAi o Co3bIBe KOH4bepeHAHH no Be~eHHio riepe-
rOBOpOB.

riJABA XI. CHOPMI H >KAJIOEbI

CmamBH 33. CnoPbi
1. lIio6oi CHOP B CBMI3H C TOJIKOBaHHeM HJIH 1prHMeHeHHeM HaCTOsiIHerO

CornamIeHH5i, KOTOPbl He 6blri yperyiHpoBaH CaMHMH 3aHHTepeCOBarlHbIMH
YqaCTH1HKaMH, nepeaeTcH B COBeT ARi HPHHATHI peueHH1M Ho ripocb6e mo6oro
YqaCTHHKa, ABJ13nOIerocH CTOpOHOI B cnope.

2. B juo6oM cnIyqae nepeaq4H criopa B COBeT corJIaCHO IHYHKTY 1 HacTOqltmeH
CTaTbH 60JIbIIIHCTBO Y'aCTHHKOB, pacnonarao.IHX He Menee ieM OXAHOCI TpeTbIO
o6ttero KOJIHxieCTBa rojiOCOB coi-iaCHO CTaTbe 11, MOryT nOTpe6OBaTb, 'ITO6bI COBeT
nocaie o6Cy)KIeHHI Bonpoca H AO BblHeCeHHRI cBoero pewerHH 3anpocH1 Ho
npeAmeTy criopa MHeHHe KOHCyJIbTaTHBHOfl rpylnfbi, Co3gaBaeMofi coJlaCHO IyKTy
3 HaCTOunttefi CTaTbH.

3. a) ECJIH COBeT He nPHHHMaeT HHOrO pemeHHA creqtHaJibHbIM 60JIb-
IIIHHCTBOM rOJIOCOB, TO KOHCyYJbTaTHBHa rpynna COCTOHT H3 WJITH JHIAl, a HMeHHO:

i) J Byx JII, Ha3HaqaeMb1x 9KCNOPTHPYIOJIMHMH YqaCTHHKaMH, HpHqeM OA1O H13
HHX AORNMO o61aIaTb 6OJibluHM OflbITOM B Borpocax, aHaoFHmHBiX CriOpHOMy
BOUpocy, a gtpyroe AOJVKHO 6bITb aBTOpHTeTHbIM H OnbITHbIM IOpHCTOM;

ii) Byx JmIU, Ha3HaqaeMbLX HMIOPTHPYIOIJAHMH YqaCTHHKaMH; H

iii) HpeJcegaTeia, efHHOmrlaCHO H36paHHOrO qeTbIPbM! jIHqaMH, Ha3HaqieHHbIMH
coriracHO nognyHKTaM i) H ii) BbtuIe, HJIH, eCJiH OHH He fplHXOAHT K corlacHIo,
Ha3nameHboro flpeAcegaTeneM COBeTa.

b) B KOHCYJbTaTHBHyio rpynny MOIyT BXOAHTb rpaKttaHe yMaCTBYIOlXHX H He

yqaCTByKoIOUHX B CornamemHH cTpaH.

c) JIHLga, Ha3HaxiefHbIe B KOHCyJIbTaTHBHyIO rpyrily, BbICTyflaIOT B CBOeM JIHxiHOM
KatiecTBe H He noaiyxaiOT HHCTPYKLkHI OT KaKoro-JIH6o ripaBHTeJibCTBa.

d) PacxOblb KOHCyJIbTaTHBHOhf rpyrimbi orjiaaiBaIO Tc$ OpraHH3aAHefh.
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4. 3aKaioqeHHe KOHCyJIbTaTHBHOIrI'pyfllbl H MOTHBHpOBKa 9TOrO 3aKJIOqeHH
HanpaBJI$1OTCI COBeTy, KOTOPbI, paCCMOTpeB BCIO OTHOCaqIIkYIOC$1 K xeJIy HH4bOp-
MaIAHIO, Cfei.,HaJIbHbIM 60JIblIHHCTBOM rOJIOCOB BbIHOCHT pelueHHe no cnopy.

Cmambz 34. MEPbl, nPHHHMAEMbIE COBETOM B CBSI3H C )KAJIOBAMH
H B CJIY'qAE HEBbIHOJIHEIIH4 YqACTHHKAMH CBOHX OBSI3ATEJIbCTB

1. JIo6aq )Kajio6a Ha TO, MTO YqaCTHHK He BbIfOJIHHJI CBOHX o6sl3aTenlbCTB no
HaCTOIut~eMy CoriameHHO, no npoCb6e YqaCTHHKa, no~aioumero xKasio6y, Ha-
npaBJseTCa CoBeTy, KOTOpbI I npH YCJIOBHH npoBegeHHA npeABapHTejibHb[X KOH-
CyJibTaLkHfl C 3aHHTepeCOBaHHbIMH YqaCTHHKaMH BbIHOCHT pewueHHe no 9TOMY
BOnpOCy.

2. B JIo6oM peweHHH COBeTa O TOM, MTO YqaCTHHK HapymaeT CBOH o6si-
3aTeJbCTBa no HaCTORlI~eMy CorIatueHHIO, KOHKpeTHO yKa3bIBaeTCR xapaKTep Ha-
pyweHHA.

3. Bo Bcex cnyAix, Korea COBeT B CB513H C IOCTyfIIeHHeM )Kajio6bI HAJI B
HHOM nop5iAKe HaXOHT, TO YqaCTHHK HapyIHJI HaCTOsqutee CorjlameHIe, OH MO-
)KeT 6e3 yutep6a xAja ApyrHx Mep, oco6o IpexWyCMOTpeHHbIX B JgpyrHx CTaTbAX Ha-
CTOAtLiero CornameHrnt, CnelI aJIbHbIM 60JIbIIHHCTBOM rOJIOCOB:

a) BpeMeHHo JIHIUHTb 9TOrO YqaCTHHKa npaBa roJioca B COBeTe H 1CHOJIHHTenrb-
HOM KOMHTeTe H, eCJIH OH CqHTaeT 9TO HeO6xogHMbiM,

b) BpeMeHHo JIHUIHTb 9TOrO YqaCTHHKa gpyrix npaB, BKJliOgaI npaBo BblCTaBJ1ITb
CBOIO KaHAi!HaTypy HAIH 3aHHMaTb nOCT B COBeTe HJIH JHO6OM H3 ero KOMHTeTOB
AO Tex flOp, nOKa OH He BbIIIOJIHHT CBOH o6A3aTenbCTBa; HJIH, ecuim TaKoe
HapytueHHe HaHOCHT cyuIeCTBeHHbII yttep6 geICTBHIO HaCTOUikero Coruae-
HH$I,

c) npHRS1Tb MepbI coruiacHo CTaTbe 42.

FJIABA XII. 3AKJIIO'IHTEJIbHbIE IOJIO1KEHHAI

Cmambb 35. ,IIE-O3HTAPUIi4
AenO3HTapHeM HaCTOgmtero CoriauieHHq Ha3HaqaeTCSI reHepaJlbHblff ceKpeTapb

OpraHH3aiHH 06,begHHeHHbix HatHfi.

Cmamb 36. rIOIIHHCAHHE
HacToIxuee CoruIaweHHe OTKPbITO qJI riOgIHCaHH B WUTa6-KBapTHpe Opra-

HH3LaHm O6 eHHeHHbIX HatpHhi c 1 HOA6pa no 31 geKa6pa 1987 roga npaBH-
TeJlbCTBOM JIO6oI CTpaHbI, npHriiaeHHOh npHHATb y'aCTHe B KoH4depeHLwIH
OpraHH3atHH 06,eXeHHeHHbIX HatiHfh no caxapy 1987 rosa.

CmambH 37. PATHWPHKAIUHl, IIPHHATHE H OROBPEHHE

1. HacToutuee CornauieHHe Hog.reJXHT paTHK4HKatAHH, IIHHAITHIO HJIH oAo6-
peHHIO nogricaBuiHMH ero IlpaBHTeJIbCTBaMH coruiaCHO HX COOTBeTCTBylOIIAHM KOH-
CTHTyHL HOHHbIM npoLiegypaM.

2. PaTH4IHKaLkHOHHbie rpaMOTbI Hi aKTbi 0 nIpHHITHH HJI oAo6peHHH AenlOHH1-
PYIOTCH y Aeno3HTapHq He Ho3AHee 31 AeKa6pA 1987 rosa. OiHaKO COBeT MOx(eT
IPOAUIHTb CPOK noI;aq1H paTH4,HKaLHOHHbIX I-paMOT ARA1I Tex noAnHcaBmIx Cormra-
tleH1e npaBnTeJIbCTB, KOTOpbie He CMO'rJiH eHOHHPOBaTb CBOH paTHbH4KaAHOHHbie
rpaMOTbI B yCTaHOBJIeHHbIlf CpOK.
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Cmam,bz, 38. YBEAOMJIEHHE 0 BPEMEHHOM lPHMEHEHHH

1. IpaBHTeJIbCTBO, noEnHcaBiuee nacToaigee CornaeHne, KOTOpOe HaMe-
peaaeTcsi paTHbHtIJHpOBaTb, IpHHITb Hmul ogo6pHTb ero, HJIH npaBHTeIbCTBO, ARA
KOTOporo COBeT yCTaHOBHJI YCJIOBHaS pHCOeAHHeHHAI, HO KOTOpOe eme He CMOriJo
A eHOHHPOBaTb CBOIO paTHdIHKaLtHOHHyio rpaMOTy, MO)KeT B nio6oe BpeMa yBe~o-
MHTb A enO3HTapHA 0 TOM, 'ITO OHO 6ygeT rlpHMeHAITb HaCTosuiee CoriaiueHHe Ha
BpeMeHHOfl OCHOBe - iiH60 Korga OHO BCTYnHT B CHIry B COOTBeTCTBHH CO CTaTbeH
39, JIH6o, ecJif OH0 y)Ke BCTyHHJIO B CHJY, C yKa3aHHOfI HM IaTbI.

2. -paBHTeJIbCTBO, yBeoMHBIuee B COOTBeTCTBHH C I1yHKTOM 1 HacTosrnIeI
CTaTbH 0 TOM, HTO OHO 6ygeT ripHMeHITb HaCTOMLgee CoriahueHHe, JIH6o Kor[a OHo
BCTyHHT B CHJIy, .tIH6o, ecii OHO yxce BCTyrlHJIO B CHJIY, C yKa3aHHOfI HM AaTbi,
CTaHOBHTCH, HaxHHaS C 9TOO MOMeHTa, BpeMeHHb[M Y'lacTHHKOM AO Tex nop, nioKa
OHO He lAenOHHpyeT CBOIO paTH41HKaAHOHHyio rpaMOTy HuH aKT o npHHATHH,

o0o6peHHIH HiH rlpHCoe[HHeHHH H, TaKHM 06pa3oM, He CTaHeT YqaCTHHKOM.

Cmamwi 39. BCTYHJIEHHE B CHJIY

1. HacToaumee CormamenHe OKOHqlaTeYIbHO BcTynaeT B CHJIY I IHBapAS 1988
roga HKqH B .io6ot geHb nocie 9TOH gaTbl, ec~im K yKa3aHIOMy CPOKY paTH4SHKa-
[tHOHHbIe rpaMOTbl HiH aKTbI 0 IPHH51THH, Oo6peHHH Him npHCOegHHeHHH 6yUyT

enOHHPOBaHb! OT HMeHH rnpaBHTeJlbCTB, pacnonarakhIx 50% rOjiocoB 9KCIIOPTH-
PYIouHX CTpaH H 50% rOjIOCOB HMrlOpTHpyHILMHX CTpaH coriiacHo pamnpe~eneHHo,
YCTaHOBJIeHHOMY B npwHIO)KeHHH A H npHJIO>KeHHH B K HaCTOAS~eMy CornameHH1O,
COOTBeTCTBeHHO.

2. ECJIH nO COCTOSIHHIO Ha I SIHBapA 1988 roga HaCTO~ulIee CorIameHHe He
BCTYIIHT B CHJTY B COOTBeTCTBHH C rIyHKTOM 1 HaCTOHIItek CTaTbH, TO OHO BCTyrnaeT
B CHiry Ha BpeMeH.OIi OCHOBe, eCIH K 9TOH gaTe paTH4IHKaIqHOHHbIe rpaMOTbl HJll
aKTbt 0 IIPHHHTHH HJIH oo6peHHH HKH yBegOMneHH1 0 IipHMeHeHHH Ha BpeMeHHOfI
OCHOBe 6ygyT AenIOHHpoBaHbi OT HMeHH npaBHTeJlbCTB, YXOBjieTBOP51HoIJHX Tpe6o-
BaHHAM IIyHKTa 1 HaCTOSLAefi CTaTbH B OTHOlueHHH npoIgeHTa rOuIOCOB.

3. Ecni 1O COCTO1HHIO Ha 1 RHBapA 1988 roga Tpe6yeMbH IIpOipeHT rOJIOCOB
IA BCTynjieHHA HaCTOmigero CoruamerniHs B CHAY B COOTBeTCTBHH C IIYHKTOM I Huim

HyHKTOM 2 HaCTOsIutefI CTaTbH He Ha6paI, TO FeHepaJbHbtA CeKpeTapb OpraH3aHH
O6berHHernibIx Haqi.fl npeJJIaraeT BCeM npaBHTeJIbCTBaM, OT HMeHH KOTOPbIX
6bUiIK genoHHpoBaHbl paTKcbHKaqHOHHbie rpaMOTbI Him aKTbl o rpHHqITHH HIH
Oo6peHHH HJIH yBe OMjieHHI 0 npHMeHelIHH Ha BpeMeHHOI OCHOBe, HPHH31Tb
peueHHe 0 TOM, BCTyriaeT JIH HacToAuiee CoruauieHne B CHaY B OTHOHIeHHHX MeKcuy
HHMH, OKOHqaTelbHO HRH Ha BpeMeHHOfI OCHOBe, B iLejiOM HJIH maCTHMHO, HaqHHai
C gaTbl, KOTOpy1O OHH MOUYT ofpegeIHTb. ECJIH HaCTOsiLgee CoruIauieHHe BCTynaeT
B CHIIY Ha BpeMeHHOC4 OCHOBe B COOTBeTCTBHH C HaCTOA1kHM IIyHKTOM, TO
BnOCJ1eACTBHH OHO BCTyIHT B CHJay OKOHqaTeJrbHO nocnIe BbIIOJIHeHHA yCROuBHI,
H3JIOKceHHbIX B 11yHKTe I HaCTOsunefi CTaTbH, 6e3 Heo6xOgHMOCTH flpHHITHSI
iocneiyIOuero petueHHA.

4. JIm npaBHTeulbCTBa, OT HMeHH KOTOpOrO paTH4bHKaHHOHHbie rpaMOTbl HIH
aKTbl 0 pHHITHH, Oo6peHHH HiH npHCOeAHHeHHH Hill yBegOMjleHH1 0 npHMe-
HeHHH Ha BpeMeHHOf OCHOBe tAenOHHpOBaHbI nocule BcTynJIeHHI B CHjiy HaCTo tltero
CornatueHHl B COOTBeTCTBHH C iyHKTaMH 1, 2 Him 3 HaCTOAttgefi CTaTbH, 9TH
rpaMOTbl, aKTbI H114 yBeXOMJeHHS1 BcTynaOT B CHJIY CO IHm AenOHHpoBaHHA, a
yBegoMieHHe o npHMeHeHHH Ha BpeMeHHOfH OCHOBe - B COOTBeTCTBHH C 1OJIO-
iKeHHHMH riyHKTa 1 CTaTbH 38.
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Cmambi 40. IPHCOERHHEHHE

HacTo5ugee CorJIameHe OTKPbITO EUISI nIpHCOeAHHeHHI fl'paBHTeJIbCTB Bcex ro-
cyJaPCTB Ha yCJIOBHKX, yCTaHOBjieHHbIX COBeTOM. flocne npHcoegHHeHHI 3aHHTe-
pecoBaHHoe rocy]aPCTBO C'IHTaeTCH BKJIIOieHHbIM B COOTBeTCTBylOJItHe npHJIO)KeHHRI
K HaCTO AUeMy CorJlaueHHIO C yKa3aHHeM KOJIHqeCTBa rOJIOCOB, KaK InpeIyCMOTpeHO
B YCJIOBH51X npHcOeAHHeHHH. -lpHcoemHHeH1e ocyIIeCTBJIsleTC51 IOCpeACTBOM
1AenOHHpOBaHHsI y AenO3HTapHi aKTa o npHCOeiHHeHHH. B aKTax 0 flpHCOegHHeHHH
yKa3bIBaeTC31, 4TO AaHHOe rpaBHTeJbCTBO npHHHMaeT BCe YCJIOBH5[, yCTaHOBJIeHHbIe
COBeTOM.

Cmamtb 41. AOBPOBOJlbtlbIRl BbIXO

1. JIho6oi YmaCTHHK Mo)KeT BbIIATH H3 HaCTOttiero CorfiameHH51 B muo6oe
BpeMfi nOCJIe BCTyHJIeHH31 B CHJY HaCTO.9ulero CornIameHHHl, HanpaBHB AelO3HTapHIO

HHCbMeHHoe H3BeL.IeHHe 0 BbIXo~e. TaKOCI YqaCTHHK OJHOBpeMeHHo yBeAoMjniieT
COBeT o npetnpHHqTOM mM mare.

2. BbIXO 113 CorniaweHHr corIiacHo HaCTOmIefl CTaTbe BCTyrlaeT B CHJIy 'iepe3
30 AHefI nocne noflyqeHH51 13BeLUeHHI efO3HTapHeM.

Cmamz H42. HCKMIIOqEHHE

EcJIH COBeT COITeT, MTO KaKOIt-J1460 YqaCTHHK HapywaeT CBOK o6.q3aTeJnbCTBa
no HaCTORiLUeMy CorjiameHHIO, H pemwIT gaiee, LITO TaKOe HapyweHHe HaHOCHT
cyI1teCTBeHHbIA yugep6 AeRCTBHIO HaCTOsIII.ero CorameHHM, TO OH MoJKeT
cne14HaJIbHblM 60JlbIJHHCTBoM rOJIOCOB HCKJIIOMHTb TaKoro YxIaCTHHKa H3
OpraHH3aatHH. COBeT HeMenJeHHO yBe OMJIsieT EeflHTap4s 0 JIIO6OM TaKOM
peweHHH. Io HCTemeHHH AeB51HOCTa AHei c AaTbI pemeHHMl CoBeTa TaKOA YqacT-
HH1K nepeCTaeT 6bITb YqaCTH14KOM OpraH113arHH.

Cinatnbw 43. -oPRAOK YPEUYJIHPOBAHHI PACqETOB

1. COBeT onpeejaieT nOpSAIOK pacqeTOB, KOTOpbUfI OH Cq'HTaeT CnpaBegJ11BbiM,
c YqaCT14HKOM, KOTOpbIfI BbIXOAHT 13 HaCTOtiiero CornameH51i Han HCKJHOaeTCsI
13 OpraHH3aqHH 1HJ31 KaKHM-J1160 HHbIM o6pa3oM nepecTaeT 6bITb CTOpOHOI
HaCTO5iluero Coriiameimi. OpraH3aitiR ygep)KHBaeT Juo6bIe CYMMbI, BblnJIaqeH-
Hble 9T1M YqaCTH11KOM. TaKoCi YqaCTH1HK o6M3aH yniiaTHTb OpraH113atHH J1o6bie
npHqHTaoitttecM C Hero CyMMbI.

2. locne HCTemeHHM CpOKa AefiCTB14q HaCTOsittero CorJiameHH mIo6ofi
YlaCTHIIK, yrIOMJ9HyTbIfI B nyHKTe 1 HaCToRtiuek CTaTbH, He HMeeT npaBa Ha KaKYIO-
JIH6o Rojuo nocTynieHHf OT JIHKBiEag1HH OpraHH3agHH11 H3ll Ha KaKHe-JIH60 rpyrHe
aKTHBbl OpraHn3aLkim; OH TaKwe He flOKpbIBaeT HHKaKylo 4aCTb AebHLAHTa
OpraHH3aIuim, eCJIm TaKOBOII 1MeeT MeCTO.

Cmamib 44. -on PABKH

1. CoBeT MO)KeT CIne4HaJIHbIM 60JIbmI4HCTBoM rOJIOCOB peKoMeHOBaTb
YqaCTHHKaM IonpaBKy K HaCTOIIuteMy CornameHmO. COBeT MOxKeT yCTaHOBHTb
CpOK, no HCTetieHHH KOTOporO KaX(KbIl YqaCTHHK YBe OMJ1IeT Aeno3HTapH 0

nPHHSITHH MM yKa3aHHOI HOnpaBKH. lonpaBKa BCTyTaeT B CHRY qepe3 100 AMeR
nocJie nOJlyqeHHI AenO3HTapHeM yBe oMJIeHiHi o ee IpHHHITHH OT YqaCTH14KOB,
pacnoijaratoiIHx He MeHee 850 rOJiOCaMH 13 o6uero KOJHqeCTBa rOJIOCOB 9KC-
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nOPTHPYIo0UHX YqaCTH14KOB cornJacHo CTaTbe 11 H inpegcTaBJ1suouAHx no KpahiHei
Mepe TPH qeTBepTK Bcex 9KCnOPTHPYIoIHX YqaCTHHKOB, H OT YqaCTHHKOB,
pacnonaratouAHx He MeHee 800 rOocaMH H3 o6mero KOJIHKeCTBa ronOCOB
HMIIOpTHpyIOIAHX YqaCTHHKOB cOrJIacHO CTaTbe I I K rpeACTaBjigIOigmX no MeHbLwelR
Mepe TPH xieTBepTH BceX HMHOPTHPYIOUAHX YqaCTHHKOB, HRH B TaKoI 6ojiee
I03AHHfI CpOK, KOTOPbIA MOIKeT 6bLTb YCTaHOBj1eH COBeTOM CneRLHaJIbHbIM
6ojIbUIHHCTBOM rOAOCOB. COBeT MO)KeT YCTaHOBHTb CPOK, B npegeaiax KOTOpOrO
KamKbili YqaCTHHK yBeOMJ1IeT Aer1O3HTapHqt 0 IIpHHAITHH HM nOnpaBKH, H eCAIH K
9TOMy CPOKY OIIOpaBKa He BcTynaeT B CRA3y, OHa CqHTaeTC3I CH[TOI. COBeT
rnpeAocTaBnimeT genO3HTapHIO HHcbOpMatpIo, Heo6xOAHMyIO A-AiA TOrO, TO6bl
onpereJIHTb, SIBJIHIOTC1I oJi IfOyqeHHbie yBeROM JIeHHll 0 IIpHHITHH [OCTaTOMHbIMH
EIAlI TOrO, MTO6bI nonpaBKa 6bina geiICTBHTeJrbHOft.

2. .- Io6o Y-laCTHHK, OT HMeHH KOTOpOrO yBeLoMJIeHHe 0 IIpHHITHH KaKOfM-
jH60 nOnpaBKH He 6bIJIO HanpaBieHo K RaTe ee BCTyrlJeHH3[ B CHJIY, nepeCTaeT C
yKa3aHHOfH AaTbi 6bITb CTOPOIIOI HaCTOqluIerO CornameiHnI, eCJHI TOJIbKO TaKO(4
YmaCTHHK He y6eAHT COBeT B TOM, TO ee llpHHTHe He MOrJIO 6blTb o6ecneqeHo B
CPOK BBHAY 3aTpyHeHHIf4 B 3aBepl.ueHHH ero KOHCTHTyI.IHOHHbIX npogtew5'p, H COBeT
He peUHT npOXjiHTb A UA TaKOrO YqaCTH14Ka CPOK, yCTauOBJIeHHbft AlR IpHH31THM
flonpaBKH. HlonpaBKa He ABj1ieTCR o6Rl3aTeJlbHOfI A 31 TaKOrO YqaCTHHKa AO Tex
Hop, flOKa OH He yBegOMHT 0 CBOeM ipHHITHH 3TOI nonipaBKH.

CmamlbH 45. CPOK, IPOJ, 1EHHE H nIPEKPAIMEHHE REflCTBHI COFJIAIIIEHHA

1. HacTOAlu ee CorJnamenne ocTaeTCS1 B cH1ie AO 31 AeKa6pa 1990 roga
BKJIrOqHTejibHO, ecili OHO He 6yieT npog-leHO coriiacno rIyHKTy 2 HaCTO8IHteH CTaTbH
HJIH eciH1 ero AefICTBHe He 6yueT npeKpaumeHO paHee cornacHo IIYHKTy 3 HaCTOlAuef4
CTaTbH.

2. COBeT crlelHa~JbHbIM 6OJIblUHHCTBOM rOjiOCOB MO)KeT eKeroA~on ipoJieBaTb
HaCTOAfee CorlaimeHile MaKCHMaJIbHO Ha ABa roia. J1Io6o YqaCTHHK, KOTOpbII He
corniaceH c JIo6bIM TaKHM iponef4uieM HaCTOstIero CoriiauenHA, HH4OpM14pyeT
o6 9TOM COBeT H npeKpautaeT 6bITb CTOpOHOII HaCToattuero COrJiawIeHHSi C TOrO
MoMeHTa.

3. COBeT MOxeT B Io6oI MOMeHT Cfel iHaJIblHblM 6OJbLIHHCTBOM rOJIOCOB
npHHATb petueHHe o lpeKpauteHHH geICTBHAl HaCTOstuero CoraeHIsA, H TaKOe
npeKpaiteHHe BCTyliaeT B CHJIY C TOI gaTbI H Ha Tex YCJIOBH5IX, KaKile OH MO)KeT
onpe~ejiHTb.

4. H-ocne npeKpauleHnHA XefICTBHAl HaCTOsIAuero CornaweHHq OpraH3aIiK I
npogojLKaeT CyUIeCTBOBaTb B TeqeHHe TaKoro nepHoga BpeMeHH, KaKOfI MO)KeT
noTpe6OBaTbCA IA fpOBeeHHK ee AlHKBH~alIHH, H o611agaeT TaKHMH InOJIHOMOqH-
AIMH H BbIHOJIH8IeT TaK4e 4lyHKIAHH, KaKtie MOIyT 6bTb HeO6xOgHMblMH RJ31S STOfI
l~eJIM.

5. COBeT yBegOMJ]AeT Aeno31HTapH 0 JoO6bIX Mepax, IpHHITbIX B COOTBeT-

CTBHH C IIyHKTOM 2 HJIH 3 HaCTOql~efi CTaTbH.

Cmam,,z 46. IEPEX0rHbIE MEPOnPHATHI

1. ECJiH B COOTBeTCTBHH C MeXc(nyHapotHbtM coriiaiueHeM no caxapy 1984
roa niOCJIegCTBHSI juo6bIX ocyueCTBJIfeMbIX, nOgjIeKauIHx OcylmeCTBJIeHHIO 1.r
HeOCytIeCTBjieHHbIX no HegOCMOTpy MeponpHATHA AOJRXHbi 6bIJIH BCTy-IHTb B CHJly
B nocnetymitteM rory iJam SeIiefi BbIrOAIHeHHSI lojlO)Ke1HH4 yrOMlHyTOrO Coraa-
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UeHHH, TO yKa3aHHbie nocneACTBHst HMeIOT Ty ,Ke CHAY B COOTBeTCTBHH C HaCTO-
aI1IHM CorniaieHHeM, KaK eCJIH 6b1 nono)eHH9 CornaueHn 1984 rojia npogoji-
)KanjH AeIICTBOBaTb rl1S 3THX KLenief.

2. A MHHHCTpaTHBHbIf 61oAxeT OpraHH3aati4H Ha 1988 roA npeABapHTenbHO
npHHHMaeTCaq COBeTOM B paMKaX MeX(AyHapoAHoro cornatumiH no caxapy 1984
roga Ha ero nocneAHef peryJIqpHofi ceCCHH B 1987 roA y npH yCJIOBHH OKOHxiaTeJlb-
Horo yTBepxcKAeHHSI COBeTOM B paMKaX HacTostttero CornameHHsa Ha ero nepBOH
ceCCHH B 1988 rojxy.

B YJOCTOBEPEHHE 4ErO HDKeno nHcaBuHeca, ,OJnKHbIM o6pa3oM Ha TO
yfOJIHOMOqeHHbie, InOCTaBHJIH CBOH nOIIHCH nOA HaCTO5IUHM COJ'IalueHHeM B
yKa3aHHble AaTbI.

COBEPIIIEHO B J1OHEOHe OAHHHa i-aToro CeHTR6p OAHa TbICSqa ,geBTbCOT
BoceMbgecHT ce~bMoro ro;a. TeKCTbI HaCTOstI~ero CornaueHHX Ha aHiFrniHCKOM,
apa6CKOM, HcnaHCKOM, KHTaACKOM, pyCCKOM H 4)paHtly3CKOM St3blKaX AIBJI1IOTCI B
paBHOR CTeleHH ayTeHTHMHbIMH. AYTeHTHqHbie TeKCTbI Hacroxtntero CoraameHIsl
Ha apa6CKOM H KHTafICKOM 513b[KaX 6ytyT cocTaBJIeHbl Aeno3HTapHeM H npeACTaB-
jieHbI AJ15 npHH1TH5I BCeM notnHcaBuIHMC5 CTOPOHaM H npaBHTeJibCTBaM, npHcoe-
AHHHBUHMC1 K HaCTOSatteMy CoriameHH1o.

[For the signatures, see p. 172 of this volume-Pour les signatures, voir p. 172 du
prisent volume.]
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[SPANISH TEXT--TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL AZOCAR, 1987

CAPiTULO 1. OBJETIVOS
Art(culo 1. OBJETIVOS

Los objetivos del Convenio Internacional del Azdicar, 1987 (en adelante denominado
este Convenio), habida cuenta de los t~rminos de ]a resoluci6n 93 (IV) aprobada por la
Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, son :

a) Fomentar ]a cooperaci6n internacional en los asuntos azucareros mundiales y cues-
tiones relacionadas con los mismos ;

b) Proporcionar un marco apropiado para la preparaci6n de un posible nuevo convenio
internacional del azdicar que contenga disposiciones econ6micas

c) Estimular el consumo de azdicar ;

d) Facilitar el comercio de azdicar mediante la reuni6n y publicaci6n de informaci6n
sobre el mercado mundial de azficar y otros edulcorantes.

CAPiTULO i. DEFINICIONES
Artfculo 2. DEFINICIONES

A los efectos de este Convenio:

1) "Organizaci6n" significa la Organizaci6n Internacional del Azficar a que se
refiere el artfculo 3;

2) "Consejo" significa el Consejo Internacional del Azdcar a que se refiere el
pdirrafo 3 del artfculo 3;

3) "Miembro" significa una Parte en este Convenio;

4) "Miembro exportador" significa todo Miembro que est6 enumerado en el anexo
A de este Convenio o al que se haya concedido la condici6n de Miembro exportador
al adherirse a este Convenio o al cambiar de categorfa en virtud del pdrrafo 3 del
artfculo 4;

5) "Miembro importador" significa todo Miembro que est6 enumerado en el
anexo B de este Convenio o al que se haya concedido la condici6n de Miembro impor-
tador al adherirse a este Convenio o al cambiar de categorfa en virtud del pdrrafo 3 del
artfculo 4;

6) "votaci6n especial" significa una votaci6n que exija al menos dos tercios de
los votos emitidos por los Miembros exportadores presentes y votantes y al menos dos
tercios de los votos emitidos por los Miembros importadores presentes y votantes, a
condici6n de que estos votos sean emitidos por al menos la mitad del ntimero de los
Miembros de cada categorfa presentes y votantes;

7) "mayorfa simple distribuida" significa una votaci6n que exija mis de la mitad
del total de votos de los Miembros exportadores presentes y votantes y mis de la mitad
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del total de votos de los Miembros importadores presentes y votantes, a condici6n de
que estos votos sean emitidos por al menos la mitad del nmero de los Miembros de
cada categorfa presentes y votantes;

8) "ahio" significa el aio civil;

9) "aziicar" significa el azticar en cualquiera de sus formas comerciales recono-
cidas derivadas de la cala de azticar o de la remolacha azucarera, incluidas las melazas
comestibles y finas, los jarabes y cualquier otra forma de azdcar lfquido utilizado para
consumo humano, pero el t6rmino no incluye las melazas finales ni las clases de azticar
no centrffugo de baja calidad producido por m6todos primitivos ni el aztdcar destinado a
otros usos que no sean el consumo humano como alimento;

10) "entrada en vigor" significa la fecha en que este Convenio entre en vigor
provisional o definitivamente, segtin se dispone en el artfculo 39;

I1) "mercado libre" significa el total de las importaciones netas del mercado mun-
dial, con excepci6n de las resultantes del funcionamiento de acuerdos especiales tal como
se definen en el capftulo IX del Convenio Internacional del Azticar, 1977;

12) "mercado mundial" significa el mercado azucarero internacional e incluye
tanto el azticar objeto de comercio en el mercado libre como el aztcar objeto de comercio
en virtud de acuerdos especiales tal como se definen en el capftulo IX del Convenio
Internacional del Azdcar, 1977.

CAPITULO ni. LA ORGANIZACION INTERNACIONAL DEL AZUCAR
Artculo 3. CONTINUACION, SEDE Y ESTRUCTURA

DE LA ORGANIZACION INTERNACIONAL DEL AZOCAR

1. La Organizaci6n Internacional del Azdicar establecida en virtud del Convenio
Internacional del Aztcar, 1968, y mantenida en virtud de los Convenios Internacionales
del Azticar, 1973, 1977 y 1984, continuard su existencia con el fin de poner en prdctica
este Convenio y supervisar su aplicaci6n, con ]a composici6n, las atribuciones y las
funciones establecidas en el mismo.

2. La Organizaci6n tendrA su sede en Londres, a menos que el Consejo decida otra
cosa por votaci6n especial.

3. La Organizaci6n funcionari a trav6s del Consejo Internacional del Azdcar, su
Comit6 Ejecutivo y su Director Ejecutivo y su personal.

Articulo 4. MIEMBROS DE LA ORGANIZACION

1. Cada una de las Partes en este Convenio serA Miembro de la Organizaci6n.

2. Habri dos categorfas de Miembros de la Organizaci6n, a saber:

a) Los Miembros exportadores;

b) Los Miembros importadores.

3. Un Miembro podrd cambiar de categorfa en las condiciones que el Consejo
establezca.

Art(culo 5. PARTICIPACION DE ORGANIZACIONES INTERGUBERNAMENTALES

Toda referencia que se haga en este Convenio a un "gobierno" o "gobiernos" seri
interpretada en el sentido de que incluye a la Comunidad Econ6mica Europea y a
cualquier organizaci6n intergubernamental que sea competente en lo que respecta a ]a
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negociaci6n, celebraci6n y aplicaci6n de convenios internacionales, en particular de
convenios sobre productos bisicos. En consecuencia, toda referencia que se haga en este
Convenio a ]a firma, ratificaci6n, aceptaci6n o aprobaci6n, o a ]a notificaci6n de apli-
caci6n provisional, o a la adhesi6n, serdi interpretada, en el caso de esas organizaciones
intergubernamentales, en el sentido de que incluye una referencia a ]a firma, ratificaci6n,
aceptaci6n o aprobaci6n, o a ]a notificaci6n de aplicaci6n provisional, o a la adhesi6n,
por esas organizaciones intergubernamentales.

Artfculo 6. PRIVILEGIOS E INMUNIDADES

1. La Organizaci6n tendri personalidad jurfdica. En particular, tendrA capacidad
para contratar, para adquirir y enajenar bienes muebles e inmuebles y para litigar.

2. La condici6n jurfdica, los privilegios y las inmunidades de la Organizaci6n en
el territorio del Reino Unido continuardn rigidndose por el Acuerdo sobre la sede entre
el Gobierno del Reino Unido de Gran Bretafia e Irlanda del Norte y la Organizaci6n
Internacional del Azticar firmado en Londres el 29 de mayo de 1969, con las modifica-
ciones que puedan ser necesarias para el debido funcionamiento de este Convenio.

3. Si la sede de la Organizaci6n se traslada a un pafs Miembro de la Organizaci6n,
ese Miembro celebrard con dsta, 1o antes posible, un acuerdo, que habri de ser aprobado
por el Consejo, relativo a la condici6n jurfdica, los privilegios y las inmunidades de la
Organizaci6n, de su Director Ejecutivo, de su personal y de sus expertos, asf como de
los representantes de los Miembros mientras se encuentren en ese pais para ejercer sus
funciones.

4. A menos que se adopten otras disposiciones fiscales en el acuerdo a que se refiere
el pdrrafo 3 del presente artfculo y hasta que se celebre ese acuerdo, el nuevo pafs
Miembro hu6sped:

a) Otorgard exenci6n de impuestos sobre las remuneraciones pagadas por la Organi-
zaci6n a sus funcionarios, con la salvedad de que tal exenci6n no se aplicard nece-
sariamente a sus propios nacionales, y

b) Otorgargi exenci6n de impuestos sobre los haberes, ingresos y demis bienes de la
Organizaci6n.

5. Si ]a sede de la Organizaci6n ha de trasladarse a un pais que no sea Miembro
de 6sta, el Consejo recabari del gobierno de ese pais, antes de ese traslado, una garantfa
escrita de que:
a) Celebrari lo antes posible con la Organizaci6n un acuerdo como el previsto en el

p~irrafo 3 del presente artfculo; y

b) Otorgard, hasta que se celebre ese acuerdo, las exenciones dispuestas en el pdirrafo
4 del presente artfculo.

6. El Consejo procurari celebrar el acuerdo previsto en el pdirrafo 3 del presente
artfculo con el gobierno del pais al que haya de trasladarse la sede de la Organizaci6n
antes de que se efect6e el traslado.

CAPfTULO iv. EL CONSEJO INTERNACIONAL DEL AZUCAR
Articulo 7. COMPOSICION DEL CONSEJO INTERNACIONAL DEL AZ(iCAR

1. La autoridad suprema de la Organizaci6n serdi el Consejo Internacional del Azi-
car, que estardi integrado por todos los Miembros de la Organizaci6n.
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2. Cada Miembro tendrdi un representante en el Consejo y, si lo desea, uno o varios
suplentes. Ademds, cada Miembro podr6i nombrar uno o varios asesores de su represen-
tante o de sus suplentes.

Art(culo 8. ATRIBUCIONES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercer6 todas las atribuciones y desempefiard, o harA que se desem-
pefien, todas las funciones que sean necesarias para dar cumplimiento a las disposiciones
de este Convenio y para proceder a la liquidaci6n del Fondo de Financiaci6n de Exis-
tencias establecido en virtud del artfculo 49 del Convenio Internacional del Azticar, 1977,
segdn habfa delegado el Consejo de ese Convenio en el Consejo establecido en virtud
del Convenio Internacional del Azdicar, 1984, con arreglo al pirrafo 1 del artfculo 8 de
este tiltimo.

2. El Consejo, por votaci6n especial, aprobardi las normas y reglamentos que sean
necesarios para aplicar este Convenio y que sean compatibles con sus disposiciones, entre
ellos los reglamentos del Consejo y de sus comit6s, asf como el reglamento financiero
de la Organizaci6n y el reglamento del personal de 6sta. El Consejo podrd prever, en su
reglamento, un procedimiento para decidir determinadas cuestiones sin necesidad de
reunirse.

3. El Consejo lievard los registros necesarios para desempefiar las funciones que le
confiere este Convenio, asf como cualquier otro registro que considere apropiado.

4. El Consejo publicard un informe anual y cualquier otra informaci6n que consi-
dere apropiada.

Articulo 9. PRESIDENTE Y VICEPRESIDENTE DEL CONSEJO

i. Para cada afio, el Consejo elegirA entre las delegaciones un Presidente y un
Vicepresidente, que no serdn remunerados por la Organizaci6n.

2. El Presidente y el Vicepresidente serdn elegidos, uno entre las delegaciones de
los Miembros importadores y el otro entre las delegaciones de los Miembros exporta-
dores. Como norma general, cada uno de estos cargos se alternarA cada afio entre las dos
categorfas de Miembros, lo cual no impedird, sin embargo, que el Presidente, el Vice-
presidente o ambos puedan ser reelegidos en circunstancias excepcionales, cuando el
Consejo asf lo decida por votaci6n especial. En el caso de que uno de los dos sea
reelegido, continuarg aplicdindose la norma establecida en la primera frase de este pdrrafo.

3. En ausencia del Presidente, las funciones propias de su puesto serdn desempefia-
das por el Vicepresidente. En caso de ausencia temporal simultinea del Presidente y del
Vicepresidente, o en caso de ausencia permanente de uno de ellos o de ambos, el Consejo
podrd elegir entre los miembros de las delegaciones un nuevo Presidente y un nuevo
Vicepresidente, con cardcter temporal o permanente segfin el caso, teniendo en cuenta la
norma general de la representaci6n alterna establecida en el pirrafo 2 del presente
artfculo.

4. Ni el Presidente ni ningtin otro miembro de la Mesa que presida las sesiones del
Consejo tendri derecho de voto. Podrfn, sin embargo, designar a otra persona para que
ejerza los derechos de voto del Miembro al que representen.

Arttculo 10. REUNIONES DEL CONSEJO

I. Como norma general, el Consejo celebrard una reuni6n ordinaria en cada se-
mestre del afilo.

2. Ademdis, el Consejo celebrardi reuniones extraordinarias si asf lo decide o a pe-
tici6n de:
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a) Cinco Miembros cualesquiera;

b) Dos o mis Miembros que tengan colectivamente 250 o ms votos conforme al ar-
tfculo 11; o

c) El Comitd Ejecutivo.

3. La convocatoria de las reuniones tendrd que notificarse a los Miembros con al
menos 30 dias civiles de antelaci6n, excepto en casos de emergencia, en los que la
notificaci6n tendrd que hacerse con al menos 10 dfas civiles de antelaci6n.

4. Las reuniones se celebrardn en la sede de la Organizaci6n, a menos que el Con-
sejo decida otra cosa por votaci6n especial. Si un Miembro invita al Consejo a reunirse
en un lugar que no sea el de ]a sede de la Organizaci6n, y el Consejo asf lo acuerda,
ese Miembro sufragard los gastos adicionales que ello suponga.

ArtIculo 11. VOTOS

1. A los efectos de las votaciones en virtud de este Convenio, los Miembros tendrdn
un total de 2.000 votos: los Miembros exportadores tendrdn en total 1.000 votos, y los
Miembros importadores tendrin en total 1.000 votos.

2. La porci6n de cada Miembro en el total de votos de la categorfa a que pertenezca
conforme al pdrrafo 1 del presente artfculo se calcularA del modo siguiente:

a) Miembros exportadores:

En la misma proporci6n que exista entre el ntimero de votos que tenga asignados en
el anexo A y el total de votos de los paises relacionados en ese anexo que sean
Miembros.

b) Miembros importadores:

i) Para el primer afio, aplicando el mismo criterio que en el anterior apartado a)
con respecto a los votos asignados en el anexo B;

ii) Para los afios subsiguientes, aplicando los criterios especificados en el apartado
b) del pdrrafo 3 del artfculo 24.

3. No habrd votos fraccionarios. Ningdin Miembro tendrl menos de 5 votos ni mis
de 285.

4. Cuando se suspenda el derecho de voto de un Miembro conforme a cualquier
disposici6n de este Convenio, sus votos se distribuirdn entre los demds Miembros de su
categorfa con arreglo a las porciones que les correspondan segiin lo dispuesto en el
pdrrafo 2 del presente artfculo. Se seguirA el mismo procedimiento cuando se restablezca
el derecho de voto del Miembro en cuesti6n, el cual quedard comprendido en la
distribuci6n.

Artfculo 12. PROCEDIMIENTO DE VOTACION DEL CONSEJO

1. Cada Miembro tendrd derecho a emitir el ndmero de votos que tenga conforme
al artfculo 11. No tendrd derecho a dividir esos votos.

2. Siempre que informe de ello por escrito al Presidente, todo Miembro exportador
podrA autorizar a cualquier otro Miembro exportador, y todo Miembro importador podrd
autorizar a cualquier otro Miembro importador, a que represente sus intereses y emita
sus votos en cualquier sesi6n o sesiones del Consejo. El Comit6 de Verificaci6n de
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Poderes que pueda crearse conforme al reglamento del Consejo examinard un ejemplar
de esas autorizaciones.

3. El Miembro autorizado por otro Miembro a emitir los votos que tenga este tiltimo
conforme al artfculo II emitiri esos votos con arreglo a la autorizaci6n y conforme al
pdrrafo 2 del presente artfculo.

Artfculo 13. DECISIONES DEL CONSEJO

1. El Consejo tomari todas sus decisiones y formulard todas sus recomendaciones
por mayorfa simple distribuida, a menos que este Convenio exija una votaci6n especial.

2. En el c6mputo de los votos necesarios para adoptar cualquier decisi6n del Con-
sejo, las abstenciones no se contar~n como votos y los Miembros que se abstengan no
serin considerados como "votantes" a los efectos de las definiciones 6 6 7, seglIn el
caso, del artfculo 2. Cuando un Miembro se acoja a las disposiciones del pdrrafo 2 del
artfculo 12 y sus votos sean emitidos en una sesi6n del Consejo, serd considerado como
Miembro presente y votante a los efectos del pfirrafo 1 de este artfculo.

3. Todas las decisiones que tome el Consejo conforme a este Convenio serin vin-
culantes para los Miembros.

Art(culo 14. COOPERACION CON OTRAS ORGANIZACIONES

1. El Consejo tomarA todas las disposiciones apropiadas para celebrar consultas o
cooperar con las Naciones Unidas y sus 6rganos, en particular ]a UNCTAD, y con la
Organizaci6n de las Naciones Unidas para la Agricultura y la Alimentaci6n y los demis
organismos especializados de las Naciones Unidas y organizaciones intergubernamenta-
les, seg6n sea pertinente.

2. El Consejo, teniendo presente la funci6n especial de la UNCTAD en el comercio
internacional de productos bdsicos, mantendrd informada, en su caso, a la UNCTAD de
sus actividades y programas de trabajo.

3. El Consejo podri asimismo tomar todas las disposiciones apropiadas para man-
tener un contacto eficaz con las organizaciones internacionales de productores, comer-
ciantes y fabricantes de azticar.

Artculo 15. ADMISION DE OBSERVADORES

1. El Consejo podrA invitar a cualquier Estado no miembro a que asista a cualquiera
de sus sesiones en calidad de observador.

2. El Consejo tambi6n podri invitar a cualquiera de las organizaciones a que se
refiere el pdrrafo 1 del artfculo 14 a que asista a cualquiera de sus sesiones en calidad
de observador.

Articulo 16. QUORUM PARA LAS SESIONES DEL CONSEJO

Constituird qu6rum para cualquier sesi6n del Consejo la presencia de mis de la
mitad de todos los Miembros exportadores y de mds de la mitad de todos los Miembros
importadores, siempre que los Miembros asi presentes tengan al menos dos tercios del
total de votos de todos los Miembros de las categorfas respectivas a que se refiere el
artfculo 11. Si no hay qu6rum en el dfa fijado para la apertura de una reuni6n del Consejo,
o si durante cualquier reuni6n del Consejo no hay qu6rum en tres sesiones sucesivas, se
convocard al Consejo para siete dias despu6s; a partir de entonces, y durante el resto de
esa reuni6n, el qu6rum estard constituido por ia presencia de mas de ]a mitad de todos
los Miembros exportadores y mis de la mitad de todos los Miembros importadores,
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siempre que los Miembros asf presentes representen mis de la mitad del total de votos
de todos los Miembros de sus categorfas respectivas a que se refiere el artfculo 11. Se
considerardn presentes los Miembros representados conforme al pdrrafo 2 del artfculo 12.

CANTULO v. EL COMITE, EJECUTIVO
Artfculo 17. COMPOSICI6N DEL COMITI EJECUTIVO

1. El Comit6 Ejecutivo se compondrd de diez Miembros exportadores y diez Miem-
bros importadores, que serdn elegidos para cada afio conforme al artfculo 18 y podrdn
ser reelegidos.

2. Cada miembro del Comit6 Ejecutivo designarA un representante y podrd designar
ademis uno o varios suplentes y asesores.

3. El Comit6 Ejecutivo elegird para cada afio un Presidente, que no tendrd derecho
de voto y podri ser reelegido.

4. El Comit6 Ejecutivo se reunird en la sede de la Organizaci6n, a menos que decida
otra cosa. Si un Miembro invita al Comitd Ejecutivo a reunirse en un lugar que no sea
el de la sede de la Organizaci6n, y el Comit6 Ejecutivo asf lo acuerda, ese Miembro
sufragari los gastos adicionales que ello suponga.

Art[culo 18. ELECCION DEL COMIT9 EJECUTIVO

1. Los Miembros exportadores y los Miembros importadores del Comit6 Ejecutivo
serin elegidos en el Consejo por los Miembros exportadores y los Miembros importa-
dores de la Organizaci6n, respectivamente. La elecci6n dentro de cada categorfa se efec-
tuard conforme a los pairrafos 2 a 7, ambos inclusive, del presente artfculo.

2. Cada Miembro emitiri en favor de un solo candidato todos los votos a que
tenga derecho conforme al artfculo 11. Un Miembro podrd emitir en favor de otro can-
didato los votos que le correspondan conforme al pArrafo 2 del artfculo 12.

3. Serdn elegidos los diez candidatos que obtengan el mayor ndimero de votos; sin
embargo, para ser elegido en primera votaci6n un candidato deberd obtener al menos 60
votos.

4. Si resultan elegidos menos de diez candidatos en primera votaci6n, se celebrardn
nuevas votaciones en las que s61o tendrAn derecho de voto los Miembros que no hayan
votado por ninguno de los candidatos elegidos. En cada nueva votaci6n, el ntimero mfn-
imo de votos requerido irA disminuyendo sucesivamente en cinco unidades hasta que
queden elegidos los diez candidatos.

5. Todo Miembro que no haya votado por ninguno de los miembros elegidos podrA
asignar posteriormente sus votos a uno de ellos, sin perjuicio de lo dispuesto en los
pdrrafos 6 y 7 del presente artfculo.

6. Se considerard que un miembro ha recibido el nimero de votos emitidos en su
favor cuando fue elegido y, ademds, el nimero de votos que le hubieren sido asignados,
siempre que el ntmero total de votos no sea superior a 300 para ninguno de los miembros
elegidos.

7. Si el ntimero de votos que se consideran recibidos por un miembro elegido
fuese superior a 300, los Miembros que votaron a favor de tal miembro elegido, o le
asignaron sus votos, se pondrdn de acuerdo a fin de que uno o varios de ellos retire
sus votos a ese miembro y los asigne o reasigne a otro miembro elegido, de manera
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que el nimero de votos recibido por cada miembro elegido no sea superior al Ifmite
de 300.

8. Si se suspende el ejercicio del derecho de voto de un miembro del Comit6
Ejecutivo conforme a cualquiera de las disposiciones pertinentes de este Convenio, cada
uno de los Miembros que hubieren votado por 61 o le hubieren asignado sus votos
conforme a este articulo podrA, durante el tiempo en que la suspensi6n est6 en vigor,
asignar sus votos a cualquier otro miembro del Comitd dentro de su categorfa, sin per-
juicio de lo dispuesto en el pdrrafo 6 del presente artfculo.

9. Si un miembro del Comit6 deja de ser Miembro de la Organizaci6n, los Miem-
bros que hubieren votado por 61 o le hubieren asignado sus votos y los Miembros que
no hubieren votado por otro miembro del Comit6 ni le hubieren asignado sus votos
procederdn, durante la siguiente reuni6n del Consejo, a ia elecci6n de un Miembro para
que cubra la vacante del Comitd. Cualquier Miembro que hubiere votado por el miembro
que dej6 de ser Miembro de la Organizaci6n o le hubiere asignado sus votos y que no
vote por el Miembro elegido para cubrir la vacante del Comit6 podrA asignar sus votos
a otro miembro del Comit6, sin perjuicio de lo dispuesto en el pfirrafo 6 del presente
artfculo.

10. En circunstancias especiales, y despu6s de consultar con el miembro del Comit6
Ejecutivo por el cual hubiere votado o al que hubiere asignado sus votos conforme a lo
dispuesto en el presente artfculo, todo Miembro podrS retirar sus votos a ese miembro
durante el resto del afio. Ese Miembro podrd entonces asignar esos votos a otro miembro
del Comit6 Ejecutivo dentro de su categorfa, pero no podrA retirar esos votos a ese otro
miembro durante el resto de ese afio. El miembro del Comit6 Ejecutivo al que se hayan
retirado los votos conservard su puesto en el Comit6 Ejecutivo durante el resto de ese
afio. Toda medida que se adopte conforme a lo dispuesto en este pArrafo surtird efecto
despu6s de ser comunicada por escrito al Presidente del Comit6 Ejecutivo.

Articulo 19. DELEGACION DE ATRIBUCIONES DEL CONSEJO EN EL COMITt EJECUTIVO

1. El Consejo, por votaci6n especial, podrd delegar en el Comit6 Ejecutivo el ejer-
cicio de todas o de algunas de sus atribuciones, con excepci6n de las siguientes:

a) La ubicaci6n de la sede de la Organizaci6n conforme al pdrrafo 2 del artfculo 3;

b) El nombramiento del Director Ejecutivo y de cualquier funcionario superior conforme
al artfculo 22;

c) La aprobaci6n del presupuesto administrativo y la determinaci6n de las contribu-
ciones conforme al artfculo 24;

d) Toda petici6n dirigida al Secretario General de la UNCTAD para que convoque una
conferencia de negociaci6n en virtud del pdirrafo 2 del artfculo 32;

e) La adopci6n de decisiones sobre controversias conforme al artfculo 33;

f) La suspensi6n del derecho de voto y otros derechos de un Miembro conforme al
pdrrafo 3 del artfculo 34;

g) La exclusi6n de un Miembro de la Organizaci6n conforme al artfculo 42;

h) La recomendaci6n de modificaciones conforme al artfculo 44;

i) La pr6rroga o terminaci6n de este Convenio conforme al artfculo 45.

2. El Consejo podrd, en todo momento, revocar la delegaci6n de cualquiera de sus
atribuciones en el Comit6 Ejecutivo.
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Articulo 20. PROCEDIMIENTO DE VOTACI6N Y DECISIONES DEL COMITt EJECUTIVO

1. Cada miembro del Comit6 Ejecutivo tendrA derecho a emitir el nomero de votos
que haya recibido conforme al artfculo 18 y no podri dividirlos.

2. Cualquier decisi6n adoptada por el Comit6 Ejecutivo requerird la misma mayorfa
que hubiese requerido para ser adoptada por el Consejo.

3. Todo Miembro tendrd derecho a recurrir ante el Consejo, en las condiciones que
6ste establezca en su reglamento, contra cualquier decisi6n del Comit6 Ejecutivo.

Articulo 21. QUORUM PARA LAS SESIONES DEL COMITI EJECUTIVO

ConstituirA qu6rum para todas las sesiones del Comit6 Ejecutivo la presencia de
mds de la mitad de todos los miembros exportadores del Comit6 y de mis de la mitad
de todos los miembros importadores del Comit6, siempre que los miembros presentes
representen por io menos dos tercios del total de votos de todos los miembros del Comit6
en sus categorfas respectivas.

/

CAPITULO vi. EL DIRECTOR EJECUTIVO Y EL PERSONAL

Articulo 22. EL DIRECTOR EJECUTIVO Y EL PERSONAL

I. El Consejo, despu~s de consultar al Comit6 Ejecutivo, nombrarA por votaci6n
especial al Director Ejecutivo. El Consejo fijard las condiciones de empleo del Director
Ejecutivo.

2. El Director Ejecutivo serd el funcionario administrativo superior de la Organi-
zaci6n y seri responsable de la ejecuci6n de todas las funciones que le incumban en la
aplicaci6n de este Convenio.

3. El Consejo, despu6s de consultar con el Director Ejecutivo, nombrarA por votaci6n
especial a todos los funcionarios superiores en las condiciones que determine el Consejo.

4. El Director Ejecutivo nombrard a los demis funcionarios conforme al reglamento
y las decisiones del Consejo.

5. El Consejo, de conformidad con lo dispuesto en el artfculo 8, aprobard las normas
y reglamentos por los que se regirin las condiciones bAsicas de empleo y los derechos,
funciones y obligaciones fundamentales de todos los funcionarios de ]a Secretarfa.

6. Ni el Director Ejecutivo ni ning6n miembro del personal podrin tener ning6n
inter6s financiero en la industria o el comercio del azdcar.

7. En el desempefio de las funciones que les incumban conforme a este Convenio,
ni el Director Ejecutivo ni ningtin miembro del personal solicitardn ni recibirin instruc-
ciones de ningdn Miembro ni de ninguna autoridad ajena a ia Organizaci6n. Se absten-
drdn de actuar en forma alguna que sea incompatible con su condici6n de funcionarios
internacionales responsables inicamente ante la Organizaci6n. Cada uno de los Miembros
respetard el caricter exclusivamente internacional de las funciones del Director Ejecutivo
y del personal, y no tratard de influir en ellos en el desempefio de las mismas.

CAPiTULO vii. DISPOSICIONES FINANCIERAS

Arttculo 23. GASTOS

1. Los gastos de las delegaciones ante el Consejo, el Comit6 Ejecutivo o cualquiera
de los comit6s del Consejo o del Comit6 Ejecutivo serdn sufragados por los Miembros
interesados.

Vol. 1499. 1-25811



1988 United Nations - Treaty Series 0 Nations Unies - Recueil des Trait6s 159

2. Los gastos necesarios para la aplicaci6n de este Convenio se sufragardn mediante
contribuciones anuales de los Miembros, determinadas conforme al artfculo 24. Sin em-
bargo, si un Miembro solicita servicios especiales, el Consejo podrd exigirle el pago de
esos servicios.

3. Se llevarA una contabilidad adecuada para ]a aplicaci6n de este Convenio.

Articulo 24. APROBACION DEL PRESUPUESTO ADMINISTRATIVO
Y CONTRIBUCIONES DE LOS MIEMBROS

I. A los efectos del presente artfculo, los Miembros tendrin 2.000 votos, distribui-

dos conforme a lo dispuesto en el pfrrafo I del artfculo 11.

2. No obstante, como medida excepcional para los tres primeros afios de este Con-
venio, los Miembros exportadores tendrin 1.150 votos, y los Miembros importadores
850, de conformidad con la distribuci6n especificada en los anexos C y D, respectiva-
mente. Esta distribuci6n especial de los votos entre las dos categorfas de Miembros serd
tambi6n aplicable durante cualquier perfodo de pr6rroga que se acuerde conforme a lo
dispuesto en el pdrrafo 2 del artfculo 45, a menos que el Consejo decida otra cosa por
votaci6n especial.

3. Al entrar en vigor este Convenio, cada vez que se produzca un cambio en el
n6mero de Miembros y al aprobar el presupuesto administrativo, la Secretarfa calculard
los votos de cada Miembro del modo siguiente:

a) Miembros exportadores:

i) Cada Miembro exportador tendri el ndmero de votos especificado en el anexo
C, que se ajustard conforme a lo dispuesto en el apartado c) del presente
artfculo,

ii) Ningdn Miembro exportador tendri mis de 260 votos ni menos de 6;

iii) Los votos de los Miembros exportadores que tienen asignados 6 votos en el
anexo C no serin objeto de ajuste alguno al amparo de lo dispuesto en el
presente artfculo;

iv) Los votos que queden disponibles como consecuencia de cualquier cambio que
se produzca en el ndmero de Miembros de la categorfa de los Miembros ex-
portadores se repartirdn tambi6n conforme a lo dispuesto en el apartado c) del
presente artfculo;

b) Miembros importadores:

i) Durante el primer afio de este Convenio, cada Miembro importador tendri el
n6mero de votos especificado en el anexo D, que se ajustarA conforme a lo
dispuesto en el apartado c) del presente artfculo;

ii) En los afios siguientes, el total de los votos que tengan los Miembros impor-
tadores se distribuird entre ellos con arreglo al promedio de sus importaciones
netas de azdcar durante los cuatro afios precedentes para los que se disponga
de cifras, omitiendo el afio de sus importaciones netas mis bajas, ponderado en
la forma siguiente:
-Mercado libre: 67%
-Mercado mundial: 33%;

iii) El ndmero de votos que tenga cualquier Miembro importador no podrd incre-
mentarse en mdis del 5%, entre un afio dado y el siguiente, como resultado de
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las distribuciones que se efecttien conforme a lo dispuesto en el inciso ii) de
este apartado;

iv) Ningin Miembro importador tendrd mds de 240 votos ni menos de 6;

c) Los votos de los anexos C y D que no est6n asignados en el momento de entrar en
vigor este Convenio se repartirdn entre los distintos Miembros de la categorfa o
categorfas pertinentes en la proporci6n que exista entre el ntimero de votos que
tengan asignados en el anexo pertinente y el total de los votos de los paises enu-
merados en ese anexo que sean Miembros;

d) No habri votos fraccionarios.

4. Las disposiciones del pfrrafo 2 del artfculo 25 y del apartado a) del pdrrafo 3
del artfculo 34, relativas a la suspensi6n del derecho de voto por incumplimiento de
obligaciones, no se aplicarin al presente artfculo.

5. Durante el segundo semestre de cada afilo, el Consejo aprobarA el presupuesto
administrativo de la Organizaci6n para el afio siguiente y determinari el importe de la
contribuci6n por voto que deberdn pagar los Miembros para sufragar dicho presupuesto.

6. La contribuci6n de cada Miembro al presupuesto se calculari multiplicando la
contribuci6n por voto por el ntimero de votos que le correspondan en virtud del presente
artfculo, en ia forma siguiente:

a) Para los que sean Miembros en el momento de la aprobaci6n definitiva del presu-
puesto administrativo, el ntimero de votos que tengan entonces; y

b) Para los que pasen a ser Miembros despu6s de la aprobaci6n del presupuesto ad-
ministrativo, el n6mero de votos que se les asigne en el momento de pasar a ser
Miembros, ajustado en proporci6n al resto del perfodo abarcado por el presupuesto
o los presupuestos. No se modificardn las contribuciones asignadas a los demds
Miembros.

7. Si este Convenio entra en vigor cuando falten mdis de ocho meses para el com-
ienzo de su primer afio completo, el Consejo aprobari en su primera reuni6n un presu-
puesto administrativo para el perfodo que falte hasta el comienzo del primer aflo
completo. En caso contrario, el primer presupuesto administrativo abarcari tanto el per-
fodo inicial como el primer afio completo.

8. El Consejo podri, por votaci6n especial, tomar las medidas que estime adecuadas
para atenuar los efectos que pueda tener en las contribuciones de los Miembros la par-
ticipaci6n quizd limitada en este Convenio en el momento de ser aprobado el presupuesto
administrativo para el primer afio del Convenio o cualquier reducci6n importante del
ntimero de Miembros en los afios sucesivos.

Articulo 25. PAGO DE LAS CONTRIBUCIONES

1. Los Miembros pagardn sus contribuciones al presupuesto administrativo para
cada afio de conformidad con sus respectivos procedimientos constitucionales. Las con-
tribuciones al presupuesto administrativo de cada afio se abonarin en monedas libremente
convertibles y serin exigibles el primer dfa de ese afio; las contribuciones de los Miem-
bros correspondientes al ahio en que ingresen en la Organizaci6n ser~in exigibles en la
fecha en que pasen a ser Miembros.

2. Si un Miembro no ha pagado su contribuci6n completa al presupuesto adminis-
trativo en un plazo de cuatro meses contado a partir de la fecha en que venza su con-
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tribuci6n conforme al pirrafo 1 del presente artfculo, el Director Ejecutivo le requerirAi
a que efecttie el pago lo mds ripidamente posible. Si, en el plazo de dos meses a contar
de la fecha de ese requerimiento, el Miembro todavfa no ha pagado su contribuci6n, su
derecho de voto en el Consejo y en el Comit6 Ejecutivo quedari suspendido hasta que
haya abonado fntegramente su contribuci6n.

3. El Miembro cuyo derecho de voto haya sido suspendido conforme al pirrafo 2
del presente artfculo no serdi privado de ninguno de sus otros derechos ni relevado de
ninguna de las obligaciones que haya contrafdo en virtud de este Convenio, a menos que
asf lo decida el Consejo por votaci6n especial, y seguiri obligado a pagar su contribuci6n
y a cumplir sus demds obligaciones financieras estipuladas en este Convenio.

Articulo 26. COMPROBACION Y PUBLICACION DE CUENTAS

Tan pronto como sea posible despu6s de finalizado cada aio, se presentardn al
Consejo, para su aprobaci6n y publicaci6n, los estados financieros de la Organizaci6n
correspondientes a ese afio, comprobados por un auditor independiente.

CAPfTULO VIII. COMPROMISOS GENERALES DE LOS MIEMBROS

Art~culo 27. COMPROMISOS DE LOS MIEMBROS

Los Miembros se comprometen a adoptar las medidas que sean necesarias para dar
cumplimiento a las obligaciones contrafdas en virtud de este Convenio y a cooperar
plenamente entre sf para la consecuci6n de los objetivos de este Convenio.

Articulo 28. NORMAS LABORALES

Los Miembros garantizardn el mantenimiento de normas laborales justas en sus
respectivas industrias azucareras y, en la medida de lo posible, procurartn mejorar el
nivel de vida de los trabajadores agrfcolas e industriales en los distintos ramos de ]a
producci6n azucarera y de los cultivadores de cafia de azdicar y de remolacha azucarera.

Artfculo 29. RESPONSABILIDAD FINANCIERA DE LOS MIEMBROS

La responsabilidad financiera de cada Miembro para con la Organizaci6n y para con
los demis Miembros se limitard a sus obligaciones relacionadas con sus contribuciones
a los presupuestos administrativos aprobados por el Consejo en virtud de este Convenio.

CAPfTULO IX. INFORMACION Y ESTUDIOS

Art(culo 30. INFORMACION Y ESTUDIOS

I. La Organizaci6n actuari como centro para la reuni6n y publicaci6n de infor-
maci6n estadfstica y de estudios sobre la producci6n, los precios, las exportaciones e
importaciones, el consumo y las existencias de azdicar (incluidos tanto el azficar crudo
como el azticar refinado segtin el caso) y otros edulcorantes, y los impuestos sobre el
azticar y otros edulcorantes en el mundo.

2. Los Miembros se comprometen a suministrar dentro del plazo que se prescriba
en el reglamento todas las estadfsticas de que dispongan y toda la informaci6n que segiin
dicho reglamento sean necesarias para que ]a Organizaci6n pueda desempefiar las fun-
ciones que le confiere este Convenio. Si fuere necesario, la Organizaci6n utilizari la
informaci6n pertinente que pueda obtener de otras fuentes. La Organizaci6n no publicari
ninguna informaci6n que pueda servir para identificar las operaciones de personas o
compafifas que produzcan, elaboren o comercialicen azticar.
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Articulo 31. EVALUACION DEL MERCADO, DEL CONSUMO
Y DE LAS ESTADfSTICAS DE AZOCAR

I. El Consejo creard un Comitd de Evaluaci6n del Mercado, del Consumo y de las
Estadfsticas de Azticar compuesto por Miembros exportadores y Miembros importadores,
que serA presidido por el Director Ejecutivo.

2. El Comit6 mantendrg bajo continuo examen los asuntos relativos a la economfa
mundial del azficar y edulcorantes, e informarA a los Miembros del resultado de sus
deliberaciones. Con este fin, se reunirA normalmente cada 90 dfas. El Comit6, en su
examen, tendrl en cuenta toda la informaci6n de inter6s reunida por la Organizaci6n de
conformidad con lo estipulado en el artfculo 30.

3. El Comit6 estudiarA, entre otras, las cuestiones siguientes:

a) El comportamiento de las condiciones de mercado y los factores que lo afectan, con es-
pecial referencia a la participaci6n de los parses en desarrollo en el comercio mundial,

b) Los efectos que ejerce la utilizaci6n de cualquier forma de sucedineos del azticar,
incluidos los edulcorantes naturales y artificiales, sobre el comercio y consumo mun-
diales de ese producto;

c) El trato fiscal que se d6 al azticar, en comparaci6n con el que se d6 a los demAS
edulcorantes o a las materias primas que sirven para la producci6n de estos tdltimos;

d) Los efectos que ejercen sobre el consumo de azticar en los diferentes paises i) el
r6gimen fiscal y las medidas restrictivas; ii) las condiciones econ6micas y, en par-
ticular, las dificultades de balanza de pagos; y iii) las condiciones climiticas y de
otra fndole;

e) Los medios de promover el consumo, especialmente en los parses en que el consumo
per capita es bajo;

f) Los medios de cooperar con los organismos que se ocupan del aumento del consumo
de azficar y de los productos alimenticios conexos;

g) La investigaci6n de las nuevas utilizaciones del azticar, de sus subproductos y de las
plantas de las cuales se extrae;

y presentari sus informes al Consejo.

CAPfTULO X. PREPARATIVOS PARA UN NUEVO CONVENIO

Articulo 32. PREPARATIVOS PARA UN NUEVO CONVENIO

1. El Consejo podrA estudiar las bases y el marco de un nuevo convenio interna-
cional del aziicar con disposiciones econ6micas, informar a los Miembros y hacer las
recomendaciones que estime pertinentes.

2. El Consejo podrd, tan pronto como lo considere apropiado, pedir al Secretario
General de la UNCTAD que convoque una conferencia de negociaci6n.

CAPITULO XI. CONTROVERSIAS Y RECLAMACIONES

Articulo 33. CONTROVERSIAS

I. Toda controversia relativa a la interpretaci6n o a la aplicaci6n de este Convenio
que no sea resuelta entre los Miembros interesados serd sometida, a instancia de cualquier
Miembro parte en la controversia, a la decisi6n del Consejo.
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2. Cuando una controversia haya sido sometida al Consejo conforme al pdrrafo I
del presente artfculo, una mayorfa de Miembros que reinan al menos un tercio del total
de votos, con arreglo a lo dispuesto en el artfculo 11, podrd pedir al Consejo que solicite,
despu6s de examinado el asunto y antes de adoptar su decisi6n, ia opini6n de una co-
misi6n consultiva, constituida conforme al pfrrafo 3 del presente artfculo, sobre ia cues-
ti6n en litigio.

3. a) A menos que el Consejo decida otra cosa por votaci6n especial, la comisi6n
estardi compuesta de las cinco personas siguientes:

i) Dos personas designadas por los Miembros exportadores, una de ellas con gran
experiencia en asuntos de la misma naturaleza que la cuesti6n objeto de la con-
troversia, y ]a otra con autoridad y experiencia en cuestiones jurfdicas;

ii) Dos personas de calificaciones andlogas designadas por los Miembros importadores;
y

iii) Un Presidente elegido por unanimidad por las cuatro personas designadas conforme
a los incisos i) y ii) de este apartado o, en caso de desacuerdo, por el Presidente
del Consejo.

b) Podrin ser designados para formar parte de la comisi6n consultiva ciudadanos
de Miembros y de no miembros.

c) Las personas designadas para formar parte de la comisi6n consultiva actuardn a
tftulo personal y no recibirdn instrucciones de ning6n gobierno.

d) Los gastos de la comisi6n consultiva serin sufragados por la Organizaci6n.

4. La opini6n de la comisi6n consultiva y las razones de ]a misma serdn sometidas
al Consejo, el cual dirimiri la controversia por votaci6n especial, despu6s de tomar en
consideraci6n toda ]a informaci6n pertinente.

Artfculo 34. MEDIDAS DEL CONSEJO EN CASO DE RECLAMACION

0 DE INCUMPLIMIENTO DE OBLIGACIONES POR LOS MIEMBROS

1. Toda reclamaci6n en el sentido de que un Miembro ha incumplido las obliga-
ciones que le impone este Convenio serA sometida, a petici6n del Miembro que la for-
mule, al Consejo, el cual decidirA al respecto previa consulta con los Miembros
interesados.

2. Toda decisi6n del Consejo en el sentido de que un Miembro ha infringido las
obligaciones que le impone este Convenio especificari la naturaleza de la infracci6n.

3. El Consejo, siempre que como consecuencia de una reclamaci6n o de otro modo
Ilegue a la conclusi6n de que un Miembro ha infringido este Convenio, podrd, por vo-
taci6n especial y sin perjuicio de las demdis medidas expresamente previstas en otros
artfculos de este Convenio :

a) Suspender el derecho de voto de ese Miembro en el Consejo y en el Comit6 Eje-
cutivo; y, si lo considera necesario,

b) Suspender otros derechos de ese Miembro, incluidos el de poder ser designado para
una funci6n oficial en el Consejo o en cualquiera de sus comit6s o el de ejercer tal
funci6n, hasta que haya cumplido sus obligaciones; o, si la infracci6n entorpece
seriamente el funcionamiento de este Convenio,

c) Adoptar la medida prevista en el artfculo 42.
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CAPfTULO xii. DISPOSICIONES FINALES

Artculo 35. DEPOSITARIO

Por el presente artfculo se designa depositario de este Convenio al Secretario General
de las Naciones Unidas.

Artculo 36. FIRMA

Este Convenio estard abierto en la Sede de las Naciones Unidas, desde el 1 de
noviembre hasta el 31 de diciembre de 1987, a la firma de todo gobierno invitado a la
Conferencia de las Naciones Unidas sobre el Azijcar, 1987.

Arttculo 37. RATIFICACION, ACEPTACION Y APROBACION

1. Este Convenio estard sujeto a ratificaci6n, aceptaci6n o aprobaci6n por los go-
biernos signatarios, de conformidad con sus respectivos procedimientos constitucionales.

2. Los instrumentos de ratificaci6n, aceptaci6n o aprobaci6n serdn depositados en
poder del depositario a mis tardar el 31 de diciembre de 1987. El Consejo podrA, no
obstante, conceder pr6rrogas a los gobiernos signatarios que no puedan depositar sus
instrumentos en esa fecha.

Artfculo 38. NOTIFICACION DE APLICACI6N PROVISIONAL

1. Todo gobierno signatario que tenga intenci6n de ratificar, aceptar o aprobar este
Convenio, o todo gobierno para el que el Consejo haya establecido condiciones de ad-
hesi6n pero que todavfa no haya podido depositar su instrumento, podrA en todo momento
notificar al depositario que aplicari este Convenio con caricter provisional, bien cuando
6ste entre en vigor conforme al artfculo 39, bien, si estA ya en vigor, en ]a fecha que se
especifique.

2. Todo gobierno que haya notificado conforme al pdrrafo 1 del presente artfculo
que aplicard este Convenio, bien cuando 6ste entre en vigor, bien, si estd ya en vigor,
en ]a fecha que se especifique, serdi desde ese momento Miembro provisional hasta ]a
fecha en que deposite su instrumento de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n
y se convierta asf en Miembro.

Articulo 39. ENTRADA EN VIGOR

1. Este Convenio entrard definitivamente en vigor el 10 de enero de 1988, o en
cualquier otra fecha posterior, si para esa fecha se han depositado los correspondientes
instrumentos de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n en nombre de varios
gobiernos que refinan el 50% de los votos de los parses exportadores y el 50% de los
votos de los parses importadores, conforme a la distribuci6n establecida en el anexo A
y en el anexo B de este Convenio, respectivamente.

2. Si el 10 de enero de 1988 no ha entrado en vigor este Convenio de conformidad
con lo dispuesto en el pdrrafo I del presente artfculo, entrard provisionalmente en vigor
si para esa fecha se han depositado los correspondientes instrumentos de ratificaci6n,
aceptaci6n o aprobaci6n o las correspondientes notificaciones de aplicaci6n provisional
en nombre de varios gobiernos que cumplan los requisitos de porcentajes prescritos en
el pdrrafo I del presente artfculo.

3. Si el 1 de enero de 1988 no se han alcanzado los porcentajes prescritos para la
entrada en vigor de este Convenio con arreglo a lo dispuesto en el pdrrafo 1 o el pdrrafo
2 del presente artfculo, el Secretario General de las Naciones Unidas invitarA a los go-
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biernos en cuyo nombre se hayan depositado los correspondientes instrumentos de rati-
ficaci6n, aceptaci6n o aprobaci6n o las correspondientes notificaciones de aplicaciOn
provisional a que se rednan para decidir si este Convenio debe entrar definitiva o pro-
visionalmente en vigor entre ellos, en su totalidad o en parte, en la fecha que determinen.
Si este Convenio ha entrado provisionalmente en vigor de conformidad con lo dispuesto
en este pirrafo, entrard posteriormente en vigor definitivamente si se han cumplido las
condiciones prescritas en el pirrafo I del presente artfculo, sin que sea necesaria ninguna
otra decisi6n.

4. Para todo gobierno en cuyo nombre se deposite un instrumento de ratificaci6n,
aceptaci6n, aprobaci6n o adhesi6n o una notificaci6n de aplicaci6n provisional despuds
de la entrada en vigor de este Convenio de conformidad con lo dispuesto en los pArrafos
1, 2 6 3 del presente artfculo, el instrumento o la notificaci6n surtird efecto en la fecha
de su dep6sito y, respecto de la notificaci6n de aplicaci6n provisional, con arreglo a lo
dispuesto en el pirrafo I del artfculo 38.

Articulo 40. ADHESION

Podrin adherirse a este Convenio, en las condiciones que el Consejo establezca, los
gobiernos de todos los Estados. En el momento de la adhesi6n, el Estado que se adhiere
se considerard incluido en los anexos pertinentes de este Convenio, junto con los votos
que le correspondan segtin las condiciones de la adhesi6n. Esta se efectuard mediante el
dep6sito de un instrumento de adhesi6n en poder del depositario. En los instrumentos de
adhesi6n se declarard que el gobierno acepta todas las condiciones establecidas por el
Consejo.

Articulo 41. RETIRO

1. Cualquier Miembro podrA retirarse de este Convenio en cualquier momento des-
puds de Ia entrada en vigor de 6ste notificando por escrito su retiro al depositario. Este
Miembro deberi informar simultdneamente al Consejo de la decisi6n que ha tornado.

2. El retiro conforme al presente artfculo tendrl efecto 30 dfas despu~s de que el
depositario reciba dicha notificaci6n.

Art(culo 42. EXCLUSION

El Consejo, si estima que un Miembro ha infringido las obligaciones contrafdas en
virtud de este Convenio y decide ademzs que tal infracci6n entorpece el funcionamiento
de este Convenio, podrA excluir, por votaci6n especial, a dicho Miembro de la Organi-
zaci6n. El Consejo notificard inmediatamente al depositario esta decisi6n. Noventa dfas
despu~s de la fecha de Ia decisi6n del Consejo, ese Miembro dejard de ser Miembro de
Ia Organizaci6n.

Articulo 43. LIQUIDACION DE LAS CUENTAS

I. Si un Miembro se hubiere retirado de este Convenio o hubiere sido excluido de
la Organizaci6n, o hubiere dejado por otra causa de ser parte en este Convenio, el Consejo
procederi a liquidar con 61 las cuentas que considere equitativas. La Organizaci6n reten-
drdi las cantidades ya abonadas por dicho Miembro. Este estard obligado a pagar toda
cantidad que adeude a la OrganizaciOn.

2. El Miembro a que se hace referencia en el pirrafo 1 del presente artfculo no
tendrd derecho, al terminar este Convenio, a recibir ninguna parte del producto de Ia
liquidaci6n o de otros haberes de Ia Organizaci6n, tampoco responderA de parte alguna
del ddficit que pudiere tener la Organizaci6n.
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Articulo 44. MODIFICACION

I. El Consejo, por votaci6n especial, podrd recomendar a los Miembros que se
modifique este Convenio. El Consejo podrA fijar un plazo al tdrmino del cual cada Miem-
bro deberi notificar al depositario que acepta la modificaci6n. Esta modificaci6n entrard
en vigor 100 dfas despuds de que el depositario haya recibido las notificaciones de
aceptaci6n de Miembros que re6nan al menos 850 del total de votos de los Miembros
exportadores, conforme a lo dispuesto en el artfculo I1, y representen al menos tres
cuartos de todos los Miembros exportadores y de Miembros que refinan al menos 800
del total de votos de los Miembros importadores, conforme a lo dispuesto en el artfculo
11, y representen al menos tres cuartos de todos los Miembros importadores, o en la
fecha posterior que el Consejo haya determinado por votaci6n especial. El Consejo podrd
fijar un plazo para que cada Miembro notifique al depositario su aceptaci6n de ]a mo-
dificaci6n, si transcurrido dicho plazo la modificaci6n no hubiere entrado en vigor, se
considerari retirada. El Consejo proporcionari al depositario la informaci6n necesaria
para determinar si las notificaciones de aceptaci6n recibidas son suficientes para que la
modificaci6n entre en vigor.

2. Todo Miembro en cuyo nombre no se haya notificado ]a aceptaci6n de una
modificaci6n antes de la fecha en que 6sta entre en vigor dejar6, en esa fecha, de ser
Parte en este Convenio, a menos que pruebe, a satisfacci6n del Consejo, que por difi-
cultades de procedimientos constitucionales no se pudo conseguir a tiempo su aceptaci6n
y que el Consejo decida prorrogar respecto de tal Miembro el plazo fijado para la acep-
taci6n. Este Miembro no estar, obligado por la modificaci6n hasta que haya notificado
su aceptaci6n de la misma.

Articulo 45. DURACION, PRORROGA Y TERMINACI6N

1. Este Convenio permanecerd en vigor hasta el 31 de diciembre de 1990, a menos
que haya sido prorrogado conforme al p~irrafo 2 del presente artfculo o que se delcare
terminado con anterioridad conforme al pirrafo 3 del presente artfculo.

2. El Consejo, por votaci6n especial, podri acordar anualmente nuevas pr6rrogas
de este Convenio por un perfodo mdximo de dos afios. Todo Miembro que no acepte
tales pr6rrogas informari de ello al Consejo antes del comienzo del perfodo de pr6rroga
y dejari de ser Parte en este Convenio desde el comienzo de ese perfodo.

3. El Consejo, por votaci6n especial, podrd en cualquier momento declarar termi-
nado este Convenio con efecto a partir de la fecha que determine y con sujeci6n a las
condiciones que establezca.

4. Al declararse terminado este Convenio, la Organizaci6n continuarS en funciones
durante el tiempo que sea necesario para Ilevar a cabo su liquidaci6n y tendri los poderes
y ejerceri las funciones que sean necesarios a tal efecto.

5. El Consejo notificardi al depositario toda medida adoptada en conformidad con
el pirrafo 2 o el pirrafo 3 del presente artfculo.

Articulo 46. MEDIDAS TRANSITORIAS

1. Las acciones, las obligaciones y las omisiones que, conforme al Convenio Inter-
nacional del Azdcar, 1984, y en relaci6n con ia aplicaci6n de dicho Convenio, debfan
tener consecuencias en un afio posterior producirin las mismas consecuencias conforme
a este Convenio que si las disposiciones del Convenio de 1984 continuarin en vigor a
estos efectos.
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2. El presupuesto administrativo de la Organizaci6n para 1988 seri aprobado pro-
visionalmente por el Consejo del Convenio Internacional del Az6car, 1984, en su 61tima
reuni6n ordinaria de 1987, a reserva de su aprobaci6n definitiva por el Consejo de este
Convenio en su primera reuni6n de 1988.

EN FE DE LO CUAL lOS infrascritos, debidamente autorizados al efecto por sus go-
biernos respectivos, han firmado este Convenio en las fechas que figuran junto a sus
firmas.

HECHO en Londres el dfa once de septiembre de mil novecientos ochenta y siete.
Los textos en Arabe, chino, espafiol, franc6s, ingl6s y ruso serin igualmente autdnticos.
Los textos aut6nticos en Arabe y chino de este Convenio sern preparados por el depo-
sitario y sometidos, para su adopci6n, a todos los signatarios y gobiernos que se hayan
adherido a este Convenio.

[For the signatures, see p. 172 of this volume - Pour les signatures, voir p. 172
du prdsent volume.]
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ANEXO A

LISTA DE LOS PASES EXPORTADORES Y ASIGNACION DE VOTOS
A LOS EFECTOS DE LOS ARTICULOS 1 1 Y 39

A rgentina ............................
A ustralia .............................
A ustria ...............................
B arbados .............................
B elice ................................
B olivia ...............................
B rasil ................................
C am erin .............................
C olom bia .............................
Comunidad Econ6mica Europea ........
C ongo ...............................
Costa Rica ...........................
C6te d'Ivoire .........................
C uba .................................
Ecuador ..............................
El Salvador ...........................
F iji ..................................
Filipinas ..............................
G uatem ala ............................
G uyana ..............................
H aitf .................................
H onduras .............................

H ungrfa .............................. 6
India .. ............................. 57
Jam aica .............................. 5
M adagascar ........................... 5
M alaw i ............................... 5
M auricio ............................. 10
M 6xico ............................... 17
N icaragua ............................ 5
PakistAn .............................. 7
PanamA .............................. 5
Papua Nueva Guinea .................. 5
Paraguay ............................. 5
Perd ................... 5
Repdblica Dominicana ................. 35
Saint Kitts y Nevis .................... 5
Sud ifrica ............................. 32
Swazilandia .......................... 10
Tailandia ............................. 50
Trinidad y Tabago .................... 5
U ganda .............................. 5
U ruguay .............................. 5
Zim babwe ............................ 7

TOTAL 1 000
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ANEXO B

LISTA DE LOS PASES IMPORTADORES Y ASIGNACI6N DE VOTOS

A LOS EFECTOS DE LOS ARTfCULOS 11 y 39

Canadi ............................... 99 N ueva Zelandia .......................
Egipto ............................... 64 Reptblica de Corea ...................
Estados Unidos de Amrica ............ 220 Rep6blica DemocrAtica Alemana .......
F inlandia ............................. 8 Suecia ...............................
Iraq .................................. 52 Uni6n de Rep6blicas
Jap6n ................................ 179 Socialistas Sovi6ticas ................
Noruega .............................. 18 TOTAL

Vol. 1499. 1-25811

16
54
7
7

276
1 000
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ANEXO C

DISTRIBUCION ESPECIAL DE VOTOS DE LOS PAISES EXPORTADORES
CONFORME A LO DISPUESTO EN EL PARRAFO 2 DEL ARTfCULO 24

A rgentina ............................
A ustralia .............................
A ustria ...............................
Barbados .............................
B elice ................................
B olivia ...............................
B rasil ................................
C am er n .............................
C olom bia .............................
Comunidad Econ6mica Europea ........
C ongo ...............................
C osta R ica ...........................
C6te d'lvoire .........................
C uba .................................
E cuador ..............................
El Salvador ...........................
F iji ................. ... ... ...........
F ilipinas ..............................
G uatem ala ............................
G uyana ..............................
H aitf .................................
H onduras .............................

H ungrfa ..............................
India .................................
Jam aica ..............................
M adagascar ...........................
M alaw i ...............................
M auricio .............................
M exico ...............................
N icaragua ............................
P akistin ..............................
Panam 6 ..............................
Papua Nueva Guinea ..................
Paraguay .............................
Per .............................
Republica Dominicana .................
Saint Kitts y Nevis ....................
Suddfrica .............................
Sw azilandia ..........................
T ailandia .............................
Trinidad y Tabago ....................
U ganda ..............................
U ruguay ..............................
Zim babwe ............................

TOTAL

Vol. 14). 1-25811

7
64
6
6
6

12
20
6
8
6
6
6
6

40
6

37
11
58
6
6
6
8
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ANEXO D

DISTRIBUCI6N ESPECIAL DE VOTOS DE LOS PASES IMPORTADORES

CONFORME A LO DISPUESTO EN EL PARRAFO 2 DEL ARTfCULO 24

C anad i ...............................
E gipto ...............................
Estados Unidos de Am6rica ............
Finlandia .............................
Iraq .. ...... ........ ..................
Jap6n ................................
N oruega ..............................

Nueva Zelandia .......................
Reptiblica de Corea ...................
Reptiblica DemocrAtica Alemana .......
Suecia ...............................
Uni6n de Reptiblicas

Socialistas Sovi6ticas ................
TOTAL

Vol. 1499. 1-25811
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In the name of Afghanistan:
Au nom de I'Afghanistan:
OT HmeHH AdbraHHcTaHa:
En nombre del Afganist.n:

In the name of Albania:
Au nor de l'Albanie:
OT HMeHH Aj16aHHn:

En nombre de Albania:

In the name of Algeria:
Au nom de l'Algdrie:
OT HMeH1 AjiXupa:

En nombre de Argelia:

In the name of Angola:
Au nom de l'Angola:
OT HMeHH AHroJIn:

En nombre de Angola:

Vol. 1499, 1-25811
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In the name of Antigua and Barbuda:

Au nom d'Antigua-et-Barbuda:

OT inmeHn AHTHrya H 5ap6y~bi:

En nombre de Antigua y Barbuda:

In the name of Argentina:
Au nom de I'Argentine:
OT HMeHH ApreHTHHbI:

En nombre de la Argentina:

[MARCELO EMILIo DELPECH]

12.15.87

: L_._J ' _ ... ,

In the name of Australia:
Au nom de l'Australie:
OT HMeHi ABCTpaJTHH:

En nombre de Australia:

: I_.--I If- I,

In the name of Austria:
Au nom de l'Autriche:
OT HMeHH ABCTPHH:

En nombre de Austria:

[KARL FISCHER]

29th of December 1987
Vol. 1499. 1-25811
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In the name of the Bahamas:
Au nom des Bahamas:
OT HMeHH BaraMcKHX OCTpOBOB:

En nombre de las Bahamas:

In the name of Bahrain:
Au nom de Bahre'n:
OT HMeHH Baxpefifa:

En nombre de Bahrein:

In the name of Bangladesh:
Au nom du Bangladesh:
OT HMeHH BaHriagetU:
En nombre de Bangladesh:

In the name of Barbados:
Au nom de la Barbade:
OT Hm M Bap6aAoca:
En nombre de Barbados:

Vol. 1499. 1-25811
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In the name of Belgium:
Au nom de la Belgique:
OT HMeHH BeibrHi:

En nombre de B61gica:

In the name of Belize:
Au nom du Belize:

OT HMeHH BeJ 143a:
En nombre de Belice:

[KENNETH E. TILLET]

23 Dec. 1987

In the name of Benin:
Au nom du Bdnin:
OT HMeHH BeHHHa:

En nombre de Benin:

I %;#L-" P-,

In the name of Bhutan:
Au nom du Bhoutan:
OT HMeHH ByTaHa:

En nombre de Bhutd.n:

Vol. 1499, 1-25811
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In the name of Bolivia:
Au nom de la Bolivie:
OT HMeHH BOfIHBHH:

En nombre de Bolfvia:

In the name of Botswana:
Au nom du Botswana:
OT HMeHH BOTCBaHbx:

En nombre de Botswana:

In the name of Brazil:
Au nom du Br6sil:
OT HMeH14 Bpa3HJIHH:

En nombre del Brasil:

In the name of Brunei Darussalam:
Au nom de Brun6i Darussalam:
OT HMeHH BpyHeA gapyccaiaMa:
En nombre de Brunei Darussalam:

Vol- 1499, 1-25811



United Nations - Treaty Series 0 Nations Unies - Recueil des Traitks

I Lqij,"4.tv

In the name of Bulgaria:
Au nom de la Bulgarie:
OT HMeHH BonrapHH:

En nombre de Bulgaria:

In the name of Burkina Faso:
Au nom du Burkina Faso:
OT HMeHH BYPKHHa (aco:
En nombre de Burkina Faso:

L.,w t it

In the name of Burma:
Au nom de la Birmanie:
OT HMeHH BHpMbl:

En nombre de Birmania:

In the name of Burundi:
Au nom du Burundi:
OT HMeHH BypyHAH:

En nombre de Burundi:

Vol. 1499. 1-25811

1988



178 United Nations - Treaty Series 0 Nations Unies - Recueil des Traitis 1988

f t ,.. I s . JI 4 1114 II#,fV,

In the name of the Byelorussian Soviet Socialist Republic:
Au nom de la R~publique socialiste sovidtique de Bi~lorussie:
OT HMenH BejiopyccKofi COBeTCKOi CouHajiHCTwiecKofi Pecny61HKH:

En nombre de la Reptiblica Socialista Sovi6tica de Bielorrusia:

In the name of Cameroon:
Au nom du Cameroun:
OT HMeHH KaMepyHa:

En nombre del Camertin:

In the name of Canada:
Au nom du Canada:
OT HMeHH KaHartI:
En nombre del Canadd:

In the name of Cape Verde:
Au nom du Cap-Vert:
OT HMeHH OCTpOBOB 3eneHoro Mb ca:
En nombre de Cabo Verde:

Vol. 1499.1-25811
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In the name of the Central African Republic:
Au nom de la R6publique centrafricaine:
OT HMeHH UeHTpa.ibHoaebpHKaHCKOfi Pecny6nHKH:

En nombre de la Repdblica Centroafricana:

In the name of Chad:
Au nom du Tchad:
OT iMeHi qaAa:

En nombre del Chad:

In the name of Chile:
Au nom du Chili:
OT HMeHH HJIH:

En nombre de Chile:

In the name of China:
Au nom de la Chine:
OT HMeHH KHTaI:

En nombre de China:

Vol. 1499, 1-25811
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In the name of Colombia:
Au nom de la Colombie:
OT 1!MeH KoJIyM6HH:

En nombre de Colombia:

[ENRIQUE PENALOSA COMARGO]

30-XI-87

, 0...$

In the name of the Comoros:
Au nom des Comores:
OT HMeHI KOMOPCKHX OCTpOBOB:

En nombre de las Comoras:

In the name of the Congo:
Au nom du Congo:
OT HMeHH KOHro:

En nombre del Congo:

[MARTIN ADOUKII
le 29 d6cembre 1987

In the name of Costa Rica:
Au nom du Costa Rica:
OT HMeHH KocTa-PHncH:

En nombre de Costa Rica:

[CARLOS Jost GUTIERREZ]

2 de noviembre 1987'

'2 November 1987-2 novembre 1987.

Vol. 1499, 1-25811
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In the name of C6te d'Ivoire:
Au nom de la C6te d'Ivoire:
OT HMeHH KoT xt'HByp:

En nombre de C~te d'Ivoire:

In the name of Cuba:
Au nom de Cuba:
OT HMeHH Ky6bI:

En nombre de Cuba:

(OSCAR ORAMAS OLIVA]'

25/11/87

~L

In the name of Cyprus:
Au nom de Chypre:
OT HMeHH KHnpa:

En nombre de Chipre:

IA: _. lk t,
In the name of Czechoslovakia:
Au nom de la Tch~coslovaquie:
OT HMeHH 'qexoJIoBaKlH:
En nombre de Checoslovaquia:

'See p. 216 of this volume for the text of the declaration made upon signature-Voir p. 216 du prdsent volume pour
le texte de ]a d6claration faite lots de la signature.

Vol. 1499. 1-25811
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In the name of Democratic Kampuchea:.
Au nom du Kampuchea d6mocratique:
OT HMeHH AeMOKpaTH-qeCKOft KaMriyqHH:

En nombre de Kampuchea Democrdtica:

3 i - 10- A 4j

In the name of the Democratic People's Republic of Korea:
Au nom de la R6publique populaire d~mocratique de Corde:
OT HMeHH KopeAcKOf HapoAHo-)ReMOKpaTHqeCKOft Pecny6HKH:
En nombre de la Repdblica Popular Democrdtica de Corea:

A*~ Kltfl:
In the name of Democratic Yemen:
Au nom du Ydmen ddmocratique:
OT HMeH14 AeMoKpaTHqeCKoro IeMeHa:

En nombre del Yemen Democrdtico:

In the name of Denmark:
Au nom du Danemark:
OT HMeHH AaHH14:

En nombre de Dinamarca:

Vol. 1499. 1-25811
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In the name of Djibouti:
Au nom de Djibouti:
OT HMeHH )hKH6yTK:

En nombre de Djibouti:

t I--- -, .3 t.. 1,

In the name of Dominica:
Au nom de la Dominique:
OT HMeHH AOMHHHKH:

En nombre de Dominica:

In the name of the Dominican Republic:
Au nom de la R6publique dominicaine:
OT HMeHH )IOMHHHKaHCKOfI Pecny6JIHKH:
En nombre de la Repdblica Dominicana:

[ANA ESTHER DE LA MAZA]

Dic. 30/87'

In the name of Ecuador
Au nom de I'Equateur:
OT HMeHH 9KBaXopa:
En nombre del Ecuador:

[CARLOS TOBAR ZALDUMBIDE] 2

Dec. 31, 1987

30 December 1987-30 d6cembre 1987.
-See p. 216 of this volume for the text of the declaration made upon signature-Voir p. 216 du pr6sent volume pour

le texte de la dclaration faite lots de Ia signature.

Vol. 1499. 1-25811
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In the name of Egypt:

Au nom de I'Egypte:

OT iMeHH4 ErHirTa:

En nombre de Egipto:

In the name of El Salvador:
Au nom d'El Salvador:

OT HMeHH CajibBaopa:
En nombre de El Salvador:

In the name of Equatorial Guinea:

Au nom de la Guin6e 6quatoriale:
OT IlMeHI4 KBaTOpmajibHOfi FBntHeii:

En nombre de Guinea Ecuatorial:

In the name of Ethiopia:

Au nom de l'Ethiopie:

OT IMeHMH 94HOfl :

En nombre de Etiopfa:

Vol. 1499. 1-25811
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In the name of Fiji:

Au nom de Fidji:

OT HMeHH (IHApKH:

En nombre de Fiji:

[WINSTON THOMPSON]

25th November 1987

In the name of Finland:

Au nom de la Finlande:

OT HMeHH 0HHJJqHAHH:

En nombre de Finlandia:

[KEIJO KORHONEN]

Dec. 21, 1987

In the name of France:

Au nom de la France:

OT HMeHH cDpaHHIH:

En nombre de Francia:

In the name of Gabon:

Au nom du Gabon:

OT i4MeHH Fa6ona:

En nombre del Gab6n:

Vol. 1499. 1-25811
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In the name of Gambia:
Au nom de ]a Gambie:
OT HMeIH raM6HH:

En nombre de Gambia:

In the name of the German Democratic Republic:
Au nom de la R~publique d6mocratique allemande:
OT HMeHH repMaHCKOA AeMoKpaTrqwecKofi Pecny6JIHKH:
En nombre de la Reptiblica Democritica Alemana:

[DIETMAR HUCKE]'

29.12.87

In the name of the Federal Republic of Germany:
Au nom de la R6publique f6d6rale d'Allemagne:
OT HMeHH ceDAepaTHBHoA Pecry6nrni FepMaHH :

En nombre de la Repdblica Federal de Alemania:

In the name of Ghana:
Au nom du Ghana:
OT HMeHH raHMb:
En nombre de Ghana:

'See p. 217 of this volume for the text of the declaration made upon signature-Voir p. 217 du present volume pour
le texte de la dgclaration faite lors de ]a signature.

Vol. 149K). 1-25811
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In the name of Greece:
Au nom de la Grace:
OT HMeHH rpeHH:

En nombre de Grecia:

In the name of Grenada:
Au nom de la Grenade:
OT HMeHH FpeHajbI:

En nombre de Granada:

In the name of Guatemala:
Au nom du Guatemala:
OT HMeHH FBaTeMaJibI:

En nombre de Guatemala:

[RENt MONTES COBAR]

11 Dic. 87'

In the name of Guinea:
Au nom de la Guin6e:
OT HMeHH rBneH:

En nombre de Guinea:

'II December 1987-11 d6cembre 1987.

Vol. 1499,1-25811
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In the name of Guinea-Bissau:
Au nom de ]a Guin6e-Bissau:
OT HMeHH rBHIHeH-BHcay:

En nombre de Guinea-Bissau:

: I W. - -4 t

In the name of Guyana:
Au nom de la Guyane:
OT HMeHH rBrlaHbI:

En nombre de Guyana:

[SAMUEL R. INSANALLY]

December 15, 1987

In the name of Haiti:
Au nom d'Hafti:
OT HMeHH raHrT:

En nombre de Haitf:

: _)j ..I " -I

In the name of the Holy See:
Au nom du Saint-Si~ge:
OT HMeHH CBATefimero npecTojia:

En nombre de la Santa Sede:

Vol. 1499. 1-25811
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In the name of Honduras:
Au nom du Honduras:
OT HMeHH FoHYypaca:
En nombre de Honduras:

In the name of Hungary:
Au nom de la Hongrie:
OT HmefHH BeHrpHn:

En nombre de Hungria:

[MIKLOS ENDREFFY]

30/12/87

In the name of Iceland:
Au nor de l'Islande:
OT HMeHH HcaiaHAHH:

En nombre de Islandia:

In the name of India:
Au nor de l'Inde:
OT HMeHH HHIHH:

En nombre de la India:

Vol. 1499. 1-25811
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In the name of Indonesia:
Au nom de l'Indondsie:
OT HMeHH HHAOHe3HH:

En nombre de Indonesia:

In the name of Iraq:
Au nom de l'Iraq:
OT HMeHH HpaKa:

En nombre del Iraq:

In the name of Ireland:
Au nom de l'Irlande:
OT HMeHH 4pniaHAnH:

En nombre de Irlanda:

In the name of the Islamic Republic of Iran:
Au nom de la Rdpublique islamique d'Iran:
OT HMeHH HCJiaMCKOfi Pecny6jrnKH HpaH:
En nombre de la Reptiblica Islfmica del Irin:

Vol. 1499, 1-25811
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In the name of Israel:

Au nom d'Israel:
OT HMeHH i43paHJIS:

En nombre de Israel:

In the name of Italy:

Au nom de l'Italie:

OT IMeHH 147TaflHI:

En nombre de Italia:

I L .. L.

In the name of Jamaica:

Au nom de la Jamafque:
OT HMeHH SIMaIKH:

En nombre de Jamaica:

In the name of Japan:

Au nom du Japon:
OT HMeHH IInOHHH:

En nombre del Jap6n:

[KIYOAKI KIKUCHI]

18 December, 1987

Vol. 1499. 1-25811
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In the name of Jordan:
Au nom de la Jordanie:
OT HMeHh4 HHopgaHHl:
En nombre de Jordania:

In the name of Kenya:
Au nom du Kenya:
OT HMeHH KeHH:

En nombre de Kenya:

0,-t -t,

In the name of Kiribati:
Au nom de Kiribati:
OT HMeHH KHpH6aTH:
En nombre de Kiribati:

In the name of Kuwait:
Au nom du Kowe't:
OT HMeHH KyBefiTa:

En nombre de Kuwait:

Vol. 1499. 1-25811
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In the name of the Lao People's Democratic Republic:

Au nom de la R~publique d~mocratique populaire lao:
OT HMeHH JIaoccKofI HapoAtHo-)eMOKpaTHrecKoI Pecny6I1HKH:

En nombre de la Reptblica Democrdtica Popular Lao:

: O1_ :I P.4

In the name of Lebanon:

Au nom du Liban:

OT HMeH JIHBaHa:

En nombre del Lfbano:

In the name of Lesotho:

Au nom du Lesotho:

OT HMeHH .RecoTo:

En nombre de Lesotho:

In the name of Liberia:

Au nom du Lib6ria:
OT HMeHH JIH6epHH:

En nombre de Liberia:

Vol. 1499.1-25811
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In the name of the Libyan Arab Jamahiriya:

Au nom de la Jamahiriya arabe libyenne:

OT HMeHH JIHBHTCKoIfI Apa6cKOh A)KaMaxHprn:

En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:

Au nom du Liechtenstein:

OT HMeHH JIHxTeHuITeIHHa:

En nombre de Liechtenstein:

In the name of Luxembourg:

Au nom du Luxembourg:

Or HMeHH JIlOKceM6ypra:

En nombre de Luxemburgo:

In the name of Madagascar:

Au nom de Madagascar:
OT HMeHH MagaracKapa:

En nombre de Madagascar:

Vol. 1499, 1-25811
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In the name of Malawi:
Au nom du Malawi:
OT HMeHH MaiaBi:
En nombre de Malawi:

In the name of Malaysia:
Au nom de la Malaisie:
OT HMeHH Maiafi31H:

En nombre de Malasia:

In the name of Maldives:
Au nom des Maldives:
OT HMeHH MaibAHBOB:

En nombre de Maldivas:

In the name of Mali:
Au nom du Mali:
OT HMeHH Mann:
En nombre de Mali:

Vol. 1499.1-25811
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In the name of Malta:
Au nom de Malte:
OT HMeHmi MajibTbl:

En nombre de Malta:

In the name of Mauritania:
Au nom de la Mauritanie:
OT HMeHH MaBPHTaHHm:

En nombre de Mauritania:

A *-I *A-t

In the name of Mauritius:
Au nom de Maurice:
OT HMeHH MaBpHKHA:

En nombre de Mauricio:

1%1 ,l..-( I f.. 14

In the name of Mexico:
Au nom du Mexique:
OT HMeHH MeKCHKH:

En nombre de M6xico:

Vol. 1499. 1-25811
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In the name of Monaco:
Au nom de Monaco:
OT HMeHH MoHaKo:

En nombre de M6naco:

In the name of Mongolia:
Au nom de ia Mongolie:
OT HMeHH MOHroIHrI:

En nombre de Mongolia:

In the name of Morocco:
Au nom du Maroc:
OT HMeHH MapOKKO:

En nombre de Marruecos:

In the name of Mozambique:
Au nom du Mozambique:
OT H MeH MO3aM6nKa:

En nombre de Mozambique:

Vol. 1499. 1-2581 1
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In the name of Nauru:
Au nom de Nauru:
OT HMeHH Haypy:
En nombre de Nauru:

-R t 'A :

In the name of Nepal:
Au nom du N6pal:
OT HMeHH Henajia:
En nombre de Nepal:

s I '...... t. t4

In the name of the Netherlands:
Au nom des Pays-Bas:
OT HMeHH HHtepnaHAOB:
En nombre de los Pafses Bajos:

I A- -i. r-

In the name of New Zealand:
Au nom de la Nouvelle-Zlande:
OT iaMeHH HoBof 3enaH1iHn:

En nombre de Nueva Zelandia:

Vol. 1499, 1-25811
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In the name of Nicaragua:
Au nom du Nicaragua:
OT iMeHM HlKaparya:
En nombre de Nicaragua:

[NORA ASTORGA GADEA]

23/12/87

In the name of the Niger:
Au nom du Niger:
OT H MeHH Hlrepa:
En nombre del Nfger:

I L-A.w

In the name of Nigeria:
Au nom du Nig6ria:
OT HMeHH HHrepHn:

En nombre de Nigeria:

: Cr-

f*A:
In the name of Norway:
Au nom de la Norv~ge:
OT HMeHH HopeerHH:

En nombre de Noruaga:

[ERIC VRAALSENJ

21 December 1987

Vol, 1499, 1-25811
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In the name of Oman:
Au nom de l'Oman:
OT HMeHH OMaHa:
En nombre de Omdn:

In the name of Pakistan:
Au nom du Pakistan:
OT HMeHH IaKHCTaHa

En nombre del Pakistgn:

In the name of Panama:
Au nom du Panama:
OT HMeHH I'aHaMbi:

En nombre de Panamd:

[JORGE EDUARDO RITTER]

30/XII/87

In the name of Papua New Guinea:
Au nom de la Papouasie-Nouvelle-Guin~e:
OT HMeHH lanya-HoBoA FBHHeH:

En nombre de Papua Nueva Guinea:

[RENAGi R. LOHIA]

31.12.87

Vol. 1499,1-25811
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In the name of Paraguay:

Au nom du Paraguay:

OT HMeHH flaparBax:

En nombre del Paraguay:

In the name of Peru:

Au nom du P6rou:
OT HMeHH Hlepy:

En nombre del Peril:

[CARLOS ALZAMORA TRAVERSO]

29/12/87

* ,..t-JiII :.

In the name of the Philippines:

Au nom des Philippines:

OT HMeHH cFHJIjiHnHH:

En nombre de Filipinas:

[MANUAL MENDEZ]

30 XII 87

Vol. 1499. 1-25811
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In the name of Poland:
Au nom de la Pologne:
OT HMeHH -IoJlblLlH:

En nombre de Polonia:

In the name of Portugal:
Au nom du Portugal:
OT HMenH fIopryraiHm:
En nombre de Portugal:

In the name of Qatar:
Au nom du Qatar:
OT HMeHH KaTapa:
En nombre de Qatar:

: t---v $ , r.-'6

In the name of the Republic of Korea:
Au nom de ]a R6publique de Cor6e:
OT 4MeHIH KopecKoAI Pecny6AHKH:

En nombre de la Reptblica de Corea:

[KUN PARK]
31.12.87

Vol. 1499, 1-25811
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In the name of Romania:

Au nom de la Roumanie:

OT HMeHH PyMbIHHH:

En nombre de Rumania:

SI~ tj. to

In the name of Rwanda:

Au nom du Rwanda:

OT HmeHH PyaHAbl:

En nombre de Rwanda:

In the name of Saint Kitts and Nevis:

Au nom de Saint-Kitts-et-Nevis:

OT HMeHH CeHT-KHTC H HeBHc:

En nombre de Saint Kitts y Nevis:

In the name of Saint Lucia:

Au nom de Sainte-Lucie:

OT HMeHH CeHT-JIIOCHH:

En nombre de Santa Lucia:

Vol. 1499, 1-25811
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In the name of Saint Vincent and the Grenadines:
Au nom de Saint-Vincent-et-Grenadines:
OT HmeHH CeHT-BHHCeHTa H rpeHaabI:
En nombre de San Vicente y las Granadinas:

s L.. e. t

In the name of Samoa:
Au nom du Samoa:
OT HMeHH CaMoa:

En nombre de Samoa:

In the name of San Marino:
Au nom de Saint-Marin:
OT ,MeHH CaH-MapHHO:

En nombre de San Marino:

In the name of Sao Tome and Principe:
Au nom de Sao Tom6-et-Principe:
OT HMeHH CaH-ToMe H IpHlcpnH:
En nombre de Santo Tom6 y Principe:

Vol. 1499. 1-25811
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In the name of Saudi Arabia:
Au nom de l'Arabie saoudite:
OT HMeHH CaYAoBcKofi ApaBHH:

En nombre de Arabia Saudita:

In the name of Senegal:

Au nom du S6ndgal:
OT aMeHH CeHeraiia:
En nombre del Senegal:

In the name of Seychelles:

Au nom des Seychelles:

OT HMeHH CehmeJbcKHx OCTpOBOB:

En nombre de Seychelles:

In the name of Sierra Leone:

Au nom de la Sierra Leone:

OT HMeHH Cbeppa-JleoHe:
En nombre de Sierra Leona:

Vol. 1499. 1-25811
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In the name of Singapore:
Au nom de Singapour:
OT HMeHH CHHranypa:
En nombre de Singapur:

lk- yt nl A:.P-

In the name of Solomon Islands:
Au nom des lies Salomon:
OT HMeHH CO OMOHOBbIX OCTpOBOB:

En nombre de las Islas Salom6n:

In the name of Somalia:
Au nom de ia Somalie:
OT HMeHH CoMajiH:

En nombre de Somalia:

In the name of South Africa:
Au nom de l'Afrique du Sud:

OT HMeHH 1O)KHOIt A4pHKH:

En nombre de Suddfrica:

[ALBERT LESLIE MANLEY]

31 December 1987
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In the name of Spain:
Au nom de l'Espagne:
OT HMeHH HcnaHHH:

En nombre de Espahia:

In the name of Sri Lanka:
Au nom de Sri Lanka:
OT HMeHH IllpH JIaHKI4:

En nombre de Sri Lanka:

t o L j , - .d ..

In the name of the Sudan:
Au nom du Soudan:

OT HMeHH Cy~aHa:

En nombre del Suddn:

In the name of Suriname:
Au nom du Suriname:
OT iMmeHH CypHHaMa:

En nombre de Suriname:
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In the name of Swaziland:
Au nom du Swaziland:
OT HMeHH Ca3HneHta:

En nombre de Swazilandia:

[T. L. L. DLAMINI]

14th December, 1987

In the name of Sweden:
Au nom de la Suede:
OT HMeHH MBeUHH:

En nombre de Suecia:

[ANDERS FERM]
15 December 1987

In the name of Switzerland:
Au nom de la Suisse:
OT HMenH IIIBefitapHH:
En nombre de Suiza:
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In the name of the Syrian Arab Republic:
Au nom de la R6publique arabe syrienne:
OT HMeHH CHpHICK ofi Apa6cKoft Pecny6AHKH:

En nombre de la Reptiblica Arabe Siria:

: A . ; .t

In the name of Thailand:
Au nom de la Thaflande:
OT HMeH TaHnaHna:
En nombre de Tailandia:

In the name of Togo:
Au nom du Togo:
OT HMeHH Toro:

En nombre del Togo:

In the name of Tonga:
Au nom des Tonga:
OT HMeHH ToHra:
En nombre de Tonga:
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In the name of Trinidad and Tobago:
Au nom de la Trinit6-et-Tobago:
OT HMeHH TpHHHiaAa i To6aro:
En nombre de Trinidad y Tabago:

In the name of Tunisia:
Au nom de la Tunisie:
OT i4MeHH TyHHca:
En nombre de Tdnez:

In the name of Turkey:
Au nom de la Turquie:
OT HMeHH TypjHH:

En nombre de Turqufa:

In the name of Tuvalu:
Au nom de Tuvalu:
OT HMeHH TyBany:
En nombre de Tuvalu:
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In the name of Uganda:
Au nom de l'Ouganda:
OT HMeHH YraHAbI:

En nombre de Uganda:

In the name of the Ukrainian Soviet Socialist Republic:
Au nom de ]a R6publique socialiste sovidtique d'Ukraine:
OT HMeHH YKpaHHCKOh COBeTCKO CotHaju1cTHqecKof Pecny6HKH:

En nombre de ]a Reptiblica Socialista Sovidtica de Ucrania:

In the name of the Union of Soviet Socialist Republics:

Au nom de l'Union des R6publiques socialistes sovi6tiques:
OT HMeHH Coo3a COBeTCKHX CoHaJIICTHqecKHX Pecny6nIlK:

En nombre de la Uni6n de Reptiblicas Socialistas Sovi6ticas:

[ALEKSANDR MIKHAILOVICH BELONOGOV]
t

30.12.87

In the name of the United Arab Emirates:
Au nom des Emirats arabes unis:
OT HMeHH O6"be~nHeHHbIX Apa6cKHx 9MHpaTOB:
En nombre de los Emiratos Arabes Unidos:

'See p. 217 of this volume for the text of the declaration made upon signature-Voir p. 217 du prsent volume pour
le texte de Ia d6claration faite lors de ]a signature.
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In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord:

OT HMeHH CoeA1HHeHHoro KopojieBCTBa BeJIHKO6pHTaHHH H CeBepHofi HpJaaHaHH:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

In the name of the United Republic of Tanzania:

Au nom de la R6publique-Unie de Tanzanie:
OT HMeHH 061,eAHHeHHof Pecny611HKH TaH3aHHI:

En nombre de la Repdiblica Unida de Tanzania:

In the name of the United States of America:
Au nor des Etats-Unis d'Amdrique:

OT HMeHH CoeatHHeHHbIX IUTaTOB AMepHKH:

En nombre de los Estados Unidos de America:

In the name of Uruguay:
Au nom de l'Uruguay:

OT HMeHH YpyrBa:

En nombre del Uruguay:
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In the name of Vanuatu:
Au nom de Vanuatu:
Or HMenH BaHyaTy:
En nombre de Vanuatu:

In the name of Venezuela:
Au nor du Venezuela:
OT HMeHH BeHecyagrii:
En nombre de Venezuela:

In the name of Viet Nam:
Au nom du Viet Nam:
OT HMeHH BbeTHaMa:
En nombre de Viet Nam:

f1:kA
In the name of Yemen:
Au nom du Ydmen:
OT HmeHH I4eMeHa:
En nombre del Yemen:
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In the name of Yugoslavia:
Au nom de la Yougoslavie:
OT HMeHH IOrOcriaBHH:

En nombre de Yugoslavia:

In the name of Zaire:
Au nom du Zaire:
OT HMeHH 3aHpa:
En nombre del Zaire:

In the name of Zambia:
Au nom de la Zambie:
OT HMeHH 3aM6HH:
En nombre de Zambia:

In the name of Zimbabwe:
Au nom du Zimbabwe:
OT HMeHH 3HM6a6Be:
En nombre de Zimbabwe:
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• 440.,11 's a " jI r. -.

In the name of the European Economic Community:
Au nom de la Communaut6 6conomique europ6enne:
OT HMeHH EBponefICKOrO 3KOHOMHqeCKOrO coo6IImeCTBa:
En nombre de la Comunidad Econ6mica Europea:

[MAURIZIo FRANCINI]
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DECLARATIONS MADE UPON
SIGNATURE

CUBA

D1tCLARATIONS FAITES LORS

DE LA SIGNATURE

CUBA

[SPANISH TEXT-TEXTE ESPAGNOL]

"La firma de ]a Rep6blica de Cuba al Convenio Internacional del Azficar, 1987, no
podrd interpretarse como el reconocimiento o aceptaci6n por parte del Gobierno de ]a
Reptiblica de Cuba, del Gobierno racista de Sudifrica, que no representa al pueblo su-
dafricano y que por su prictica sistemitica de la polftica discriminatoria del apartheid,
ha sido expulsado de Organismos Internacionales, recibido la condena de la Organizaci6n
de las Naciones Unidas y la repulsa de todos los pueblos del mundo."

[TRANSLATION]

The signature by the Republic of Cuba
of the International Sugar Agreement,
1987, shall not be interpreted as recogni-
tion or acceptance on the part of the Gov-
ernment of the Republic of Cuba of the
racist Government of South Africa, which
does not represent the South African peo-
ple and which, because of its systematic
practice of the discriminatory policy of
apartheid, has been expelled from inter-
national agencies, condemned by the
United Nations and rejected by all the peo-
ples of the world.

ECUADOR

[TRADUCTION]

La signature par la R6publique de Cuba
de l'Accord international sur le sucre de
1987 ne pourra &re interpr6tde comme im-
pliquant la reconnaissance ou l'acceptation
par le Gouvernement cubain du Gouver-
nement raciste d'Afrique du Sud, qui ne
repr6sente pas le peuple sud-africain et au-
quel ]a pratique syst6matique de la poli-
tique discriminatoire d'apartheid a valu
d'8tre expuls6 d'organismes internatio-
naux, condamn6 par l'Organisation des
Nations Unies et rejet6 par tous les peuples
du monde.

tQUA TEUR

[SPANISH TEXT-TEXTE ESPAGNOL]

"El Gobierno del Ecuador considera de suma importancia ]a negociaci6n de un Con-
venio Internacional del Azticar de caricter econ6mico, que contenga disposiciones efi-
caces para establizar tanto el mercado mundial, que registra una creciente contracci6n,
como el precio del producto, cuyo deterioro es sistemitico. Por otra parte, considera
irregular ]a distribuci6n desigual de votos para cargas financieras y adopci6n de deci-
siones, medida que entiende como excepcional y temporal y que no puede constituir
precedente para futuras negociaciones, por lo expuesto, si bien no obstaculiza el consenso
a base des cual se ha llegado al Convenio, el Gobierno del Ecuador deja a salvo su
posici6n respecto de los puntos materia de la presente declaraci6n."

[TRANSLATION] [TRADUCTION]

The Government of Ecuador attaches the Le Gouvernement 6quatorien considre
utmost importance to the negotiation of an comme extr~mement importante la n6go-
International Sugar Agreement containing ciation d'un accord international sur le su-
effective provisions for stabilizing both the cre de caractere economique, contenant des
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world market, which continues to shrink,
and the price of sugar, which is declining
steadily. On the other hand, the Govern-
ment of Ecuador considers unusual the un-
equal distribution of votes for financial
obligations and decision-making and un-
derstands it to be an exceptional, temporary
measure which cannot create a precedent
for future negotiations. Therefore, while
the Government of Ecuador does not op-
pose the consensus on which the Agree-
ment is based, it reserves its position on
the points raised in this declaration.

GERMAN DEMOCRATIC
REPUBLIC

dispositions efficaces pour stabiliser tant le
march6 mondial, qui enregistre une contrac-
tion croissante, que le prix du produit qui
ne cesse de baisser. I1 considbre par ailleurs
comme irrdguli~re la r6partition indgale des
voix concernant les charges financi~res et
l'adoption de d6cisions, disposition qui, h
son avis, est exceptionnelle et provisoire et
ne peut constituer un prdc~dent pour les fu-
tures n6gociations. Vu ce qui pr6c~de, le
Gouvernement 6quatorien ne s'oppose pas
au consensus qui a permis d'6laborer
I'accord, mais il r6serve sa position en ce
qui concerne les points qui font l'objet de
la pr6sente d6claration.

REPUBLIQUE DEMOCRATIQUE
ALLEMANDE

[GERMAN TEXT-TEXTE ALLEMAND]

"Die Teilnahme der Regierung der Deutschen Demokratischen Republik am Inter-
nationalen Zuckerabkommen 1987 bedeutet keine Aenderung ihrer Haltung zu verschie-
denen internationalen Organisationen."

[TRANSLATION]

The participation of the Government of
the German Democratic Republic in the In-
ternational Sugar Agreement 1987 does not
imply any change of its position towards
various international organizations.

UNION OF SOVIET SOCIALIST
REPUBLICS

[TRADUCTION]

La participation du Gouvernement de la
R6publique d6mocratique allemande A
l'Accord international de 1987 sur le sucre
n'implique aucune modification de sa po-
sition A I'6gard des diverses organisations
internationales.

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES

[RUSSIAN TEXT-TExTE RUSSE]

"B CBoTe X3BeCTH02 fo314IMM 1o 1OpeIcROMy BonpOCy C0103

COBeTCMi X COiwa ICTqeCKZX PecHy6nu He ?AoKeT HpX3HaTB

npaBoMepHwvl HaHMOHoBaHze "KopeficKaE Pecnty6mxa", cogepaxneecq
B IlpiazomeHmn "B" Y CoranaeHwo".

[TRANSLATION] [TRADUCTION]

In view of its well-known position on
the Korean question, the Union of Soviet
Socialist Republics cannot recognize as
lawful the designation "Republic of
Korea" contained in annex B to the
Agreement.

Etant donnd sa position bien connue sur
]a question de Cor6e, I'Union des R6pu-
bliques socialistes sovidtiques ne peut re-
connaitre comme l6gale la d6signation
<<R6publique de Cor6e>> figurant a l'annexe
B de l'Accord.
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DECLARATION MADE UPON NOTIFI-
CATION OF PROVISIONAL APPLI-
CATION

CUBA

[Confirming the declaration made upon
signature; see p. 216 of this volume.]

DtCLARATION FAITE LORS DE LA
NOTIFICATION D'APPLICATION
PROVISOIRE

CUBA

[Avec confirmation de la diclaration
faite lors de la signature; voir p. 216 du
present volume.]
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FINLAND
and

MALAYSIA

Agreement for protection of investments. Signed at Helsinki
on 15 April 1985

Authentic texts: Finnish, Bahasa Malaysia and English.

Registered by Finland on 30 March 1988.

FINLANDE
et

MALAISIE

Accord relatif i la protection des investissements. Signe i
Helsinki le 15 avril 1985

Textes authentiques: finnois, bahasa malaysia et anglais.

Enregistri par la Finlande le 30 mars 1988.
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[FINNISH TEXT-TEXTE FINNOIS]

SUOMEN HALLITUKSEN JA MALESIAN HALLITUKSEN VALINEN
SIJOITUSTEN SUOJELUA KOSKEVA SOPIMUS

Suomen hallitus ja Malesian hallitus, jiljempin5i sopimuspuolet,

jotka haluavat laajentaa ja syventddi taloudellista ja teollista yhteisty6tiin pitk~illd
aikavalilll, ja erityisesti luoda suotuisat edellytykset toisen sopimuspuolen kansalaisten
ja yhti6iden sijoituksille toisen sopimuspuolen alueella ja

jotka tunnustavat tarpeen suojella kummankin sopimuspuolen kansalaisten ja
yhti6iden sijoituksia ja Iisit5i sijoitusten liikkuvuutta ja yksittaiisten liiketoimien
kdiynnistymistdi pit icn silmilla kummankin sopimuspuolen taloudellista menestysta;

ovat sopineet seuraavasta:

1 artikla. MAARITELMAT

Tdissdi sopimuksessa:

a) "sijoitukset" tarkoittavat kaikenlaisia varoja ja k5sittavdit erityisesti, joskaan ci
yksinomaisesti:

(i) irtaimen ja kiintedn omaisuuden ja muut omistusoikeudet, kuten kiinnitykset, pi-
datysoikeudet ja pantit;

(ii) yhtioiden osuudet, osakkeet ja debentuurit tai osuudet tilaisten yhti6iden omais-
uuteen;

(iii) oikeuden rahaan, rahallisen saatavan tai oikeuden suoritukseen, jolla on taloudelli-
nen arvo;

(iv) immateriaali- ja teollisoikeudet, mukaanlukien oikeudet, jotka liittyvat tekijdno-
ikeuksiin, patentteihin, tavaramerkkeihin, kauppanimiin, teollisiin mallioikeuksiin,
liikesalaisuuksiin, teknisiin valmistusmenetelmiin ja taitotietoon sek5 goodwill-
arvon;

(v) lakiin tai sopimukseen perustuvat liiketoiminnan toimiluvat mukaanlukien luonnon-
varojen etsintdi, jalostamista, louhintaa tai hy6dyntamista koskevat toimiluvat;

Sanottu mijritelma koskee:

a) Suomen alueclla tehtivien sijoitusten osalta kaikkia sijoituksia, jotka on tehty Suo-
men lainsa idnn6n ja mdrtiysten mukaisesti; ja

b) Malesian alucella tehtdvien sijoitusten osalta kaikkia sellaisia sijoituksia, jotka on
tehty Malesian asianomaisen ministeri6n sita koskevan lainsiiddnn6n ja hallinnolli-
sen kdytnn6n mukaisesti "hyvdiksytyksi projektiksi" luokitteleman projektin
puitteissa.

Varojen sijoittamismuodossa tapahtuva muutos ei vaikuta niiden luokitteluun sijoi-
tuksena, edellyttdien etta muutos ci ole alun perin sijoitetuille varoille annetun mahdollisen
hyvaksymisen vastainen.
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b) "tuotto" tarkoittaa sijoituksen tuottamia rahamirii ja kasittIAi erityisesti, jos-
kaan ei yksinomaan, voiton, koron, pdaiomatulot, osingot, rojaltit ja maksut;

c) "kansalaisella" tarkoitetaan:

(i) Suomen osalta fyysistdi henkilo6, joka on kansalainen Suomen lakien mukaan;

(ii) Malesian osalta henkiltia, joka on kansalainen Malesian perustuslain mukaan;

d) "yhti6illa" tarkoitetaan:

(i) Suomen osalta osakeyhtioiti, yhti6it5 ja yhteis6ja, jotka on muodostettu tai perus-
tettu Suomen lakien mukaisesti, tai jossa suomalaisilla on hallitseva osuus;

(ii) Malesian osaita yhtiot, jonka osakkaiden vastuu on rajoitettu tai rajoittamaton, tai
oikeushenkilba, henkiliiden muodostamaa yhteis6i, yhteisty6kumppanuutta taikka
pelkkai omistusta, joka on muodostettu tai laillisesti perustettu Malesian alueella
tai jossa malesialaisilla on hallitseva osuus;

e) "alueella" tarkoitetaan:

(i) Suomen osalta aluetta, joka muodostaa Suomen;

(ii) Malesian osalta kaikkia Malesian osavaltioita;

f) "vapaasti vaihdettavalla valuutalla" tarkoitetaan Yhdysvaltain dollaria, sterling-
puntaa, Saksan markkaa, Ranskan frangia, Japanin jenia tai muuta kansainval-
isessi vaihdannassa laajalti kaytettivi~ valuuttaa, jolle on olemassa kysyntda
jonkin edella mainitun valuutan pai~asiallisilla markkinoilla.

2 artikla. SIJOITUSTEN SUOJELU

Kummankin sopimuspuolen kansalaisten ja yhti6iden sijoituksille turvataan, sopi-
muspuolten lakien ja mdiiriysten sallimissa rajoissa, kaikissa tilanteissa kohtuullinen ja
oikeudenmukainen kohtelu sek5i tiysi suojelu ja turvallisuus toisen sopimuspuolen
alueella.

3 artikla. SUOSITUIMMUUSMAARAYKSET

(1) Kummankaan sopimuspuolen kansalaisten tai yhti6iden sijoituksiin toisen so-
pimuspuolen alucella ei sovelleta epaedullisempaa kohtelua kuin sovelletaan minka ta-
hansa kolmannen valtion kansalaisten tai yhtibiden tekemiin sijoituksiin.

(2) Sen sopimuspuolen kansalaisiin tai yhtibihin, joiden sijoituksille toisen sopi-
muspuolen alueella aiheutuu menetyksii sodan tai muun aseellisen selkkauksen, vallank-
umouksen, kansallisen h~it~itilan, kahakan, kapinan tai mellakan johdosta viimeksi
mainitun alueella, ei sovelleta ennalleen palauttamisen, korvausten, hyvitysten tai muun
suorituksen osalta epdedullisempaa kohtelua kuin viimeksi mainittu sopimuspuoli sov-
eltaa mink5i tahansa kolmannen valtion kansalaisiin tai yhtibihin.

4 artikla. POIKKEUKSET

Timin sopimuksen miirayksii koskien sellaisen kohtelun myontamista, joka ei ole
epaedullisempaa kuin mitdi sovelletaan minka tahansa kolmannen maan kansalaisiin tai
yhtioihin, ei voida tulkita siten, etti se velvoittaisi toista sopimuspuolta ulottamaan toisen
sopimuspuolen kansalaisiin tai yhti6ihin etua kohtelusta, suosituimmuudesta tai etuoikeu-
desta, joka johtuu:

Vol. 1499. 1-25812



222 United Nations - Treaty Series * Nations Unies - Recueil des Trait6s 1988

a) olemassa olevasta tai tulevasta tulliliitosta, vapaakauppa-alueesta tai yhteisen ulko-
tullin omaavasta alueesta tai rahaunionista tai vastaavasta kansainvilisest5i sopimuk-
sesta taikka muista alueellisen yhteistybn muodoista, joihin jompi kumpi
sopimuspuolista on liittynyt tai tulee liittymiin; tai

b) sellaisen sopimuksen hyviksymisesta, jonka tarkoituksena on sellaisen liiton tai al-
ueen muodostaminen tai laajentaminen kohtuullisen ajan kuluessa; tai

c) kansainvilisestdi sopimuksesta tai jarjestelysta, joka liittyy kokonaan tai p~iiasiassa
verotukseen, tai kotimaisesta, kokonaan tai piiasiassa verotukseen liittyvisti
Iainsa5dinn6sti.

5 artikla. PAKKOLUNASTUS

Kumpikaan sopimuspuoli ei saa ryhtya mihinkdiin toisen sopimuspuolen kansalaisen
tai yhtion sijoitukseen kohdistuvaan pakkolunastukseen, kansallistamiseen tai muuhun
haltuunottoon liittyviin toimeen, joka vastaa vaikutukseltaan kansallistamista tai pak-
kolunastusta, paitsi seuraavin edellytyksin:

a) toimenpiteisiin ryhdyt5iin yleisen edun vuoksi ja asianmukaisin laillisin menettelyin;

b) toimenpiteet eivat ole syrjivii;

c) toimenpiteisiin liittyy mdriykset nopean, riittiivin ja tehokkaan korvauksen mak-
samisesta. Sellaisen korvauksen tulee kattaa toimenpiteen kohteena olevan sijoituksen
markkina-arvo valittomisti ennen haltuunottoon liittyvan toimenpiteen tapahtumista
tai julkiseen tietoon tulemista, ja sen on oltava vapaasti siirrettivissi vaihdettavissa
valuutoissa sopimuspuolen alueeita. Korvauksen maksamisen aiheettomasta viivis-
tyksesta suoritetaan asianmukaista, osapuolten kesken sovittua kaupallisesti kohtuul-
lista korkoa tai laissa mirdittyi korkoa.

6 artikla. SIJOITUSTEN TAKAISINPALAUTTAMINEN

(1) Kummankin sopimuspuolen on lakiensa ja mriirdiystensi sallimissa rajoissa sal-
littava ilman aiheetonta viivytysta siirtii missd tahansa vaihdettavassa valuutassa:

a) nettovoitot, osingot, rojaltit, tekniset avustukset ja muut tekniset maksut, korot ja
muut toisen sopimuspuolen kansalaisten tai yhti6iden sijoituksesta aiheutuvat juok-
sevat tulot;

b) minki tahansa toisen sopimuspuolen kansalaisten tai yhtibiden tekeman sijoituksen
kokonaisesta tai osittaisesta lakkauttamisesta saatava tuotto;

c) sellaisten toisen sopimuspuolen kansalaisten tai yhtioiden toisen sopimuspuolen kan-
salaisilta tai yhtibilta saamien lainojen takaisinmaksua koskevat varat, jotka kumpikin
sopimuspuoli on tunnustanut sijoituksiksi;

d) niiden toisen sopimuspuolen kansalaisten ansiotulot, jotka ovat saamansa luvan pe-
rusteella sijoitukseen liittyvissdi tyossa toisen sopimuspuolen alueella.

(2) Timan artiklan I kappaleessa tarkoitettuihin siirtoihin sovelletaan suorituspii-
vina voimassa olevien vaihtokurssien mukaisia kursseja.

(3) Kummankin sopimuspuolen tulee, lakiensa ja midriystensa mukaisesti, niini-
kdiin sallia vapaasti siirtffi alueeltaan sellainen irtain omaisuus, joka muodostaa osan
toisen sopimuspuolen kansalaisen tai yhtitn tekemisti sijoituksesta.

(4) Sopimuspuolet sitoutuvat soveltamaan timin artiklan 1 ja 3 kappaleessa tarko-

Vol. 1499. 1-25812



United Nations - Treaty Series 0 Nations Unies - Recueil des Trait~s

itettuihin siirtoihin yhta edullista kohtelua kuin ne soveltavat minki tahansa kolmannen
valtion kansalaisten ja yhtioiden tekemistdi sijoituksista aiheutuviin siirtoihin.

7 artikla. SIJOITUKSIA KOSKEVIEN RIITAISUUKSIEN RATKAISEMINEN

(I) Kumpikin sopimuspuoli suostuu tten alistamaan sijoituksia koskevien riitais-
uuksien kansainviliselle ratkaisu- ja sovittelukeskukselle (jljempini "keskus") ratkais-
tavaksi sovittelu- ja vilitysmenettelyin valtioiden ja toisten valtioiden kansalaisten
vilisten sijoituksia koskevien riitaisuuksien ratkaisemisesta Washingtonissa 18 piiviini
maaliskuuta 1965 tehdyn yleissopimuksen nojalla kaikki oikeudelliset riitaisuudet, jotka
syntyvit tim~in sopimuspuolen ja toisen sopimuspuolen kansalaisen tai yhtidn v~lilli ja
liittyvit viimeksi mainitun sijoitukseen edellamainitun alueella.

(2) Yhti6t5, joka on perustettu tai muodostettu sopimuspuolen alueella voimassa
olevan lain mukaisesti ja josta toisen sopimuspuolen kansalaiset tai yhti6t ennen sellaisen
riidan syntymisti omistavat enemmist6n osakkeista, tulee yleissopimuksen 25 artiklan 2
kappaleen b kohdan mukaisesti kohdella yleissopimukseen ndihden toisen sopimuspuolen
yhti6ni.

(3) Mikali jokin riita syntyisi, eika sopimukseen p~istdi tai riitaa saada lopullisesti
ratkaistuksi riidan osapuolten kesken paikallisia oikeuskeinoja kayttuien tai muutoin, sil-
loin, jos kysymyksessai oleva kansalainen tai yhti6 on my6s sitoutunut kirjallisesti alis-
tamaan riidan keskuksen ratkaistavaksi yleissopimuksen mukaisin sovittelu- tai
vilitysmenettelyin, kumpikin osapuoli voi panna vireille menettelyt esittimalli titi ko-
skevan pyynn6n keskuksen piisihteerille siten kuin yleissopimuksen 28 ja 36 artiklassa
on miiritty. Mikali osapuolet ovat erimielisii siita, soveltuuko sovittelu- vai valimies-
menettely paremmin, on kysymyksessi oleva kansalainen tai yhti6 oikeutettu valitse-
maan. Riidan osapuolena oleva sopimuspuoli ei ole oikeutettu esittimiin menettelyn tai
pAd tksen taytant66npanon missdin vaiheessa vitetti sen perusteella, etta riidan toinen
osapuoli on vastaanottanut vakuutussopimuksen perusteella korvausta osasta tai kaikista
menetyksistdiSn.

(4) Kumpikaan sopimuspuoli ei ole oikeutettu kiisittelem~rin diplomaattista tiet5i mi-
tiain riitaa, joka on jfitetty keskuksen ratkaistavaksi, ellei:

a) keskuksen pddsihteeri tai sen asettama sovittelulautakunta tai vilimiesoikeus paiti,
ettei riita kuulu keskuksen tuomiovaltaan, tai

b) toinen sopimuspuoli alistuisi vdilimiesoikeuden antamaan vdlitystuomioon tai nou-
dattaisi sita.

8 artikla. SOPIMUSPUOLTEN VALISTEN RIITAISUUKSIEN RATKAISEMINEN

(1) Sopimuspuolten valiset riidat taman sopimuksen tulkinnasta ja soveltamisesta
tulee, mikali mahdollista, ratkaista diplomaattista tieta.

(2) Mikali sopimuspuolten vdlista riitaa ei kyeta nain ratkaisemaan, se saatetaan
jomman kumman sopimuspuolen pyynn6stdi vAlimiesoikeuden ratkaistavaksi.

(3) Sellainen vdilimiesoikeus perustetaan jokaista eri tapausta varten seuraavalla tav-
alla. Kahden kuukauden kuluessa vilimiesmenettelyi koskevan pyynn6n saamisesta kum-
pikin sopimuspuoli nimittii toisen oikeuden jisenisti. Ndm5i kaksi jisentd valitsevat
sitten sellaisen kolmannen valtion kansalaisen, joka nimitetdan molempien sopimuspuol-
ten suostumuksella oikeuden puheenjohtajaksi. Puheenjohtaja on nimitettivi kahden
kuukauden kuluessa kahden muun jAsenen nimittdimisesti.
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(4) Jos tfimn artiklan 3 kappaleessa mAiirittyjen aikojen kuluessa tarvittavia nim-
ityksi5i ei ole suoritettu, jompi kumpi sopimuspuoli voi muun sopimuksen puuttuessa
pyytii Kansainvilisen tuomioistuimen puheenjohtajaa suorittamaan tarvittavat nimityk-
set. Jos puheenjohtaja on jomman kumman sopimuspuolen kansalainen tai jos h~in on
muulla tavoin estynyt tdyttamista sanottua tehtav5ta, varapuheenjohtajaa on pyydettdvdi
tekemaan tarvittavat nimitykset. Jos varapuheenjohtaja on jomman kumman sopimus-
puolen kansalainen tai jos my6s h~in on estynyt tiyttimastdi sanottua tehtdvditi, Kansain-
valisen tuomioistuimen virkaidissi seuraavaa jdisentdi, joka ei ole kummankaan
sopimuspuolen kansalainen ja joka ei ole muutoin estynyt t~iyttim~istd sanottua tehtivid,
on pyydettiv5i suorittamaan tarvittavat nimitykset.

(5) V5ilimiesoikeus tekee p5iit6ksensi 5inten enemmist6l1 i. Sellainen p5i5t6s on mo-
lempia sopimuspuolia sitova. Kumpikin sopimuspuoli vastaa oikeuden oman jasenensa
ja valimiesmenettelyyn liittyv~in edustautumisensa kustannuksista; puheenjohtajan ja j5l-
jelle jiivist5i kustannuksista sopimuspuolet vastaavat yhtdi suurin osuuksin. Vilimieso-
ikeus voi kuitenkin pitbksessidn m55rt5i toisen sopimuspuolista vastaamaan
suuremmasta osuudesta kustannuksia, ja tallainen pidt6s on molempia sopimuspuolia
sitova. Oikeus pfiittaii omasta menettelytavastaan.

9 artikla. SIJAANTULO

Jos sopimuspuoli suorittaa maksun jollekin kansalaiselleen tai yhti6lleen sijoitukseen
liittyvin takuun perusteella, toinen sopimuspuoli tunnustaa ensinmainitun sopimuspuolen
8 artiklan mukaisia oikeuksia loukkaamatta tam~in sopimuspuolen oikeuden siirt~i~i
omistus- tai muu oikeus itselleen ja tim~in sopimuspuolen omistus- tai muuta oikeutta
koskevan sijaantulon.

10 artikla. SOVELTAMINEN SIJOITUKSIIN

T~iti sopimusta sovelletaan kummankin sopimuspuolen alueella sellaisiin toisen so-
pimuspuolen kansalaisten tai yhti6iden ennen timn sopimuksen voimaantuloa tai sen
jilkeen tekemiin sijoituksiin, jotka on tehty vastaanottavan sopimuspuolen lakien, s5iin-
t6jen tai mitiraysten mukaisesti.

I/ artikla. VOIMAANTULO, VOIMASSAOLOAIKA JA PAATrYMINEN

(1) Timi sopimus tulee voimaan kolmenkymmenen (30) paivan kuluttua siiti, kun
sopimuspuolten hallitukset ovat ilmoittaneet toisilleen sopimuksen voimaantulon edel-
lyttimien valtiosdiantonsi mukaisten vaatimusten tulleen taytetyiksi.

(2) Timdi sopimus on voimassa viisitoista (15) vuotta ja sen voimassaolo jatkuu,
ellei sita ole irtisanottu piittymiin timin artiklan 3 kappaleen mukaisesti.

(3) Kumpikin sopimuspuoli voi antamalla kirjallisen ilmoituksen toiselle sopimus-
puolelle yhti (1) vuotta aikaisemmin irtisanoa tamin sopimuksen pdittym5tan alkuper-
aisen viidentoista (15) vuoden ajanjakson piittyessdi tai milloin tahansa sen jalkeen.

(4) Niiden sijoitusten osalta, jotka on tehty tai hankittu ennen taman sopimuksen
p attymisti, taman sopimuksen kaikkien muiden artikloiden mdairiykset ovat edelleen
voimassa p5ittymispdivisti viidentoista (15) vuoden ajan.
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TAMAN VAKUUDEKSI hallitustensa asianmukaisesti valtuuttamat ovat allekirjoittaneet
taman sopimuksen.

TEHTY Helsingissdi 15 piivanii huhtikuuta 1985 kahtena suomen-, malesian- ja en-
glanninkielisenii kappaleena kaikkien tekstien ollessa yhta todistusvoimaiset. Sopimus-
tekstien erotessa englanninkielinen teksti on ratkaiseva.

Suomen hallituksen puolesta:
JERMU LAINE

Malesian hallituksen puolesta:
TAN TIONG HONG
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[BAHASA MALAYSIA TEXT--TEXTE BAHASA MALAYSIA]

PERJANJIAN DI ANTARA KERAJAAN FINLAND DENGAN KERAJAAN
MALAYSIA BAGI PERLINDUNGAN PELABURAN

Kerajaan Finland dan Kerajaan Malaysia, kemudian dari ini disebut Pihak-Pihak
Pejanji;

Berhasrat untuk mengembangkan dan mendalamkan kerjasama ekonomi dan
perindustrian mengikut dasar jangka panjang dan khususnya, untuk mengwujudkan
keadaan yang baik bagi pelaburan-pelaburan yang dibuat oleh rakyat dan syarikat suatu
Pihak Pejanji dalam wilayah Pihak Pejanji yang satu lagi;

Menyedari perlunya untuk melindungi pelaburan-pelaburan yang dibuat oleh rakyat
dan syarikat kedua-dua Pihak Pejanji dan untuk menggalakkan pelaburan dan inisiatif
perniagaan individu dengan tujuan untuk mengembangkan ekonomi kedua-dua Pihak
Pejanji;

Telah bersetuju seperti berikut:

Perkara 1. TAKRIF

Bagi maksud Perjanjian ini: I

(a) "pelaburan" ertinya tiap-tiap jenis aset dan khususnya, walaupun tidak ekslusif,
termasuk:

(i) harta alih dan tak alih dan apa-apa hak lain mengenai harta seperti gadai-janji, lien
dan sandaran;

(ii) syer, saham dan dibentur syarikat atau kepentingan dalam harta syarikat itu;

(iii) hakmilik atau tuntutan terhadap wang atau tuntutan terhadap pelaksanaan yang
mempunyai nilai ekonomi;

(iv) hak-hak harta intelek dan perindustrian, termasuk hak-hak mengenai hakcipta,
paten, tanda niaga, nama perniagaan, rekabentuk perniagaan, rahsia dagangan,
proses teknik dan kepakaran dan muhibah;

(v) konsesi perniagaan yang diberi oleh undang-undang atau di bawah kontrak, ter-
masuklah konsesi untuk mencari, mengusahakan, mengeluar atau mengeksploit
sumber alam;

Istilah yang tersebut hendaklah merujuk:

(a) berkenaan dengan pelaburan dalam wilayah Finland, kepada semua pelaburan yang
dibuat mengikut undang-undang dan peraturan-peraturan Finland.

(b) berkenaan dengan pelaburan dalam wilayah Malaysia, kepada semua pelaburan yang
dibuat dalam projek yang diklasifikasikan oleh Kementerian yang berkenaan di Ma-
laysia mengikut undang-undang dan amalan pentadbirannya sebagai suatu "projek
yang diluluskan"; dan

Apa-apa perubahan tentang bentuk aset yang dilaburkan tidak akan menyentuh klas-
ifikasinya sebagai pelaburan, dengan syarat bahawa perubahan itu tidak bertentangan
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dengan kelulusan, jika ada, yang telah diberi berkenaan dengan aset yang dilaburkan
pada asalnya.

(b) "hasil" ertinya amaun yang diperolehi dari hasil pelaburan dan khususnya, wa-
laupun tidak ekslusif, termasuk keuntungan, faedah, laba modal, dividen, royalti
atau fee.

(c) "rakyat" ertinya:

(i) berkenaan dengan Finland, seseorang yang menjadi warganegara mengikut undang-
undang Finland.

(ii) berkenaan dengan Malaysia, mana-mana orang yang menjadi warganegara mengikut
perlembagaan Malaysia;

(d) "syarikat-syarikat" ertinya:

(i) berkenaan dengan Finland, perbadanan, firma atau persatuan yang diperbadankan
atau ditubuhkan di bawah undang-undang Finland, atau yang mempunyai kepentin-
gan Finland yang lebih.

(ii) berkenaan dengan Malaysia, mana-mana syarikat yang mempunyai atau yang tidak
mempunyai liabiliti terhad, atau mana-mana orang juridikal, persatuan orang, per-
kongsian atau keempunyaan tunggal yang diperbadankan atau yang ditubuhkan den-
gan sah di sisi undang-undang dalam wilayah Malaysia atau yang mempunyai
kepentingan Malaysia yang menguasai;

(e) "wilayah" ertinya:

(i) berkenaan dengan Finland, wilayah yang menjadikan Finland.

(ii) berkenaan dengan Malaysia, semua negeri di Malaysia;

(f) "matawang yang boleh dipertukarkan secara bebas" ertinya United States Dol-
lar, Pound Sterling, Deutshmark, French Franc, Japanese Yen atau lain-lain ma-
tawang yang digunakan secara meluas untuk membuat pembayaran bagi
transaksi antarabangsa dan yang baginya terdapat pembeli siap sedia dalam pa-
saran utama bagi salah satu daripada matawang yang dinyatakan di atas.

Perkara 2. PERLINDUNGAN PELABURAN

Pelaburan yang dibuat oleh rakyat atau syarikat mana-mana satu Pihak Pejanji hen-
daklah, tertakluk kepada undang-undang dan peraturan-peraturannya, pada setiap masa
diberi layanan yang adil dan saksama dan hendaklah menikmati perlindungan dan pen-
jaminan penuh dalam wilayah Pihak Pejanji yang satu lagi itu.

Perkara 3. PERUNTUKAN-PERUNTUKAN NEGARA DIUTAMAKAN

(1) Pelaburan yang dibuat oleh rakyat atau syarikat salah satu Pihak Pejanji dalam
wilayah Pihak Pejanji yang satu lagi itu hendaklah tidak tertakluk kepada layanan yang
kurang baik daripada layanan yang diberikan kepada pelaburan yang dibuat oleh rakyat
atau syarikat mana-mana Negara ketiga.

(2) Rakyat atau syarikat satu Pihak Pejanji yang mana pelaburannya dalam wilayah
Pihak Pejanji yang satu lagi itu mengalami kerugian disebabkan peperangan atau lain-
lain sengketa bersenjata, revolusi, keadaan darurat negara, pemberontakan, penderhakaan
atau rusuhan dalam wilayah Pihak Pejanji terkemudian itu hendaklah diberi oleh Pihak
Pejanji terkemudian itu layanan, berkenaan dengan restitusi, penanggungan rugi, pam-
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pasan atau penyelesaian lain, yang tidak kurang baiknya daripada layanan yang diberi
oleh Pihak Pejanji terkemudian itu kepada rakyat atau syarikat mana-mana Negara ketiga.

Perkara 4. PERKECUALIAN

Peruntukan-peruntukan Perjanjian ini yang berhubung dengan pemberian layanan
yang tidak kurang baiknya daripada layanan yang diberi kepada rakyat atau syarikat
mana-mana Negara ketiga tidak boleh ditafsirkan sebagai mewajibkan satu Pihak Pejanji
untuk memberi kepada rakyat atau syarikat Pihak Pejanji yang satu lagi itu faedah apa-
apa layanan, keutamaan atau keistimewaan hasil daripada:
(a) sesuatu kesatuan kastam yang sedia ada atau yang akan diadakan atau kawasan per-

dagangan bebas atau kawasan tarif luar bersama atau kesatuan kewangan atau per-
janjian antarabangsa yang serupa atau lain-lain bentuk kerjasama serantau yang
dengannya salah satu Pihak Pejanji itu adalah atau boleh menjadi suatu pihak; atau

(b) penerimapakaian sesuatu perjanjian yang direka untuk membawa kepada penubuhan
atau perluasan kesatuan atau kawasan tersebut dalam jangkamasa yang munasahah;
atau

(c) apa-apa perjanjian atau perkiraan antarabangsa yang berkaitan keseluruhannya atau
terutamanya dengan percukaian atau apa-apa undang-undang dalam negeri yang ber-
kaitan keseluruhannya atau terutamanya dengan percukaian.

Perkara 5. EKSPROPRIASI

Tiada satupun Pihak Pejanji boleh mengambil apa-apa langkah ekspropriasi, pemi-
liknegaraan atau apa-apa perampasan, yang mempunyai kesan yang sama dengan pemi-
liknegaraan atau ekspropriasi terhadap pelaburan rakyat atau syarikat Pihak Pejanji yang
satu lagi itu kecuali di bawah syarat-syarat yang berikut:

(a) langkah-langkah itu diambil bagi maksud awar dan di bawah proses undang-undang
yang wajar;

(b) langkah-langkah itu tidak berdiskriminasi;

(c) langkah-langkah itu disertai dengan peruntukan-peruntukan untuk membayar pam-
pasan yang segera, mencukupi dan berkesan. Pampasan itu hendaklah sama dengan
nilai pasaran pelaburan yang terlibat sebelum sahaja langkah perampasan yang ber-
laku itu diketuai oleh orang ramai dan ianya hendaklah boleh dipindahkan secara
bebas dalam matawang yang boleh dipertukarkan dari Pihak Pejanji. Apa-apa kelen-
gahan tak berpatutan untuk membayar pampasan hendaklah dikenakan faedah yang
sesuai mengikut kadar munasabah perdagangan sebagaimana dipersetujui oleh kedua-
dua pihak atau mengikut apa-apa kadar yang ditetapkan oleh undang-undang.

Perkara 6. REPATRIASI PELABURAN

(I) Tiap-tiap satu Pihak Pejanji hendaklah, tertakluk kepada undang-undang dan
peraturan-peraturan, membenarkan tanpa kelengahan tak berpatutan pemindahan ke
dalam mana-mana matawang yang boleh dipertukarkan secara bebas:

(a) keuntungan bersih, dividen, royalti, bantuan teknik dan fee teknik, faedah atau lain-
lain pendapatan semasa yang terakru daripada apa-apa pelaburan rakyat atau syarikat
Pihak Pejanji yang satu lagi itu;

(b) hasil likuidasi kesemua atau sebahagian daripada apa-apa pelaburan yang dibuat oleh
rakyat atau syarikat Pihak Pejanji yang satu lagi itu;
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(c) wang bagi bayaran balik pinjaman yang diberi oleh rakyat atau syarikat satu Pihak
Pejanji kepada rakyat atau syarikat Pihak Pejanji yang satu lagi itu yang diakui
sebagai pelaburan oleh kedua-dua Pihak Pejanji;

(d) pendapatan rakyat Pihak Pejanji yang satu lagi itu yang diambil kerja dan dibenarkan
bekerja berkaitan dengan sesuatu pelaburan dalam wilayahnya.

(2) Kadar pertukaran yang dipakai bagi apa-apa pemindahan dalam perenggan I
Perkara ini adalah kadar pertukaran yang terpakai semasa membuat remitan.

(3) Tiap-tiap satu Pihak Pejanji hendaklah juga, tertakluk kepada undang-undang
dan peraturan-peraturannya, membenarkan pemindahan bebas harta alih yang menjadi
sebahagian daripada suatu pelaburan dari wilayahnya oleh rakyat atau syarikat Pihak
Pejanji yang satu lagi itu.

(4) Pihak-Pihak Pejanji mengakujanji untuk memberi layanan berkenaan dengan
pemindahan yang tersebut dalam Perenggan (1) dan (3) Perkara ini yang sama baiknya
seperti layanan yang diberi berkenaan dengan pemindahan yang bermula dari pelaburan
yang dibuat oleh rakyat atau syarikat mana-mana Negara ketiga.

Perkara 7. PENYELESAIAN PERTIKAIAN PELABURAN

(1) Tiap-tiap satu Pihak Pejanji dengan ini bersetuju untuk menyerahkan sahaja
kepada Pusat Antarabangsa bagi Penyelesaian Pertikaian Pelaburan (kemudian dari ini
disebut "Pusat") untuk mendapatkan penyelesaian secara pendamaian atau timbangtara
di bawah Konvesyen mengenai Penyelesaian Pertikaian Pelaburan di antara Negara-
Negara dengan Rakyat Negara lain yang ditandatangani di Washington pada 18 haribulan
Mac 1965 apa-apa pertikaian undang-undang yang timbul di antara Pihak Pejanji itu
dengan rakyat atau syarikat Pihak Pejanji yang satu lagi itu berkenaan denqan sesuatu
pelaburan Pihak Pejanji yang terkemudian itu dalam wilayah Pihak Pejanji yang terdahulu
itu.

(2) Sesuatu syarikat yang diperbadankan atau ditubuhkan di bawah undang-undang
yang berkuatkuasa dalam wilayah satu Pihak Pejanji, yang mana sebelum timbulnya
pertikaian itu majoriti syernya dimiliki oleh rakyat atau syarikat Pihak Pejanji yang satu
lagi itu hendaklah, mengikut Perkara 25(2)(b) Konvensyen, dianggapkan, bagi maksud
Konvensyen itu, sebagai suatu syarikat Pihak Pejanji yang satu lagi.

(3) Jika timbul apa-apa pertikaian, dan persetujuan tidak dapat dicapai atau perti-
kaian itu akhirnya tidak dapat diselesaikan dalam masa tiga bulan di antara pihak perti-
kaian melalui penyelesaian tempatan atau selainnya, maka, rakyat atau syarikat yang
terlibat itu juga bersetuju secara bertulis untuk menyerah sahaja pertikaian itu kepada
Pusat untuk diselesaikan melalui pendamaian atau timbangtara di bawah Konvensyen itu,
salah satu pihak boleh memulakan prosiding dengan mengutus surat menyatakan maksud
sedemikian kepada Setiausaha Agong Pusat sebagaimana diperuntukkan dalam Perkara
28 dan 36 Konvensyen. Jika tiada tercapai persetujuan sama ada pendamaian ataupun
timbangtara adalah prosedur yang lebih sesuai maka rakyat atau syarikat yang terjejas
itu berhak membuat pilihan. Pihak Pejanji yang menjadi satu Pihak kepada pertikaian itu
tidak boleh membuat bantahan pada mana-mana peringkat prosiding atau pada mana-
mana peringkat penguatkuasaan sesuatu award bahawa rakyat atau syarikat yang menjadi
pihak yang satu lagi dalam pertikaian itu telah menerima tanggung rugi menurut suatu
kontrak insurans berkenaan dengan sebahagian atau kesemua kerugiannya.

(4) Tiada satupun Pihak Pejanji boleh bertindak melalui saluran diplomatik ke atas
apa-apa pertikaian yang dirujukkan kepada Pusat melainkan jika:
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(a) Setiausaha Agong Pusat, atau suatu suruhanjaya pendamaian atau suatu tribunal tim-
bangtara yang ditubuhkan olehnya, memutuskan bahawa pertikaian itu tidak termasuk
dalam bidang kuasa pusat, atau

(b) Pihak Pejanji yang satu lagi itu ingkar atau tidak mematuhi apa-apa award yang
diberi oleh sesuatu tribunal timbangtara.

Perkara 8. PENYELESAIAN PERTIKAIAN DI ANTARA PIHAK-PIHAK PEJANJI

(1) Pertikaian di antara Pihak-Pihak Pejanji mengenai tafsiran atau pemakaian Per-
janjian ini hendaklah, jika boleh, diselesaikan melalui saluran diplomatik.

(2) Jika suatu pertikaian di antara Pihak Pejanji tidak dapat dengan demikian itu
diselesaikan, maka, atas permintaan salah satu Pihak Pejanji, pertikaian itu hendaklah
dikemukakan kepada suatu tribunal timbangtara.

(3) Tribunal timbangtara itu hendaklah ditubuhkan bagi tiap-tiap kes individu men-
gikut cara berikut. Dalam tempoh dua bulan selepas permintaan untuk timbangtara diter-
ima, tiap-tiap satu Pihak Pejanji hendaklah melantik seorang ahli tribunal. Kedua-dua ahli
itu hendaklah pula memilih seorang rakyat dari Negara ketiga yang setelah diluluskan oleh
keduadua Pihak Pejanji hendaklah dilantik menjadi Pengerusi tribunal. Pengerusi hendak-
lah dilantik dalam tempoh dua bulan dari tarikh perlantikan dua orang ahli lain itu.

(4) Jika perlantikan yang perlu telah tidak dibuat dalam tempoh yang dinyatakan
dalam perenggan (3) Perkara ini, maka salah satu Pihak Pejanji boleh, kerana tidak
adanya mana-mana perjanjian lain, mengundang Yang Dipertua Mahkamah Keadilan
Antarabangsa untuk membuat apa-apa perlantikan yang perlu. Jika Yang Dipertua adalah
seorang rakyat salah satu Pihak Pejanji atau jika dia sebaliknya tidak dapat melaksanakan
fungsi tersebut, Naib Yang Dipertua hendaklah diundang untuk membuat apa-apa per-
lantikan yang perlu. Jika Naib Yang Dipertua adalah seorang rakyat salah satu Pihak
Pejanji atau jika diajuga tidak dapat melaksanakan fungsi tersebut, ahli Mahkamah Kead-
ilan Antarabangsa yang terkanan selepasnya yang bukan rakyatsalah satu Pihak Pejanji
hendaklah diundang untuk membuat perlantikan yang perlu.

(5) Tribunal timbangtara hendaklah mencapai keputusannya mengikut undi lebih
suara. Keputusan itu hendaklah mengikat kedua-dua Pihak Pejanji. Tiap-tiap satu Pihak
Pejanji hendaklah menanggung kos ahlinya sendiri dalam tribunal dan kos perwakilannya
dalam prosiding timbangtara; kos Pengerusi dan baki kos hendaklah ditanggung sama
banyaknya oleh Pihak Pejanji. Bagaimana pun Tribunal boleh dalam keputusannya men-
garahkan supaya suatu bahagian kos yang lebih tinggi ditanggung oleh salah satu dari-
pada kedua-dua Pihak Pejanji, dan award ini hendaklah mengikat kedua-dua Pihak Pejanji
Tribunal hendaklah menetapkan prosedurnya sendiri.

Perkara 9. SUBROGASI

Jika suatu Pihak Pejanji membuat pembayaran kepada mana-mana rakyat atau syar-
ikatnya dibawah suatu gerenti yang diberi olehnya berkenaan dengan suatu pelaburan,
Pihak Pejanji yang satu lagi itu hendaklah, tanpa menyentuh hak-hak Pihak Pejanji ter-
dahulu di bawah Perkara 8, memperakui pemindahan apa-apa hak atau hakmilik rakyat
atau syarikat itu kepada Pihak Pejanji terdahulu dan subrogasi Pihak Pejanji terdahulu
itu kepada apa-apa hak atau hakmilik.

Perkara 10. PEMAKAIAN BAGI PELABURAN

Perjanjian ini adalah terpakai bagi pelaburan yang dibuat dalam wilayah salah satu
Pihak Pejanji mengikut undang-undang atau kaedah-kaedah atau peraturan-peraturannya
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yang dibuat oleh rakyat atau syarikat Pihak Pejanji yang satu lagi itu sebelum dan juga
selepas mula berkuatkuasanya Perjanjian ini.

Perkara 11. MULA BERKUATKUASA, TEMPOH DAN PENAMATAN

(I) Perjanjian ini hendaklah mula berkuatkuasa tiga puluh (30) hari selepas tarikh
Kerajaan Pihak-Pihak Pejanji itu memberitahu antara satu sama lain bahawa kehendak-
kehendak perlembagaan mereka bagi mula berkuatkuasanya Perjanjian ini telah
ditunaikan.

(2) Perjanjian ini hendaklah terus berkuatkuasa selama tempoh lima belas (15) ta-
hun, dan hendaklah terus berkuatkuasa, melainkan jika ditamatkan mengikut perenggan
3 Perkara ini.

(3) Salah satu Pihak Pejanji boleh dengan memberi notis secara bertulis kepada
Pihak Pejanji yang satu lagi itu menamatkan Perjanjian ini diakhir tempoh permulaan
lima belas (15) atau pada bila-bila masa selepas itu.

(4) Berkenaan dengan pelaburan yang dibuat atau yang diperolehi sebelum tarikh
Perjanjian ini ditamatkan, peruntukan-peruntukan semua Perkara lain dalam Perjanjian
ini hendaklah terus berkuatkuasa selama tempoh lima belas (15) tahun dari tarikh
penamatan.

PADA MENYAKSIKAN HAL DI ATAS, yang bertandatangan di bawah ini, yang diberi
kuasa dengan sempurnanya oleh Kerajaan mereka masing-masing, telah menandatangani
Perjanjian ini.

DIPERBUAT dalam dua salinan di Helsinki pada 15 haribulan April, 1985, dalam
Bahasa Finland, Bahasa Malaysia dan Bahasa Inggeris, dan ketigatiga teks adalah sama
sah. Jika terdapat perbezaan di antara teks-teks Perjanjian ini, teks Bahasa Inggeris hen-
daklah dipakai.

Bigi pihak Kerajaan Finland:

JERMU LAINE

Bagi pihak Kerajaan Malaysia:

TAN TIONG HONG
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AGREEMENT' BETWEEN THE GOVERNMENT OF FINLAND AND THE
GOVERNMENT OF MALAYSIA FOR PROTECTION OF IN-
VESTMENTS

The Government of Finland and the Government of Malaysia, hereinafter referred
to as Contracting Parties;

Desiring to expand and deepen economic and industrial cooperation on a long term
basis, and in particular, to create favourable conditions for investments by nationals and
companies of one Contracting Party in the territory of the other Contracting Party;

Recognizing the need to protect investments by nationals and companies of both
Contracting Parties and to stimulate the flow of investments and individual business
initiative with a view to the economic prosperity of both Contracting Parties;

Have agreed as follows:

Article 1. DEFINITIONS

For the purpose of this Agreement:

(a) "Investments" means every kind of assets and in particular, though not exclu-
sively, includes:

(i) Movable and immovable property and any other property rights such as mortgages,
liens and pledges;

(ii) Shares, stocks and debentures of companies or interests in the property of such
companies;

(iii) Title or a claim to money or a claim to any performance having economic value;

(iv) Intellectual and industrial property rights, including rights with respect to
copyrights, patents, [trademarks], business names, industrial designs, trade secrets,
technical processes and know-how and goodwill;

(v) Business concessions conferred by law or under contract, including concessions to
search for, cultivate, extract, or exploit natural resources;

The said term shall refer:

(a) In respect of investments in the territory of Finland, to all investments made in
accordance with the Finnish laws and regulations; and

(b) In respect of investments in the territory of Malaysia, to all investments made in
[projects] classified by the appropriate Ministry of Malaysia in accordance with its
legislation and administrative practice as an "approved project".

Any alteration of the form in which assets are invested shall not affect their clas-
sification as investments, provided that such alteration is not contrary to the approval, if
any, granted in respect of the assets originally invested.

Came into force on 3 January 1988, i.e., 30 days after the date (4 December 1987) on which the Contracting Parties

informed each other of the completion of the constitutional requirements, in accordance with article I1 (1).

Vol. 1499. 1-25812



1988 United Nations - Treaty Series 0 Nations Unies - Recuei des Trait s 233

(b) "Returns" means the amounts yielded by an investment and in particular,
though not exclusively, includes profit, interest, capital gains, dividends, roy-
alties or fees;

(c) "National" means:

(i) With respect to Finland, physical person who is a citizen according to Finnish laws;

(ii) With respect to Malaysia, any person who is a citizen according to the Malaysian
constitution;

(d) "Companies" means:

(i) With respect to Finland, corporations, firms or associations incorporated or consti-
tuted under the Finnish laws, or has a predominating Finnish interest;

(ii) With respect to Malaysia, any company with or without limited liability, or any
juridical person, association of persons, partnership or sole proprietorship which is
incorporated or lawfully constituted in the territory of Malaysia or has a predomi-
nating Malaysian interest;

(e) "Territory" means:

(i) With respect to Finland, the territory which constitutes Finland;

(ii) With respect to Malaysia, all the states in Malaysia;

"Freely convertible currency" means the United States Dollar, Pound Sterling,
Deutsch mark, French Franc, Japanese Yen or other currency that is widely used
to make payments for international transactions and for which there are ready
buyers in the principal markets for one of the currencies specified above.

Article 2. PROTECTION OF INVESTMENTS

Investments of nationals or companies of either Contracting Party shall, subject to
its laws and regulations, at all times be accorded fair and equitable treatment and shall
enjoy full protection and security in the territory of the other Contracting Party.

Article 3. MOST-FAVOURED-NATION PROVISIONS

(I) Investments made by nationals or companies of either Contracting Party in the
territory of the other Contracting Party shall not be subjected to a treatment less favour-
able than that accorded to investments made by nationals or companies of any third State.

(2) Nationals or companies of one Contracting Party whose investments in the ter-
ritory of the other Contracting Party suffer losses owing to war or other armed conflict,
revolution, a state of national emergency, revolt, insurrection or riot in the territory of
the latter Contracting Party shall be accorded by the latter Contracting Party treatment,
as regards restitution, indemnification, compensation or other settlement, not less fa-
vourable than that which the latter Contracting Party accords to nationals or companies
of any third State.

Article 4. EXCEPTIONS

The provisions of this Agreement relative to the granting of treatment not less
favourable than that accorded to the nationals or companies of any third State shall not
be construed so as to oblige one Contracting Party to extend to the nationals or companies
of the other the benefit of any treatment, preference or privilege resulting from:
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(a) Any existing or future customs union or free trade area or a common external tariff
area or a monetary union or similar international agreement or other forms of regional
cooperation to which either of the Contracting Parties is or may become a party; or

(b) The adoption of an agreement designed to lead to the formation or extension of such
a union or area within a reasonable length of time; or

(c) Any international agreement or arrangement relating wholly or mainly to taxation or
any domestic legislation relating wholly or mainly to taxation.

Article 5. EXPROPRIATION

Neither Contracting Party shall take any measures of expropriation, nationalization
or any other dispossession, having effect equivalent to nationalization or expropriation
against the investment of a national or a company of the other Contracting Party except
under the following conditions:

(a) The measures are taken for a public purpose and under due process of law;

(b) The measures are not discriminatory;

(c) The measures are accompanied by provisions for the payment of prompt, adequate
and effective compensation. Such compensation shall amount to the market value of
the investments affected immediately before the measure of dispossession occurred
or became public knowledge and it shall be freely transferable in convertible cur-
rencies from the Contracting Party. Any undue delay in payment of compensation
shall carry an appropriate interest at commercially reasonable rate as agreed upon by
both parties or at such rate as prescribed by law.

Article 6. REPATRIATION OF INVESTMENTS

(I) Each Contracting Party shall, subject to its laws and regulations, allow without
undue delay the transfer in any freely convertible currency:

(a) The net profits, dividends, royalties, technical assistance and technical fees, interest
and other current income, accruing from any investment of the nationals or compa-
nies of the other Contracting Party;

(b) The proceeds from the total or partial liquidation of any investment made by nationals
or companies of the other Contracting Party;

(c) Funds in repayment. of loans given by nationals or companies of one Contracting
Party to the nationals or companies of the other Contracting Party which both Con-
tracting Parties have recognized as investments;

(d) The earnings of nationals of the other Contracting Party who are employed and
allowed to work in connection with an investment in its territory.

(2) The exchange rates applicable to such transfer in paragraph (1) of this Article
shall be the rate of exchange prevailing at the time of remittance.

(3) Each Contracting Party shall, subject to its laws and regulations, also allow free
transfer from its territory of movable property constituting part of an investment by a
national or company of the other Contracting Party.

(4) The Contracting Parties undertake to accord to transfers referred to in paragraphs
(1) and (3) of this Article a treatment as favourable as that accorded to transfer originating
from investments made by nationals or companies of any third State.

Vol. 1499. 1-25812



United Nations - Treaty Series * Nations Unies - Recueil des Trait~s

Article 7. SETTLEMENT OF INVESTMENT DIsPuTEs

(1) Each Contracting Party hereby consents to submit to the International Centre
for the Settlement of Investment Disputes (hereinafter referred to as "the Centre") for
settlement by conciliation or arbitration under the Convention on the Settlement of In-
vestment Disputes between States and Nationals of Other States opened for signature at
Washington on 18 March 1965' any legal dispute arising between that Contracting Party
and a national or company of the other Contracting Party concerning an investment of
the latter in the territory of the former.

(2) A company which is incorporated or constituted under the law in force in the
territory of one Contracting Party, in which before such a dispute arises the majority of
shares are owned by nationals or companies of the other Contracting Party shall, in
accordance with Article 25(2)(b) of the Convention, be treated, for the purpose of the
Convention, as a company of the other Contracting Party.

(3) If any dispute should arise, and agreement cannot be reached or the dispute
cannot be finally disposed of within three months between the parties to this dispute
through pursuit of local remedies or otherwise, then, the national or company affected
having also consented in writing to submit the dispute to the Centre for settlement by
conciliation or arbitration under the Convention, either party may institute proceedings
by addressing a request to that effect to the Secretary-General of the Centre as provided
in Articles 28 and 36 of the Convention. In the event of disagreement as to whether
conciliation or arbitration is the more appropriate procedure the national or company
affected shall have the right to choose. The Contracting Party which is a party to the
dispute shall not raise as an objection at any stage of the proceedings or enforcement of
an award the fact that the national or company which is the other party to the dispute
has received in pursuance of an insurance contract an indemnity in respect of some or
all of his or its losses.

(4) Neither Contracting Party shall pursue through diplomatic channels any dispute
referred to the Centre unless:

(a) The Secretary-General of the Centre, or a conciliation commission or an arbitral
tribunal constituted by it, decides that the dispute is not within the jurisdiction of the
Centre, or

(b) The other Contracting Party should fail to abide by or to comply with any award
rendered by an arbitral tribunal.

Article 8. SETTLEMENT OF DISPUTES BETWEEN THE CONTRACTING PARTIES

(1) Disputes between the Contracting Parties concerning the interpretation or
application of this Agreement should, if possible, be settled through diplomatic channels.

(2) If a dispute between the Contracting Parties cannot thus be settled, it shall upon
the request of either Contracting Party be submitted to an arbitral tribunal.

(3) Such an arbitral tribunal shall be constituted for each individual case in the
following way. Within two months of the receipt of the request for arbitration, each
Contracting Party shall appoint one member of the tribunal. Those two members shall
then select a national of a third State who on approval by the two Contracting Parties

United Nations, Treaty Series, vol. 575, p. 159.
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shall be appointed Chairman of the tribunal. The Chairman shall be appointed within
two months from the date of appointment of the other two members.

(4) If within the periods specified in paragraph (3) of this Article the necessary
appointments have not been made, either Contracting Party may, in the absence of any
other agreement, invite the President of the International Court of Justice to make any
necessary appointments. If the President is a national of either Contracting Party or if he
is otherwise prevented from discharging the said function, the Vice-President shall be
invited to make the necessary appointments. If the Vice-President is a national of either
Contracting Party or if he too is prevented from discharging the said function the member
of the International Court of Justice next in seniority who is not a national of either
Contracting Party shall be invited to make the necessary appointments.

(5) The arbitral tribunal shall reach its decisions by a majority of votes. Such de-
cision shall be binding on both Contracting Parties. Each Contracting Party shall bear
the cost of its own member of the tribunal and of its representation in the arbitral pro-
ceedings; the cost of the Chairman and the remaining costs shall be borne in equal parts
by the Contracting Parties. The tribunal may, however, in its decision direct that a higher
proportion of costs shall be borne by one of the two Contracting Parties, and this award
shall be binding on both Contracting Parties. The tribunal shall determine its own
procedure.

Article 9. SUBROGATION

If a Contracting Party makes a payment to any of its nationals or companies under
a guarantee it has granted in respect to an investment, the other Contracting Party shall,
without prejudice to the rights of the former Contracting Party under Article 8, recognize
the transfer of any right or title of such national or company to the former Contracting
Party and the subrogation of the former Contracting Party to any right or title.

Article 10. APPLICATION TO INVESTMENTS

This Agreement shall apply to investments made in the territory of either Contracting
Party in accordance with its legislation or rules or regulations by nationals or companies
of the other Contracting Party prior to as well as after the entry into force of this
Agreement.

Article 11. ENTRY INTO FORCE, DURATION AND TERMINATION

(1) This Agreement shall enter into force thirty (30) days after the date on which
the Governments of the Contracting Parties have notified each other that their constitu-
tional requirements for the entry into force of this Agreement have been fulfilled.

(2) This Agreement shall remain in force for a period of fifteen (15) years, and
shall continue in force, unless terminated in accordance with paragraph (3) of this Article.

(3) Either Contracting Party may, by giving one (1) year's written notice to the
other Contracting Party, terminate this Agreement at the end of the initial fifteen (15)
year period or any time thereafter.

(4) With respect to investments made or acquired prior to the date of termination
of this Agreement, the provisions of all of the other Articles of this Agreement shall
continue to be effective for a period of fifteen (15) years from such date of termination.
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IN WITNESS WHEREOF, the undersigned, duly authorized thereto by their respective
Governments, have signed this Agreement.

DONE in duplicate at Helsinki this 15th day of April, 1985, in Finnish, Bahasa
Malaysia and English languages, all three texts being equally authentic. In case of di-
vergence between the texts of this Agreement, the English text shall prevail.

For the Government of Finland:

JERMU LAINE

For the Government of Malaysia:
TAN TIONG HONG
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[TRADUCTION-TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT FINLANDAIS ET LE
GOUVERNEMENT MALAISIEN RELATIF A LA PROTECTION DES
INVESTISSEMENTS

Le Gouvernement finlandais et le Gouvernement malaisien, ci-apr~s d6nommds les
Parties contractantes,

Souhaitant 61argir et approfondir la coop6ration 6conomique et industrielle A long
terme et, en particulier, d6sirant cr6er des conditions favorables aux investissements des
ressortissants et des soci6t6s de l'une des Parties contractantes sur le territoire de l'autre
Partie contractante,

Reconnaissant la n6cessit6 de prot6ger les investissements des ressortissants et des
soci6t6s des deux Parties contractantes ainsi que de stimuler le flux des investissements
ainsi que ]'initiative commerciale individuelle afin de favoriser la prosp6rit6 6conomique
des deux Parties contractantes,

Sont convenus de ce qui suit

Article premier. DtFINITIONS

Aux fins du pr6sent Accord :
a) Le terme <« investissements > d6signe les avoirs de toute nature et notamment

mais non exclusivement :

i) Les biens meubles et immeubles ainsi que tous autres droits rdels tels qu'hy-
poth~ques, gages et nantissements ;

ii) Les actions, obligations de soci6t6s ou autres formes de participation au capital de
soci6t6s ;

iii) Les cr6ances ou droits prestation p6cuniaires ou des prestations pr6sentant une
valeur 6conomique ;

iv) Les droits de propri6t6 intellectuelle ou industrielle, y compris les droits d'auteur,
brevets, marques de commerce ou de fabrique, noms d6pos6s, 6tudes et plans in-
dustriels, secrets commerciaux, proc6d6s techniques, connaissances techniques et
clientele ;

v) Les concessions industrielles ou commerciales accord6es par ]a loi ou en vertu d'un
contrat, y compris les concessions relatives h la prospection, ]a culture, l'extraction
ou I'exploitation de ressources naturelles

Ledit terme se r6fere :
a) En ce qui concerne les investissements sur le territoire de la Finlande, t tous les

investissements effectu6s conform6ment la 16gislation et h la r6glementation fin-
landaises ; et

b) En ce qui concerne les investissements sur le territoire de la Malaisie, A tous les

Entr6 en vigueur le 3 janvier 1988, soit 30 jours apr~s la date (4 d~cembre 1987) A laquelle les Parties contractantes se

sont informdes de I'accomplissement des formalit6s constitutionnelles requises, conform~ment au paragraphe I de l'article 11.
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investissements effectu6s dans le cadre d'un projet reconnu par le Minist~re malaisien
comp6tent comme dtant un << projet approuv6 >>, conform6ment A Ia l6gislation et
aux pratiques administratives malaisiennes.

Une modification de la forme sous laquelle les avoirs sont investis ne porte pas
atteinte A leur qualit6 d'investissements A condition que ladite modification ne soit
pas contraire h l'approbation accordde, le cas 6chdant, concernant les avoirs initiale-
ment investis.

b) Le terme <( revenus >> d6signe les montants rapport6s par un investissement et,
en particulier mais non exclusivement, les b6n6fices, les int6r ts, les gains en
capital, les dividendes, les redevances ou les droits

c) Le terme << ressortissant > d6signe :

i) Dans le cas de la Finlande, toute personne physique qui est citoyen aux termes de
]a l6gislation finlandaise ;

ii) Dans le cas de ]a Malaisie, toute personne physique qui est citoyen aux termes de
la Constitution malaisienne ;

d) Le terme < soci6t6 >> d6signe

i) Dans le cas de la Finlande, les soci6t6s, entreprises ou associations constitu6es ou
enregistr6es en vertu de la 16gislation finlandaise ou dont les intdr&s finlandais sont
pr6dominants ;

ii) Dans le cas de la Malaisie, toute soci6t6 anonyme ou non, ou toute personne morale,
association de personnes, groupe de personnes, qui est constitu6 ou enregistr6 Il-
galement en Malaisie ou dont les int6rets malaisiens sont pr6dominants

e) Le terme «< territoire ) d6signe :

i) Dans le cas de ]a Finlande, le territoire qui constitue ]a Finlande

ii) Dans le cas de la Malaisie, tous les Etats qui composent ]a Malaisie

f) L'expression << devise librement convertible > s'entend du dollar des Etats-
Unis, de la livre sterling, du mark allemand, du franc franqais, du yen japonais
ou de toutes autres devises dont l'utilisation est largement r6pandue en mati~re
de paiements dans les transactions internationales et pour lesquelles des ache-
teurs se trouvent facilement sur les march6s internationaux.

Article 2. PROTECTION DES INVESTISSEMENTS

Sous r6serve de sa 16gislation et de sa r6glementation, chacune des Parties contrac-
tantes accorde, , tout moment, aux investissements des ressortissants et des soci6t6s de
I'autre Partie effectu6s sur son territoire un traitement juste et 6quitable et une pleine et
entire protection et s6curit6.

Article 3. CLAUSE DE LA NATION LA PLUS FAVORISIE

1. Les investissements effectu6s par des ressortissants ou des socidt6s de l'une ou
de I'autre des Parties contractantes sur le territoire de I'autre Partie contractante sont
soumis un traitement non moins favorable que celui accord6 aux investissements ef-
fectu6s par des ressortissants ou des soci6t6s d'un Etat tiers.
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2. Les ressortissants ou les soci6t~s de l'une des Parties contractantes qui, du fait
d'une guerre ou autre conflit arm6, d'une revolution, d'un 6tat d'urgence national, d'une
r6volte, d'une insurrection ou d'6meutes sur le territoire de l'autre Partie contractante,
subiraient des pertes sur les investissements qu'ils ont faits sur le territoire de cette autre
Partie b6n6ficient de la part de cette dernire d'un traitement non moins favorable que
celui qu'elle accorde aux ressortissants ou aux soci6t6s d'un Etat tiers, en ce qui concerne
]a restitution, l'indemnisation, la r6paration ou tout autre rlglement.

Article 4. EXCEPTIONS

Les dispositions du pr6sent Accord concernant l'octroi d'un traitement qui ne soit
pas moins favorable que celui accord6 aux ressortissants ou aux soci6t6s de tout Etat
tiers ne peuvent re interpr~t6es comme obligeant une Partie contractante A 6tendre aux
ressortissants ou aux soci6t6s de 'autre le b~n6fice de tout traitement, prff6rence ou
privilege d6coulant :
a) D'une union douani~re, d'une zone de libre-6change, d'une zone pr6voyant un tarif

ext6rieur commun, d'une union mon6taire ou d'un accord international similaire ex-
istants ou futurs ou de toute autre forme de coop6ration r6gionale A laquelle l'une
ou I'autre Partie pourrait devenir partie ; ou

b) De l'adoption d'un accord visant A la cr6ation ou A l'61argissement d'une telle union
ou d'une telle zone dans un d6lai raisonnable ; ou

c) De tout accord ou arrangement international concernant entirement ou principale-
ment l'imposition ou toute 16gislation interne concernant enti~rement ou principale-
ment l'imposition.

Article 5. EXPROPRIATION

Les Parties contractantes n'adoptent aucune mesure d'expropriation, de nationali-
sation ou toute autre mesure de dfpossession ayant un effet 6quivalent A une nationali-
sation ou A une expropriation touchant l'investissement d'un ressortissant ou d'une
soci6t6 de l'autre Partie contractante, sauf lorsque :
a) Les mesures sont prises pour une cause d'int6r~t public et dans le respect des formes

r6guli~res ;
b) Les mesures ne sont pas discriminatoires
c) Les mesures contiennent des dispositions relatives au versement d'une indemnisation

appropri6e, effective et r6alisable sans retard injustifi6. Ladite indemnisation doit
correspondre A la valeur marchande des investissements 6tablie imm6diatement avant
]a prise des mesures de d6possession ou avant que celles-ci ne soient rendues pub-
liques. Elle doit 8tre librement transf6rable en devises convertibles. Tout retard in-
justifi6 ou excessif concernant le paiement de l'indemnisation entraine l'obligation
de verser des intdr~ts appropri6s fix6s A un taux commercial raisonnable convenu
entre les deux parties ou sur la base d'un taux 6tabli par la loi.

Article 6. RAPATRIEMENT DES INVESTISSEMENTS

1. Chacune des Parties contractantes, sous r6serve de ses lois et r~glements, autorise
le transfert en toute monnaie convertible, sans retard injustifi6 :
a) Du montant net des b6n6fices, dividendes, redevances, r6tribution de services d'as-

sistance technique et autres services techniques, et des autres revenus p6riodiques
provenant d'investissements effectu6s par des ressortissants ou des socift6s de l'autre
Partie contractante
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b) Du produit de ]a liquidation totale ou partielle de tout investissement effectud par
des ressortissants ou des soci6tfs de I'autre Partie contractante ;

c) Des fonds constituant le remboursement d'emprunts contract6s par des ressortissants
ou des soci6t6s de l'autre Partie contractante dont les Parties contractantes ont admis
qu'ils constituaient des investissements ;

d) De la r6mun6ration de ressortissants d'une Partie contractante autoris6s A travailler
sur le territoire de l'autre Partie en rapport avec un investissement.

2. Les taux de change applicables aux transferts vis6s au paragraphe I du pr6sent
article sont les taux de change pratiqu6s au moment des versements.

3. Sous r6serve de sa 16gislation et de sa r6glementation, chacune des Parties con-
tractantes autorise le libre transfert de son territoire des biens meubles rattach6s A
l'investissement d'un ressortissant ou d'une soci6t6 de l'autre Partie contractante.

4. Les Parties contractantes s'engagent A accorder aux transferts vis6s aux para-
graphes I et 3 du pr6sent article un traitement aussi favorable que celui qu'elles appli-
quent aux transferts qui tirent leur origine d'investissements effectu6s par des ressortis-
sants ou des soci6tds de tout Etat tiers.

Article 7. RLGLEMENT DES DIFFtRENDS RELATIFS AUX INVESTISSEMENTS

1. Chacune des Parties contractantes consent A soumettre au Centre international
pour le r~glement des diff6rends relatifs aux investissements (ci-apr~s d6nomm6 << le
Centre >>), aux fins de r~glement par voie de conciliation ou d'arbitrage, conform6ment
A la Convention pour le r~glement des diff6rends relatifs aux investissements entre Etats
et ressortissants d'autres Etats, ouverte A la signature A Washington le 18 mars 1965',
tout diff6rend juridique survenant entre cette Partie contractante et un ressortissant ou
une soci6t6 de l'autre Partie contractante au sujet d'un investissement effectu6 par ce
ressortissant ou cette socift6 sur le territoire de la premiere Partie.

2. Une soci6t6 enregistr6e ou constitu6e selon la 16gislation en vigueur sur le ter-
ritoire de l'une des Parties contractantes et dont la majorit6 des actions 6tait d6tenue,
avant que survienne ce diff6rend, par des ressortissants ou des soci6t6s de l'autre Partie
contractante, est consid6r6e aux fins de la Convention, conform6ment A 'article 25, pa-
ragraphe 2, b, de celle-ci, comme une soci&6t de I'autre Partie contractante.

3. Dans le cas d'un tel diff6rend, si les parties ne parviennent pas A une entente ou
si le diff6rend ne peut 6tre r6gl6 dans les trois mois, soit en usant des recours locaux
dont elles disposent soit autrement, I'une ou I'autre partie peut, si le ressortissant ou la
soci6t6 en cause consent 6galement par 6crit A soumettre le diff6rend au Centre pour
r~glement par voie de conciliation ou d'arbitrage conform6ment h la Convention, entamer
une proc6dure en adressant une requite A cet effet au Secr6taire g6n6ral du Centre, comme
le prfvoient les articles 28 et 36 de la Convention. En cas de d6saccord sur la question
de savoir si c'est la conciliation ou l'arbitrage qui constitue la procedure la plus appro-
pri6e, le ressortissant ou la soci6t6 en cause aura le droit d'en d6cider. La Partie con-
tractante qui est partie au diff6rend ne peut, A aucun moment de Ia proc6dure ou de
l'ex6cution d'une sentence, opposer le fait que le ressortissant ou la socift6 qui constitue
l'autre partie A ce diff6rend a dt6 indemnis6, aux termes d'un contrat d'assurance, de tout
ou partie des dommages subis.

Nations Unies, Recueil des Traites. vol. 575, p. 159.
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4. Ni l'une ni l'autre Partie contractante ne recourt A la voie diplomatique pour
r~gler un diffdrend port6 devant le Centre, sauf au cas ou :
a) Le Secr6taire g6ndral du Centre, une commission de conciliation ou un tribunal ar-

bitral constitud par ce dernier d6cide que le Centre n'est pas comp6tent pour statuer
en ]a mati~re ; ou

b) L'autre Partie contractante ne respecte pas ou n'ex6cute pas une sentence rendue par
un tribunal arbitral.

Article 8. RLGLEMENT DES DIFFPRENDS ENTRE LES PARTIES CONTRACTANTES

1. Les diffdrends survenant entre les Parties contractantes A propos de
l'interpr6tation ou de l'application du pr6sent Accord seront dans la mesure du possible
r6gl~s par la voie diplomatique.

2. Si un diff6rend entre les Parties contractantes ne peut &re r~gl6 de la sorte, il
est port6, la diligence de l'une ou l'autre des Parties contractantes, devant un tribunal
arbitral.

3. Ce tribunal arbitral est constitu6 pour chaque affaire de la faqon suivante : dans
les deux mois qui suivent la r6ception de ia requite d'arbitrage, chacune des deux Parties
contractantes d6signe un membre du tribunal. Ces deux membres choisissent alors un
ressortissant d'un Etat tiers qui, apr~s approbation des deux Parties contractantes, est
nomm6 Pr6sident du tribunal. Le Prdsident est nomm6 dans les deux mois qui suivent la
d6signation des deux autres membres.

4. Si les nominations requises n'ont pas 6t6 faites dans les d~lais prdvus au para-
graphe 3 du pr6sent article, l'une ou l'autre Partie contractante peut, faute d'un autre
accord, inviter le President de ]a Cour internationale de Justice A proc6der ces nomi-
nations. Si le Pr6sident est ressortissant de l'une ou l'autre Partie contractante, ou s'il
est empchd pour toute autre raison de remplir cette fonction, le Vice-Prdsident est invit6
A proc~der aux nominations requises. Si le Vice-President est ressortissant de l'une des
Parties contractantes ou s'il est lui aussi emp~chd de remplir cette fonction, les nomi-
nations sont effectu6es par le membre de la Cour internationale de Justice le plus ancien
qui n'est ressortissant d'aucune des deux Parties contractantes.

5. Le tribunal arbitral prend ses d6cisions A la majorit6 des voix. Ces d6cisions ont
force obligatoire pour les deux Parties contractantes. Chacune des Parties contractantes
r~gle les d6penses du membre du tribunal qu'elle a d~sign6 et de ses repr6sentants devant
le tribunal arbitral; les frais du Pr6sident et les autres frais sont r6partis 6galement entre
les Parties contractantes. Le tribunal a toutefois la facult6 de stipuler dans sa d6cision
qu'une part plus importante des d6penses incombe A l'une des Parties contractantes, et
cette d6cision a force obligatoire pour les deux Parties. Le tribunal fixe lui-meme sa
procddure.

Article 9. SUBROGATION

Si l'une des Parties contractantes verse un certain montant, en vertu d'une garantie
donnde h un investissement, A un de ses ressortissants ou A une de ses soci6t6s, l'autre
Partie contractante reconnait, sans pr6judice des droits de la premiere Partie contractante
d6coulant de l'article 8, que tous droits ou garanties de ce ressortissant ou de cette soci6t6
sont transf6rds A la premiere Partie contractante, et que celle-ci est subrog6e dans lesdits
droits et garanties.
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Article 10. INVESTISSEMENTS VIStS

Le pr6sent Accord s'applique aux investissements effectu6s sur le territoire de 'une
ou l'autre des Parties contractantes conform6ment A sa 16gislation ou A sa r6glementation
par des ressortissants ou par des soci6t6s de l'autre Partie contractante tant avant qu'apr~s
l'entr6e en vigueur du pr6sent Accord.

Article 11. ENTR8E EN VIGUEUR, DURtE ET DtNONCIATION

1. Le pr6sent Accord entrera en vigueur trente (30) jours suivant la date A laquelle
les Gouvernements des Parties contractantes se seront mutuellement inform6s que les
formalitds constitutionnelles requises pour son entr6e en vigueur ont 6t remplies.

2. Le pr6sent Accord restera en vigueur pendant une p6riode de quinze (15) ans et
le demeurera par ]a suite jusqu'A sa d6nonciation aux termes du paragraphe 3 du prdsent
article.

3. Au moyen d'un pr6avis 6crit d'une ann6e adress6 A l'autre Partie contractante,
chacune des Parties contractantes peut d6noncer le pr6sent Accord A la fin de la p6riode
de quinze (15) ans ou A tout moment par la suite.

4. En ce qui concerne les investissements effectuds pendant ]a dur6e de validit6 de
I'Accord, les dispositions de tous ses autres articles continueront A s'appliquer pendant
une p6riode de quinze (15) ans suivant ]a date de sa d6nonciation.

EN FOI DE QUOI les soussign6s, A ce dflment autoris6s par leurs Gouvernements
respectifs, ont sign6 le pr6sent Accord.

FAIT en double exemplaire A Helsinki, le 15 avril 1985, en langues finnoise, bahasa
malaysia et anglaise, les trois textes faisant dgalement foi. En cas de divergence entre
les textes du pr6sent Accord, le texte anglais pr6vaudra.

Pour le Gouvernement finlandais

JERMU LAINE

Pour le Gouvernement malaisien

TAN TIONG HONG
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[FINNISH TEXT-TEXTE FINNOIS]

SUOMEN TASAVALLAN HALLITUKSEN JA SRI LANKAN DEMO-
KRAATTISEN SOSIALISTISEN TASAVALLAN HALLITUKSEN
VALINEN SIJOITUSTEN EDISTAMISTA JA SUOJELUA KOSKEVA
SOPIMUS

Suomen tasavallan hallitus ja Sri Lankan demokraattisen sosialistisen tasavallan
hallitus;

jotka haluavat luoda suotuisat edellytykset laajemmalle taloudelliselle yhteistylle
vililldiin ja erityisesti toisen valtion kansalaisten ja yhti6iden sijoituksille toisen valtion
alueella ja

jotka tunnustavat tarpeen suojella kummankin valtion kansalaisten ja yhtitiden
sijoituksia ja lisiti piaoman liikkuvuutta ja yksittiisten liiketoimien kdiynnistymisti
pitien silmilli kummankin valtion taloudellista menestysta;

ovat sopineet seuraavasta:

1 artikla. MAARITELMAT

(1) Tdissa sopimuksessa:

a) "sijoitus" tarkoittaa kaikenlaisia varoja ja kisitta~i erityisesti, joskaan ei yksi-
nomaisesti:

(i) irtaimen ja kiintein omaisuuden ja muut omistusoikeudet, kuten kiinnitykset, pi-
datysoikeudet ja pantit;

(ii) yhti6iden osuudet, osakkeet ja debentuurit tai osuudet tallaisten yhtioiden omais-
uuteen;

(iii) oikeuden rahaan, rahallisen saatavan tai oikeuden suoritukseen, jolla on taloudelli-
nen arvo;

(iv) tekijanoikeudet, teollisoikeudet (kuten patentit, tavaramerkit, teolliset mallioikeu-
det), tekniset valmistusmenetelmit, taitotiedon, kauppanimet ja goodwill -arvon;

(v) lakiin tai sopimukseen perustuvat liiketoiminnan toimiluvat mukaanlukien luonnon-
varojen etsintdd, jalostamista, louhintaa tai hybdyntimist5i koskevat toimiluvat,

b) "tuotto" tarkoittaa sijoituksen tuottamia rahamriiridi ja erityisesti, joskaan ei
yksinomaan, kisitt~A voiton, koron, pdiiomatulot, osingot, rojaltit ja maksut;

c) "kansalaisilla" tarkoitetaan Suomen ja Sri Lankan osalta fyysisia henkildita,
jotka ovat jomman kumman maan kansalaisia sen lakien mukaisesti;

d) "yhtioilli" tarkoitetaan Suomen ja Sri Lankan osalta osakeyhti6ita, yhti6iti tai
yhteis6ji, jotka on muodostettu tai perustettu Suomessa tai Sri Lankassa niiden
alueella voimassa olevan lain mukaan;
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e) "alueella" tarkoitetaan Suomen ja Sri Lankan osalta aluetta, joka muodostaa
Suomen tasavallan ja vastaavasti Sri Lankan demokraattisen sosialistisen
tasavallan.

(2) Mik~ili sijoitusta kaavaillaan toisen sopimuspuolen alueelle sellaisen yhtitn to-
imesta, joka ei tiyti tiimin artiklan I kappaleen d kohdan maiiriteimissdi asetettuja ehtoja,
mutta jossa toisen sopimuspuolen kansalaisilla tai yhti6illi on olennainen osuus, edelli-
mainitun sopimuspuolen tulee, mik~ili se sallii sijoituksen, kummankin sopimuspuolen
keskendin niin sopiessa pitHii yhti6tAi sellaisena, jota suojataan tiimin sopimuksen nojalla
suhteessa sanottuun sijoitukseen.

2 artikla. TAMAN SOPIMUKSEN SOVELTAMINEN

(I) Titdi sopimusta sovelletaan ainoastaan sijoituksiin, jotka on tehty vastaanottavan
maan lakien, mairiysten ja menettelytapojen mukaisesti.

(2) Huomioonottaen timn artiklan I kappaleen mdidiraykset tata sopimusta sovel-
letaan kaikkiin sijoituksiin, joita toisen sopimuspuolen kansalaiset tai yhtibt ovat tehneet
toisen sopimuspuolen alueella ennen timin sopimuksen voimaantuloa tai sen jalkeen.

3 artikla. SIJOITUSTEN SUOJELU

Kumpikin sopimuspuoli turvaa kaikissa tilanteissa omien lakiensa ja m~iriystensdi
sallimissa rajoissa ja kansainvAlisen oikeuden mukaisesti kohtuullisen ja oikeudenmu-
kaisen kohtelun toisen sopimuspuolen kansalaisten ja yhtibiden sijoituksille.

4 artikla. SUOSITUIMMUUSMAARAYKSET

Ottaen huomioon 5 artiklan miiraykset, kumpikaan sopimuspuoli ei sovella alueel-
laan timin sopimuksen mdiiiraysten mukaisesti vastaanotettuihin sijoituksiin tai toisen
sopimuspuolen kansalaisten tai yhtibiden saamaan tuottoon epdedullisempaa kohtelua
kuin se soveltaa vastaavissa tilanteissa minkiin kolmannen valtion kansalaisten tai yht-
i6iden tekemiin sijoituksiin tai tuottoon.

5 artikla. POIKKEUKSET

Taman sopimuksen mdiriyksii koskien sellaisen kohtelun my6ntimistdi, joka ei ole
epaedullisempaa kuin miti sovelletaan minka tahansa kolmannen maan kansalaisiin tai
yhti6ihin, ei voida tulkita siten, etti se velvoittaisi toista sopimuspuolta ulottamaan toisen
sopimuspuolen kansalaisiin tai yhti6ihin etua kohtelusta, suosituimmuudesta tai etuoikeu-
desta, joka johtuu:

a) olemassa olevasta tai tulevasta tulliliitosta, vapaakauppa-alueen muodostamista ko-
skevasta sopimuksesta tai muista alueellisen yhteistyon muodoista, joihin jompi
kumpi sopimuspuolista on Iiittynyt tai tulee Iiittymiiin, tai

b) kansainvalisestA sopimuksesta tai jarjestelyisti, jotka Iiittyvat kokonaan tai pdidasiassa
verotukseen.

6 artikla. PAKKOLUNASTUS

(1) Kumpikaan sopimuspuoli ei saa ryhtyd mihinkdiin toisen sopimuspuolen kan-
salaisen tai yhti6n sijoitukseen kohdistuvaan pakkolunastukseen, kansallistamiseen tai
muuhun haltuunottoon liittyvdiin toimeen, joka vastaa vaikutukseltaan kansallistamista tai
pakkolunastusta, paitsi seuraavin edellytyksin:

a) toimenpiteisiin ryhdytadn yleisen edun vuoksi ja asianmukaisin laillisin menettelyin
kansainvilisen oikeuden mukaisesti;
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b) toimenpiteet eivdit ole syrjivii;

c) toimenpiteisiin liittyy mdiiriykset nopean, riittivin ja tehokkaan korvauksen mak-
samisesta. Sellaisen korvauksen tulee kattaa toimenpiteen kohteena olevan sijoituksen
markkina-arvo valittdmisti ennen haltuunottoon liittyvan toimenpiteen tapahtumista
tai julkiseen tietoon tulemista, ja sen on oltava vapaasti siirrettivissi vaihdettavissa
valuutoissa sopimuspuolen alueelta sen virallisen valuuttakurssin mukaisena, joka on
voimassa arvon m5i5rittamispiivdini. Siirto on toteutettava ilman aiheetonta viivytysta
siirtomuodollisuuksien suorittamisen tavanomaisesti vaatiman ajanjakson kuluessa.
Korvauksen tulee sisaltiiA korko maksupiivdin asti sopijapuolen keskuspankin sov-
eltaman tavanomaisen korkokannan mukaisesti.
(2) Tamiin artiklan 1 kappaleen mirdiyksii sovelletaan my6s sijoituksen tuottoihin

seka lakkauttamistapauksessa saatavaan tuottoon.

7 artikla. SIJOITUSTEN TAKAISINPALAUTTAMINEN

(1) Kummankin sopimuspuolen on lakiensa ja miir~iystensd sallimissa rajoissa sal-
littava ilman rajoituksia ja aiheetonta viivytysta siirtad missi tahansa vaihdettavassa val-
uutassa:

a) nettovoitot, osingot, rojaltit, tekniset avustukset ja muut tekniset maksut, korot ja
muut toisen sopimuspuolen kansalaisten tai yhtioiden sijoituksesta aiheutuvat tuotot;

b) minka tahansa toisen sopimuspuolen kansalaisten tai yhti6iden tekemin sijoituksen
kokonaisesta tai osittaisesta lakkauttamisesta saatava tuotto;

c) sellaisten toisen sopimuspuolen kansalaisten tai yhti6iden toisen sopimuspuolen kan-
salaisilta tai yhtioilti saamien sellaisten lainojen takaisinmaksua koskevat varat, jotka
kumpikin sopimuspuoli on tunnustanut sijoituksiksi; ja

d) toisen sopimuspuolen sellaisten kansalaisten osalta, jotka ovat sijoitukseen liittyvissdi
tyossa toisen sopimuspuolen alueella, tallaisten kansalaisten ansiotulot sanotusta
tyostA.

(2) Sopimuspuolten tulee niinikidn sallia sellaisen irtaimen omaisuuden vapaa siir-
taminen alueeltaan, joka muodostaa osan toisen sopimuspuolen kansalaisen tai yhti6n
tekemisti sijoituksesta.

(3) Sopimuspuolet sitoutuvat soveltamaan taman artiklan 1 ja 2 kappaleessa tarko-
itettuihin siirtoihin yhta edullista kohtelua kuin ne soveltavat minka tahansa kolmannen
maan kansalaisten tekemista sijoituksista aiheutuviin siirtoihin.

8 artikla. SOVELLETTAVAT LAIT

Kaikkiin sijoituksiin tulee, tiiman sopimuksen asettamissa rajoissa ja soveltuvien
kansainvilisen oikeuden s5iint6jen mukaisesti, soveltaa sen sopimuspuolen alueella voi-
massa olevia lakeja, jossa sellaiset sijoitukset on tehty.

9 artikla. VllTTAUS SIJOITUKSIA KOSKEVIEN RIITAISUUKSIEN KANSAINVALISEEN

RATKAISU- JA SOVITTELUKESKUKSEEN

(I) Kumpikin sopimuspuoli suostuu taten alistamaan sijoituksia koskevien riitais-
uuksien kansainvaliselle ratkaisu- ja sovittelukeskukselle (jijempdnd "keskus") ratkais-
tavaksi sovittelu- tai vdilitysmenettelyin valtioiden ja toisten valtioiden kansalaisten
v~listen sijoituksia koskevien riitaisuuksien ratkaisemisesta Washingtonissa 18 pdivindi
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maaliskuuta 1965 tehdyn yleissopimuksen nojalla kaikki oikeudelliset riitaisuudet, jotka
syntyvit tAman sopimuspuolen ja toisen sopimuspuolen kansalaisen tai yhti6n valilla ja
liittyvit viimeksi mainitun sijoitukseen edellamainitun alueella.

(2) Yhtioti, joka on perustettu tai on muodostettu sopimuspuolen alueella voimassa
olevan lain mukaisesti ja josta toisen sopimuspuolen kansalaiset tai yhtibt ennen sellaisen
riidan syntymistdi omistavat taman sopimuksen I artiklan 2 kappaleessa asetut ehdot tayt-
tivan olennaisen osuuden, tulee yleissopimuksen 25 artiklan 2 kappaleen b kohdan mu-
kaisesti kohdella yleissopimukseen nahden toisen sopimuspuolen yhti6na.

(3) Mikali jokin riita syntyisi, eika sopimukseen piista tai riitaa saada lopullisesti
ratkaistuksi riidan osapuolten kesken paikallisia oikeuskeinoja kiyttdien tai muutoin, sil-
loin, jos kysymyksessa oleva kansalainen tai yhtib on myos sitoutunut kirjallisesti alis-
tamaan riidan keskuksen ratkaistavaksi yleissopimuksen mukaisin sovittelu- tai
valitysmenettelyin, kumpikin osapuoli voi panna vireille menettelyt esittmalli titi ko-
skevan pyynn6n keskuksen piisihteeri!le siten kuin yleissopimuksen 28 ja 36 artiklassa
on midritty.

Mikali osapuolet ovat erimielisia siiti, soveltuuko sovittelu- vai valitysmenettely
paremmin, on kysymyksessti oleva kansalainen tai yhti6 oikeutettu valitsemaan. Riidan
osapuolena oleva sopimuspuoli ei ole oikeutettu esittimiin menettelyn tai pdiit6ksen
tiytdint66npanon misstiin vaiheessa v~iitettd sen perusteella, etta riidan toinen osapuoli on
vastaanottanut vakuutussopimuksen perusteella korvausta osasta tai kaikista
menetyksistdiin.

(4) Kumpikaan sopimuspuoli ei ole oikeutettu kasittelemiin diplomaattista tietfi mi-
tiin riitaa, joka on jatetty keskuksen ratkaistavaksi, ellei:
a) keskuksen pdiisihteeri tai sen asettama sovittelulautakunta tai v~limiesoikeus pdditi,

ettei riita kuulu keskuksen tuomiovaltaan, tai

b) toinen sopimuspuoli alistuisi valimiesoikeuden antamaan valitystuomioon tai nou-
dattaisi sita.

/0 artikla. SOPIMUSPUOLTEN VALISET RIIDAT

(1) Sopimuspuolten vdliset riidat timan sopimuksen tulkinnasta ja soveltamisesta
tulee, mikili mahdollista, ratkaista diplomaattista tieti.

(2) Mikali sopimuspuolten valista riitaa ei kyeta nain ratkaisemaan, se saatetaan
jomman kumman sopimuspuolen pyynnbstd valimiesoikeuden ratkaistavaksi.

(3) Sellainen vilimiesoikeus perustetaan jokaista eri tapausta varten seuraavalla tav-
alla. Kahden kuukauden kuluessa vilimiesmenettelyi koskevan pyynn6n saamisesta kum-
pikin sopimuspuoli nimitti~ toisen oikeuden jisenisti. Nimi kaksi jisenti valitsevat
sitten sellaisen kolmannen valtion kansalaisen, joka nimitetiain molempien sopimuspuol-
ten suostumuksella oikeuden puheenjohtajaksi. Puheenjohtaja on nimitettavi kahden
kuukauden kuluessa kahden muun jisenen nimittamisesta.

(4) Jos taman artiklan 3 kappaleessa maiirittyjen aikojen kuluessa tarvittavia nim-
ityksia ei ole suoritettu, jompi kumpi sopimuspuoli voi muun sopimuksen puuttuessa
pyytii Kansainvilisen tuomioistuimen puheenjohtajaa suorittamaan tarvittavat nimityk-
set. Jos puheenjohtaja on jomman kumman sopimuspuolen kansalainen tai jos han on
muulla tavoin estynyt tiyttimista sanottua tehtivdia, varapuheenjohtajaa on pyydettivi
tekemiin tarvittavat nimitykset. Jos varapuheenjohtaja on jomman- kumman sopimus-
puolen kansalainen tai jos my6s han on estynyt tayttimasti sanottua tehtavdii, Kansain-
valisen tuomioistuimen virkaiassi seuraavaa j~isenti, joka ei ole kummankaan
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sopimuspuolen kansalainen ja joka ei ole muutoin estynyt tiyttam~ist5 sanottua tehtiviid,
on pyydettaiiv suorittamaan tarvittavat nimitykset.

(5) Viilimiesoikeus tekee piit6ksensii iinten enemmist$115. Sellainen p5At6s on mo-
lempia sopimuspuolia sitova. Sopimuspuolet vastaavat yhtii suurin osuuksin puheenjoh-
tajan ja viilimiesoikeuden jasenten kustannuksista. Viilimiesoikeus voi kuitenkin
p~iIitoksessiin miiiirt toisen sopimuspuolista vastaamaan suuremmasta osuudesta kus-
tannuksia, ja tallainen p5iiit s on molempia sopimuspuolia sitova. Oikeus pdidttdii omasta
menettelytavastaan.

11 artikla. SIJAANTULO

Jos sopimuspuoli suorittaa maksun jollekin kansalaiselleen tai yhtilleen sijoitukseen
Iiittyvan takuun perusteella, toinen sopimuspuoli tunnustaa ensinmainitun sopimuspuolen
10 artiklan mukaisia oikeuksia loukkaamatta taman sopimuspuolen oikeuden siirt5i om-
istus- tai muu oikeus itselleen ja tdm~n sopimuspuolen omistustai muuta oikeutta koske-
van sijaantulon.

12 artikla. VOIMAANTULO, VOIMASSAOLOAIKA JA PAATrYMINEN

(1) TimAi sopimus tulee voimaan kolmenkymmenen pdivdn kuluttua siiti, kun so-
pimuspuolten hallitukset ovat ilmoittaneet toisilleen, ett5i sopimuksen voimaantulon edel-
lyttimdit valtiosdidnn6n mukaiset vaatimukset ovat tulleet tiytetyiksi.

(2) Tim5i sopimus on voimassa 15 vuotta. Sen j~ilkeen se on voimassa 12 kuukauden
pdittymiseen saakka siita, kun jompi kumpi sopimuspuoli on ilmoittanut kirjallisesti ir-
tisanomisesta toiselle sopimuspuolelle.

(3) Niiden sijoitusten osalta, jotka on tehty ennen kuin tamin sopimuksen irtisan-
ominen tulee voimaan, 1-11 artiklan miiriykset ovat edelleen voimassa 10 vuotta so-
pimuksen voimassaolon pittymisen jilkeen estin ittd tiiman jilkeen yleisen
kansainvilisen oikeuden siant6jen soveltamista.

TA AN VAKUUDEKSI hallitustensa asianmukaisesti valtuuttamat ovat allekirjoittaneet
timin sopimuksen.

TEHTY Kandyssa 27 piivin5i huhtikuuta 1985 kahtena suomen-, sinhalan- ja en-
glanninkieliseni kappaleena kaikkien tekstien ollessa yhti todistusvoimaiset. Tulkintojen
erotessa englanninkielinen teksti on ratkaiseva.

Suomen tasavallan hallituksen puolesta:
JERMU LAINE

Sri Lankan demokraattisen sosialistisen
tasavallan hallituksen puolesta:

A. C. S. HAMEED
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC OF
FINLAND AND THE GOVERNMENT OF THE DEMOCRATIC SO-
CIALIST REPUBLIC OF SRI LANKA FOR THE PROMOTION AND
PROTECTION OF INVESTMENTS

The Government of the Republic of Finland and the Government of the Democratic
Socialist Republic of Sri Lanka;

Desiring to create favourable conditions for greater economic co-operation between
them and in particular for investments by nationals and companies of one State in the
territory of the other State;

Recognizing the need to protect investments by nationals and companies of both
States and to stimulate the flow of capital and individual business initiative with a view
to the economic prosperity of both States;

Have agreed as follows:

Article 1. DEFINITIONS

(1) For the purposes of this Agreement:

a) "Investment" means every kind of asset and in particular, though not exclu-
sively, includes:

(i) Movable and immovable property and any other property rights such as mortgages,
liens or pledges;

(ii) Shares, stocks and debentures of companies or interests in the property of such
companies;

(iii) Title or claim to money or right to any performance having an economic value;
(iv) Copyrights, industrial property rights (such as patents for inventions, trade marks,

industrial designs), technical processes, know-how, business names and goodwill;
(v) Business concessions conferred by law or under contract, including concessions to

search for, cultivate, extract or exploit natural resources.

b) "Returns" means the amounts yielded by an investment and in particular,
though not exclusively, includes profit, interest, capital gains, dividends, roy-
alties or fees;

c) "Nationals" means in respect of Finland and Sri Lanka physical persons who
are citizens of either country according to its laws;

d) "Companies" means in respect of Finland and Sri Lanka corporations, firms or
associations incorporated or constituted under the law in force in any part of
Finland and Sri Lanka respectively;

Came into force on 25 October 1987, i.e., 30 days after the date on which the Contracting Parties notified each other

(on 25 September 1987) of the completion of the constitutional requirements, in accordance with article 12 (1).
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e) "Territory" means in respect of Finland and Sri Lanka the territory which
constitutes the Republic of Finland and the Democratic Socialist Republic of
Sri Lanka respectively.

(2) If an investment is envisaged in the territory of one Contracting Party by a
company which is not covered by the definition in paragraph (1) (d) of this Article, but
in which nationals or companies of the other Contracting Party have a substantial interest,
the former Contracting Party shall, if it admits the investment, by mutual agreement
between the two Contracting Parties, regard the company as one which enjoys protection
under this Agreement in respect of the said investment.

Article 2. APPLICABILITY OF THIS AGREEMENT

(1) This Agreement shall only apply to investments made in accordance with the
laws, regulations and procedures of the host country.

(2) Subject to the provisions of paragraph (1) of this Article, this Agreement shall
apply to all investments made in the territory of a Contracting Party by nationals or
companies of the other Contracting Party before or after the entry into force of this
Agreement.

Article 3. PROTECTION OF INVESTMENTS

Each Contracting Party shall, subject to its laws and regulations and in conformity
with international law, at all times ensure fair and equitable treatment to the investments
of nationals and companies of the other Contracting Party.

Article 4. MOST-FAVOURED-NATION PROVISIONS

Subject to the provisions of Article 5, neither Contracting Party shall in its territory
subject investments admitted in accordance with the provisions of this Agreement or
returns of nationals or companies of the other Contracting Party to treatment less fa-
vourable than that which it accords to investments or returns of nationals or companies
of any third State.

Article 5. EXCEPTIONS

The provisions of this Agreement relative to the granting of treatment not less
favourable than that accorded to the nationals or companies of any third State shall not
be construed so as to oblige one Contracting Party to extend to the nationals or companies
of the other the benefit of any treatment, preference or privilege resulting from:

a) Any existing or future customs union or agreement regarding the formation of a free
trade area or other forms of regional co-operation to which either of the Contracting
Parties is or may become a party, or

b) Any international agreement or arrangement relating wholly or mainly to taxation.

Article 6. EXPROPRIATION

(1) Neither Contracting Party shall take any measures of expropriation, nationali-
zation or any other dispossession, having effect equivalent to nationalization or expro-
priation, against the investment of a national or a company of the other Contracting Party
except under the following conditions:

a) The measures are taken in the public interest and under due process of law in ac-
cordance with international law;
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b) The measures are not discriminatory;

c) The measures are accompanied by provisions for the payment of prompt, adequate
and effective compensation. Such compensation shall amount to the market value of
the investments affected immediately before the measure of dispossession occurred
or became public knowledge and it shall be freely transferable in convertible cur-
rencies from the Contracting Party, at the official rate of exchange prevailing on the
date used for the determination of value. The transfer shall be effected without undue
delay within such a period as normally required for the completion of transfer for-
malities. The compensation shall include interest until the date of payment at an
appropriate rate as applied by the Central Bank of the Contracting Party.

(2) The provisions of paragraph (1) of this Article shall also apply to the returns
from an investment as well as, in the event of liquidation, to the proceeds from the
liquidation.

Article 7. REPATRIATION OF INVESTMENTS

(1) Each Contracting Party shall, subject to its laws and regulations, allow without
restrictions or undue delay the transfer in any convertible currency of:

a) The net profits, dividends, royalties, technical assistance and other technical fees,
interest and other returns accruing from any investment of the nationals or companies
of the other Contracting Party;

b) The proceeds from the total or partial liquidation of any investment made by nationals
or companies of the other Contracting Party;

c) Funds in repayment of borrowings by nationals or companies of one Contracting
Party from the nationals or companies of the other Contracting Party which both
Contracting Parties have recognized as investments; and

d) With regard to nationals of the other Contracting Party who are employed in con-
nection with an investment in its territory, the earnings of such nationals from the
said work.

(2) The Contracting Parties shall also allow free transfer from their territories of
movable property constituting part of an investment by a national or company of the
other Contracting Party.

(3) The Contracting Parties undertake to accord to transfers referred to in paragraphs
(1) and (2) of this Article treatment as favourable as that accorded to transfers originating
from investments made by nationals of any third country.

Article 8. LAWS

All investments shall, subject to this Agreement, be governed by the laws in force
in the territory of the Contracting Party in which such investments are made and in
accordance with such rules of international law as may be applicable.

Article 9. REFERENCE TO INTERNATIONAL CENTRE FOR
SETTLEMENT OF INVESTMENT DISPUTES

(1) Each Contracting Party hereby consents to submit to the International Centre
for the Settlement of Investment Disputes (hereinafter referred to as "the Centre") for
settlement by conciliation or arbitration under the Convention on the Settlement of In-
vestment Disputes between States and Nationals of Other States opened for signature at
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Washington on 18 March 19651 any legal dispute arising between that Contracting Party
and a national or company of the other Contracting Party concerning an investment of
the latter in the territory of the former.

(2) A company which is incorporated or constituted under the law in force in the
territory of the Contracting Party and in which before such a dispute arises nationals or
companies of the other Contracting Party have substantial ownership subject to the con-
ditions set out in Article 1(2) of this Agreement shall, in accordance with Article 25(2)
(b) of the Convention, be treated, for the purpose of the Convention, as a company of
the other Contracting Party.

(3) If any dispute should arise, and agreement cannot be reached or the dispute
cannot be finally disposed of within three months between the parties to this dispute
through pursuit of local remedies or otherwise, then, the national or company affected
having also consented in writing to submit the dispute to the Centre for settlement by
conciliation or arbitration under the Convention, either party may institute proceedings
by addressing a request to that effect to the Secretary-General of the Centre as provided
in Articles 28 and 36 of the Convention.

In the event of disagreement as to whether conciliation or arbitration is the more
appropriate procedure the national or company affected shall have the right to choose.
The Contracting Party which is a party to the dispute shall not raise as an objection at
any stage of the proceedings or enforcement of an award the fact that the national or
company which is the other party to the dispute has received in pursuance of an insurance
contract an indemnity in respect of some or all of his or its losses.

(4) Neither Contracting Party shall pursue through diplomatic channels any dispute
referred to the Centre unless:

a) the Secretary-General of the Centre, or a conciliation commission or an arbitral tri-
bunal constituted by it, decides that the dispute is not within the jurisdiction of the
Centre, or

b) the other Contracting Party should fail to abide by or to comply with any award
rendered by an arbitral tribunal.

Article 10. DISPUTES BETWEEN THE CONTRACTING PARTIES

(1) Disputes between the Contracting Parties concerning the interpretation or ap-
plication of this Agreement should, if possible, be settled through diplomatic channels.

(2) If a dispute between the Contracting Parties cannot thus be settled, it shall upon
the request of either Contracting Party be submitted to an arbitral tribunal.

(3) Such an arbitral tribunal shall be constituted for each individual case in the
following way. Within two months of the receipt of the request for arbitration, each
Contracting Party shall appoint one member of the tribunal. Those two members shall
then select a national of a third State who on approval by the two Contracting Parties
shall be appointed Chairman of the tribunal. The Chairman shall be appointed within
two months from the date of appointment of the other two members.

(4) If within the periods specified in paragraph (3) of this Article the necessary
appointments have not been made, either Contracting Party may, in the absence of any
other agreement, invite the President of the International Court of Justice to make any
necessary appointments. If the President is a national of either Contracting Party or if he
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is otherwise prevented from discharging the said function, the Vice President shall be
invited to make the necessary appointments. If the Vice President is a national of either
Contracting Party, or if he too is prevented from discharging the said function, the Mem-
ber of the International Court of Justice next in seniority who is not a national of either
Contracting Party and who is not otherwise prevented from discharging the said function
shall be invited to make the necessary appointments.

(5) The arbitral tribunal shall reach its decision by a majority of votes. Such decision
shall be binding on both Contracting Parties. The cost of the Chairman and the members
of the tribunal shall be borne in equal parts by the Contracting Parties. The tribunal may,
however, in its decision direct that a higher proportion of costs shall be borne by one of
the two Contracting Parties, and this award shall be binding on both Contracting Parties.
The tribunal shall determine its own procedure.

Article 11. SUBROGATION

If a Contracting Party makes a payment to any of its [nationals] or companies under
a guarantee it has granted in respect of an investment, the other Contracting Party shall,
without prejudice to the rights of the former Contracting Party under Article 10, recognize
the transfer of any right or title of such national or company to that Contracting Party
and the subrogation of that Contracting Party to any right or title.

Article 12. ENTRY INTO FORCE, DURATION AND TERMINATION

(1) This Agreement shall enter into force thirty days after the date on which the
Governments of the Contracting Parties have notified each other that the constitutional
requirements for the entry into force of this Agreement have been fulfilled.

(2) The Agreement shall remain in force for a period of fifteen years. Thereafter it
shall remain in force until the expiration of twelve months from the date on which either
Contracting Party shall have given written notice of termination to the other.

(3) In respect of investments made prior to the date when the termination of this
Agreement becomes effective, the provisions of Articles 1-11 shall continue in effect for
a further period of ten years after the date of termination and without prejudice to the
application thereafter of the rules of general international law.

IN WITNESS WHEREOF the undersigned, duly authorized thereto by their respective
Governments, have signed this Agreement.

DONE in duplicate at Kandy this 27th day of April 1985, in the Finnish, Sinhala
and English languages, all texts being equally authentic. In case of divergence of inter-
pretation, the English text shall prevail.

For the Government of the Republic of Finland:
JERMU LAINE

For the Government of the Democratic Socialist
Republic of Sri Lanka:

A. C. S. HAMEED
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[TRADUCTION-TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE DE
FINLANDE ET LE GOUVERNEMENT DE LA REPUBLIQUE SO-
CIALISTE DItMOCRATIQUE DE SRI LANKA RELATIF A LA PRO-
MOTION ET A LA PROTECTION DES INVESTISSEMENTS

Le Gouvernement de la R6publique de Finlande et le Gouvernement de la R6-
publique socialiste d6mocratique de Sri Lanka,

Souhaitant cr6er des conditions favorables au d6veloppement de la coop6ration
dconomique entre les deux pays et en particulier aux investissements de ressortissants et
de soci6t6s d'un Etat sur le territoire de I'autre Etat,

Reconnaissant la n6cessit6 de prot6ger les investissements des ressortissants et des
soci6t6s des deux Etats ainsi que de stimuler le flux des capitaux ainsi que l'initiative
commerciale et industrielle individuelle afin de favoriser la prosp6rit6 6conomique des
deux Etats,

Sont convenus de ce qui suit

Article premier. DtFINITIONS

1. Aux fins du pr6sent Accord :

a) Le terme <( investissement >> d6signe les avoirs de toute nature et notamment
mais non exclusivement :

i) Les biens meubles et immeubles ainsi que tous autres droits r6els tels qu'hy-
poth~ques, gages ou nantissements ;

ii) Les actions et obligations de socidt6s ou autres formes de participation au capital
de soci6t6s ;

iii) Les cr6ances ou droits prestations ayant une valeur 6conomique

iv) Les droits d'auteur, les droits de propri6t6 industrielle (tels que brevets d'invention,
marques de fabrique ou de commerce, 6tudes et plans industriels), connaissances
techniques, savoir-faire, noms ddpos6s et clientele ;

v) Les concessions industrielles ou commerciales accorddes par la loi ou en vertu d'un
contrat, y compris les concessions relatives h la prospection, la culture, l'extraction
ou ]'exploitation de ressources naturelles ;

b) Le terme < revenus >> d6signe les montants rapport6s par un investissement et
en particulier, mais non exclusivement, les b6n6fices, int6r~ts, gains en capital,
dividendes, redevances ou autres r6mun6rations du capital

Entrd en vigueur le 25 octobre 1987, soit 30 jours aprls la date A laquelle les Parties contractantes se sont notifit (le
25 septembre 1987) I'accomplissement des formalit(s constitutionnelles requises, conform ment au paragraphe I de I'arti-
cle 12.
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c) Le terme <( ressortissants )> ddsigne, en ce qui concerne la Finlande et Sri
Lanka, les personnes physiques qui sont citoyens de l'un ou l'autre pays en
vertu de leurs lois respectives ;

d) Le terme << soci~t~s >> d~signe, en ce qui concerne la Finlande et Sri Lanka, les so-
ci6t6s, entreprises ou associations constitutes ou enregistr6es en vertu de la l6gis-
lation en vigueur sur toute partie respectivement de la Finlande et de Sri Lanka ;

e) Le terme << territoire >> d~signe, en ce qui concerne la Finlande et Sri Lanka,
les territoires qui constituent respectivement la R6publique de Finlande et la
R6publique de Sri Lanka.

2. Si un investissement est envisag6 sur le territoire de l'une des Parties contrac-
tantes par une soci6t6 qui ne r6pond pas A ]a definition donn6e A l'alin~a 1, d, du pr6sent
article, mais dont les actions sont en majeure partie d6tenues par des ressortissants ou
soci6t6s de I'autre Partie contractante, la premiere Partie contractante, si elle admet ledit
investissement, consid6rera ladite soci6t6, par accord mutuel entre les Parties contractan-
tes, comme une soci6t6 b6n6ficiant de la protection pr6vue dans le pr6sent Accord en ce
qui concerne ledit investissement.

Article 2. CHAMP D'APPLICATION DE L'ACCORD

1. Le pr6sent Accord nest applicable qu'aux investissements conformes aux lois,
r~glements et procedures du pays d'accueil.

2. Sous r6serve des dispositions du premier paragraphe du present article, le present
Accord est applicable A tous les investissements effectu6s sur le territoire de l'une des
Parties contractantes par des ressortissants ou des soci6t~s de l'autre Partie contractante,
que ce soit avant ou apr~s l'entrde en vigueur du present Accord.

Article 3. PROTECTION DES INVESTISSEMENTS

Sous r6serve de sa propre l6gislation et de sa r~glementation et conform6ment au
droit international, chacune des Parties contractantes assure A tout moment aux investis-
sements de l'autre Partie contractante un traitement juste et 6quitable.

Article 4. CLAUSE DE LA NATION LA PLUS FAVORISIE

Sous reserve des dispositions de larticle 5, aucune des Parties contractantes ne
soumettra sur son territoire les investissements admis conform~ment aux dispositions du
pr6sent Accord ou les revenus de ressortissants ou de soci6t6s de l'autre Partie contrac-
tante h un traitement moins favorable que celui qu'elle accorde aux investissements ou
aux revenus de ressortissants ou de soci~t~s d'un Etat tiers.

Article 5. EXCEPTIONS

Les dispositions du present Accord concernant l'octroi d'un traitement qui ne soit
pas moins favorable que celui accord6 aux ressortissants ou aux soci6t~s de tout Etat
tiers ne peuvent 6tre interpr6t6es comme obligeant une Partie contractante A 6tendre aux
ressortissants ou aux soci6t~s de l'autre Partie le b6n6fice de tout traitement, prefdrence
ou privilege d6coulant :

a) De toute union douani~re existante ou future ou d'un accord relatif A la creation d'une
zone de iibre-6change ou de toutes autres formes de coordination r6gionale auxquelles
l'une ou l'autre des Parties contractantes est ou pourrait devenir partie; ou

b) De tout accord ou arrangement international concernant enti~rement ou principale-
ment l'imposition.
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Article 6. EXPROPRIATION

1. Les Parties contractantes n'adoptent aucune mesure d'expropriation, de natio-
nalisation ou toute autre mesure de d6possession ayant un effet 6quivalent A une natio-
nalisation ou A une expropriation touchant l'investissement d'un ressortissant ou d'une
socidt6 de I'autre Partie contractante, sauf lorsque :

a) Les mesures sont prises pour une cause d'int6rt public et dans le respect des formes
r6guli~res, conform6ment au droit international

b) Les mesures ne sont pas discriminatoires ;

c) Les mesures contiennent des dispositions relatives au versement d'une indemnisation
appropri6e, effective et rdalisable sans retard injustifi6. Ladite indemnisation doit
correspondre la valeur marchande des investissements 6tablie imm6diatement avant
la prise des mesures de d6possession ou avant que celles-ci ne soient rendues pub-
liques. Elle doit 8tre librement transf6rable en devises convertibles au taux de change
officiel pratiqu6 A ]a date A laquelle la valeur aura 6t6 6tablie. Le transfert doit 8tre
effectu6 sans retard injustifi6 ou excessif dans un d6lai n'exc6dant pas la p6riode
normalement requise pour les formalit6s dudit transfert. L'indemnisation comprend,
jusqu' ]a date du paiement, les int6r~ts fix6s A un taux raisonnable appliqu6 par la
Banque centrale de ]a Partie contractante.

2. Les dispositions du paragraphe I du pr6sent article s'appliquent 6galement aux
revenus d'un investissement ainsi que, dans le cas d'une r6alisation, au produit d'une
telle r6alisation.

Article 7. RAPATRIEMENT DES INVESTISSEMENTS

I. Chacune des Parties contractantes, sous r6serve de ses lois et r~glements, autorise
le transfert en toute monnaie convertible, sans retard injustifi6 ni restrictions :

a) Du montant des b6n6fices, dividendes, redevances, r6tribution de services d'assis-
tance technique et autres services techniques, int6rts et autres revenus courants pro-
venant de tout investissement de ressortissants ou de soci6t6s de l'autre Partie con-
tractante ;

b) Du produit de la r6alisation totale ou partielle de tout investissement effectu6 par des
ressortissants ou des soci6tds de l'autre Partie contractante ;

c) Des fonds constituant le remboursement d'emprunts contract6s par des ressortissants
ou des soci6t6s de l'une des Parties contractantes aupr~s des ressortissants ou des
soci6t6s de l'autre Partie contractante, dont les Parties contractantes ont admis qu'ils
constituaient des investissements ;

d) De la r6mun6ration de ressortissants de l'autre Partie contractante autoris6s A tra-
vailler sur son territoire en rapport avec un investissement.

2. En outre, les Parties contractantes autorisent le libre transfert de leurs territoires
des biens meubles faisant partie d'un investissement effectu6 par un ressortissant ou une
soci6t6 de l'autre Partie contractante.

3. Les Parties contractantes s'engagent A accorder aux transferts vis6s aux para-
graphes I et 2 du pr6sent article un traitement aussi favorable que celui qu'elles appli-
quent aux transferts qui tirent leur origine d'investissements effectu6s par des ressortis-
sants de tout pays tiers.
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Article 8. LtGISLATION

Sous rdserve des dispositions du pr6sent Accord, tous les investissements sont r6gis
par ]a l6gislation en vigueur sur le territoire de la Partie contractante oo lesdits investis-
sements sont effectu6s et conform6ment aux r~gles applicables du droit international.

Article 9. RENVOI DEVANT LE CENTRE INTERNATIONAL POUR LE RtGLEMENT

DES DIFFtRENDS RELATIFS AUX INVESTISSEMENTS

1. Chacune des Parties contractantes consent A soumettre au Centre international
pour le r~glement des diffdrends relatifs aux investissements (ci-apr~s d6nomm6 «< le
Centre >>), aux fins de r~glement par voie de conciliation ou d'arbitrage, conform6ment
? la Convention pour le r~glement des diff6rends relatifs aux investissements entre Etats
et ressortissants d'autres Etats, ouverte A la signature Washington le 18 mars 1965',
tout diff6rend juridique survenant entre cette Partie contractante et un ressortissant ou
une soci6t6 de l'autre Partie contractante au sujet d'un investissement effectu6 par ce
ressortissant ou cette soci6t6 sur le territoire de la premiere Partie.

2. Une soci6t6 enregistr6e ou constitufe selon la 16gislation en vigueur sur le ter-
ritoire de l'une des Parties contractantes et dont la majorit6 des actions 6tait d~tenue,
avant que survienne ce diff6rend, par des ressortissants ou des soci6t6s de l'autre Partie
contractante, est considr6e aux fins de la Convention, conform6ment A l'article 25, pa-
ragraphe 2, b, de celle-ci, comme une soci6t6 de l'autre Partie contractante.

3. Dans le cas d'un tel diff6rend, si les parties ne parviennent pas A une entente ou
si le diff6rend ne peut 8tre r6g16 dans les trois mois, soit en usant des recours locaux
dont elles disposent soit autrement, l'une ou l'autre partie peut, si le ressortissant ou ia
soci6t6 en cause consent 6galement par 6crit A soumettre le diff6rend au Centre pour
r~glement par voie de conciliation ou d'arbitrage conform6ment A ]a Convention, entamer
une proc6dure en adressant une requ&e A cet effet au Secrdtaire g6ndral du Centre, comme
le pr6voient les articles 28 et 36 de la Convention.

En cas de d6saccord sur ]a question de savoir si c'est la conciliation ou l'arbitrage
qui constitue la proc6dure la plus appropri6e, le ressortissant ou la soci6t6 en cause aura
le droit d'en d6cider. La Partie contractante qui est partie au diff6rend ne peut, A aucun
moment de la proc6dure ou de l'ex6cution d'une sentence, opposer le fait que le ressor-
tissant ou la soci6t6 qui constitue I'autre partie A ce diff6rend a 6t6 indemnis6, aux termes
d'un contrat d'assurance, de tout ou partie des dommages subis.

4. Ni I'une ni I'autre Partie contractante ne recourt l Ia voie diplomatique pour
r~gler un diff~rend port6 devant le Centre, sauf au cas ou

a) Le Secr6taire g6n6ral du Centre, une commission de conciliation ou un tribunal ar-
bitral constitu6 par ce dernier d6cide que le Centre n'est pas comp6tent pour statuer
en la mati~re ; ou

b) L'autre Partie contractante ne respecte pas ou n'ex6cute pas une sentence rendue par
un tribunal arbitral.

Article 10. RtGLEMENT DES DIFFtRENDS ENTRE LES PARTIES CONTRACTANTES

1. Les diff6rends survenant entre les Parties contractantes A propos de l'interprdta-
tion ou de I'application du pr6sent Accord seront dans Ia mesure du possible r6gl6s par
Ia voie diplomatique.
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2. Si un diffrend entre les Parties contractantes ne peut 8tre r~gl6 de la sorte, il
est port6, A la diligence de l'une ou I'autre des Parties contractantes, devant un tribunal
arbitral.

3. Ce tribunal arbitral est constitu6 pour chaque affaire de la faqon suivante : dans
les deux mois qui suivent la r6ception de ]a requite d'arbitrage, chacune des deux Parties
contractantes d~signe un membre du tribunal. Ces deux membres choisissent alors un
ressortissant d'un Etat tiers qui, apr~s approbation des deux Parties contractantes, est
nomm6 PrEsident du tribunal. Le Pr6sident est nomm6 dans les deux mois qui suivent la
designation des deux autres membres.

4. Si les nominations requises n'ont pas 6t6 faites dans les d~lais prevus au para-
graphe 3 du present article, l'une ou I'autre Partie contractante peut, faute d'un autre
accord, inviter le Pr6sident de ]a Cour internationale de Justice A proc~der h ces nomi-
nations. Si le PrEsident est ressortissant de l'une ou I'autre Partie contractante, ou s'il
est emp~ch6 pour toute autre raison de remplir cette fonction, le Vice-PrEsident est invite
A proc~der aux nominations requises. Si le Vice-PrEsident est ressortissant de l'une des
Parties contractantes ou s'il est lui aussi emp&h de remplir cette fonction, les nomi-
nations sont effectu~es par le membre de la Cour internationale de Justice le plus ancien
qui n'est ressortissant d'aucune des deux Parties contractantes.

5. Le tribunal arbitral prend ses decisions i la majorit6 des voix. Ces decisions ont
force obligatoire pour les deux Parties contractantes. Chacune des Parties contractantes
r~gle les d~penses du membre du tribunal qu'elle a d~sign6 et de ses repr~sentants devant
le tribunal arbitral; les frais du PrEsident et les autres frais sont r6partis 6galement entre
les Parties contractantes. Le tribunal a toutefois la facult6 de stipuler dans sa d6cision
qu'une part plus importante des d6penses incombe A l'une des Parties contractantes, et
cette decision a force obligatoire pour les deux Parties. Le tribunal fixe lui-m~me sa
procedure.

Article 11. SUBROGATION

Si l'une des Parties contractantes verse un certain montant, en vertu d'une garantie
donn6e t un investissement, A un de ses ressortissants ou A une de ses soci~t~s, l'autre
Partie contractante reconnait, sans prejudice des droits de la premiere Partie contractante
d~coulant de l'article 10, que tous droits ou garanties de ce ressortissant ou de cette
soci~t6 sont transf~r~s A la premi&e Partie contractante, et que celle-ci est subrog~e dans
lesdits droits et garanties.

Article 12. ENTRitE EN VIGUEUR, DURItE ET DtNONCIATION

1. Le present Accord entrera en vigueur 30 jours suivant la date A laquelle les
Gouvernements des Parties contractantes se seront mutuellement inform6s que les for-
malit6s constitutionnelles requises pour son entree en vigueur ont 6t6 accomplies.

2. Le present Accord restera en vigueur pendant une priode de 15 ans. Par ]a suite,
il demeurera en vigueur jusqu'A l'expiration d'une priode de 12 mois h compter de la
date t laquelle l'une ou l'autre des Parties contractantes aura communique A l'autre un
pr~avis 6crit de d~nonciation.

3. En ce qui concerne les investissements effectu6s avant la date laquelle ia d6-
nonciation du pr6sent Accord deviendra applicable, les dispositions des articles I A 11
continueront A s'appliquer pendant une priode de 10 ans suivant ]a date A laquelle
l'Accord aura pris fin et ce sans prejudice de l'application ultrieure des r~gles communes
du droit international.
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EN FOI DE QUOI les soussign6s, A ce dciment autoris6s par leurs Gouvernements
respectifs, ont sign6 le pr6sent Accord.

FAIT en double exemplaire A Kandy, ie 27 avril 1985, en langues finnoise, cingh-
alaise et anglaise, les trois textes faisant 6galement foi. En cas de divergence
d'interpr6tation, le texte anglais pr6vaudra.

Pour le Gouvernement de la R6publique de Finlande

JERMU LAINE

Pour le Gouvernement de la R6publique socialiste
d6mocratique de Sri Lanka

A. C. S. HAMEED
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[FINNISH TEXT-TEXTE FINNOIS]

SOPIMUS SUOMEN TASAVALLAN JA SAKSAN LIlTTOTASAVALLAN
VALILLA 23 PAIVANA HUHTIKUUTA 1979 TEHDYN SOSIAALI-
TURVASOPIMUKSEN TOIMEENPANEMISESTA

Suomen Tasavallan hallitus ja Saksan Liittotasavallan hallitus

ovat Suomen Tasavallan ja Saksan Liittotasavallan valilldi 23 paiviina huhtikuuta
1979 tehdyn sosiaaliturvasopimuksen, jota jAljempan5 nimitet5in "sosiaaliturvasopimuk-
seksi", 35 artiklan I kappaletta soveltaen sopineet seuraavaa:

I OSA. YLEISET MAARAYKSET

I artikla. Seuraavissa miidrAyksissdi kaytetaan sosiaalitur-vasopimuksessa mainit-
tuja kasitteita siina vahvistetussa merkityksessa.

2 artikla. Sosiaaliturvasopimuksen 35 artiklan 2 kappaleen mukaan perustettujen
yhdyselinten velvollisuutena on toimivaltansa puitteissa selvittdid kysymykseen tuleville
henkil6ille sosiaaliturvasopimuksen mukaiset oikeudet ja velvollisuudet.

3 artikla. Sosiaaliturvasopimuksen 35 artiklan 2 kappaleen mukaisesti perustetut
yhdyselimet ja tim~in sopimuksen 12 artiklan 2 kappaleen mukaiset asianomaiset vaku-
utuselimet sopivat, asianomaisten viranomaisten osallistuessa neuvonpitoon, kukin oman
toimivaltapiirinsa osalta niista hallinnollisista toimenpiteistii, jotka ovat tarpeen ja tar-
koituksenmukaiset sosiaaliturvasopimuksen toteuttamiseksi. Sosiaaliturvasopimuksen 35
artiklan I kappale pysyy muuttumattomana.

4 artikla. (1) Sosiaaliturvasopimuksen 29 artiklan 1 kappaleessa mainittujen elin-
ten on toimivaltansa puitteissa ilmoitettava toisilleen ja asianomaisille henkil6ille heidin
anomuksestaan ne tosiseikat ja asetettava kaytettaviksi ne todisteet, joita tarvitaan var-
mistamaan sosiaaliturvasopimuksen 2 artiklan I kappaleessa mainitun lainsaiidiinn6n, so-
siaaliturvasopimuksen ja tiiman sopimuksen perusteella asianosaisille tulevat oikeudet ja
velvollisuudet.

(2) Jos henkil1i1 on sosiaaliturvasopimuksen 2 artiklan 1 kappaleessa mainitun
lainsdidnn6n, sosiaaliturvasopimuksen tai tiiman sopimuksen mukaan velvollisuus il-
moittaa mdiriityt tosiseikat vakuutuselimelle tai muulle elimelle niin koskee tama vel-
vollisuus my6s vastaavien tosiseikkojen osalta toisessa sopimusvaltiossa tai toisen
sopimusvaltion lains5idinn6n mukaan ilmoitettavia tosiseikkoja. Titdi noudatetaan my6s
silloin, kun henkil6n on annettava kaytettavaksi tiettyjdi todisteita.

5 artikla. (1) Sosiaaliturvasopimuksen 6 ja 10 artikloiden tarkoittamissa tapauk-
sissa antaa sen sopimusvaltion asianomainen vakuutuselin, jonka lainsi5idiint6A on sov-
ellettava, asianomaiselle henkil6le pyynn6sta todistuksen siitfi, etta henkilo6n sovelletaan
mainittua lainsiddint6li

(2) Saksan liittotasavallassa antaa sairausvakuutusta hoitava vakuutuselin tiiisen
todistuksen mybs muita vakuutusaloja varten. Jos henkil6 on vain tapaturmavakuutuksen
alainen, antaa tapaturmavakuutuksen asianomainen vakuutuselin mainitun todistuksen.
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(3) Suomen tasavallassa antaa todistuksen Eliketurvakeskus.

6 artikla. Rahasuoritukset maksetaan toisessa sopimusvaltiossa olevalle vastaan-
ottajalle ilman tim~in sopimusvaltion yhdyselimen viliintuloa.

7 artikla. Jos henkil6tietoja tai yritys- tai liikesalaisuuksia vilitetiin sosiaalitur-
vasopimuksen tai taman sopimuksen perusteella sopimusvaltiosta toiseen, sovelletaan
seka niiden valittamiseen etti kayttmiseen sopimusvaltion sisiisti lainsiidant6ij, joka
koskee henkil6tietojen ja yritys- ja liikesalaisuuksien suojelua.

8 artikla. Sosiaaliturvasopimuksen 30 artiklassa tarkoitetut Saksan Ilittotasaval-
lassa annetut taytant66npanokelpoiset piit6kset ja asiakirjat toimitetaan Suomen tasa-
vallassa sosiaali- ja terveysministerib6n.

11 OSA. ERITYISMAARAYKSET

I luku. SAIRAUSVAKUUTUS SAKSAN LIITTOTASAVALLAN JA SUOMEN TASAVALLAN LAIN-

SAADANNON MUKAAN, AITIYSAVUSTUS SEKA KANSANTERVEYS- JA SAIRAALAPALVE-
LUT SUOMEN TASAVALLAN LAINSAADANNON MUKAAN

9 artikla. Mikili henkilb on velvollinen ilmoittamaan asianomaiselle vakuutuseli-
melle tyokyvyttomyyden ilmaantumisesta tai pdi~ittymisesti, hin voi osoittaa timin il-
moituksen sosiaaliturvasopimuksen 17 artiklan mukaan mybs oleskelupaikkakunnan
vakuutuselimelle. Jos kysymyksessa on asianomainen Saksan liittotasavallan vakuutuse-
lin, tulee ilmoitus toimittaa viipymatta ainoastaan oleskelupaikkakunnan vakuutuseli-
melle. Tiimi vakuutuselin ilmoittaa tapauksesta viipymitta asianomaiselle
vakuutuselimelle.

10 artikla. (1) Henkil6ltdi, jolla sopimusvaltion lains~iddinnun mukaan on oikeus
sairaanhoitoetuuksiin, voi sosiaaliturvasopimuksen 13 ja 16 artikloissa tarkoitettujen
etuuksien antamiseksi toisessa sopimusvaltiossa oleskelupaikkakunnan vakuutuselin vaa-
tia todistuksen toimittamista siiti, etta kyseiseli henkil611a ensin mainitun sopimusvaltion
lains iidinn6n mukaan on oikeus sairaanhoitoetuuksiin. Saksan littotasavallan vakuutu-
selintdi, jolle todistus toimitetaan, pidetain, jos henkil6 siirtyy toisen vakuutuselimen
toimialueelle, edelleenkin oleskelupaikkakunnan vakuutuselimendi, jolilei talle vakuutu-
selimelle toimiteta uutta todistusta.

(2) Sosiaaliturvasopimuksen 14 ja 16 artikloissa tarkoitettujen sairaanhoitoetuuksien
saamiseksi Saksan liittotasavallassa on perheenjasenen toimitettava asuinpaikkakuntansa
vakuutuselimelle todistus siita, etta han on Suomen tasavallassa asuvan ja sen lainsimi-
dannon mukaan vakuutetun henkilon perheenjasen. Asianomainen suomalainen vakuutu-
selin ilmoittaa asuinpaikkakunnan vakuutuselimelle vakuutuksen pd.dttymisest5i.

(3) Sosiaaliturvasopimuksen 15 artiklan mukaisten sairaanhoitoetuuksien saamiseksi
Saksan liittotasavallassa toimittaa henkil6, joka saa tai on anonut eldiketta vain Suomen
lainsiidinn6n mukaan, tastd asianomaisen suomalaisen vakuutuselimen antaman todis-
tuksen asuinpaikkakuntansa vakuutuselimelle. Suomalainen vakuutuselin ilmoittaa asuin-
paikkakunnan vakuutuselimelle elikkeenmaksun pimittymisesti tai elikeanomuksen
hylkadmisestd.

(4) Mikali kappaleessa 1-3 tarkoitettua todistusta ei ole ajoissa voitu toimittaa oles-
kelupaikkakunnan vakuutuselimelle, korvaa tama vakuutuselin oikeutetun henkil6n an-
omuksesta syntyneet kustannukset silloin kun ilmoitus toimitetaan my6hemmin.
Korvauksen suuruuden miaraa, miten paijon kuluja oleskelupaikkakunnan vakuutuseli-
melli olisi ollut, jos todistus olisi toimitettu ajoissa. Sosiaaliturvasopimuksen 13 artiklassa
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mainituissa tapauksissa henkil6n itse Saksan liittotasavallassa maksamista etuuksista
suorittaa ensin asianomainen suomalainen yhdyselin korvaussumman siihen oikeutetulle
henkilb11e ja saa siiti korvauksen Saksan liittotasavallan yhdyselimelti niin pian kuin
sosiaaliturvasopimuksen 13, 14, 16 ja 21 artiklan mukaiset sairaanhoitoetuudet on jaettu
kaikkien saksalaisten sairausvakuutuslaitosten kesken.

(5) Henkil6n, joka sosiaaliturvasopimukseen liittyvdin pitt6p6ytfkirjan 9 a kohdan
mukaisesti erottuaan Suomen sairausvakuutuksesta, jatkaa vapaaehtoisesti kuulumista
vakuutukseen Saksan liittotasavallan sairausvakuutus1ainsiidnn6n mukaan, on Saksan
hiittotasavallan sairausvakuutusta hoitavan vakuutuselimen vaatimuksesta esitettiv5i to-
distus siita, milloin hdn oh vakuutettu sairauden varalta Suomen sairausvakuutuslainsi5-
dann6n mukaan.

2 luku. TAPATURMAVAKUUTUS

11 artikla. (1) Ty6tapaturman (ammattitaudin) ilmoittamisessa sovelletaan sen so-
pimusvaltion lainsidint6id, jonka mukaan vakuutus on olemassa.

(2) Ilmoitus tehddin asianomaiselle vakuutuselimelle. Timi ilmoittaa asiasta vii-
pymattdi oleskelupaikkakunnan vakuutuselimelle. Ilmoitus voidaan tehdi my6s viimeksi
mainitulle vakuutuselimelle. Timi lihettid ilmoituksen viipymaittii asianomaiseile
vakuutuselimelle.

3 luku. ELAKEVAKUUTUS

12 artikla. (1) Mikili Saksan hittotasavallan 1ainsidann6ssd ei jo niin mrWti,
on Saksan hittotasavallan ty6ntekijiin elikevakuutuksessa titd vakuutusta varten perus-
tettu yhdyselin asianomainen elin etuuksien toteamiseksi ja suorittamiseksi, lukuunotta-
matta kuntouttamista varten annettavia Iidikinnallisidi, ammatillisia ja tiydentiivii
palveluja, jos

a) vakuutusajat on suoritettu tai kun ne ovat hyvAksilaskettavia aikoja Saksan liittota-
savallan ja Suomen tasavallan lainsiidtinn6n mukaan tai

b) etuuteen oikeutettu henkil6 asuu Suomen tasavallassa, tai

c) etuuteen oikeutettu henkil6 asuu Suomen kansalaisena sopimusvaltioiden
ulkopuolella

(2) Saksan liittotasavallan erityislaitosten toimivalta pysyy muuttumattomana.

13 artikla. Sosiaaliturvasopimuksen 35 artiklan 2 kappaleessa ja tWmin sopimuk-
sen 12 artiklan 2 kappaleessa mainitut vakuutuselimet antavat vuosittain 31 joulukuuta
vallinneen tilanteen mukaan tilastoja toiseen sopimusvaltioon suoritetuista maksuista. Tie-
tojen tulee kisittid niikili mahdollista elikelajeittain jasenneltyjen elikkeiden ja kor-
vausten lukum~iarit ja yhteissummat. Tilastoja vaihdetaan sopimusmaiden kesken.

III OSA. LOPPUMAARAYKSET

14 artikla. Tama sopimus ulotetaan 3 paivina syyskuuta 1971 tehdyn neijan vallan
sopimuksen mukaisesti vahvistettuja menettelytapoja noudattaen, koskemaan Ldnsi-
Berfiini5, mikali Saksan liittotasavallan hallitus ei anna vastakkaista ilmoitusta Suomen
tasavallan hallitukselle kolmen kuukauden kuluessa tim~in sopimuksen voimaantulon
jalkeen.

15 artikla. Tiimi sopimus tulee voimaan niin pian kuin molemmat hailitukset ovat
ilmoittaneet toisilleen, ett5i sisiisen lainsiidinn6n mukaiset sopimuksen voimaantulolle
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tarpeelliset edellytykset ovat olemassa. Sopimus on sovellettavissa sosiaaliturvasopimuk-
sen voimaantulopivAsti lAhtien.

TEHTY Bonnissa 28 piivindi marraskuuta 1985 kahtena aikuperdiskappaleena, kum-
pikin suomen ja saksan kieleilI, joista molemmat tekstit ovat yhti todistusvoimaiset.

Suomen Tasavallan hallituksen puolesta:

ANTTI KARPPINEN

Saksan Liittotasavallan hallituksen puolesta:

J. RUHFUS
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[GERMAN TEXT-TEXTE ALLEMAND]

VEREINBARUNG ZUR DURCHFUHRUNG DES ABKOMMENS VOM
23. APRIL 1979 ZWISCHEN DER REPUBLIK FNNLAND UND DER
BUNDESREPUBLIK DEUTSCHLAND UBER SOZIALE SICHERHEIT

Die Regierung der Republik Finniand und die Regierung der Bundesrepublik
Deutschland

haben in Anwendung des Artikles 35 Absatz I des Abkommens vom 23. April 1979
zwischen der Republik Finniand und der Bundesrepublik Deutschland diber Soziale
Sicherheit, im folgenden als "Abkommen" bezeichnet, folgendes vereinbart:

ABSCHNITT i. ALLGEMEINE BESTIMMUNGEN

Artikel 1. In den folgenden Bestimmungen werden die Ausdriicke des Abkommens
in der dort festgelegten Bedeutung verwendet.

Artikel 2. Den nach Artikel 35 Absatz 2 des Abkommens eingerichteten Verbin-
dungp3tellen obliegt in Rahmen ihrer Zustandigkeit die allgemeine Aufklarung der in
Betracht kommenden Personen iber die Rechte und Pflichten nach dem Abkommen.

Artikel 3. Die nach Artikel 35 Absatz 2 des Abkommens eingerichteten Verbin-
dungptellen und die nach Artikel 12 Absatz 2 dieser Vereinbarung zustindigen Triger
vereinbaren unter Beteiligung der zustindigen Behdrden jeweils for ihren Zustdindigkeits-
bereich die Verwaltungsmapnahmen, die zur Durchfihrung des Abkommens notwendig
und zweckmaipig sind. Artikel 35 Absatz 1 des Abkommens bleibt unberihrt.

Artikel 4. (1) Die in Artikel 29 Absatz I des Abkommens genannten Stellen haben
im Rahmen ihrer Zustandigkeit einander und den betroffenen Personen auf deren Antrag
die Tatsachen mitzuteilen und die Beweismittel zur Verfiigung zu stellen, die zur Sich-
erung der Rechte und Pflichten der Beteiligten dienen, die sich aus den in Artikel 2
Absatz 1 des Abkommens genannten Rechtsvorschriften, dem Abkommen und dieser
Vereinbarung ergeben.

(2) Hat eine Person nach den Artikel 2 Absatz 1 des Abkommens genannten Rechts-
vorschriften, nach dem Abkommen oder nach dieser Vereinbarung die Pflicht, dem Tri-
ger oder einer anderen Stelle bestimmte Tatsachen mitzuteilen, so gilt diese Pflicht auch
in bezug auf entsprechende Tatsachen, die im anderen Vertragsstaat oder nach del3en
Recht gegeben sind. Dies gilt auch, soweit eine Person bestimmte Beweismittel zur Ver-
fugung zu stellen hat.

Artikel 5. (1) In den Fallen der Artikel 6 und 10 des Abkommens erteilt der zu-
standige Trdiger des Vertragsstaates, dessen Rechtsvorschriften anzuwenden sind, der
betreffenden Person auf Antrag eine Bescheinigung daruber, dap3 sie diesen Rechtsvor-
schriften untersteht.

(2) In der Bundesrepublik Deutschland stellt der Triger der Krankenversicherung
diese Bescheinigung auch for die dbrigen Versicherungszweige aus. Unterliegt eine Per-
son nur der Unfallversicherung, so wird die Bescheinigung vom zustandigen Trdiger der
Unfallversicherung ausgestellt.
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(3) In der Republik Finniand stellt die Zentralanstalt ftir Rentenschutz die Beschei-
nigung aus.

Artikel 6. Geldleistungen werden an Empfinger im Anderen Vertragsstaat ohne
Einschaltung einer Verbindungl3telle dieses Vertragsstaates ausgezahit.

Artikel 7. Werden personenbezogene Daten oder Betriebs- oder Geschiftsgeheim-
nipe aufgrund des Abkommens oder dieser Vereinbarung von einem Vertragp3taat in den
anderen weitergegeben, so gilt sowohl ffir die weitergabe als auch fur die Verwendung
das jeweilige innerstaatliche Recht uber den Schutz von personenbezogenen Daten sowie
Betriebs- und Geschaftsgeheimnip3e.

Artikel 8. Die in Artikel 30 des Abkommens bezeichneten in der Bundesrepublik
Deutschland ergangenen vollstreckbaren Entscheidungen und Urkunden werden in der
Republik Finniand iiber das Sozial- und Gesundheitsministerium geleitet.

ABSCHNITT ni. BESONDERE BESTIMMUNGEN

Kapitel 1. KRANKENVERSICHERUNG NACH DEN RECHTSVORSCHRIFTEN DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REPUBLIK FINNLAND, MUTTERSCHAFTS-

HILFE SOWE SACHLEISTUNGEN IN DER VOLKSGESUNDHEIT UND DER KRANKENHAU-

SER NACH DEN RECHTSVORSCHRIFTEN DER REPUBLIK FINNLAND

Artikel 9. Soweit eine Person verpflichtet ist, dem zust~indigen Trager das Vorlie-
gen oder die Beendigung der ArbeitsunfAhigkeit mitzuteilen, kann sie diese Mitteilung
bei Anwendung des Artikels 17 des Abkommens auch an den Trager des Aufenthaltsortes
richten. Handelt es sich um einen deutschen zustandigen Trager, ist die Mitteilung un-
verzuiglich nur dem Trager des Aufenthaltsortes zuzuleiten. Der Trager des Aufenthalt-
sortes unterrichtet unverzuiglich den zustindigen Trager.

Artikel 10 (1) Von einer Person, fir die nach den Rechtsvorschriften eines Ver-
tragsstaates Anspruch auf Sachleistungen besteht, kann fur den Bezug von Sachleistungen
nach den Artikeln 13 und 16 des Abkommens im anderen Vertragsstaat vom Trager des
Aufenthaltsortes die iibermittlung einer Bescheinigung verlangt werden, da3 sie Anspruch
auf Sachleistungen nach den Rechtsvorschriften des ersten Vertragsstaates hat. Der deut-
sche Trager, dem die Bescheinigung tibermittelt wird, gilt weiterhin als Trager des Au-
fenthaltsortes, wenn die Person ihren Aufenthalt im Bezirk eines anderen Tr~igers nimmt,
es sei denn, dap3 diesem eine weitere Bescheinigung fibermittelt wird.

(2) Zum Bezug von Sachleistungen nach den Artikeln 14 und 16 des Abkommens
in der Bundesrepublik Deutschland hat der Familienangeh6rige dem Traiger seines ge-
w6hnlichen Aufenthaltsortes Bescheinigungen dariber zu Uibermitteln, da3 er Familien-
angeh6riger einer Person ist, die sich in der Republik Finniand gewdhnlich aufhilt und
nach den dortigen Rechtsvorschriften versichert ist. Der Trager des gew6hnlichen Auf-
enthaltsortes wird durch den finnischen zustindigen Trager vom Ende der Versicherung
unterrichtet.

(3) Zum Bezug von Sachleistungen nach Artikel 15 des Abkornmens in der Bun-
desrepublik Deutschland Oibermittelt die Person, die eine Rente nur nach den finnischen
Rechtsvorschriften erhalt oder beantragt hat, hieriiber dem Triger des gew6hnlichen Auf-
enthaltsortes eine Bescheinigung des finnischen zustandigen Trigers. Dieser unterrichtet
den Triger des gewohnlichen Aufenthaltsortes vom Ende des Rentenbezuges oder der
Ablehnung des Rentenantrages.

(4) Konnte die Bescheinigung nach den Absitzen I bis 3 dem Triger des Aufent-
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haltsortes nicht rechtzeitig jibermittelt werden, so erstattet dieser Trager auf Antrag der
berechtigten Person bei nachtriglicher Ubermittlung der Bescheinigung die entstandenen
Kosten. Fuir die Hhe der Erstattung ist ma[3gebend, was bei rechtzeitiger Obermittlung
der Bescheinigung vom Traiger des Aufenthaltsortes aufzuwenden gewesen ware. FOr die
in den Fallen des Artikels 13 des Abkommens in der Bundesrepublik Deutschland auf
eigene Rechnung in Anspruch genommenen Leistungen wird der Erstattungsbetrag der
berechtigten Person zun~ichst von der zustdindigen finnischen Verbindungsstelle ausge-
zahlt und dieser von der deutschen Verbindungsstelle erstattet, sobald die nach den Ar-
tikeln 13, 14, 16 und 21 des Abkommens erbrachten Sachleistungen auf alle deutschen
Trager der Krankenversicherung umgelegt worden sind.

(5) Eine Person, die nach Nummer 9 Buchstabe a des Schlup3protokolls zum Ab-
kommen nach dem Ausscheiden aus der finnischen Krankenversicherung die Versicher-
ung nach den deutschen Rechtsvorschriften iber die Krankenversicherung freiwillig
fortsetzt, hat auf Verlangen des deutschen Trdgers der Krankenversicherung eine Be-
scheinigung dariber vorzulegen, wann sie nach den finnischen Rechtsvorschriften kran-
kenversichert war.

Kapitel 2. UNFALLVERSICHERUNG

Artikel 11. (1) Fuir die Anzeige des Arbeitsunfalls (Berufskrankheit) gelten die
Rechtsvorschriften des Vertragsstaates, nach denen die Versicherung besteht.

(2) Die Anzeige wird dem zustandigen Trager erstattet. Er unterrichtet davon un-
verzuiglich den Trager des Aufenthaltsortes. Die Anzeige kann auch diesem erstattet wer-
den. Er tibersendet die Anzeige unverziiglich dem zustdndigen Trager.

Kapitel 3. RENTENVERSICHERUNG

Artikel 12. (1) Soweit die deutschen Rechtsvorschriften es nicht bereits vorschrei-
ben, ist innerhalb der deutschen Rentenversicherung der Arbeiter die ffr diese einge-
richtete Verbindungsstelle fir die Feststellung und das Erbringen der Leistungen mit
Ausnahme der medizinischen, berufsf6rdernden und erganzenden Leistungen zur Reha-
bilitation zustdindig, wenn
a) Versicherungszeiten nach den deutschen und finnischen Rechtsvorschriften zurtick-

gelegt oder anrechnungsfahig sind oder

b) der Berechtigte sich in der Republik Finnland gew6hnlich aufhilt oder
c) der Berechtigte sich als finnischer Staatsageh6riger gew6hnlich auperhalb der Ver-

trago3taaten aufhflt.

(2) Die Zustindigkeit der deutschen Sonderanstalten bleibt unberiihrt.

Artikel 13. Die in Artikel 35 Absatz 2 des Abkommens und in Artikel 12 Absatz
2 dieser Vereinbarung bezeichneten Trager erstellen jahrlich, jeweils nach dem Stand
vom 31. Dezember, Statistiken diber die in den anderen Vertragsstaat vorgenommenen
Zahlungen. Die Angaben sollen sich nach M6glichkeit auf Zahl und Gesamtbetrag der
nach Rentenarten gegliederten Renten und Abfindungen erstrecken. Die Statistiken wer-
den ausgetauscht.

ABSCHNITT 1i. SCHLUPBESTIMMUNGEN

Artikel 14. Diese Vereinbarung wird entsprechend dem Viermdichte-Abkommen
vom 3. September 1971 in Ubereinstimmung mit den festgelegten Verfahren auf Berlin

Vol. 1499, 1-25814



United Nations - Treaty Series 0 Nations Unies - Recueil des Trait s

(West) ausgedehnt, sofern nicht die Regierung der Bundesrepublik Deutschland gegen-
tber der Regierung der Republik Finniand innerhalb von drei Monaten nach Inkrafttreten
der Vereinbarung eine gegenteilige Erklirung abgibt.

Artikel 15. Diese Vereinbarung tritt in Kraft, sobald beide Regierungen einander
mitgeteilt haben, dap3 die nach innerstaatlichem Recht ftir ihr Inkrafttreten erforderlichen
Voraussetzungen vorliegen. Sie ist von dem Tage des Inkrafttretens des Abkommens an
anzuwenden.

GESCHEHEN zu Bonn am 28. November 1985 in zwei Urschriften, jede in finnischer
und deutscher Sprache, wobei jeder Wortlaut gleichermap3en verbindlich ist.

Fdr die Regierung der Republik Finniand:

ANTTI KARPPINEN

Fdr die Regierung der Bundesrepublik Deutschland:

J. RUHFUS
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[TRANSLATION-TRADUCTION]

AGREEMENT' FOR THE IMPLEMENTATION OF THE CONVENTION OF
23 APRIL 1979 BETWEEN THE REPUBLIC OF FINLAND AND THE
FEDERAL REPUBLIC OF GERMANY ON SOCIAL SECURITY 2

The Government of the Republic of Finland and the Government of the Federal
Republic of Germany,

Pursuant to article 35, paragraph 1, of the Convention of 23 April 1979 between
the Republic of Finland and the Federal Republic of Germany on social security, 2

hereinafter referred to as "the Convention", have agreed as follows:

SECTION I. GENERAL PROVISIONS

Article 1. In the following provisions, the terms used in the Convention have the
meaning ascribed to them therein.

Article 2. The liaison offices established under article 35, paragraph 2, of the Con-
vention shall be responsible, within their sphere of competence, for providing persons
concerned with general information concerning rights and obligations under the
Convention.

Article 3. The liaison offices established under article 35, paragraph 2, of the Con-
vention and the competent insurance authorities referred to in article 12, paragraph 2, of
this Agreement shall, within their respective spheres of competence and in cooperation
with the competent authorities, reach agreement on such administrative measures as are
necessary and expedient for the implementation of the Convention. Article 35, paragraph
1, of the Convention shall not be affected.

Article 4. (1) The agencies referred to in article 29, paragraph 1, of the Convention
shall, within their sphere of competence, provide each other and interested persons, upon
request, with the information and make available the evidence necessary to safeguard the
rights and obligations of the persons concerned under the legislation referred to in article
2, paragraph 1, of the Convention, under the Convention itself and under this Agreement.

(2) Where, under the legislation referred to in article 2, paragraph 1, of the Con-
vention, under the Convention itself or under this Agreement, a person is required to
provide the insurance authority or any other agency with information concerning certain
circumstances, such requirement shall also apply in respect of similar circumstances aris-
ing in the other Contracting State or under its law. The same shall apply in cases where
a person is required to produce certain evidence.

Article 5. (1) In the cases referred to in articles 6 and 10 of the Convention, the
competent insurance authority of the Contracting State whose legislation is to be applied
shall upon request issue a certificate to the person concerned, stating that such person is
covered by that legislation.

' Came into force on 19 November 1987, the date on which the Parties notified each other that the necessary domestic
requirements had been met, in accordance with article 15.

' United Nations, Treats Series, vol. 1276, p. 195.
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(2) In the Federal Republic of Germany, the sickness insurance authority shall also
issue the aforesaid certificate for other types of insurance. Where a person is covered
only by accident insurance, the certificate shall be issued by the competent accident
insurance authority.

(3) In the Republic of Finland, the Central Pension Protection Institute shall issue
the certificate.

Article 6. Cash benefits shall be paid to recipients in the other Contracting State
without the intervention of a liaison office in such Contracting State.

Article 7. Where personal data or trade or business secrets are transmitted from
one Contracting State to the other pursuant to the Convention or this Agreement, both
the transmission and the use of such information shall be governed by each State's
respective internal legislation concerning the protection of personal data and trade and
business secrets.

Article 8. The enforceable orders and documents issued in the Federal Republic
of Germany which are referred to in article 30 of the Convention shall be transmitted,
in the Republic of Finland, through the Ministry of Social Affairs and Health.

SECTION II. SPECIAL PROVISIONS

Chapter 1. SICKNESS INSURANCE UNDER THE LEGISLATION OF THE REPUBLIC
OF FINLAND AND THE FEDERAL REPUBLIC OF GERMANY; MATERNITY ASSISTANCE
AND BENEFITS IN KIND PROVIDED BY THE NATIONAL HEALTH SYSTEM AND BY HOS-
PITALS UNDER THE LEGISLATION OF THE REPUBLIC OF FINLAND

Article 9. Where a person is required to report to the competent insurance authority
that he is unfit for work or is again fit for work, the fact may, in application of article
17 of the Convention, also be reported to the insurance authority of the place of tem-
porary residence. Where the competent insurance authority is German, an immediate
report is required only by the insurance authority of the place of temporary residence.
The latter shall immediately inform the competent insurance authority.

Article 10. (1) Where a person who is entitled to sickness benefits in kind under
the legislation of one Contracting State applies for such benefits under articles 13 and
16 of the Convention in the other Contracting State, the insurance authority of the place
of temporary residence may require such person to submit a certificate showing that
entitlement to benefits in kind exists under the legislation of the first-mentioned Con-
tracting State. The German insurance authority receiving the certificate in question shall
thereafter be regarded as the insurance authority of the place of temporary residence even
if the person concerned should move to an area covered by another insurance authority,
unless the latter authority receives a new certificate.

(2) In order to receive sickness benefits in kind under articles 14 and 16 of the
Convention in the Federal Republic of Germany, a family member shall submit certifi-
cates to the insurance authority of his place of normal residence showing that he is a
member of the family of a person who is normally resident in the Republic of Finland
and is insured under Finnish legislation. The insurance authority of the place of normal
residence shall be informed by the competent Finnish insurance authority when the in-
surance coverage ceases.

(3) In order to receive sickness benefits in kind under article 15 of the Convention
in the Federal Republic of Germany, the person receiving, or having applied for, a pen-
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sion exclusively under Finnish legislation shall submit a certificate to that effect, provided
by the competent Finnish insurance authority, to the insurance authority of his normal
place of residence. The Finnish insurance authority shall inform the insurance authority
of the normal place of residence when the pension payments cease or the application for
a pension is rejected.

(4) If the certificate referred to in paragraphs 1 to 3 above cannot be submitted to
the insurance authority of the place of temporary residence in good time, that authority
shall, at the request of the person entitled to the benefit, reimburse any costs arising upon
subsequent submission of the certificate. The level of reimbursement shall correspond to
the amount that would have been paid by the insurance authority of the place of residence
if the certificate had been submitted in good time. Where, in the cases referred to in
article 13 of the Convention, benefits are applied for in person in the Federal Republic
of Germany, the entitled person shall initially be reimbursed by the competent Finnish
liaison office, which shall in turn be reimbursed by the German liaison office once the
benefits in kind provided under articles 13, 14, 16 and 21 of the Convention have been
apportioned among all the German sickness insurance authorities.

(5) A person who, under item 9 (a) of the Final Protocol to the Convention, after
separating from Finnish sickness insurance chooses to continue the insurance coverage
under the German legislation governing sickness insurance shall, at the request of the
German sickness insurance authority, provide a certificate stating when he was covered
by sickness insurance under Finnish legislation.

Chapter 2. ACCIDENT INSURANCE

Article 11. (1) In the reporting of industrial accidents (or occupational diseases)
the legislation of the Contracting State under which the insurance exists shall be applied.

(2) Such cases shall be reported to the competent insurance authority and that au-
thority shall forthwith notify the insurance authority at the place of temporary residence
of the report. The case may also be reported to the latter authority, which shall forthwith
transmit the report to the competent insurance authority.

Chapter 3. PENSIONS INSURANCE

Article 12. (1) Where there are no existing provisions under German legislation,
the liaison office established for such insurance shall be competent to determine and
provide benefits under the German pensions insurance scheme for manual workers, except
in the case of medical benefits, vocational advancement benefits and supplementary re-
habilitation benefits, when:

(a) Insurance periods have been completed or are reckonable under both Finnish and
German legislation, or

(b) The person entitled to benefits is normally resident in the Republic of Finland, or

(c) The person entitled to benefits is a Finnish national who is normally resident outside
the Contracting States.

(2) The competence of German special institutions shall not be affected.

Article 13. The insurance authorities referred to in article 35, paragraph 2, of the
Convention and article 12, paragraph 2, of this Agreement shall each year, as of
31 December, compile statistics concerning payments made in the other Contracting
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State. In so far as possible, the statistical data shall contain a breakdown, by type of
pension, of the number and total amount of pensions and cash settlements paid. The
statistics shall be exchanged.

SECTION In. FINAL PROVISIONS

Article 14. In conformity with the Quadripartite Agreement of 3 September 1971,'
this Agreement shall be extended to Berlin (West) in accordance with established pro-
cedures, provided that the Government of the Federal Republic of Germany has not made
a contrary declaration to the Government of the Republic of Finland within three months
from the date of entry into force of this Agreement.

Article 15. This Agreement shall enter into force as soon as the two Governments
have notified each other that the conditions necessary for its entry into force under
domestic law have been fulfilled. It shall be applied as from the date of entry into force
of the Convention.

DONE at Bonn on 28 November 1985 in duplicate in the Finnish and German lan-
guages, both texts being equally authentic.

For the Government of the Republic of Finland:

ANIrI KARPPINEN

For the Government of the Federal Republic of Germany:

J. RUHFUS

United Nations. Treat, Series. vol. 880, p. 115.
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[TRADUCTION-TRANSLATION]

ACCORD1 RELATIF A L'tX]ECUTION DE LA CONVENTION DE SE-
CURITE SOCIALE DU 23 AVRIL 1979 ENTRE LA RtPUBLIQUE DE
FINLANDE ET LA REPUBLIQUE FEDERALE D'ALLEMAGNE 2

Le Gouvernement de la Rdpublique de Finlande et le Gouvernement de la
R6publique f~ddrale d'Allemagne,

En application du paragraphe I de l'article 35 de la Convention de s6curit6 sociale
du 23 avril 1979 entre la R6publique de Finlande et ]a R6publique fdd6rale d'Allemagne 2,
ci-apr~s d6nomm6e la << Convention >>, sont convenus de ce qui suit

TITRE PREMIER. DISPOSITIONS G]N RALES

Article premier. Les termes et expressions utilis6s dans la Convention seront em-
ploy6s dans les dispositions suivantes avec la signification qui leur a 6t6 attribu6e dans
ladite Convention.

Article 2. Les bureaux de liaison cr66s en application du paragraphe 2 de l'article
35 de la Convention devront, dans le cadre de leurs attributions, donner aux personnes
int6ress6es des renseignements g6nraux sur leurs droits et leurs devoirs tels qu'ils d6-
coulent de ]a Convention.

Article 3. Les bureaux de liaison cr66s en vertu du paragraphe 2 de l'article 35 de
la Convention et les organismes comp6tents vis6s au paragraphe 2 de l'article 12 du
pr6sent Accord s'entendront, avec la participation des autorit6s comp6tentes, et chacun
dans le domaine de ses attributions, sur les mesures administratives ndcessaires et ap-
propri6es A l'application du prdsent Accord. Le paragraphe 1 de 'article 35 de la Con-
vention reste inchang6.

Article 4. 1) Les organes vis6s au paragraphe I de l'article 29 de la Convention
doivent, dans le cadre de leurs attributions, se notifier et notifier aux personnes int6r6s-
sees, sur leur demande, les faits et se communiquer et communiquer aux personnes
int6ress6es, sur leur demande, les pieces n6cessaires A l'exercice des droits et A
l'accomplissement des obligations pr6vus par les dispositions 16gislatives vis6es au para-
graphe I de l'article 2 de ]a Convention, par la Convention et par le pr6sent Accord.

2) Si une personne a, en vertu des dispositions legislatives vis6es au paragraphe 1
de l'article 2 de la Convention, en vertu de la Convention ou en vertu du pr6sent Accord,
I'obligation d'informer l'organisme ou un autre organe de certains faits, cette obligation
est 6galement valable en ce qui concerne les faits correspondants survenus sur le territoire
de l'autre Etat contractant ou relevant du droit de celui-ci. La mme disposition s'ap-
plique au cas oi une personne doit produire certaines pi~ces.

' Entr6 en vigueur le 19 novembre 1987, date h laquelle les Parties se sont notifi6 laccomplissement des formalitds
internes requises, conform ment I l'article 15.

- Nations Unies, Recuei des Traites, vol. 1276, p. 195.
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Article 5. 1) Dans les cas vis6s aux articles 6 et 10 de la Convention, l'organisme
comp6tent de l'Etat contractant dont la 16gislation est applicable d~livrera sur demande
i l'intdress6 une attestation stipulant qu'il relkve de cette I6gislation.

2) En R6publique f~ddrale d'Allemagne, l'organisme d'assurance maladie 6tablira
6galement cette attestation pour les autres branches d'assurance. Si une personne ne
relive que de l'assurance accidents, l'attestation sera 6tablie par l'organisme d'assurance
accidents comp6tent.

3) En R6publique de Finlande, l'attestation sera 6tablie par le Conseil national des
assurances sociales.

Article 6. Les prestations seront versdes au b6n6ficiaire sur le territoire de l'autre
Etat contractant sans intervention d'un bureau de liaison de cet Etat.

Article 7. La communication ult~rieure et l'utilisation des informations de nature
personnelle, des secrets de fabrique ou des secrets commerciaux qui, en application de
la Convention ou du pr6sent Accord, seront communiqu6s par l'une des Parties contrac-
tantes A I'autre seront soumises A la l6gislation nationale de la Partie contractante int6-
ress~e applicable i ]a protection des informations de nature personnelle, des secrets de
fabrique ou des secrets commerciaux.

Article 8. Les jugements exdcutoires 6manant de tribunaux ainsi que les actes
ex~cutoires d'organismes en R6publique f~d6rale d'Allemagne vises A l'article 30 de la
Convention seront communiques h la R6publique de Finlande par l'interm6diaire du
Minist~re de la sant6 et des affaires sociales.

TITRE iI. DIVERS

Chapitre premier. ASSURANCE MALADIE CONFORMtMENT AUX DISPOSITIONS L8GISLA-

TIVES DE LA R8PUBLIQUE DE FINLANDE ET DE LA R9PUBLIQUE F DRALE

D'ALLEMAGNE; ALLOCATIONS DE MATERNITI ET PRESTATIONS EN NATURE SERVIES

PAR LE SYSTP-ME DE SANTI9 PUBLIQUE ET LES HOPITAUX CONFORMEMENT AUX DIS-

POSITIONS L9GISLATIVES DE LA RItPUBLIQUE DE FINLANDE

Article 9. Lorsqu'une personne a l'obligation de notifier A l'organisme competent
l'existence ou la fin d'une incapacit6 de travail, cette notification peut aussi, en cas
d'application de l'article 17 de la Convention, etre adress6e A l'organisme du lieu de
residence. Si l'organisme competent est un organisme allemand, la notification sera com-
muniqude sans retard uniquement ? l'organisme du lieu de s6jour. Celui-ci informera
sans retard l'organisme comp6tent.

Article 10. 1) Lorsqu'une personne a droit, selon Ia l6gislation d'un Etat contrac-
tant, A des prestations en nature, l'organisme de son lieu de residence peut exiger, pour
le versement de ces prestations dans l'autre Etat contractant en vertu des articles 13 et
16 de la Convention, ]a pr6sentation d'une attestation stipulant que cette personne a droit
t des prestations en nature selon la 1dgislation du premier Etat contractant. L'organisme

allemand A qui l'attestation doit atre remise continuera d'&re consider6 comme l'orga-
nisme du lieu de residence, lorsque cette personne s'installe dans ]a circonscription d'un
autre organisme, sauf si une nouvelle attestation est remise A cet organisme.

2) En ce qui concerne les prestations en nature, conform6ment aux articles 14 et
16 de la Convention, en R~publique f~ddrale d'Allemagne tout membre de ]a famille de
l'assur6 devra remettre i l'organisme de son lieu de residence habituelle des attestations
stipulant qu'il est membre de la famille d'une personne qui reside habituellement en
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Finlande et qui est assur6e selon la l6gislation de ce pays. L'organisme du lieu de r6si-
dence habituelle sera inform6 de la fin de l'assurance par l'organisme finlandais
comp6tent.

3) La personne qui reqoit ou a demand6 une pension uniquement selon la l6gislation
finlandaise doit, pour obtenir des prestations en nature en R6publique f6d6rale
d'Allemagne conform6ment A l'article 15 de la Convention, remettre A l'organisme de
son lieu de r6sidence habituelle une attestation de l'organisme finlandais comp6tent.
Celui-ci informera l'organisme du lieu de r6sidence habituelle de ]a fin du versement de
la pension ou du rejet de la demande de pension.

4) Si l'attestation vis6e aux paragraphes 1 A 3 du pr6sent article ne peut etre remise
A temps A I'organisme du lieu de r6sidence, cet organisme remboursera sur demande de
I'ayant-droit et lors de la remise ult6rieure de l'attestation les frais encourus. Le montant
du remboursement sera conforme A ce qu'il aurait 6t6 si l'attestation avait W remise A
temps par l'organisme du lieu de r6sidence. En ce qui concerne les prestations vis6es
l'article 13 de la Convention obtenues par une personne A ses frais en R6publique f6d6rale
d'Allemagne, le remboursement sera effectu6 d'abord A l'int6ress6 par le bureau de li-
aison finlandais comp6tent auquel il sera rembours6 par le bureau de liaison allemand
dbs que les prestations en nature vis6es aux articles 13, 14, 16 et 21 de la Convention
auront W prises en charge par tous les organismes allemands d'assurance maladie.

5) Toute personne qui, apr~s son retrait de la Caisse g6n6rale d'assurances finlan-
daise, maintient volontairement, conform6ment A l'alin6a a du paragraphe 9 du Protocole
final de la Convention, une assurance par l'interm6diaire de l'assurance maladie selon la
16gislation allemande, doit pr6senter sur demande de l'organisme allemand d'assurance
maladie une attestation stipulant les dates auxquelles elle a b6n6fici6 d'une assurance
maladie selon la 16gislation finlandaise.

Chapitre 2. ASSURANCE ACCIDENTS

Article 11. 1) S'agissant de la d6claration d'un accident de travail (ou d'une ma-
ladie professionnelle), la 16gislation applicable est celle de l'Etat contractant dont relive
I'assurance.

2) La d6claration sera effectu6e aupr~s de l'organisme comp6tent. Celui-ci en in-
formera sans retard l'organisme du lieu de r6sidence. La d6claration pourra 6galement
&re effectu6e aupr~s de ce dernier. Celui-ci la transmettra sans retard A l'organisme
comp6tent.

Chapitre 3. ASSURANCE PENSIONS

Article 12. 1) Si la 16gislation allemande ne pr6voit rien en la mati~re, le bureau
de liaison comp6tent pour la d6termination et l'octroi des prestations, A l'exception des
prestations m6dicales, des prestations professionnelles et des prestations compl6mentaires
de r6adaptation est, l'int6rieur de l'assurance pensions des travailleurs, le bureau chargd
de cette assurance, dans l'un ou l'autre des cas ci-apr~s :
a) Si les p6riodes d'assurance sont accomplies ou prises en compte selon les 16gislations

finlandaises et allemandes;

b) Si l'ayant droit r6side habituellement sur le territoire de la R6publique de Finlande;
c) Si I'ayant droit r6side habituellement, en tant que ressortissant finlandais en dehors

du territoire des Etats contractants.

2) La comp6tence des institutions sp6ciales allemandes reste inchangee.
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Article 13. Les organismes visds au paragraphe 2 de 'article 35 de la Convention
et au paragraphe 2 de I'article 12 du pr6sent Accord 6tabliront, au 31 d6cembre de chaque
ann6e, des statistiques relatives aux paiements effectuds dans le territoire de I'autre Etat
contractant. Les donn6es devront dans la mesure du possible porter sur le nombre et le
montant total des pensions et des indemnit6s r6partis selon les types de pension. Les
statistiques feront l'objet d'un 6change.

TITRE nl. DISPOSITIONS FINALES

Article 14. Conform6ment A l'Accord quadripartite du 3 septembre 1971,' le pr6-
sent Accord sera 6tendu A Berlin (Ouest) selon la proc6dure 6tablie, sauf d6claration
contraire faite par le Gouvernement de la R6publique de Finlande au Gouvernement de
la R6publique f6d6rale d'Allemagne dans les trois mois suivant l'entr6e en vigueur de
I'Accord.

Article 15. Le prdsent Accord entrera en vigueur des que les deux Gouvernements
se seront notifi6 que les conditions requises par leurs l6gislations nationales pour son
entrde en vigueur ont 6t6 satisfaites. I1 s'appliquera A compter du jour de l'entr6e en
vigueur de la Convention.

FAIT A. Bonn, le 28 novembre 1985, en deux exemplaires originaux, chacun en
langues finnoise et allemande, les deux textes faisant 6galement foi.

Pour le Gouvernement de la Rdpublique de Finlande

ANTTI KARPPINEN

Pour le Gouvernement de la R6publique f6d6rale d'Allemagne

J. RUHFUS

' Nations Unies, Recuei des Traitds, vol. 880, p. 115
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CONVENTION' BETWEEN THE REPUBLIC OF FINLAND AND THE
SOCIALIST FEDERAL REPUBLIC OF YUGOSLAVIA FOR THE
AVOIDANCE OF DOUBLE TAXATION WITH RESPECT TO TAXES
ON INCOME AND ON CAPITAL

The Republic of Finland and the Socialist Federal Republic of Yugoslavia,

Desiring to conclude a Convention for the avoidance of double taxation with respect
to taxes on income and on capital,

Have agreed as follows:

Article 1. PERSONAL SCOPE

This Convention shall apply to persons who are residents of one or both of the
Contracting States.

Article 2. TAXES COVERED

I. This Convention shall apply to taxes on income and on capital imposed on behalf
of a Contracting State or of its political subdivisions or local authorities, irrespective of
the manner in which they are levied.

2. There shall be regarded as taxes on income and on capital all taxes imposed on
total income, on total capital, or on elements of income or of capital, including taxes on
gains from the alienation of movable or immovable property, taxes on the total amount
of wages or salaries paid by enterprises, as well as taxes on capital appreciation.

3. The existing taxes to which the Convention shall apply are:

a) In Finland:

(i) The state income and capital tax;

(ii) The communal tax;

(iii) The church tax; and

(iv) The tax withheld at source from non-residents' income;
(hereinafter referred to as "Finnish tax");

b) In Yugoslavia:

(i) The tax on income;

(ii) The tax on a worker's personal income;

(iii) The tax on personal income from agricultural activity;

(iv) The tax on personal income from economic activity,

(v) The tax on personal income from professional activity;

(vi) The tax on royalties from copyrights, patents and technical innovations;

' Came into force on 18 December 1987, i.e., 30 days after the date of the last of the notifications (effected on
18 November 1987) by which the Contracting Parties informed each other of the completion of the constitutional requirements,
in accordance with article 27 (2).

Vol. 1499. 1-25815



1988 United Nations - Treaty Series 0 Nations Unies - Recueil des Trait s 295

(vii) The tax on revenue deriving from capital and capital rights;

(viii) The tax on capital;

(ix) The tax on total revenue of citizens;

(x) The tax on income of a foreign person engaged in economic and professional
activities;

(xi) The tax on profit obtained by a foreign person from his investments in a do-
mestic organisation of associated labour; and

(xii) The tax on profit from transportation activity of a foreign person not having
his agency in the territory of the Socialist Federal Republic of Yugoslavia;

(hereinafter referred to as "Yugoslav tax").

4. The Convention shall apply also to any identical or substantially similar taxes
which are imposed after the date of signature of the Convention in addition to, or in
place of, the existing taxes. The competent authorities of the Contracting States shall
notify each other of any substantial changes which have been made in their respective
taxation laws.

Article 3. GENERAL DEFINITIONS

1. For the purposes of this Convention:

a) The term "Finland" means the Republic of Finland and, when used in a geographical
sense, means the territory of the Republic of Finland, and any area adjacent to the
territorial sea of the Republic of Finland within which, under the laws of Finland
and in accordance with international law, the rights of Finland with respect to the
exploration for and exploitation of the natural resources of the sea bed and its sub-
soil may be exercised;

b) The term "Yugoslavia" means the Socialist Federal Republic of Yugoslavia and,
when used in a geographical sense, means the territory of the Socialist Federal Re-
public of Yugoslavia, and any area adjacent to the territorial sea of the Socialist
Federal Republic of Yugoslavia within which, under the laws of Yugoslavia and in
accordance with international law, the rights of Yugoslavia with respect to the ex-
ploration for and exploitation of the natural resources of the sea bed and sub-soil
may be exercised;

c) The term "person" means:

(i) In the case of Finland, an individual, a company and any other body of persons;

(ii) In the case of Yugoslavia, an individual and any legal person;

d) The term "company" means

(i) In the case of Finland, any body corporate or any entity which is treated as a
body corporate for tax purposes;

(ii) In the case of Yugoslavia, an organisation of associated labour and any other
legal person subject to tax;

e) The terms "enterprise of a Contracting State" and "enterprise of the other Contract-
ing State" mean, as the context requires, in the case of Yugoslavia, an organisation
of associated labour, a self-managed organisation and community, working people
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who individually perform activities independently and an enterprise established in
accordance with the laws of Yugoslavia carried on by a resident of Yugoslavia, and
in the case of Finland, an enterprise carried on by a resident of Finland;

f) The term "national" means:

(i) In the case of Finland, any individual possessing the nationality of Finland and
any legal person, partnership and association deriving its status as such from
the laws in force in Finland;

(ii) In the case of Yugoslavia, any individual possessing the nationality of the So-
cialist Federal Republic of Yugoslavia under the Yugoslav laws in force, and
any Yugoslav legal person;

g) The term "international traffic" means any transport by a ship or aircraft operated
by an enterprise which has its place of effective management in a Contracting State,
except when the ship or aircraft is operated solely between places in the other Con-
tracting State;

h) The term "competent authority" means:

(i) In the case of Finland, the Ministry of Finance or its authorised representative;

(ii) In the case of Yugoslavia, the Federal Secretariat of Finance or its authorised
representative.

2. As regards the application of the Convention by a Contracting State any term
not defined therein shall have the meaning which it has under the law of that State
concerning the taxes to which the Convention applies.

Article 4. RESIDENCE

1. For the purposes of this Convention, the term "resident of a Contracting State"
means any person who, under the laws of that State, is liable to tax therein by reason of
his domicile, residence, place of management or any other criterion of a similar nature.

2. Where by reason of the provisions of paragraph 1 of this Article an individual
is a resident of both Contracting States, then his status shall be determined as follows:

a) He shall be deemed to be a resident of the State in which he has a permanent home
available to him; if he has a permanent home available to him in both States, he
shall be deemed to be a resident of the State with which his personal and economic
relations are closer (centre of vital interests);

b) If the State in which he has his centre of vital interests cannot be determined, or if
he has not a permanent home available to him in either State, he shall be deemed to
be a resident of the State in which he has an habitual abode;

c) If he has an habitual abode in both States or in neither of them, he shall be deemed
to be a resident of the State of which he is a national;

d) If he is a national of both States or of neither of them, the competent authorities of
the Contracting States shall settle the question by mutual agreement.

3. Where by reason of the provisions of paragraph 1 of this Article a person other
than an individual is a resident of both Contracting States, then it shall be deemed to be
a resident of the State in which its place of effective management is situated.
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Article 5. PERMANENT ESTABLISHMENT

I. For the purposes of this Convention, the term "permanent establishment" means
a fixed place of business through which the business of an enterprise is wholly or partly
carried on.

2. The term "permanent establishment" includes especially:

a) A place of management;

b) A branch;

c) An office;

d) A factory;

e) A workshop; and

f) A mine, a quarry or any other place of extraction of natural resources.

3. A building site or construction or installation project constitutes a permanent
establishment only if it lasts more than twelve months.

4. Notwithstanding the provisions of paragraphs 1, 2 and 3 of this Article, the term
"permanent establishment" shall be deemed not to include:

a) The use of facilities solely for the purpose of storage, display or delivery of goods
or merchandise belonging to the enterprise;

b) The maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of storage, display or delivery;

c) The maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of processing by another enterprise;

d) The maintenance of a fixed place of business solely for the purpose of purchasing
goods or merchandise or of collecting information, for the enterprise;

e) The maintenance of a fixed place of business solely for the purpose of carrying on,
for the enterprise, any other activity of a preparatory or auxiliary character;

f) The maintenance of a fixed place of business solely for any combination of activities
mentioned in sub-paragraphs a) to e), provided that the overall activity of the fixed
place of business resulting from this combination is of a preparatory or auxiliary
character.

5. Notwithstanding the provisions of paragraphs I and 2 of this Article, where a
person-other than an agent of an independent status to whom paragraph 6 applies-is
acting on behalf of an enterprise and has, and habitually exercises, in a Contracting State
an authority to conclude contracts in the name of the enterprise, that enterprise shall be
deemed to have a permanent establishment in that State in respect of any activities which
that person undertakes for the enterprise, unless the activities of such person are limited
to those mentioned in paragraph 4 of this Article which, if exercised through a fixed
place of business, would not make this fixed place of business a permanent establishment
under the provisions of that paragraph.

6. An enterprise shall not be deemed to have a permanent establishment in a Con-
tracting State merely because it carries on business in that State through a broker, general
commission agent or any other agent of an independent status, provided that such persons
are acting in the ordinary course of their business.
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7. The fact that a company which is a resident of a Contracting State controls or is con-
trolled by a company which is a resident of the other Contracting State, or which carries on
business in that other State (whether through a permanent establishment or otherwise), shall
not of itself constitute either company a permanent establishment of the other.

Article 6. INCOME FROM IMMOVABLE PROPERTY

1. Income derived by a resident of a Contracting State from immovable property
(including income from agriculture or forestry) situated in the other Contracting State
may be taxed in that other State.

2. For the purposes of this Convention, the term "immovable property" shall have
the meaning which it has under the law of the Contracting State in which the property
in question is situated. Ships and aircraft shall not be regarded as immovable property.

3. The provisions of paragraph I of this Article shall apply to income derived from
the direct use, letting, or use in any other form of immovable property.

4. The provisions of paragraphs I and 3 of this Article shall also apply to the income
from immovable property of an enterprise and to income from immovable property used
for the performance of independent personal services.

Article 7. BUSINESS PROFITS

1. The profits of an enterprise of a Contracting State shall be taxable only in that
State unless the enterprise carries on business in the other Contracting State through a
permanent establishment situated therein. If the enterprise carries on business as afore-
said, the profits of the enterprise may be taxed in the other State but only so much of
them as is attributable to that permanent establishment.

2. Subject to the provisions of paragraph 3 of this Article, where an enterprise of
a Contracting State carries on business in the other Contracting State through a permanent
establishment situated therein, there shall in each Contracting State be attributed to that
permanent establishment the profits which it might be expected to make if it were a
distinct and separate enterprise engaged in the same or similar activities under the same
or similar conditions and dealing wholly independently with the enterprise of which it
is a permanent establishment.

3. In determining the profits of a permanent establishment, there shall be allowed
as deductions expenses which are incurred for the purposes of the permanent establish-
ment, including executive and general administrative expenses so incurred, whether in
the State in which the permanent establishment is situated or elsewhere.

4. Insofar as it has been customary in a Contracting State to determine the profits
to be attributed to a permanent establishment on the basis of an apportionment of the
total profits of the enterprise to its various parts nothing in paragraph 2 of this Article
shall preclude that Contracting State from determining the profits to be taxed by such an
apportionment as may be customary. The method of apportionment adopted shall, how-
ever, be such that the result shall be in accordance with the principles contained in this
Article.

5. No profits shall be attributed to a permanent establishment by reason of the mere
purchase by that permanent establishment of goods or merchandise for the enterprise.

6. For the purposes of the preceding paragraphs, the profits to be attributed to the
permanent establishment shall be determined by the same method year by year unless
there is good and sufficient reason to the contrary.
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7. Any profits derived from sources in Yugoslavia by a resident of Finland from
his investments in a domestic organisation of associated labour may be taxed in
Yugoslavia.

8. Where profits include items of income which are dealt with separately in other
Articles of this Convention, then the provisions of those Articles shall not be affected
by the provisions of this Article.

Article 8. SHIPPING AND AIR TRANSPORT

1. Profits from the operation of ships or aircraft in international traffic shall be
taxable only in the Contracting State in which the place of effective management of the
enterprise is situated.

2. If the place of effective management of a shipping enterprise is aboard a ship,
then it shall be deemed to be situated in the Contracting State in which the home harbour
of the ship is situated, or, if there is no such home harbour, in the Contracting State of
which the operator of the ship is a resident.

3. The provisions of paragraph I of this Article shall also apply to profits from the
participation in a pool, a joint business or an international operating agency.

Article 9. ASSOCIATED ENTERPRISES

Where

a) an enterprise of a Contracting State participates directly or indirectly in the manage-
ment, control or capital of an enterprise of the other Contracting State, or

b) the same persons participate directly or indirectly in the management, control or
capital of an enterprise of a Contracting State and an enterprise of the other Con-
tracting State,

and in either case conditions are made or imposed between the two enterprises in their
commercial or financial relations which differ from those which would be made between
independent enterprises, then any profits which would, but for those conditions, have
accrued to one of the enterprises, but, by reason of those conditions, have not so accrued,
may be included in the profits of that enterprise and taxed accordingly.

Article 10. DIVIDENDS

1. Dividends paid by a company which is a resident of a Contracting State to a
resident of the other Contracting State may be taxed in that other State.

2. However, such dividends may also be taxed in the Contracting State of which
the company paying the dividends is a resident and according to the laws of that State,
but the tax so charged shall not exceed:

a) 5 per cent of the gross amount of the dividends if the recipient is a company (other
than a partnership) which holds directly at least 25 per cent of the capital of the
company paying the dividends;

b) 15 per cent of the gross amount of the dividends in all other cases.

The competent authorities of the Contracting States shall by mutual agreement settle
the mode of application of these limitations.

This paragraph shall not affect the taxation of the company in respect of the profits
out of which the dividends are paid.
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3. The term "dividends" as used in this Article means, in respect of Finland, in-
come from shares, or other rights, not being debt-claims, participating in profits, as well
as income from other corporate rights which is subjected to the same taxation treatment
as income from shares by the laws of that State. Any distributed profits derived from
sources in Yugoslavia by a resident of Finland from his investments in a domestic or-
ganisation of associated labour shall not be regarded as dividends for the purposes of
this Convention.

4. The provisions of paragraphs 1 and 2 of this Article shall not apply if the recip-
ient of the dividends, being a resident of a Contracting State, carries on business in the
other Contracting State of which the company paying the dividends is a resident, through
a permanent establishment situated therein, or performs in that other State independent
personal services from a fixed base situated therein, and the holding in respect of which
the dividends are paid is effectively connected with such permanent establishment or
fixed base. In such case the provisions of Article 7 or Article 14, as the case may be,
shall apply.

5. Where a company which is a resident of a Contracting State derives profits or
income from the other Contracting State, that other State may not impose any tax on the
dividends paid by the company, except insofar as such dividends are paid to a resident
of that other State or insofar as the holding in respect of which the dividends are paid
is effectively connected with a permanent establishment or a fixed base situated in that
other State nor subject the company's undistributed profits to a tax on the company's
undistributed profits, even if the dividends paid or the undistributed profits consist wholly
or partly of profits or income arising in such other State.

Article 11. INTEREST

1. Interest arising in a Contracting State and paid to a resident of the other Con-
tracting State shall be taxable only in that other State.

2. The term "interest" as used in this Article means income from Government
securities, bonds or debentures, whether or not secured by mortgage and whether or not
carrying a right to participate in profits, and from debt-claims of every kind as well as
all other income assimilated to income from money lent by the taxation law of the State
in which the income arises.

3. The provisions of paragraph I of this Article shall not apply if the recipient of
the interest, being a resident of a Contracting State, carries on business in the other
Contracting State in which the interest arises, through a permanent establishment situated
therein, or performs in that other State independent personal services from a fixed base
situated therein, and the debt-claim in respect of which the interest is paid is effectively
connected with such permanent establishment or fixed base. In such case the provisions
of Article 7 or Article 14, as the case may be, shall apply.

4. Where, by reason of a special relationship between the payer and the recipient
or between both of them and some other person, the amount of the interest paid, hav-
ing regard to the debt-claim for which it is paid, exceeds the amount which would
have been agreed upon by the payer and the recipient in the absence of such relation-
ship, the provisions of this Article shall apply only to the last-mentioned amount. In
such case, the excess part of the payments shall remain taxable according to the laws
of each Contracting State due regard being had to the other provisions of this
Convention.
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Article 12. ROYALTIES

1. Royalties arising in a Contracting State and paid to a resident of the other Con-
tracting State may be taxed in that other State.

2. However, such royalties may also be taxed in the Contracting State in which
they arise and according to the laws of that State, but the tax so charged shall not exceed
10 per cent of the gross amount of the royalties. The competent authorities of the Con-
tracting States shall by mutual agreement settle the mode of application of this limitation.

3. The term "royalties" as used in this Article means payments of any kind received
as a consideration for the use of, or the right to use, any copyright of literary, artistic or
scientific work including cinematograph films and films or tapes for television or radio
broadcasting, any patent, trade mark, design or model, plan, secret formula or process,
or for the use of, or the right to use, industrial, commercial, or scientific equipment, or
for information concerning industrial, commercial or scientific experience.

4. The provisions of paragraphs I and 2 of this Article shall not apply if the recip-
ient of the royalties, being a resident of a Contracting State, carries on business in the
other Contracting State in which the royalties arise, through a permanent establishment
situated therein, or performs in that other State independent personal services from a
fixed base situated therein and the right or property in respect of which the royalties are
paid is effectively connected with such permanent establishment or fixed base. In such
case the provisions of Article 7 or Article 14, as the case may be, shall apply.

5. Royalties shall be deemed to arise in a Contracting State when the payer is that
State itself, a political subdivision, a local authority or a resident of that State, and in
the case of Finland, a statutory body.

6. Notwithstanding the provisions of paragraph 5 of this Article, where the person
paying the royalties, whether he is a resident of a Contracting State or not, has in a
Contracting State a permanent establishment or a fixed base in connection with which
the liability to pay the royalties was incurred, and such royalties are borne by such
permanent establishment or fixed base, then such royalties shall be deemed to arise in
the State in which the permanent establishment or fixed base is situated.

7. Where, by reason of a special relationship between the payer and the recipient
or between both of them and some other person, the amount of the royalties paid, having
regard to the use, right or information for which they are paid, exceeds the amount which
would have been agreed upon by the payer and the recipient in the absence of such
relationship, the provisions of this Article shall apply only to the last-mentioned amount.
In such case, the excess part of the payments shall remain taxable according to the laws
of each Contracting State, due regard being had to the other provisions of this
Convention.

Article 13. CAPITAL GAINS

1. Gains derived by a resident of a Contracting State from the alienation of im-
movable property referred to in paragraph 2 of Article 6 and situated in the other Con-
tracting State may be taxed in that other State.

2. Gains from the alienation of movable property forming part of the business prop-
erty of a permanent establishment which an enterprise of a Contracting State has in the
other Contracting State or of movable property pertaining to a fixed base available to a
resident of a Contracting State in the other Contracting State for the purpose of perform-
ing independent personal services, including such gains from the alienation of such a
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permanent establishment (alone or with the whole enterprise) or of such fixed base, may
be taxed in that other State.

3. Notwithstanding the provisions of paragraph 2 of this Article gains from the
alienation of ships or aircraft operated in international traffic or movable property per-
taining to the operation of such ships or aircraft shall be taxable only in the Contracting
State in which the place of effective management of the enterprise is situated.

4. Gains from the alienation of any property other than that referred to in paragraphs
1, 2 and 3 of this Article shall be taxable only in the Contracting State of which the
alienator is a resident.

Article 14. INDEPENDENT PERSONAL SERVICES

1. Income derived by a resident of a Contracting State in respect of professional
services or other activities of an independent character shall be taxable only in that State
unless he has a fixed base regularly available to him in the other Contracting State for
the purpose of performing his activities. If he has such a fixed base, the income may be
taxed in the other State but only so much of it as is attributable to that fixed base.

2. Notwithstanding the provisions of paragraph 1 of this Article, income derived
by a resident of a Contracting State in respect of his professional services performed in
the other Contracting State shall not be taxable in that other State if:

a) the resident is present in the other State for a period or periods not exceeding in the
aggregate 183 days in the calendar year concerned, and

b) the resident does not have a fixed base regularly available to him in the other State
for a period or periods exceeding in the aggregate 183 days in the calendar year.

3. The term "professional services" includes especially independent scientific, lit-
erary, artistic, educational or teaching activities as well as the independent activities of
physicians, lawyers, engineers, architects, dentists and accountants.

Article 15. DEPENDENT PERSONAL SERVICES

1. Subject to the provisions of Articles 16, 17, 18 and 19, salaries, wages and other
similar remuneration derived by a resident of a Contracting State in respect of an em-
ployment shall be taxable only in that State unless the employment is exercised in the
other Contracting State. If the employment is so exercised, such remuneration as is de-
rived therefrom may be taxed in that other State.

2. Notwithstanding the provisions of paragraph 1 of this Article, remuneration de-
rived by a resident of a Contracting State in respect of an employment exercised in the
other Contracting State shall be taxable only in the first-mentioned State if:

a) the recipient is present in the other State for a period or periods not exceeding in
the aggregate 183 days in the calendar year concerned, and

b) the remuneration is paid by, or on behalf of, a person to whom, or for whose benefit,
the relevant dependent personal services are rendered and who is not a resident of
the other State, and

c) the remuneration is not borne by a permanent establishment or a fixed base which
the person to whom, or for whose benefit, the relevant dependent personal services
are rendered has in the other State.

3. a) Remuneration paid by a Contracting State or a political subdivision or a local
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authority or, in the case of Finland, a statutory body thereof to an individual shall be
taxable only in that State.

b) Remuneration paid by a Contracting State or a political subdivision or a local
authority or, in the case of Finland, a statutory body thereof to an individual shall be
taxable only in the other Contracting State if the work is performed in that other State
and the recipient is a resident of that other State who:

(i) is a national of that State, or

(ii) did not become a resident of that State solely for the purpose of performing the
work.

4. Remuneration derived by an individual in respect of work performed in connec-
tion with a business carried on by a Contracting State or a political subdivision or a local
authority or, in the case of Finland, a statutory body thereof shall be taxable in accordance
with the provisions of paragraphs I and 2 of this Article.

5. Remuneration derived by individuals in respect of their work in the Joint Eco-
nomic Representation of Yugoslavia or in the Tourist Federation of Yugoslavia shall be
taxable in accordance with the provisions of paragraph 3 of this Article.

6. Notwithstanding the preceding provisions of this Article, remuneration derived
in respect of an employment exercised aboard a ship or aircraft operated in international
traffic may be taxed in the Contracting State in which the place of effective management
of the enterprise is situated.

Article 16. DIRECTORS' FEES AND FEES DERIVED FROM WORK

IN JOINT BUSINESS BOARDS

1. Directors' fees and other similar payments derived by a resident of Yugoslavia
in his capacity as a member of the board of directors or any other similar organ of a
company which is a resident of Finland may be taxed in Finland.

2. Fees and other similar payments derived by a resident of Finland in his capacity
as a member of a joint business board of a company which is a resident of Yugoslavia
may be taxed in Yugoslavia.

Article 17. ARTISTES AND ATHLETES

1. Notwithstanding the provisions of Articles 14 and 15, income derived by a res-
ident of a Contracting State as an entertainer, such as a theatre, motion picture, radio or
television artiste, or a musician, or as an athlete, from his personal activities as such
exercised in the other Contracting State, may be taxed in that other State.

2. Where income derived directly or indirectly by reason of entertainment or athletic
contest accrues not to the entertainer or athlete himself but to another person, that income
may, notwithstanding the provisions of Articles 7, 14 and 15, be taxed in the Contracting
State in which the activities of the entertainer or athlete are exercised.

3. Notwithstanding the provisions of paragraphs 1 and 2 of this Article, income
derived in respect of activities referred to in paragraph 1 of this Article and exercised
within the framework of a cultural or sports exchange programme approved by both
Contracting States shall be taxable only in the Contracting State of which the entertainer
or athlete is a resident.
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Article 18. PENSIONS
I. Pensions and other similar remuneration paid to a resident of a Contracting State

in consideration of past employment shall be taxable only in that State.

2. Notwithstanding the provisions of paragraph I of this Article any pension paid
by a Contracting State or a political subdivision or a local authority or, in the case of
Finland, a statutory body thereof out of the budget or special funds to any individual
shall be taxable only in that State. However, such pension shall [be] taxable only in the
other Contracting State if the recipient is a national of and a resident of that State.

3. Any pension derived by an individual in respect of work performed in connection
with a business carried on by a Contracting State or a political subdivision or a local
authority or, in the case of Finland, a statutory body thereof shall be taxable only in the
Contracting State of which the individual is a resident.

4. Notwithstanding the provisions of paragraphs 1 and 3 of this Article payments
made under the Public Social Security Scheme of a Contracting State may be taxed in
that State.

Article 19. STUDENTS AND APPRENTICES

1. Payments which a student or business apprentice who is or was immediately
before visiting a Contracting State a resident of the other Contracting State and who is
present in the first-mentioned State solely for the purpose of his education or training
receives for the purpose of his maintenance, education or training shall not be taxed in
that State, provided that such payments arise from sources outside that State.

2. A student at a university or other institution for higher education in a Contracting
State, or a business apprentice who is or was immediately before visiting the other
Contracting State a resident of the first-mentioned State and who is present in the other
Contracting State for a period or periods not exceeding in the aggregate 183 days in
the calendar year concerned, shall not be taxed in that other State in respect of remunera-
tion for services rendered in that State, provided that the services are in connection with
his studies or training and the remuneration constitutes earnings necessary for his
maintenance.

Article 20. OTHER INCOME

1. Items of income of a resident of a Contracting State, wherever arising, not dealt
with in the foregoing Articles of this Convention shall be taxable only in that State.

2. The provisions of paragraph I of this Article shall not apply to income, other
than income from immovable property referred to in paragraph 2 of Article 6, if the
recipient of such income, being a resident of a Contracting State, carries on business in
the other Contracting State through a permanent establishment situated therein, or per-
forms in that other State independent personal services from a fixed base situated therein,
and the right or property in respect of which the income is paid is effectively connected
with such permanent establishment or fixed base. In such case the provisions of Article
7 or Article 14, as the case may be, shall apply.

Article 21. CAPITAL

1. Capital represented by immovable property referred to in paragraph 2 of Article
6, owned by a resident of a Contracting State and situated in the other Contracting State,
may be taxed in that other State.

2. Capital represented by movable property forming part of the business property
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of a permanent establishment which an enterprise of a Contracting State has in the other
Contracting State or by movable property pertaining to a fixed base available to a resident
of a Contracting State in the other Contracting State for the purpose of performing
independent personal services, may be taxed in that other State.

3. Capital represented by ships and aircraft operated in international traffic, and by
movable property pertaining to the operation of such ships and aircraft, shall be taxable
only in the Contracting State in which the place of effective management of the enterprise
is situated.

4. All other elements of capital of a resident of a Contracting State shall be taxable
only in that State.

Article 22. ELIMINATION OF DOUBLE TAXATION

1. Where a resident of a Contracting State derives income or owns capital which,
in accordance with the provisions of this Convention, may be taxed in the other Con-
tracting State, the first-mentioned State shall allow:

a) as a deduction from the tax on the income of that person, an amount equal to the
tax on income paid in that other State;

b) as a deduction from the tax on the capital of that person, an amount equal to the tax
on capital paid in that other State.

Such deduction in either case shall not, however, exceed that part of the tax on
income or on capital, as computed before the deduction is given which is attributable,
as the case may be, to the income or the capital which may be taxed in that other State.

2. Notwithstanding any other provision of this Convention an individual who is a
resident of Yugoslavia and under Finnish taxation law with respect to the Finnish taxes
referred to in Article 2 also is regarded as a resident of Finland may be taxed in Finland.
However, Finland shall allow any Yugoslav tax paid on the income or the capital as a
deduction from Finnish tax in accordance with the provisions of paragraph 1 of this
Article. The provisions of this paragraph shall apply only to nationals of Finland.

3. Where in accordance with any provision of the Convention income derived or
capital owned by a resident of a Contracting State is exempt from tax in that State, such
State may nevertheless, in calculating the amount of tax on the remaining income or
capital of such resident, take into account the exempted income or capital.

4. a) For the purpose of allowance as a credit in a Contracting State, the tax paid
in the other Contracting State shall be deemed to include the tax which is otherwise
payable in that other State but has been reduced or waived by that State under its legal
provisions for tax incentives.

b) This provision shall apply for the first five years for which the Convention is
effective but the competent authorities of the Contracting States may consult each other
to determine whether this period shall be extended.

Article 23. NON-DISCRIMINATION

1. Nationals of a Contracting State shall not be subjected in the other Contracting
State to any taxation or any requirement connected therewith, which is other or more
burdensome than the taxation and connected requirements to which nationals of that other
State in the same circumstances are or may be subjected.
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2. The taxation on a permanent establishment which an enterprise of a Contracting
State has in the other Contracting State shall not be less favourably levied in that other
State than the taxation levied on enterprises of that other State carrying on the same
activities. This provision shall not be construed as obliging a Contracting State to grant
to residents of the other Contracting State any personal allowances, reliefs and reductions
for taxation purposes on account of civil status or family responsibilities which it grants
to its own residents.

3. Except where the provisions of Article 9, paragraph 4 of Article 11, or paragraph
7 of Article 12, apply, interest, royalties and other disbursements paid by an enterprise
of a Contracting State to a resident of the other Contracting State shall, for the purpose
of determining the taxable profits of such enterprise, be deductible under the same con-
ditions as if they had been paid to a resident of the first-mentioned State. Similarly, any
debts of an enterprise of a Contracting State to a resident of the other Contracting State
shall, for the purpose of determining the taxable capital of such enterprise, be deductible
under the same conditions as if they had been contracted to a resident of the first-
mentioned State.

4. Enterprises of a Contracting State, the capital of which is wholly or partly owned
or controlled, directly or indirectly, by one or more residents of the other Contracting
State, shall not be subjected in the first-mentioned State to any taxation or any require-
ment connected therewith which is other or more burdensome than the taxation and
connected requirements to which other similar enterprises of the first-mentioned State
are or may be subjected.

5. The provisions of this Article shall apply to the taxes referred to in Article 2.

Article 24. MUTUAL AGREEMENT PROCEDURE

1. Where a resident of a Contracting State considers that the actions of one or both
of the Contracting States result or will result for him in taxation not in accordance with
the provisions of this Convention, he may, irrespective of the remedies provided by the
domestic law of those States, present his case to the competent authority of the Con-
tracting State of which he is a resident. The case must be presented within three years
from the first notification of the action resulting in taxation not in accordance with the
provisions of the Convention.

2. The competent authority shall endeavour, if the objection appears to it to be
justified and if it is not itself able to arrive at a satisfactory solution, to resolve the case
by mutual agreement with the competent authority of the other Contracting State, with
a view to the avoidance of taxation which is not in accordance with the Convention. In
the event the competent authorities reach an agreement, taxes shall be imposed, and
refund or credit of taxes shall be allowed by the Contracting States in accordance with
such agreement. It shall be implemented notwithstanding any time limits in the domestic
law of the Contracting States.

3. The competent authorities of the Contracting States shall endeavour to resolve
by mutual agreement any difficulties or doubts as to the interpretation or application of
the Convention. In particular, they may consult together for the purpose of reaching an
agreement on the allocation of income in cases referred to in Article 9. They may also
consult together for the elimination of double taxation in cases not provided for in the
Convention.

4. The competent authorities of the Contracting States may communicate with each
other directly for the purpose of reaching an agreement in the sense of paragraphs 1, 2
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and 3 of this Article. When it seems advisable in order to reach agreement to have an
oral exchange of opinions, such exchange may take place through a Commission con-
sisting of representatives of the competent authorities of the Contracting States.

Article 25. EXCHANGE OF INFORMATION

1. The competent authorities of the Contracting States shall exchange such infor-
mation as is necessary for carrying out the provisions of this Convention or of the
domestic laws of the Contracting States concerning taxes covered by the Convention
insofar as the taxation thereunder is not contrary to the Convention. Any information
received by a Contracting State shall be treated as secret in the same manner as infor-
mation obtained under the domestic laws of that State and shall be disclosed only to
persons or authorities (including courts and administrative bodies) involved in the as-
sessment or collection of, the prosecution in respect of, or the determination of appeals
in relation to, the taxes covered by the Convention. They may disclose the information
in public court proceedings or in judicial decisions.

2. In no case shall the provisions of paragraph 1 of this Article be construed so as
to impose on the competent authority of a Contracting State the obligation:
a) to carry out administrative measures at variance with the laws and administrative

practice of that or of the other Contracting State;

b) to supply information which is not obtainable under the laws or in the normal course
of the administration of that or of the other Contracting State;

c) to supply information which would disclose any business or official secret or trade
process, or information, the disclosure of which would be contrary to public policy
(ordre public).

Article 26. DIPLOMATIC AGENTS AND CONSULAR OFFICERS

Nothing in this Convention shall affect the fiscal privileges of diplomatic agents or
consular officers under the general rules of international law or under the provisions of
special agreements.

Article 27. ENTRY INTO FORCE

1. The Contracting States shall notify each other that the constitutional requirements
for the entry into force of this Convention have been complied with.

2. The Convention shall enter into force thirty days after the date of the later of
the notifications referred to in paragraph I and its provisions shall have effect:
a) In Finland:

(i) In respect of taxes withheld at source, on income derived on or after 1 January
in the calendar year next following the year in which the Convention enters
into force;

(ii) In respect of other taxes on income, and taxes on capital, for taxes chargeable
for any tax year beginning on or after 1 January in the calendar year next
following the year in which the Convention enters into force;

b) In Yugoslavia:

In respect of taxes on income and on capital for any fiscal year beginning on or
after .1 January in the calendar year next following the year in which the Convention
enters into force.
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Article 28. TERMINATION

This Convention shall remain in force until terminated by a Contracting State. Either
Contracting State may terminate the Convention, through diplomatic channels, by giving
notice of termination on or before the thirtieth day of June in a calendar year after the
fifth year from the date of entry into force of the Convention. In such event, the Con-
vention shall cease to have effect:

a) In Finland:

(i) In respect of taxes withheld at source, on income derived on or after 1 January
in the calendar year next following the year in which the notice is given;

(ii) In respect of other taxes on income, and taxes on capital, for taxes chargeable
for any tax year beginning on or after 1 January in the calendar year next
following the year in which the notice is given;

b) In Yugoslavia:

In respect of taxes on income and on capital for any fiscal year beginning on or
after 1 January in the calendar year next following the year in which the notice of
termination has been given.

IN WITNESS WHEREOF the undersigned, duly authorised thereto, have signed this
Convention.

DONE in duplicate at Beograd this 8th day of May 1986, in the English language.

For the Republic of Finland:

HEIKKI TALVITIE

For the Socialist Federal Republic of Yugoslavia:

V. KLEMENC"I(
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PROTOCOL

At the signing today of the Convention between the Republic of Finland and the
Socialist Federal Republic of Yugoslavia for the avoidance of double taxation with re-
spect to taxes on income and on capital, the undersigned have agreed upon the following
provisions which shall form an integral part of the Convention:

I. With reference to Article 6

Where the ownership of shares or other corporate rights in a company, being a
resident of Finland, entitles the owner of such shares or corporate rights to the enjoyment
of immovable property held by the company, the income from the direct use, letting, or
use in any other form of such right of enjoyment may be taxed in Finland.
2. With reference to Article 11

The provisions of paragraph 1 of Article I I are based on the fact that
a) Finland under its taxation law as in force at the date of signature of the Convention

exempts from income tax interest derived by persons who are not resident in Finland
on bonds, debentures and other mass instruments of debt, loans from abroad not
considered as capital investment assimilated to the debtor's equity, deposits in banks
or other financial institutions, and foreign trade credit accounts; and

b) Yugoslavia under its taxation law as in force at the date of signature of the Conven-
tion does not impose any income tax on interest paid to persons who are not resident
in Yugoslavia.

If, after the date of signature of the Convention, one or both of the Contracting
States shall impose income tax on interest referred to above, they shall enter into ne-
gotiations with a view to revising Article 11 of the Convention.

3. With reference to Article 13

Gains derived from the alienation of shares or other corporate rights in a company,
being a resident of Finland, the ownership of which entitles the owner of such shares or
corporate rights to the enjoyment of immovable property held by the company may be
taxed in Finland.

4. With reference to Article 21

Shares or other corporate rights in a company, being a resident of Finland, the
ownership of which entitles the owner of such shares or corporate rights to the enjoyment
of immovable property held by the company may be taxed in Finland.

IN WITNESS WHEREOF the undersigned, duly authorised thereto, have signed this
Protocol.

DONE in duplicate at Beograd this 8th day of May 1986, in the English language.

For the Republic of Finland:

HEIKKI TALVITIE

For the Socialist Federal Republic of Yugoslavia:

V. KLEMENO(I
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[TRADUCTION-TRANSLATION]

CONVENTION' ENTRE LA REtPUBLIQUE DE FINLANDE ET LA RP-
PUBLIRIJE FEDIRATIVE SOCIALISTE DE YOUGOSLAVIE TEN-
DANT A EVITER LA DOUBLE IMPOSITION EN MATIERE D'IM-
POTS SUR LE REVENU ET LA FORTUNE

La R6publique de Finlande et la Rfpublique f6d6rative socialiste de Yougoslavie,
Ddsireuses de conclure une convention tendant A dviter la double imposition en

mati~re d'imp6ts sur la revenu et sur la fortune,

Sont convenues de ce qui suit :

Article premier. PERSONNES VIStES

La pr6sente Convention s'applique aux personnes qui sont des r6sidents de l'un des
Etats contractants ou des deux.

Article 2. IMPOTS ViStS

1. La pr6sente Convention s'applique aux imp6ts sur le revenu et sur le capital
perqus pour le compte de chacun des Etats contractants, de ses subdivisions politiques
ou de ses collectivit6s locales, quel que soit le syst~me de perception.

2. Sont consid6rs comme imp6ts sur le revenu et sur le capital tous les imp6ts
perqus sur le revenu total, sur le capital total, ou sur des 616ments de revenu ou de capital,
y compris les imp6ts sur les gains provenant de l'ali6nation de biens immobiliers ou
mobiliers, les imp6ts sur le montant total des traitements et salaires pay6s par les entre-
prises ainsi que les imp6ts sur les plus-values.

3. Les imp6ts actuels auxquels s'applique ]a Convention sont les suivants

a) En Finlande :
i) L'imp6t d'Etat sur le revenu et sur la fortune

ii) L'imp6t communal;

iii) L'imp6t eccl6siastique;
iv) L'imp6t par voie de retenue A ]a source sur le revenu des non-rdsidents

(ci-apr~s ddnomm6s << imp6t finlandais >>);
b) En Yougoslavie :

i) L'imp6t sur le revenu
ii) L'imp6t sur le revenu personnel des travailleurs

iii) L'imp6t sur le revenu des personnes provenant d'activit6s agricoles
iv) L'imp6t sur le revenu des personnes provenant d'activit6s 6conomiques
v) L'imp6t sur le revenu des personnes provenant d'activit6s professionnelles;

vi) L'imp6t sur les redevances provenant de droits d'auteur, brevets et perfection-
nements techniques;

Entrd en viguer le 18 d6cembre 1987, soit 30 jours aprs la date de la dernifre des notifications (effectudes le
18 novetmbre 1987) par lesquelles les Parties contractantes se sont informces de r'accomplissement des formalit~s constitu-
tionnelles, conformrment au paragraphe 2 de I'article 27.
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vii) L'imp6t sur le revenu provenant du capital et des droits affdrents au capital;

viii) L'imp6t sur la fortune ;
ix) L'imp6t sur le revenu global des citoyens

x) L'imp6t sur le revenu des 6trangers exergant une activit6 dconomique ou pro-
fessionnelle ;

xi) L'imp6t sur les b6n6fices des personnes 6trang~res provenant d'investissements
dans une organisation nationale de travailleurs associ6s ; et

xii) L'imp6t sur les b6n6fices provenant des activit6s en mati~re de transport d'une
personne 6trang~re n'ayant pas de succursale sur le territoire de la Rdpublique
f6d6rative socialiste de Yougoslavie

(ci-apr~s d6nomm6s « imp6t yougoslave >>).
4. La pr6sente Convention s'applique aussi aux imp6ts futurs de nature identique

ou analogue qui, 6tablis apr~s la date de la signature de la Convention, s'ajoutent aux
imp~ts actuels ou les remplacent. Les autorit6s comp6tentes des Etats contractants
s'informent mutuellement de toute modification substantielle apport6e A leurs l6gislations
fiscales respectives.

Article 3. DtFINITIONS GINtRALES

I. Aux fins de la pr6sente Convention :
a) Le terme « Finlande >>s'entend de la R6publique de Finlande et, au sens g6ogra-

phique, s'entend du territoire de la R6publique de Finlande et de toute zone adjacente
aux eaux territoriales de la R6publique de Finlande dans laquelle Ia Finlande peut,
en vertu de sa Idgislation et conform6ment au droit international, exercer ses droits
en matire de prospection et d'exploitation des ressources naturelles des fonds et du
sous-sol marins ;

b) Le terme «< Yougoslavie >> d6signe la R6publique f6d6rative socialiste de Yougoslavie
et, au sens g6ographique, d6signe le territoire de la R6publique f6d6rative socialiste de
Yougoslavie et toute zone adjacente aux eaux territoriales de Ia R6publique f6ddrative
socialiste de Yougoslavie dans laquelle la Yougoslavie peut, en vertu de sa l6gislation
et conform6ment au droit international, exercer ses droits en mati~re de prospection et
d'exploitation des ressources naturelles des fonds et du sous-sol marins;

c) Le terme << personne >> d6signe :
i) Dans le cas de la Finlande, une personne physique, une soci6t6 ou tout autre

groupement de personnes ;
ii) Dans le cas de Ia Yougoslavie, une personne physique ou toute personne mo-

rale ;

d) Le terme << soci6t6 >> d6signe

i) Dans le cas de Finlande, toute personne morale ou toute entit6 consid6r6e
comme une personne morale aux fins d'imposition ;

ii) Dans le cas de la Yougoslavie, une organisation de travailleurs associ6s ou toute
autre personne morale assujettie A l'imp6t ;

e) Les expressions « entreprise d'un Etat contractant >> et << entreprise de l'autre Etat
contractant >> s'entendent, suivant le contexte, dans le cas de la Yougoslavie, d'une
organisation de travailleurs associ6s, d'une organisation communautaire autog6r6e,
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de travailleurs exergant des activit6s ind6pendantes titre individuel et d'une entre-
prise 6tablie aux termes de la legislation yougoslave et exploit6e par un r6sident de
]a Yougoslavie, et, dans le cas de la Finlande, d'une enterprise exploit6e par un
r6sident de la Finlande ;

fi Le terme << ressortissant >> d~signe

i) Dans le cas de la Finlande, toute personne physique poss~dant la nationalit6
finlandaise et toute personne morale, soci6t6 ou association dont la condition
d6coule de la 16gislation finlandaise en vigueur ;

ii) Dans le cas de la Yougoslavie, toute personne physique poss6dant la nationalit6
de la Rdpublique f6d6rative de Yougoslavie en vertu de ]a 16gislation yougo-
slave en vigueur, et toute personne morale yougoslave ;

g) L'expression < trafic international >> s'entend de tout transport effectu6 par un navire
ou un a6ronef exploit6 par une entreprise dont le si~ge de direction effective est situ6
dans l'un des Etats contractants, sauf lorsque le navire ou I'a6ronef n'est exploit6
qu'entre des points situ6s dans I'autre Etat contractant;

h) L'expression < autorit6 comp6tente >> s'entend :

i) Dans le cas de la Finlande, du Minist~re des finances ou de son repr6sentant
autoris6 ;

ii) Dans le cas de la Yougoslavie, du Secr6tariat f6d6ral aux finances ou de son
repr6sentant autoris6.

2. Pour I'application de la Convention par l'un des Etats contractants, toute ex-
pression qui n'y est pas d6finie a le sens que lui attribue le droit de cet Etat concernant
les imp6ts auxquels s'applique ]a Convention.

Article 4. RtSIDENCE

1. Aux fins de ]a pr6sente Convention, l'expression « r6sident de 'un des Etats
contractants >> s'entend de toute personne qui, en vertu du droit de cet Etat, est assujettie
A l'imp6t dudit Etat, en raison de son domicile, de sa r6sidence, de son si~ge de direction
ou autre crit~re du m~me ordre.

2. Si, par application des dispositions du paragraphe 1, une personne physique se
trouve tre un resident des deux Etats contractants, sa situation est r6gl6e de la manibre
suivante :

a) La personne est r6put6e r6sident de I'Etat o elle dispose d'un foyer d'habitation
permanent ; si elle dispose d'un foyer d'habitation permanent dans les deux Etats,
elle est r6put6e r6sident de I'Etat avec lequel elle a les liens personnels et 6cono-
miques les plus 6troits (centre des int6r&s vitaux) ;

b) Si I'on ne peut d6terminer dans quel Etat se trouve le centre de ses int6r&s vitaux,
ou bien si elle ne dispose de foyer d'habitation permanent dans aucun des deux Etats,
la personne est r6put6e r6sident de I'Etat ob elle s6journe habituellement ;

c) Si elle s6journe habituellement dans les deux Etats ou si elle ne s6journe habituel-
lement dans aucun d'eux, la personne est r6put6e r6sident de l'Etat dont elle est
ressortissant ;

d) Si la personne est ressortissant des deux Etats ou ne I'est d'aucun des deux, les
autorit6s comp6tentes des Etats contractants r~glent la question d'un commun accord.
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3. Si, par application des dispositions du paragraphe 1, une personne autre qu'une
personne physique est r6sident des deux Etats contractants, elle est r6put6e rdsident de
l'Etat oj le si~ge de direction effective est situ6.

Article 5. ETABLISSEMENT STABLE

I. Aux fins de la pr~sente Convention, l'expression << 6tablissement stable >> s'entend
d'une installation fixe d'affaires par I'interm~diaire de laquelle une entreprise exerce tout
ou partie de son activit6.

2. Sont notamment rfput~s dtablissements stables

a) U'n si~ge de direction

b) Une succursale

c) Un bureau

d) Une usine

e) Un atelier

f) Une mine, un puits de p~trole ou de gaz, une carrire ou autre lieu d'extraction de
ressources naturelles.

3. Un chantier de construction, d'installation ou de montage ne constitue un 6ta-
blissement stable qu'au-delA de douze mois d'existence.

4. Nonobstant les dispositions des paragraphes 1, 2 et 3 du present article,
l'expression << 6tablissement stable >> n'est pas r~put~e couvrir :
a) L'usage d'installations aux seules fins de stockage, d'exposition ou de livraison de

produits ou marchandises appartenant ' l'entreprise ;

b) L'entreposage de produits ou marchandises appartenant ' l'entreprise aux seules fins
de stockage, d'exposition ou de livraison ;

c) L'entreposage de produits ou marchandises appartenant a l'entreprise aux seules fins
de transformation par une autre entreprise ;

d) Le maintien d'une installation fixe d'affaires aux seules fins d'acheter des produits
ou marchandises ou de recueillir des renseignements pour l'entreprise ;

e) Le maintien d'une installation fixe d'affaires aux seules fins d'exercer, pour
l'entreprise, d'autres activit6s de caract6re pr~paratoire ou auxiliaire ;

f) Le maintien d'une installation fixe d'affaires aux seules fins d'exercer selon quelque
combinaison que ce soit des activitds vis6es aux alin6as a ' e, pourvu que I'activitd
cumule de l'installation fixe d'affaires ait un caract6re pr~paratoire ou auxiliaire.

5. Nonobstant les dispositions des paragraphes I et 2, lorsqu'une personne - autre
qu'un agent jouissant d'un statut ind~pendant et auquel s'applique le paragraphe 6 -
agit pour le compte d'une entreprise et dispose dans l'un des Etats contractants de
pouvoirs qu'elle y exerce habituellement et qui lui permettent de conclure des contrats
au nom de l'entreprise, celle-ci est r6put6e avoir un 6tablissement stable dans cet Etat
au regard de toutes les activitds que cette personne exerce pour l'entreprise, ' moins
que les activitds de la personne dont il s'agit ne soient limit~es A celles visdes au para-
graphe 4 et qui, si elles 6taient exerces par l'interm~diaire d'une installation fixe
d'affaires, ne conf~reraient pas ' ladite installation le caractre d'un 6tablissement sta-
ble au sens dudit paragraphe 4.
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6. Une entreprise n'est pas rdput6e avoir un 6tablissement stable dans l'un des Etats
contractants du seul fait qu'elle y exerce une activit6 par l'entremise d'un courtier, d'un
commissionnaire gdn6ral ou d'un autre agent jouissant d'un statut ind6pendant, A con-
dition que ce dernier agisse dans le cadre ordinaire de ladite activitd.

7. Le fait qu'une soci6t6 qui est un rdsident de l'un des Etats contractants contr6le
une socidt6 ou est contr6l6e par une socidt6 qui est un r6sident de I'autre Etat contractant
ou qui y exerce son activit6 que ce soit par l'intermddiaire d'un 6tablissement stable ou
autrement ne suffit pas, en soi, A faire de l'une quelconque de ces socidtds un 6tablis-
sement stable de l'autre.

Article 6. REVENUS IMMOBILIERS

1. Les revenus qu'un rdsident de 'un des Etats contractants tire de biens immobi-
liers (y compris les revenus des exploitations agricoles ou forestires) situ6s dans l'autre
Etat contractant peuvent etre imposds dans ce dernier.

2. Aux fins de ]a pr6sente Convention, l'expression << biens immobiliers >> a le sens
que lui attribue la l6gislation de l'Etat contractant oji sont situ6s les biens consid~r~s.
Les navires, les bateaux et les a6ronefs ne sont pas r6putds constituer des biens
immobiliers.

3. Les dispositions du paragraphe 1 du present article s'appliquent aux revenus
provenant tant de l'exploitation directe que de la location ou d'une quelconque autre
forme d'exploitation de biens immobiliers.

4. Les dispositions des paragraphes I et 3 s'appliquent aussi aux revenus provenant
de biens immobiliers d'une entreprise et aux revenus provenant de biens immobiliers
servant A l'exercice d'une profession ind6pendante.

Article 7. BtNtFICES DES ENTREPRISES

1. Les b6n6fices d'une entreprise de l'un des Etats contractants ne sont imposables
que dans cet Etat A moins que l'entreprise n'exerce son activit6 dans l'autre Etat con-
tractant par l'interm6diaire d'un 6tablissement stable qui y est situ6. Dans ce dernier cas,
lesdits b6n6fices ne peuvent 8tre impos6s dans l'autre Etat que dans la mesure oi ils sont
imputables A l'6tablissement.

2. Sous r6serve des dispositions du paragraphe 3, lorsqu'une entreprise de l'un des
Etats contractants exerce son activit6 dans l'autre Etat contractant par l'interm6diaire d'un
6tablissement stable qui y est situ6, il est imputd A cet 6tablissement, dans chaque Etat
contractant, les b6n6fices que l'6tablissement aurait pu r6aliser s'iI avait eu le statut
d'entreprise distincte et s6par6e exergant des activit6s identiques ou analogues dans des
conditions elles-m~mes identiques ou analogues et traitant en toute ind6pendance avec
l'entreprise dont il constitue un 6tablissement stable.

3. Pour ddterminer les b6ndfices d'un 6tablissement stable, sont admises en d6duc-
tion les d6penses encourues aux fins poursuivies par cet 6tablissement, y compris les
d6penses de direction et les frais g6n6raux d'administration, que ce soit dans l'Etat ob
est situd 1'6tablissement stable ou ailleurs.

4. Dans la mesure oji, dans un Etat contractant, il a 6t6 coutumier de d6terminer
les b6n6fices imputables un 6tablissement stable sur ]a base d'une r6partition de ]a
totalit6 des b6n6fices de l'entreprise entre ses diverses parties, aucune disposition du
paragraphe 2 du pr6sent article ne fait obstacle 'a ce que cet Etat contractant d6termine
les b6n6fices imposables en proc6dant par voie de r6partition selon la m6thode habituelle.
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La m6thode adoptde doit cependant 8tre telle que le r6sultat obtenu soit conforme aux
principes contenus dans le pr6sent article.

5. Aucun b6n6fice n'est imput6 A un 6tablissement stable du seul fait qu'il a achet6
des produits ou marchandises pour I'entreprise.

6. Aux fins des paragraphes ci-avant, les b6n6fices imputables t I'dtablissement
permanent sont d6termin6s, chaque ann6e, selon la m~me m6thode, A moins qu'il n'existe
de bonnes et suffisantes raisons de procdder autrement.

7. Tous b6n6fices dont la source est situ6e en Yougoslavie qu'un r6sident de la
Finlande tire de ses investissements dans une organisation de travailleurs associ6s sont
imposables en Yougoslavie.

8. Lorsque les b6n6fices comprennent des 616ments de revenus trait6s s6par6ment
dans d'autres articles de la pr6sente Convention, les dispositions du pr6sent article
s'entendent sans pr6judice des dispositions de ces autres articles.

Article 8. TRANSPORTS MARITIME ET AtRIEN

I. Les b6ndfices provenant de l'exploitation en trafic international de navires ou
d'a6ronefs ne sont imposables que dans l'Etat contractant oi le si~ge de direction effec-
tive de l'entreprise est situ6.

2. Si le siege de direction effective d'une entreprise de navigation maritime est situ6
A bord d'un navire, ce siege est r6put6 &re situ6 dans l'Etat contractant ob se trouve le
port d'attache du navire ou, d6faut de port d'attache, dans celui des Etats contractants
dont I'exploitant du navire est un r6sident.

3. Les dispositions du paragraphe I s'appliquent aussi aux b6ndfices provenant de
la participation A un pool, une exploitation en commun ou un organisme international
d'exploitation.

Article 9. ENTREPRISES ASSOCIIES

Lorsque :

a) Une entreprise de l'un des Etats contractants participe directement ou indirectement
A la direction, au contr6le ou au capital d'une entreprise de l'autre Etat contractant,
ou bien

b) Les m~mes personnes participent directement ou indirectement A la direction, au
contr6le ou au capital d'une entreprise de l'un des Etats contractants et d'une entre-
prise de I'autre Etat contractant,

et que, dans l'un ou I'autre cas, les deux entreprises sont dans leurs relations commer-
ciales ou financi~res lies par des conditions convenues ou impos6es qui different de
celles qui seraient convenues entre entreprises ind6pendantes, les b6n6fices qui, n'6taient
ces conditions, auraient 6t6 r6alis6s par l'une de ces entreprises mais ne l'ont pas td du
fait de ces conditions peuvent 8tre inclus dans les b6n6fices de l'entreprise et impos6s
en consdquence.

Article 10. DIVIDENDES

1. Les dividendes pay6s d'une soci6t6 qui est un r6sident de l'un des Etats con-
tractants et dont le b6n6ficiaire est un r6sident de l'autre Etat contractant peuvent 8tre
impos6s dans cet autre Etat.

2. Toutefois, ces dividendes peuvent 6galement 8tre impos6s dans I'Etat contractant
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dont la socidtd distributrice de dividendes est un resident, et cela conform6ment au droit
dudit Etat, mais l'imp6t ainsi 6tabli ne peut excdder :

a) Cinq p. 100 du montant brut des dividendes si ]a personne qui regoit les dividendes
est une soci6t6 (autre qu'une soci6t6 de personnes) qui d6tient directement 25 p. 100
au moins du capital de la soci6t6 distributrice des dividendes ;

b) Quinze p. 100 du montant brut des dividendes dans tous les autres cas.

Les autoritds comp6tentes des Etats contractants r~glent d'un commun accord les
modalit6s d'application de ces limitations.

Le present paragraphe n'affecte pas l'imposition de la soci6t6 au titre des b6n6fices
qui servent au paiement des dividendes.

3. Le terme << dividendes >> employ6 dans le prdsent article d~signe, dans le cas de
la Finlande, les revenus provenant d'actions ou autres parts, A l'exception des cr~ances,
ainsi que les revenus d'autres parts sociales soumis au m~me regime fiscal que les revenus
d'actions en vertu de la l6gislation de cet Etat. Tous b6n6fices r~partis provenant de
sources situ6es en Yougoslavie qu'un r6sident de la Finlande tire de ses investissements
dans une organisation de travailleurs associ6s sont consid6r~s comme 6tant des dividendes
aux fins de la prdsente Convention.

4. Les dispositions des paragraphes I et 2 du pr6sent article ne s'appliquent pas
lorsque la personne qui reqoit les dividendes, r6sident de l'un des Etats contractants,
exerce dans l'autre Etat contractant dont la soci6t6 qui paie les dividendes est un r6sident
une activit6 industrielle ou commerciale par l'interm~diaire d'un 6tablissement stable qui
y est situ6, ou exerce dans ledit Etat une profession ind6pendante t partir d'une base fixe
qui y est situ6e, et que la participation g~ndratrice des dividendes se rattache effective-
ment A 1'6tablissement stable ou la base fixe. En pareil cas, les dispositions de l'article
7 ou 6ventuellement de l'article 14 sont applicables.

5. Lorsqu'une soci6t6 qui est un resident de l'un des Etats contractants tire des
b6n6fices ou des revenus de i'autre Etat contractant, cet autre Etat ne peut pr6lever aucun
imp6t sur les dividendes pay~s par la soci6t6, sauf dans la mesure o6 ces dividendes sont
pay6s A un r6sident de cet autre Etat ou bien dans la mesure oil ]a participation g6ndratrice
des dividendes se rattache effectivement A un 6tablissement stable ou A une base fixe
situ6e dans cet autre Etat ; l'autre Etat ne peut pas non plus pr~lever un imp6t au titre
des bdn6fices non distribuds sur les b6n~fices correspondants de la soci6t6, m~me si les
dividendes pay6s ou les b6n6fices non distribu~s consistent en tout ou en partie de b6-
n6fices ou revenus provenant de cet autre Etat.

Article 11. INTgRtTS

1. Les int6r~ts provenant d'un Etat contractant et pay~s A un rdsident de l'autre Etat
contractant sont imposables dans cet autre Etat.

2. Le terme << int6r~ts >> employ6 dans le pr6sent article d6signe les revenus des
fonds, bons ou obligations d'Etat, assortis ou non d'une garantie hypothdcaire ou d'une
clause de participation aux b6n6fices, les revenus des cr6ances de toute nature et les
autres revenus assimil6s par la l6gislation fiscale de I'Etat d'ob ils proviennent A des
revenus de sommes prt6es.

3. Les dispositions du paragraphe I du pr6sent article ne s'appliquent pas lorsque
la personne qui regoit les int6r~ts, rdsident de l'un des Etats contractants, exerce dans
l'autre Etat contractant d'ob proviennent les int~rets une activit6 industrielle ou com-
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merciale par l'intermdiaire d'un 6tablissement stable qui y est situ6, ou exerce dans ledit
Etat une profession ind6pendante . partir d'une base fixe qui y est situ6e, et que la cr6ance
g6n6ratrice des int6rts se rattache effectivement A l'6tablissement ou A la base. En pareil
cas, les dispositions de l'article 7 ou 6ventuellement de l'article 14 sont applicables.

4. Lorsque, en raison de relations sp6ciales existant entre le d6biteur et le bfn6fi-
ciaire effectif ou entre tous deux et une tierce personne, le montant des int6r&s exc~de,
pour une raison quelconque, celui dont seraient convenus le d6biteur et le bfn6ficiaire
effectif en l'absence de pareilles relations, les dispositions du pr6sent article ne
s'appliquent qu'A ce dernier montant. Dans ce cas, la partie exc6dentaire des paiements
reste imposable conform6ment au droit de chaque Etat contractant, compte dament tenu
des autres dispositions de la pr6sente Convention.

Article 12. REDEVANCES

1. Les redevances provenant d'un Etat contractant et pay6es A un r6sident de l'autre
Etat contractant sont imposables dans cet autre Etat.

2. Toutefois, ces redevances sont aussi imposables dans l'Etat contractant d'oii elles
proviennent et selon la legislation de cet Etat; mais l'imp6t ainsi 6tabli ne peut excfder
10 p. 100 du montant brut des redevances. Les autorit6s comp6tentes des Etats contrac-
tants r~glent d'un commun accord les modalit6s d'application de cette limitation.

3. Le terme « redevances employ6 dans le pr6sent article d6signe les r6mun6ra-
tions de toute nature pay6es pour l'usage ou la concession de l'usage d'un droit d'auteur
sur une oeuvre litt6raire, artistique ou scientifique, y compris les films cindmatogra-
phiques, ou les films ou bandes utilisds pour les dmissions radiophoniques ou t6l6vis6es,
d'un brevet, d'une marque de fabrique ou de commerce, d'un dessin ou d'un mod~le,
d'un plan, d'une formule ou d'un proc6d6 secrets, ainsi que pour l'usage ou la concession
de l'usage d'un 6quipement industriel, commercial ou scientifique et pour des informa-
tions ayant trait . une experience acquise dans le domaine industriel, commercial ou
scientifique.

4. Les dispositions des paragraphes 1 et 2 ne s'appliquent pas lorsque le b6ndficiaire
effectif des redevances, r6sident d'un Etat contractant, exerce dans l'autre Etat contractant
d'ob proviennent les redevances, soit une activit6 industrielle ou commerciale par
l'intermddiaire d'un 6tablissement stable qui y est situ6, soit une profession inddpendante
au moyen d'une base fixe qui y est situ6e, et que le droit ou le bien g6n6rateur des
redevances se rattache effectivement . l'6tablissement stable ou A la base fixe en question.
Dans ces cas, les dispositions de l'article 7 ou de l'article 14, suivant le cas, sont
applicables.

5. Les redevances sont consid6r6es comme provenant d'un Etat contractant lorsque
le d6biteur est cet Etat lui-m~me, une subdivision politique, une collectivit6 locale ou un
r6sident de cet Etat et, dans le cas de ]a Finlande, un organisme statutaire.

6. Nonobstant les dispositions du paragraphe 5 du pr6sent article, lorsque la per-
sonne qui paie les redevances, qu'elle soit ou non un r6sident de 'un des Etats contrac-
tants, a dans un Etat contractant un 6tablissement stable ou une base fixe pour lequel
l'engagement donnant lieu aux redevances a dt6 contract6 et qui supporte la charge de
ces redevances, celles-ci sont alors consid6r6es comme provenant de l'Etat dans lequel
est situ6 l'6tablissement stable ou ]a base fixe.

7. Lorsque, en raison de relations sp6ciales existant entre le d6biteur et ]a personne
qui reqoit les redevances ou que l'un et l'autre entretiennent avec de tierces personnes,
le montant des redevances, compte tenu de ]a prestation pour laquelle elles sont pay6es,
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excde celui dont seraient convenus le d~biteur et la personne qui reqoit les redevances
en l'absence de pareilles relations, les dispositions du present article ne s'appliquent qu'
ce dernier montant. Dans ce cas, la partie exc~dentaire des paiements reste imposable
selon la legislation de chaque Etat contractant et compte tenu des autres dispositions de
la prdsente Convention.

Article 13. GAINS EN CAPITAL

1. Les gains qu'un rdsident d'un Etat contractant tire de l'ali~nation de biens im-
mobiliers visds au paragraphe 2 de l'article 6 et situ~s dans l'autre Etat contractant sont
imposables dans cet autre Etat.

2. Les gains provenant de l'alidnation de biens mobiliers qui font partie de l'actif
d'un 6tablissement stable qu'une entreprise d'un Etat contractant a dans l'autre Etat
contractant,. ou de biens mobiliers qui appartiennent A une base fixe dont un r6sident
d'un Etat contractant dispose dans l'autre Etat contractant pour 1'exercice d'une profes-
sion inddpendante, y compris de tels gains provenant de l'ali6nation de cet 6tablissement
stable (seul ou avec l'ensemble de l'entreprise) ou de cette base fixe, sont imposables
dans cet autre Etat.

3. Les gains provenant de l'alidnation de navires ou a~ronefs exploit6s en trafic
international ou de biens mobiliers affectds h l'exploitation de ces navires ou adronefs
ne sont imposables que dans l'Etat contractant oi le si~ge de direction effective de
l'entreprise est situ6.

4. Les gains provenant de l'alination de tous biens autres que ceux visds aux
paragraphes 1, 2 et 3 du prdsent article ne sont imposables que dans l'Etat dont le c~dant
est un resident.

Article 14. PROFESSIONS INDIPENDANTES

1. Les revenus qu'un r6sident de l'un des Etats contractants tire d'une profession
librale ou d'autres activit6s de caract~re ind6pendant ne sont imposables que dans cet
Etat A moins que l'intdress6 ne dispose de fagon habituelle dans l'autre Etat contractant
d'une base fixe pour l'exercice de ses activitds. S'il dispose d'une telle base fixe, les
revenus peuvent &re imposes dans l'autre Etat mais uniquement dans la mesure o6 ils
sont imputables A cette base fixe.

2. Nonobstant les dispositions du paragraphe 1 du pr6sent article, les revenus qu'un
r6sident de l'un des Etats contractants tire des activit6s professionnelles qu'il exerce dans
l'autre Etat contractant ne sont pas imposables dans cet autre Etat si :

a) Son sjour dans l'autre Etat pendant une p6riode ou plusieurs pdriodes n'exc~de pas,
au total, 183 jours pendant l'ann6e civile consid6r6e, et si

b) I1 ne dispose pas habituellement d'une base fixe dans l'autre Etat pour une p6riode
ou des p6riodes exc6dant, au total, 183 jours pendant l'ann~e civile.

3. L'expression << profession lib6rale >> couvre notamment les activitfs inddpendan-
tes d'ordre scientifique, litt6raire, artistique, 6ducatif ou p6dagogique ainsi que les acti-
vit6s ind6pendantes des m6decins, avocats, ing6nieurs, architectes, dentistes et
comptables.

Article 15. PROFESSIONS DtPENDANTES

1. Sous rdserve des dispositions des articles 16, 17, 18 et 19, les salaires, traitements
et autres r6mun6rations similaires qu'un r6sident de 'un des Etats contractants perqoit
au titre d'un emploi salari6 ne sont imposables que dans cet Etat A moins que l'emploi
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ne soit exerc6 dans l'autre Etat contractant. Si I'emploi y est exerc6, les r~mundrations
perques h ce titre peuvent 6tre imposfes dans cet autre Etat.

2. Nonobstant les dispositions du paragraphe 1, les r6mun6rations qu'un r6sident
de l'un des Etats contractants pergoit au titre d'un emploi salari6 exerc6 dans l'autre Etat
contractant ne sont imposables que dans le premier Etat seulement :

a) Si le b6n6ficiaire s6journe dans cet autre Etat pendant une ou des priodes n'exc6dant
pas au total 183 jours au cours de l'ann6e d'imposition consid6r6e ;

b) Si les r6munrations sont pay6es par ou pour le compte d'une personne laquelle
les services sont rendus ou qui en tire avantage et qui n'est pas un r6sident de l'autre
Etat ;

c) Si la charge des r6mun6rations n'est pas support~e par un 6tablissement stable ou
une base fixe que la personne A laquelle les services sont rendus ou qui en tire
avantage poss~de dans cet autre Etat.

3. a) Les r6mun6rations pay6es une personne physique par un Etat contractant ou par
une subdivision politique ou une collectivit6 locale de cet Etat ou, dans le cas de
]a Finlande, par un organisme statutaire, ne sont imposables que dans cet Etat.

b) Les r6mun6rations pay6es A une personne physique par un Etat contractant ou par
une subdivision politique ou une collectivit6 locale de cet Etat ou, dans le cas de
la Finlande, par un organisme statutaire, ne sont imposables que dans l'autre Etat
si les travaux sont effectu6s dans cet autre Etat et si le b6n6ficiaire est un r6sident
de cet autre Etat qui :

i) Est aussi un ressortissant de cet Etat ; ou

ii) N'est pas devenu un resident de cet Etat A seule fin d'y travailler.

4. Les r6mun6rations qu'une personne physique tire d'un travail effectu6 dans le
cadre d'une activit6 industrielle ou commerciale exerc6e par un Etat contractant, une
subdivision politique ou une collectivit6 locale de cet Etat ou, dans le cas de ]a Finlande,
par un organisme statutaire, sont imposables conform6ment aux dispositions des para-
graphes I et 2 du pr6sent article.

5. Les r6mun6rations que des personnes physiques tirent d'un travail effectu6 au
sein de la Repr6sentation 6conomique mixte de Yougoslavie ou de la F6d6ration du
tourisme de Yougoslavie sont imposables conformfment aux dispositions du paragraphe
3 du pr6sent article.

6. Nonobstant les dispositions ci-avant du pr6sent article, les r6mun6rations reques
au titre d'un emploi exerc6 bord d'un navire ou d'un a6ronef exploit6 en trafic inter-
national sont imposables dans l'Etat contractant o6 le siege de direction effective de
l'entreprise est situ6.

Article 16. TANTItMES ET HONORAIRES PROVENANT DE CONSEILS DE GESTION MIXTES

1. Les tanti~mes ou autres r6tributions similaires qu'un r6sident de la Yougoslavie
tire en sa capacit6 de membre du conseil d'administration ou de tout organe similaire
d'une soci6t6 qui est un r6sident de la Finlande sont imposables en Finlande.

2. Les honoraires et autres r6tributions similaires qu'un r6sident de la Finlande tire
en sa qualit6 de membre du conseil de gestion mixte d'une soci~t6 qui est un resident
de la Yougoslavie sont imposables en Yougoslavie.
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Article 17. ARTISTES ET SPORTIFS

1. Nonobstant les dispositions des articles 14 et 15, les revenus qu'un r6sident de
l'un des Etats contractants tire des activit6s personnelles qu'il exerce dans l'autre Etat
contractant en tant qu'artiste du spectacle, tel qu'artiste de th6tre, de cin6ma, de la radio
ou de la t616vision, ou que musicien, ou en tant que sportif, peuvent 8tre impos6s dans
l'autre Etat.

2. Lorsque les revenus provenant directement ou indirectement des activit6s exer-
c6es par un professionnel du spectacle ou un sportif ne reviennent pas A celui-ci mais A
une autre personne, ces revenus sont, nonobstant les dispositions des articles 7, 14 et 15,
imposables dans l'Etat contractant ob sont exerc6es les activit6s du professionnel du
spectacle ou du sportif.

3. Nonobstant les dispositions des paragraphes I et 2 du pr6sent article, les revenus
provenant des activit6s vis6es au paragraphe 1 du pr6sent article qui sont exerc6es dans
le cadre d'un programme d'6changes culturels ou sportifs approuv6 par les deux Etats
contractants ne sont imposables que dans l'Etat contractant dont le professionnel du
spectacle ou le sportif est un r6sident.

Article 18. PENSIONS

1. Les pensions et autres r6mun6rations similaires pay6es a un r6sident d'un Etat
contractant en contrepartie d'un emploi ant6rieur sont imposables dans cet Etat.

2. Nonobstant les dispositions du paragraphe 1, les pensions pay6es par l'un des
Etats contractants, l'une de ses subdivisions politiques ou l'une de ses collectivit6s locales
ou, dans le cas de ]a Finlande, un organisme statutaire, par pr61vement sur le budget ou
sur des fonds sp6ciaux, A une personne physique ne sont imposables que dans cet Etat.
Toutefois, ces pensions ne sont imposables que dans l'autre Etat contractant si le b6n6-
ficiaire est un r6sident de cet Etat et en est un ressortissant.

3. Toute pension pay6e A une personne physique au titre d'activit6s exerc6es dans
le cadre d'un travail effectu6 par un Etat contractant, une subdivision politique ou une
collectivit6 locale de celui-ci ou, dans le cas de la Finlande, un organisme statutaire,
n'est imposable que dans i'Etat contractant dont la personne physique est un r6sident.

4. Nonobstant les dispositions des paragraphes I et 3 du pr6sent article, les paie-
ments effectu6s en vertu du syst~me public de s6curit6 sociale sont imposables dans cet
Etat.

Article 19. ETUDIANTS ET STAGIAIRES

1. Les sommes reques par un 6tudiant ou un stagiaire qui est, ou qui 6tait imm6-
diatement avant de se rendre dans l'un des Etats contractants, r6sident de l'autre Etat
contractant et qui s6journe dans le premier Etat A seule fin de poursuivre ses 6tudes ou
sa formation, pour couvrir ses frais d'entretien, d'6tudes ou de formation, ne sont pas
imposables dans cet Etat, A condition qu'elles proviennent de sources situ6es en dehors
dudit Etat.

2. Un 6tudiant dans une universit6 ou un autre 6tablissement d'enseignement su-
p6rieur d'un Etat contractant ou un stagiaire dans le domaine des affaires qui est, ou qui
6tait imm6diatement avant de se rendre dans l'autre Etat contractant, un r6sident du
premier Etat et qui s6journe dans l'autre Etat contractant pour une p~riode ou des p6riodes
n'exc6dant pas au total 183 jours dans l'ann6e civile en question nest pas imposable
dans cet autre Etat au titre des r6mun6rations qu'il reqoit pour des prestations de services
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rendus dans cet Etat, A condition que ces services soient fournis dans le cadre de ses
6tudes ou de sa formation et que les rdmun6rations constituent des revenus n6cessaires
pour couvrir ses frais d'entretien.

Article 20. AUTRES REVENUS

I. Les 616ments du revenu d'un r6sident d'un Etat contractant, d'oo qu'ils provien-
nent, qui ne sont pas traitds dans les articles pr6c6dents de la pr6sente Convention, ne
sont imposables que dans cet Etat.

2. Les dispositions du paragraphe I ne s'appliquent pas aux revenus autres que les
revenus provenant de biens immobiliers, tels qu'ils sont d6finis au paragraphe 2 de
I'article 6, lorsque le b6ndficiaire de tels revenus, r6sident d'un Etat contractant, exerce
dans I'autre Etat contractant, soit une activit6 industrielle ou commerciale par
I'interm6diaire d'un 6tablissement stable qui y est situ6, soit une profession ind6pendante
au moyen d'une base fixe qui y est situ6, et que le droit ou le bien g6n6rateur des revenus
s'y attache effectivement. Dans ces cas, les dispositions de l'article 7 ou de l'article 14,
suivant le cas, sont applicables.

Article 21. FORTUNE

I. La fortune constitude par des biens immobiliers vis6s au paragraphe 2 de l'article
6, que poss~de un r6sident d'un Etat contractant et qui sont situds dans l'autre Etat
contractant, est imposable dans cet autre Etat.

2. La fortune constitu6e par des biens mobiliers qui font partie de I'actif d'un 6ta-
blissement stable qu'une entreprise d'un Etat contractant a dans l'autre Etat contractant,
ou par des biens mobiliers qui appartiennent une base fixe dont un r6sident d'un Etat
contractant dispose dans I'autre Etat contractant pour l'exercice d'une profession indd-
pendante, est imposable dans cet autre Etat.

3. La fortune constitu6e par des navires et des a6ronefs exploit~s en trafic interna-
tional ainsi que par des biens mobiliers affect6s A l'exploitation de ces navires et a6ronefs
n'est imposable que dans l'Etat contractant oii le sifge de direction effective de
l'entreprise est situ6.

4. Tous les autres 616ments de la fortune d'un r6sident d'un Etat contractant ne sont
imposables que dans cet Etat.

Article 22. ELIMINATION DE LA DOUBLE IMPOSITION

I. Lorsqu'un r6sident de l'un des Etats contractants tire des revenus ou possede un
capital qui, conform6ment aux dispositions de la pr6sente Convention, sont imposables
dans l'autre Etat contractant, le premier Etat contractant admet :

a) En deduction de l'imp6t sur le revenu de cette personne, un montant 6gal A l'imp6t
sur le revenu pay6 dans cet autre Etat ;

b) En d6duction de I'imp6t sur le capital de cette personne, un montant 6gal l'imp6t
sur le capital pay6 dans cet autre Etat.

Toutefois, dans les deux cas, la d6duction n'exc6dera pas la fraction de l'imp6t sur
le revenu ou de l'imp6t sur le capital, calcul6 avant la d6duction, qui correspond, selon
le cas, au revenu ou au capital imposable dans cet autre Etat.

2. Nonobstant toute autre disposition de la pr6sente Convention, une personne phy-
sique qui est un r6sident de la Yougoslavie et qui, aux termes de la 16gislation fiscale
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finlandaise quant aux imp6ts finlandais vis6s A I'article 2, est consid6r6e comme 6tant un
r6sident de la Finlande peut 8tre assujettie A l'imp6t en Finlande. Cependant, la Finlande
admet en d6duction de l'imp6t finlandais, conform6ment aux dispositions du paragraphe
I du pr6sent article, tout imp6t yougoslave pay6 sur le revenu ou le capital. Les dispo-
sitions du pr6sent paragraphe ne s'appliquent qu'aux ressortissants de la Finlande.

3. Lorsque, conform6ment A toute disposition de la Convention, les revenus perqus
ou le capital d6tenu par un resident de l'un des Etats contractants sont exon6r6s d'imp6t
dans cet Etat, celui-ci peut n6anmoins, pour le calcul du montant de l'imp6t sur la fraction
exc6dentaire des revenus ou du capital dudit r6sident, tenir compte des revenus ou du
capital exondr6s.

4. a) Aux fins de l'admission d'un cr6dit d'imp6t dans l'un des Etats contractants,
I'imp6t pay6 dans l'autre Etat contractant est trait6 comme s'il comprenait l'imp6t qui
est par ailleurs dOi dans cet autre Etat mais qui a 6t6 r6duit ou remis par cet Etat en vertu
des dispositions 16gales relatives aux incitations fiscales.

b) La pr6sente disposition s'applique pour les cinq premieres ann6es pendant les-
quelles ia Convention sera en vigueur mais les autorit6s comp6tentes des Etats contrac-
tants peuvent se consulter pour d6terminer si cette p6riode doit 8tre prolongfe.

Article 23. NON-DISCRIMINATION

1. Les ressortissants d'un des Etats contractants ne sont soumis dans l'autre Etat
contractant A aucune imposition ou obligation y relative, qui est autre ou plus lourde que
celles auxquelles sont ou pourront 8tre assujettis les ressortissants de cet autre Etat qui
se trouvent dans ]a m~me situation.

2. L'imposition d'un 6tablissement stable qu'une entreprise d'un des Etats a dans
l'autre Etat contractant n'est pas 6tablie dans cet autre Etat contractant d'une faqon moins
favorable que l'imposition des entreprises de cet autre Etat qui exercent les m~mes ac-
tivit6s. La pr6sente disposition ne peut re interpr6t6e comme obligeant un des Etats
contractants accorder aux r6sidents de I'autre Etat contractant les d6ductions person-
nelles, abattements et r6ductions d'imp6t en fonction de la situation ou des charges de
famille qu'il accorde A ses propres r6sidents.

3. A moins que les dispositions de l'article 9, du paragraphe 4 de l'article 11 ou
du paragraphe 7 de l'article 12 ne soient applicables, les int6r~ts, redevances et autres
d6bours pay6s par une entreprise d'un Etat contractant A un r6sident de l'autre Etat
contractant sont d6ductibles, pour la ddtermination des b6n6fices imposables de cette
entreprise, dans les m~mes conditions que s'ils avaient 6td payes a un resident du premier
Etat. De faqon analogue, toute dette contract6e par une entreprise d'un Etat contractant
envers un resident de l'autre Etat contractant est d6ductible, pour la d6termination du
capital imposable de cette entreprise, comme si elle avait 6t6 contract6e envers un r6sident
du premier Etat.

4. Les entreprises d'un Etat contractant, dont le capital est en totalit6 ou en partie,
directement ou indirectement, ddtenu ou contr616 par un ou plusieurs rdsidents de l'autre
Etat contractant, ne sont soumises dans le premier Etat contractant A aucune imposition
ou obligation connexe autres ou plus lourdes que celles auxquelles sont ou peuvent 8tre
soumises les autres entreprises similaires du premier Etat.

5. Les dispositions du pr6sent article s'appliquent aux imp6ts vis6s A l'article 2.
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Article 24. PROCtDURES A L'AMIABLE

1. Lorsqu'un r6sident d'un Etat contractant estime que les mesures prises par un
Etat contractant ou par les deux Etats contractants entrainent ou entraineront pour lui une
imposition non conforme A la pr6sente Convention, il peut, ind6pendamment des recours
prdvus dans les legislations nationales de ces Etats, soumettre son cas a I'autorit6 com-
p6tente de I'Etat contractant dont il est un rdsident. Le cas doit 8tre soumis dans un d6lai
de trois ans a partir de la premiere notification des mesures qui entrai'nent une imposition
non conforme aux dispositions de la Convention.

2. L'autorit6 comp6tente s'efforce, si la r6clamation lui paralt fond6e et si elle n'est
pas elle-m~me en mesure d'apporter une solution appropride, de r6soudre le cas d'un
commun accord avec l'autorit6 compftente de l'autre Etat contractant, en vue d'6viter
une imposition non conforme a la Convention. Lorsque les autorit6s comp6tentes sont
parvenues a un accord, les revenus sont alors imposables et un remboursement ou un
cr6dit d'imp6t est autoris6 par les Etats contractants conform6ment a l'accord intervenu.
II est donn6 suite a cet accord quelles que soient les limites de temps fix6es par la
legislation nationale des Etats contractants.

3. Les autorit6s comp6tentes des Etats contractants s'efforcent, par voie d'accord
amiable, de r6soudre les difficult6s ou de dissiper les doutes auxquels peuvent donner
lieu l'interpr6tation ou l'application de la Convention. Elles peuvent notamment se con-
sulter afin de parvenir A un accord sur ]a r6partition des revenus dans les cas vis6s A
l'article 9. Elles peuvent aussi se concerter en vue d'6viter la double imposition dans les
cas non pr6vus par la pr6sente Convention.

4. Les autorit6s comp6tentes des Etats contractants pourront se mettre directement
en rapport en vue de parvenir A un accord dans le sens des dispositions des paragraphes
1, 2 et 3 du pr6sent article. Lorsque, A cet 6gard, il parait souhaitable de procdder A un
6change de vues oral, un tel 6change peut se d6rouler par l'interm6diaire d'une com-
mission compos6e des repr6sentants des autorit6s comptentes des Etats contractants.

Article 25. ECHANGE DE RENSEIGNEMENTS

1. Les autorit6s comp6tentes des Etats contractants 6changent les renseignements
n6cessaires aux fins d'application des dispositions de la pr6sente Convention, ou des
dispositions du droit interne des Etats contractants qui ont trait aux imp6ts visfs dans la
Convention dans la mesure o6i l'imposition pr6vue par ces derni~res ne contrevient pas
a la Convention. Les renseignements requs par l'un des Etats contractants sont tenus
secrets dans les memes conditions que les renseignements obtenus en application du droit
interne de l'Etat consid6r6 et ils sont exclusivement communiques aux personnes ou
autoritfs (tribunaux et organes administratifs compris) qui participent A 1'6tablissement
ou au recouvrement des imp6ts vis6s dans la Convention, aux poursuites concernant ces
imp6ts, ou aux d6cisions sur les recours relatifs a ces imp6ts. Ces personnes ou autorit6s
peuvent faire 6tat de ces renseignements au cours d'audiences publiques de tribunaux ou
dans des jugements.

2. Les dispositions du paragraphe 1 ne peuvent en aucun cas 8tre interpr6t6es
comme imposant A i'autorit6 comp6tente de l'un des Etats contractants l'obligation :

a) De mettre en oeuvre des mesures administratives d6rogeant A son droit et a sa pratique
administrative ou a ceux de l'autre Etat contractant ;

b) De fournir des renseignements auxquels son droit ou sa pratique administrative nor-
male ou ceux de l'autre Etat contractant ne permettent pas d'avoir acc~s ;
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c) De fournir des renseignements qui reviendraient r6v6ler un secret commercial,
industriel ou officiel ou un proc6d6 de fabrication, ou dont la rdvdlation serait con-
traire h l'ordre public.

Article 26. AGENTS DIPLOMATIQUES ET FONCTIONNAIRES CONSULAIRES

La pr6sente Convention ne d6roge en rien aux privileges fiscaux accord~s aux agents
diplomatiques ou aux fonctionnaires consulaires en vertu des r~gles g6ndrales du droit
international ou des dispositions d'accords particuliers.

Article 27. ENTRtE EN VIGUEUR

1. Les Etats contractants se notifieront mutuellement de i'accomplissement des pro-
c6dures constitutionnelles requises pour l'entr6e en vigueur de ]a pr6sente Convention.

2. La Convention entrera en vigueur le trenti~me jour suivant la date de la dernire
notification mentionn6e au paragraphe I et ses dispositions seront applicables

a) Dans le cas de la Finlande :

i) En ce qui concerne les imp6ts retenus la source, aux revenus perqus A compter
du ler janvier de l'ann6e civile suivant imm6diatement celle de l'entr6e en vi-
gueur de la Convention ;

ii) En ce qui concerne les autres imp6ts sur les revenus et les imp6ts sur le capital,
aux imp6ts dus pour tout exercice fiscal commengant A partir du 1 er janvier de
l'ann~e civile suivant imm6diatement celle de l'entr~e en vigueur de la Con-
vention ;

b) Dans le cas de la Yougoslavie

En ce qui concerne les imp6ts sur les revenus et sur le capital, aux imp6ts pour tout
exercice fiscal commenqant A partir du lerjanvier de l'ann~e civile suivant imm6diatement
celle de l'entr~e en vigueur de ]a Convention.

Article 28. DtNONCIATION

La pr6sente Convention demeurera en vigueur tant qu'elle n'aura pas 6t6 ddnonc~e
par un Etat contractant. Chacun des Etats contractants peut d~noncer la Convention par
voie diplomatique avec un pr6avis transmis le trenti~me jour de juin de toute annie civile
suivant la cinqui~me annie compter de la date de l'entr~e en vigueur de la Convention,
oa avant cette date. Dans ce cas, la Convention cessera d'&re applicable

a) Dans le cas de Ia Finlande :

i) En ce qui concerne les imp6ts retenus A la source, aux revenus perqus A compter
du 1r janvier de I'ann6e civile suivant imm6diatement celle au cours de laquelle
la ddnonciation a eu lieu ;

ii) En ce qui concerne les autres imp6ts sur les revenus et les imp6ts sur le capital,
aux imp6ts dus pour tout exercice fiscal commenqant A partir du 1r janvier de
l'annde civile suivant immddiatement celle au cours de laquelle la d6nonciation
a eu lieu
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b) Dans le cas de ia Yougoslavie :

En ce qui concerne les imp6ts sur les revenus et sur le capital, aux imp6ts pour tout
exercice fiscal commenqant A partir du lcrjanvier de I'annde civile suivant immgdiatement
celle au cours de laquelle la dgnonciation a eu lieu.

EN FOI DE QUOI les soussigngs, A ce dfiment habilitgs, ont sign6 ]a prgsente
Convention.

FAIT en double exemplaire A Belgrade, le 8 mai 1986, en langue anglaise.

Pour la R6publique de Finlande

HEIKKI TALVITIE

Pour la R6publique fgdgrative socialiste de Yougoslavie
V. KLEMENdt
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PROTOCOLE

Au moment de signer ]a Convention entre la R6publique de Finlande et la R~pub-
lique f6d6rative socialiste de Yougoslavie tendant A 6viter la double imposition en mati~re
d'imp6ts sur le revenu et la fortune, les soussign6s sont convenus des dispositions sui-
vantes qui font partie int6grante de la Convention

1. En ce qui concerne I'article 6

Lorsque la propri6t6 d'actions ou d'autres parts sociales d'une soci~t6 qui est un
resident de la Finlande donne au propri6taire desdites actions ou parts sociales le droit A
la jouissance de biens immobiliers ddtenus par la soci~t6, les revenus provenant du libre
usage, de la concession de l'usage, ou de l'usage sous toute autre forme de ce droit de
jouissance sont imposables en Finlande.

2. En ce qui concerne 1'article 11
Les dispositions du paragraphe I de I'article 11 se fondent sur les considerations

suivantes :
a) En vertu de sa 1gislation fiscale en vigueur au moment de la signature de la Con-

vention, la Finlande exon~re d'imp6t les int~r~ts pergus par des personnes qui ne
sont pas des residents de la Finlande et qui proviennent de bons, d'obligations ou
d'autres cr~ances n6gociables, de prts 6trangers qui ne sont pas trait6s comme 6tant
des investissements assimil6s A des fonds propres du d~biteur, de d~p6ts bancaires
ou de d6p6ts effectu~s aupr~s d'autres 6tablissements financiers, et de comptes de
credit du commerce extdrieur ; et

b) En vertu de sa 16gislation fiscale en vigueur A la date de la signature de ]a Convention,
la Yougoslavie ne pr~lkve aucun imp6t sur les revenus provenant d'int6rats vers6s A
des personnes qui ne sont pas des r6sidents de la Yougoslavie.
Si, apr~s la date de la signature de la Convention, l'un des Etats contractants, ou les
deux, devaient pr6lever un imp6t sur les int6rts vis6s ci-avant, ils proc6deront A des
n6gociations en vue de rdviser les dispositions de larticle 11 de la Convention.

3. En ce qui concerne 1'article 13
Les gains provenant de I'alination d'actions ou d'autres parts sociales d'une soci~t6

qui est un resident de la Finlande, et dont ia propri6t6 donne au d6tenteur desdites actions
ou parts sociales le droit A la jouissance des biens immobiliers de la soci~t6, sont im-
posables en Finlande.
4. En ce qui concerne I'article 21

Lorsque ]a propri~td d'actions ou d'autres parts sociales d'une soci6t6 qui est un
r6sident de la Finlande donne au propri6taire desdites actions ou parts sociales le droit A
]a jouissance de biens immobiliers d~tenus par la societ6, lesdites actions ou autres parts
sociales peuvent 8tre impos6es en Finlande.

EN FOI DE QUOI les soussign~s, a ce dfiment autoris~s, ont sign6 le present Protocole.
FAIT en double exemplaire A Belgrade, le 8 mai 1986, en langue anglaise.

Pour ]a R~publique de Finlande

HEIKKI TALVITIE

Pour la R~publique f~drative socialiste de Yougoslavie

V. KLEMENOI(
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ANNEX A-ANNEXE A

No. 4789. AGREEMENT CONCERNING THE ADOPTION OF UNIFORM CONDITIONS OF
APPROVAL AND RECIPROCAL RECOGNITION OF APPROVAL FOR MOTOR VEHI-
CLE EQUIPMENT AND PARTS. DONE AT GENEVA ON 20 MARCH 19581

ENTRY INTO FORCE of amendments to Regulations No. 312 (Uniform provisions concerning
the approval of halogen sealed-beam (HSB) motor vehicle headlamps emitting an asymmet-
rical passing beam or a driving beam or both) and No. 373 (Uniform provisions concerning
the approval of filament lamps for use in approved lamp units of power-driven vehicles and
their trailers) annexed to the above-mentioned Agreement

The amendments were proposed by the Government of the Netherlands and circulated by the
Secretary-General of the United Nations among the Contracting Parties on 30 October 1987. They
came into force on 30 March 1988, in accordance with article 12 (1) of the Agreement.

The texts of the amendments to Regulation No. 31 (02 series of Amendments) and to Regu-
lation No. 37 (Supplement 3 to the 03 series of Amendments) read as follows:

Contents, amend to read:

12. Penalties for non-conformity of production

13. Modification and extension of approval of a type of halogen sealed-beam headlamp
unit (HSB unit)

14. Production definitely discontinued

15. Transitional provisions

16. Names and addresses of technical services responsible for conducting approval tests
and of administrative departments

ANNEXES

Annex 1. Communication concerning the approval or refusal or extension or withdrawal of
approval or production definitely discontinued of halogen sealed-beam headlamp
unit (HSB unit) pursuant to Regulation No. 31

United Nations, Treany Series, vol. 335, p. 211; vol. 516, p. 378 (rectification of the authentic English and French texts
of article 1 (8)); vol. 609, p. 290 (amendment to article 1 (1)); and vol. 1059, p. 404 (rectification of the authentic French text
of article 12 (2)); for subsequent actions, see references in Cumulative Indexes Nos. 4 to 15, as well as annex A in volumes
951, 955, 958, 960, 961, 963, 966, 973, 974, 978, 981, 982, 985, 986, 993, 995, 997, 1003, 1006, 1010, 1015, 1019, 1020,
1021, 1024, 1026, 1031, 1035, 1037, 1038, 1039, 1040, 1046, 1048, 1050, 1051, 1055, 1060, 1065, 1066, 1073, 1078, 1079,
1088, 1092, 1095, 1097, 1098, 1106, 1110, 1111, 1112, 1122, 1126, 1130, 1135, 1136, 1138, 1139, 1143, 1144, 1145, 1146,
1147, 1150, 1153, 1156, 1157, 1162, 1177, 1181, 1196, 1197, 1198, 1199, 1205, 1211, 1213, 1214, 1216, 1218, 1222, 1223,
1224, 1225, 1235, 1237, 1240, 1242, 1247, 1248, 1249, 1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271, 1273, 1275, 1276,
1277, 1279, 1284, 1286, 1287, 1291, 1293, 1294, 1295, 1299, 1300, 1301, 1302, 1308, 1310, 1312, 1314, 1316, 1317, 1321,
1323, 1324, 1327, 1328, 1330, 1331, 1333, 1335, 1336, 1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358, 1361, 1363, 1364,
1367, 1374, 1379, 1380, 1389, 1390, 1392, 1394, 1398, 1401, 1402, 1404, 1405, 1406, 1408, 1409, 1410, 1412, 1413, 1417,
1419, 1421, 1422, 1423, 1425, 1428, 1429, 1434, 1436, 1438. 1443, 1444, 1458, 1462, 1463, 1464, 1465, 1466, 1474, 1477,
1483, 1484, 1485, 1486, 1487, 1488, 1489, 1490, 1492, 1494 and 1495.

2-Ibid., vol. 966, p. 340 and vol. 1300, p. 368
1ibid., vol. 1073, p. 337; vol. 1254, p. 464; vol. 1336, p. 350; vol. 1358, p. 295; vol. 1438, No. A-4789 and vol. 1484,

No. A-4789.
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Annex 2. Arrangements of approval marks

Annex 3. Electrical connections of HSB units

Annex 4. Measuring screen

Annex 5. Verification of conformity of production of HSB units

Annex 6. Tests for stability of photometric performance of headlamps in operation."

Paragraph 2.3, amend to read:
"... refraction, absorption and/or deformation during operation."

Paragraph 5.2, amend to read:
"An approval number shall be assigned to each type approved. Its first two digits (at

present 02 corresponding to the 02 series of amendments which entered into force on
30 March 1988) shall indicate the series of amendments incorporating the most recent major
technical amendments made to the Regulation at the time of issue of approval. The same
Contracting Party shall not assign this number to another type of HSB unit covered by this
Regulation. Notice of approval or of extension or refusal of approval of a type of HSB unit
pursuant to this Regulation shall be communicated to the Parties to the 1958 Agreement
applying this Regulation, by means of a form conforming to the model in annex I to this
Regulation."

Paragraph 5.3, read at the end:

"... in addition to the marks prescribed in paragraphs 4.1 and 4.3 above: ...

Footnote (2),' amend to read:

"(2) One for the Federal Republic of Germany, 2 for France, 3 for Italy, 4 for the Netherlands, 5
for Sweden. 6 for Belgium, 7 for Hungary, 8 for Czechoslovakia, 9 for Spain, 10 for Yugoslavia, II for
the United Kingdom, 12 for Austria, 13 for Luxembourg, 14 for Switzerland, 15 for the German Demo-
cratic Republic, 16 for Norway, 17 for Finland, 18 for Denmark, 19 for Romania, 20 for Poland, 21 for
Portugal and 22 for the Union of Soviet Socialist Republics. Subsequent numbers shall be assigned to
other countries in the chronological order in which they ratify or accede to the Agreement concerning the
Adoption of Uniform Conditions of Approval and Reciprocal Recognition of Approval for Motor Vehicle
Equipment and Parts, and the numbers thus asgigned shall be communicated by the Secretary-General of
the United Nations to the Contracting Parties to the Agreement."

Add a new paragraph 5.3.2.6, to read:

"5.3.2.6. In every case the relevant operating mode used during the test procedure
according to paragraph 1.1.1.1 of annex 6 and the allowed voltage(s) according to
paragraph 1.1.1.2 of annex 6 shall be stipulated on the communication form trans-
mitted to the countries which are Contracting Parties to the Agreement and which
apply this Regulation.

In the corresponding cases the device shall be marked as follows:

On units meeting the requirements of this Regulation which are so designed
that the filament of the passing beam shall not be lit simultaneously with that of
any other lighting function with which it may be reciprocally incorporated: an

In United Nations Treaty' Series, vol. 966, footnote indicators which are part of the authentic text appear as asterisks, a

single asterisk being the first footnote on a page.
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oblique stroke () shall be placed behind the passing lamp symbol in the approval
mark."

Add a new paragraph 6.5, to read:

"6.5. Complementary tests shall be done according to the requirements of annex 6
to ensure that in use there is no excessive change in photometric performance."

Paragraph 7.2, delete and renumber the other paragraphs accordingly.

Paragraph 11, add at the end:

"... and with paragraph 3 of annex 6 to this Regulation."

Paragraph 12, amend to read:

"12. PENALTIES FOR NON-CONFORMITY OF PRODUCTION

12.1. The approval granted in respect of a type of HSB unit pursuant to this Regulation
may be withdrawn if the requirements set forth above are not met.

12.2. If a Contracting Party to the Agreement applying this Regulation withdraws an
approval it has previously granted, it shall forthwith so notify the other Contracting
Parties applying this Regulation, by means of a communication form conforming
to the model in annex 1 to this Regulation."

Insert the following new paragraph 13:

"13. MODIFICATION AND EXTENSION OF APPROVAL OF A TYPE OF HALOGEN SEALED-

BEAM HEADLAMP UNIT (HSB UNIT)

13.1. Every modification of the type of HSB unit shall be notified to the administrative
department which approved the type of HSB unit. The department may then either:

13.1.1. Consider that the modifications made are unlikely to have an appreciable adverse
effect and that in any case the HSB unit still complies with the requirements; or

[13.1.2.] Require a further test report from the technical service responsible for conducting
the tests.

13.2. Confirmation or refusal of approval, specifying the alterations shall be commu-
nicated by the procedure specified in paragraph 5.2 above to the Parties to the
Agreement applying this Regulation.

13.3. The competent authority issuing the extension of approval shall assign a series
number for such an extension and inform thereof the other Parties to the 1958
Agreement applying this Regulation by means of a communication form conform-
ing to the model in annex I to this Regulation."

Old paragraph 13 becomes new paragraph 14.

Paragraph 14 (new), amend to read:

14. PRODUCTION DEFINITELY DISCONTINUED

If the holder of the approval completely ceases to manufacture a type of HSB unit
approved in accordance with this Regulation, he shall so inform the authority
which granted the approval. Upon receiving the relevant communication that au-
thority shall inform thereof the other Parties to the 1958 Agreement applying this
Regulation by means of a communication form conforming to the model in annex
I to this Regulation."

Insert the following new paragraph 15:

Vol, 1499. A-4789
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"15. TRANSITIONAL PROVISIONS
15.1. As from the date of entry into force of the 02 series of amendments to this Reg-

ulation no Contracting Party applying it shall refuse to grant approvals under this
Regulation as amended by the 02 series of amendments.

15.2. As from 24 months after the date of entry into force mentioned in paragraph 15.1
above, Contracting Parties applying this Regulation shall grant approvals only if
the type of headlamp corresponds to the requirements of this Regulation as
amended by the 02 series of amendments.

15.3. Existing approvals granted under this Regulation before the date mentioned in
paragraph 15.2 above shall remain valid.

However, Contracting Parties applying this Regulation may prohibit the fitting of
devices which do not meet the requirements of this Regulation as amended by the
02 series of amendments:

15.3.1. On vehicles for which type approval or individual approval is granted more than
24 months after the date of entry into force mentioned in paragraph 15.1 above.

15.3.2. On vehicles first registered more than 5 years after the date of entry into force
mentioned in paragraph 15.1 above."

Old paragraph 14 becomes new paragraph 16 and should read as follows:

"16. NAMES AND ADDRESSES OF TECHNICAL SERVICES RESPONSIBLE FOR CONDUCTING

APPROVAL TESTS AND OF ADMINISTRATIVE DEPARTMENTS

The Parties to the 1958 Agreement applying this Regulation shall communicate
to the United Nations Secretariat the names and addresses of the technical services
responsible for conducting approval tests and of the administrative departments
which grant approval and to which forms certifying approval or extension or re-
fusal or [withdrawal] of approval, issued in other countries, are to be sent."

Vol. 1499, A-4789
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Replace annex I by the following new annex:

"Annex 1
(maximum format: A4 (210 X 297 mm))

COMMUNICATION

issued by: Name of administration:

concerning: 2 
APPROVAL GRANTED

APPROVAL EXTENDED
APPROVAL REFUSED

APPROVAL WITHDRAWN

PRODUCTION DEFINITIVELY DISCONTINUED

of a type of: HALOGEN SEALED-BEAM HEADLAMP UNIT (HSB unit) pursuant to Regulation No. 31

Approval No. Extension No._

1. HSB unit submitted for approval as type HSC/ HSC/ HSR/ HSCR/ HSCR HSC/R HSC/R

H SC/R HSC/ H SC/ HSC/(2) ...........................................................

Emitting uncoloured/selective yellow light(2)

R ated voltage ....................................................................
R ated w attage ...................................................................

2. The passing lamp filament may/may not(2) be lit simultaneously with the driving lamp fila-
ment and/or another reciprocally incorporated lamp .....................................

3. T rade nam e or m ark ..................................................................
4. M anufacturer's nam e and address ......................................................
5. If applicable, name and address of manufacturer's representative .........................

6. Subm itted for approval on .............................................................
7. Technical service responsible for conducting approval tests ..............................

8. D ate of report issued by that service ...................................................
9. Number of report issued by that service ................................................

10. Approval granted/refused/extended/withdrawn (2) ........................................
11. Reason(s) of extension (if applicable) ..................................................
12. Maximum illumination (in lux) of the driving beam at 25 m from the HSB unit ...........

............. (average for 5 units)
13 . P lace ................................................................................
14 . D ate .................................................................................
15. S ign atu re ............................................................................
16. The attached drawing No ........... shows the unit."

Annex 2

In figures 1 to 5 for "012439" read "022439".
In the text of the above figures, after "... Regulation", insert "as modified by the 02 series

of amendments... "

"'Distinguishing number of the country which has granted/extended/refused/withdrawn approval (see approval provisions
in the Regulation).

(21 Strike out what does not apply.
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Add new figures 6 and 7, as follows:

" HSC/R

022439 022439

Fig. 6 Fig. 7

Identification of a headlamp meeting
the requirements of Regulation No. 31

with respect to both the passing beam and the driving
beam and designed for right-hand traffic only.

with respect to the passing beam only and designed
for right-hand traffic only.

The passing lamp filament shall not be lit
simultaneously with the driving lamp
filament and/or another reciprocally
incorporated lamp."

Annex 5

Add the following new paragraph 4, to read:
"4. See also annex 6, paragraph 3."

Add a new annex 6, to read:

"Annex 6
TESTS FOR STABILITY OF PHOTOMETRIC PERFORMANCE OF HEADLAMPS IN OPERATION

Compliance with the requirements of this annex is not sufficient for the approval of headlamps
incorporating lenses of plastic material.

TESTS ON COMPLETE HEADLAMPS

Once the photometric values have been measured according to the prescriptions of this
Regulation, in points for E_., for driving beam and HV, 50 R, B 50 L for passing beam (or
HV, 50 L, B 50 R for headlamps designed for left-hand traffic) a complete headlamp sample
shall be tested for stability of photometric performance in operation. "Complete headlamp"
shall be understood to mean the complete lamp itself including those surrounding body parts
and lamps which could influence its thermal dissipation.

I. TEST OF STABILITY OF PHOTOMETRIC PERFORMANCE

The tests shall be carried out in a dry and still atmosphere at an ambient temper-
ature of 23°C ± 5°C, the complete headlamp being mounted on a base representing
the correct installation on the vehicle.

Vol. 1499, A-4789
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1.1. Clean headlamp

The headlamp shall be operated for 12 hours as described in subparagraph 1.1.1
and checked as prescribed in subparagraph 1.1.2.

1.1.1. Test procedure

The headlamp shall be operated for a period according to the specified time, so
that:

.1 .1.l. (a) In the case where only one lighting function (driving or passing beam) is to be
approved, the corresponding filament is lit for the prescribed time (**);

(b) In the case of a reciprocally incorporated passing lamp and driving lamp (dual
filament HSB headlamp):
-If the applicant declares that the headlamp is to be used with a single filament

lit (*) at a time, the test shall be carried out in accordance with this condition,
activating (**) each specified function successively for half the time specified
in paragraph 1.1;

-In all other cases (*) (**) the headlamp shall be subjected to the following cycle
until the time specified is reached:
15 minutes, passing-beam filament lit
5 minutes, all filaments lit;

(c) In the case of grouped lighting functions all the individual functions shall be lit
simultaneously for the time specified for individual lighting functions (a) also
taking into account the use of reciprocally incorporated lighting functions (b),
according to the manufacturer's specifications.

1.1.1.2. Test voltage

The voltage shall be adjusted so as to supply 90 per cent of the maximum wattage
specified in the Regulation for the type(s) of HSB headlamp(s) concerned.

1.1.2. Test results

1.1.2.1. Visual inspection

Once the headlamp has been stabilized to the ambient temperature, the headlamp
lens and the external lens, if any, shall be cleaned with a clean, damp cotton cloth. It
shall then be inspected visually; no distortion, deformation, cracking or change in colour
of either the headlamp lens or the external lens, if any, shall be noticeable.

1.1.2.2. Photometric test

To comply with the requirements of this Regulation, the photometric values shall
be verified following in the points:
Passing-beam:

50 R-B 50 L-HV for headlamps designed for right-hand traffic,

50 L-B 50 R-HV for headlamps designed for left-hand traffic.
Driving-beam:

Point of Emax

Note: (*) Should two filaments be simultaneously lit when headlamp flashing is used, this shall not be considered as
being normal use of both filaments simultaneously.

(**) When the tested headlamp is grouped and/or reciprocally incorporated with signalling lamps, the latter shall be lit
for the duration of the test. In the case of a direction indicator lamp, it shall be lit in flashing operation mode with an on/off
time ratio of approximately one to one.

Vol. 1499, A-4789
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Another aiming may be carried out to allow for any deformation of the headlamp
base due to heat (the change of the position of the cut-off line is covered in paragraph
2).

A 10 per cent discrepancy between the photometric characteristics and the values
measured prior to the test is permissible including the tolerances of the photometric
procedure.

1.2. Dirty headlamp

After being tested as specified in subparagraph 1.1 above, the headlamp shall be
operated for one hour as described in subparagraph 1.1.1, after being prepared as pre-
scribed in subparagraph 1.2.1, and checked as prescribed in subparagraph 1.1.2.

1.2.1. Preparation of the headlamp

1.2.1.1. Test mixture

The mixture of water and a polluting agent to be applied to the 'headlamp shall
be composed of nine parts (by weight) of silica sand with a grain size distributed
between 0 and 100 gm, one part (by weight) of vegetal carbon dust of a grain size
distributed between 0 and 100 .tm, 0.2 part (by weight) of NaCMC and an appropriate
quantity of distilled water, the conductivity of which is lower than I mS/m for the
purpose of this test.

The mixture must not be more than 14 days old.

1.2.1.2. Application of the test mixture to the headlamp

The test mixture shall be uniformly applied to the entire light emitting surface of
the headlamp and then left to dry. This procedure shall be repeated until the illumination
value has dropped to 15-20 per cent of the values measured for each following point
under the conditions described in paragraph I above:

Point of Emx in driving beam, photometric distribution for a driving/passing lamp,

Point of E... in driving beam, photometric distribution for a driving lamp only,

50 R and 50 V for a passing lamp only, designed for right-hand traffic,

50 L and 50 V for a passing lamp only, designed for left-hand traffic.

1.2.1.3. Measuring equipment

The measuring equipment shall be equivalent to that used during headlamp ap-
proval tests.

2. TEST FOR CHANGE IN VERTICAL POSITION OF THE CUT-OFF LINE UNDER THE INFLUENCE

OF HEAT

This test consists of verifying that the vertical drift of the cut-off line under the
influence of heat does not exceed a specified value for an operating passing lamp.

The headlamp tested in accordance with paragraph 1.1, shall be subjected to the
test described in 2.1, without being removed from or readjusted in relation to its test
fixture.

2.1. Test

The test shall be carried out in a dry and still atmosphere at an ambient temperature
of 23* C ± 5°C.
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Using a mass production HSB headlamp which has been aged for at least one
hour the headlamp shall be operated on passing beam without being dismounted from
or readjusted in relation to its test fixture. (For the purpose of this test, the voltage
shall be adjusted as specified in paragraph 1.1.1.2). The position of the cut-off line in
its horizontal part (between vv and the vertical line passing through point B 50 L for
right-hand traffic or B 50 R for left-hand traffic) shall be verified 3 minutes (r3) and
60 minutes (r60) respectively after operation.

The measurement of the variation in the cut-off line position as described above
shall be carried out by any method giving acceptable accuracy and reproducible results.

2.2. Test results

2.2.1. The result expressed in milliradians (mrad) shall be considered as acceptable when the
absolute value A r, = lr3 - r6ol recorded on the headlamp is not more than 1.0 mrad
(A r, 1.0 mrad).

2.2.2. However, if this value is more than 1.0 mrad but not more than 1.5 mrad (1.0 mrad A
r, - 1.5 mrad) a second headlamp shall be tested as described in 2.1 after being
subjected three consecutive times to the cycle as described below, in order to stabilize
the position of mechanical parts of the headlamp on a base representative of the correct
installation on the vehicle:

Operation of the passing lamp for one hour (the voltage shall be adjusted as
specified in paragraph 1.1.1.2),

Period of rest for one hour.

The headlamp type shall be considered as acceptable if the mean value of the absolute
values A r, measured on the first sample and A r, measured on the second sample is
not more than 1.0 mrad:

Ar r._< 1.0 mrad)

2

3. CONFORMITY OF PRODUCTION

One of the sampled headlamps shall be tested according to the procedure described
in paragraph 2.1. after being subjected three consecutive times to the cycle described
in paragraph 2.2.2.

The headlamp shall be considered as acceptable if A r does not exceed 1.5 mrad.

If this value exceeds 1.5 mrad but is not more than 2.0 mrad, a second headlamp
shall be subjected to the test after which the mean of the absolute values recorded on
both samples shall not exceed 1.5 mrad."
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Supplement 3) to the 03 Series of Amendments to Regulation No. 37

Annex I

Insert the following note in sheets HI/l, H2/1 and H3/1 (relating to lamps in the categories
H, H2 and H 3 respectively):

"The bulb shall be colourless or selective-yellow."

(" Amendments not entailing any change in the approval number.

' In United Nations Treas' Series, vol. 1073, footnote indicators which are part of the authentic text appear as asterisks,
a single asterisk being the first footnote on a page.
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Annex 1, sheet H3/2, amend to read as follows:

CA2,EDORY H3

Definition : Rin centre andreference ay-is(21

Sheet H3/2

Dimensions in millimetres

Filament dimensiom and.
tlolrances for standard lamps
see sheet 113/3

View
Top vieu

Reference
notch

Filament centre

Ring
Centre

A _-

flef-ition of Z - Z line

Top view
Reference ma-rk

f *1

2

: easuring h 2

measuxinzk, hl, h3 , f

measuring h4

B

View A

View B

Vie, C

<" The cap should be pressed in these directions.
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Annex 1, sheet H3/3, amend to read as follows:

Sheet H3/3 CATEGORY H3

Lamps of normal production Standard filament lamp
Dimensions in mm

6V 12V I 24V

e 18.0 '" 18.0
f(7  

3.0 mi 4.0 min 5.0 t 0.50
k 0 ± 0.20

hi 0 +0. 15 (6

h3

h2 0 0.25(6)
h4

Cap PK 22s in accordance with IEC Publication 61 (sheet 7004-47-2)

Electrical and photometric characteristics

Rated values Volts 6 1 12 24 12

Watts 55 70 55

Test voltage Volts 6.3 13.2 28.0

max max max max
Watts

Objective 63 68 84 68 at 13.2 V

values luminous Im I 050 I 450 1 750

flux +% 15

Reference luminous flux for headlamp testing : i 100 Im at approx. 12V
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Annex 1, add a new sheet H3/5 to read:

CATEGORY H3 Sheet H3/5

Screen Projection Requirements

This teat is used to determine, by checking whether the filament is correctly
positioned relatively to the reference axis and the reference plane, whether
a lamp complies with the requirements.

dimensions in millimetres

d = diameter of the filament The filament shall lie entirely within
the limits shown.

The centre of the filament shall lie within
the limits of dimension K

Authentic texts of the amendments: English and French
Registered ex officio on 30 March 1988.
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PROCP-S-VERBAUX CONCERNING MODIFICATIONS' TO REGULATIONS Nos. 122 AND 163 ANNEXED TO

THE AGREEMENT OF 20 MARCH 1958 CONCERNING THE ADOPTION OF UNIFORM CONDITIONS

OF APPROVAL AND RECIPROCAL RECOGNITION OF APPROVAL FOR MOTOR VEHICLE EQUIPMENT

AND PARTS
4

The text of the modifications reads as follows:

Amendments to Regulation No. 12

Modifications

Paragraph 5.3.1.1, amend to read:

after the impact test prescribed in paragraph 5.2, no part... "

Corrigendum to Regulation No. 16

Paragraph 6.2.2.1, modify the last sentence as follows:

"The parts of the buckle likely to contact the body of the wearer shall present a section
of not less than 20 cm2 and at least 46 mm in width, measured in a plane situated at a
maximal distance of 2.5 mm from the contact surface."

Paragraph 7.7.1, add the following sentence:

"In that case, when the dynamic test has been carried out for a type of vehicle it need

not be repeated for other types of vehicle where each anchorage point is less than 50 mm

distant from the corresponding anchorage point of the tested belt. Alternatively, manufacturers
may determine hypothetical anchorage positions for testing in order to enclose the maximum
number of real anchorage points."

Annex 6, paragraph 3, add to the first paragraph:

"The tolerance on the position of the anchorage points is such that each anchorage point
shall be situated at most at 50 mm from corresponding points A, B and K indicated in figure
1, or A,, B, and K, as the case may be."

The Group of Experts on the Construction of Vehicles of the Inland Transport Committee of the Economic Commission
for Europe, at its eighty-third session, from 20 to 23 October 1987, found it necessary to make modifications to Regulations
Nos. 12 and 16, as revised. The Secretary-General of the United Nations, acting in his capacity as depositary, has established
the corresponding proc s-verbaux dated, respectively, II and 23 March 1988, which apply to the copies of the final texts of
the Regulations, as revised, which were transmitted to the Contracting Parties to the Agreement, and has caused the modifi-
cations to be effected in the English and French texts of the Agreement. The texts of the modifications are published for
information by the Secretariat.

- United Nations, Treats Series, vol. 680, p. 338; vol. 951, p. 400, and vol. 1293, p. 235.
Ibid., vol. 756, p. 232; vol. 820, p. 420; vol. 893, p. 330; vol. 1153, p. 435, and vol. 1413, No. A. 4789.
Ibid., vol. 335, p. 211.
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No 4789. ACCORD CONCERNANT L'ADOPTION DE CONDITIONS UNIFORMES D'HO-
MOLOGATION ET LA RECONNAISSANCE RtCIPROQUE DE L'HOMOLOGATION
DES tQUIPEMENTS ET PIftCES DE VtHICULES A MOTEUR. FAIT A GENVE LE
20 MARS 1958'

ENTRtE EN VIGUEUR d'amendements aux R~glements n° 31 (Prescriptions uniformes relatives
6t l'homologation des projecteurs automobiles constitugs par des blocs optiques halogenes
(( sealed beam o) [bloc optique SBHJ emettant un faisceau-croisement asymitrique et/ou un
faisceau-route) et no 37 (Prescriptions uniformes relatives Li l'homologation des lampes 6
incandescence destinies t etre utilisies dans les feux homologuis des v~hicules 6 moteur et
de leurs remorques) annex6s A l'Accord susmentionn6

Les amendements avaient 6t6 propos6s par le Gouvernement n6erlandais et communiqu6s par
le Secr6taire g6n6ral de l'Organisation des Nations Unies aux Parties contractantes le 30 octobre
1987. Is sont entr6 en vigueur le 30 mars 1988, conform6ment au paragraphe 1 de I'article 12 de
]'Accord.

Les textes des amendements au R~glement n ° 31 (Sgrie d'amendements 02) et au R~glement
n" 37 (Compliment 3 ct la sgrie d'amendements 03) se lisent comme suit:

Table des mati~res, lire

0( . ..

12. Sanctions pour non-conformit6 de la production
13. Modification et extension de l'homologation d'un type de bloc optique halog~ne

<< Sealed Beam a (Bloc optique SBH)

14. Arrt d6finitif de la production

15. Dispositions transitoires

16. Noms et adresses des services techniques charg6s des essais d'homologation et des

services administratifs

ANNEXES

Annexe 1. Communication concernant l'homologation, le refus, l'extension ou le retrait
d'homologation ou l'arr~t d6finitif de la production d'un type de bloc optique

Nations Unies, Recueji des Traitis, vol. 335, p. 211; vol. 516, p. 379 (rectification des textes authentiques anglais et
frangais du paragraphe 8 de I'article 1); vol. 609, p. 291 (amendement du paragraphe I de I'article 1); et vol. 1059, p. 404
(rectification du texte authentique frangais du paragraphe 2 de I'article 12); pour les faits ultdrieurs, voir les r~f6rences donn6es
dans les Index cumulatifs n- 4 A 15, ainsi que l'annexe A des volumes 951, 955, 958, 960, 961, 963, 966, 973, 974, 978,
981, 982, 985, 986, 993, 995, 997, 1003, 1006, 1010, 1015, 1019, 1020, 1021, 1024, 1026, 1031, 1035, 1037, 1038, 1039,
1040, 1046, 1048, 1050, 1051, 1055, 1060, 1065, 1066, 1073, 1078, 1079, 1088, 1092, 1095, 1097, 1098, 1106, 1110, 1111,
1112, 1122, 1126, 1130, 1135, 1136, 1138, 1139, 1143, 1144, 1145, 1146, 1147, 1150, 1153, 1156, 1157, 1162, 1177, 1181,
1196, 1197, 1198, 1199, 1205, 1211, 1213, 1214, 1216, 1218, 1222, 1223, 1224, 1225, 1235, 1237, 1240, 1242, 1247, 1248,
1249, 1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271, 1273, 1275, 1276, 1277, 1279, 1284, 1286, 1287, 1291, 1293, 1294,
1295, 1299, 1300, 1301, 1302, 1308, 1310, 1312, 1314, 1316, 1317, 1321, 1323, 1324, 1327, 1328, 1330, 1331, 1333, 1335,
1336, 1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358, 1361, 1363, 1364, 1367, 1374, 1379, 1380, 1389, 1390, 1392, 1394,
1398, 1401, 1402, 1404, 1405, 1406, 1408, 1409, 1410, 1412, 1413, 1417, 1419, 1421, 1422, 1423, 1425, 1428, 1429, 1434,
1436, 1438, 1443, 1444, 1458, 1462, 1463, 1464, 1465, 1466, 1474, 1477, 1483, 1484, 1485, 1486, 1487, 1488, 1489, 1490,
1492, 1494 et 1495.

Ibid., vol. 966, p. 356, et vol. 1300, p. 370.
Ibid., vol. 1073, p. 391; vol. 1254, p. 468; vol. 1336, p. 355; vol. 1358, p. 314; vol. 1438, n' A-4789, et vol.1 i484, n-478-9.
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halog~ne << Sealed Beam >> (Bloc optique SBH) en application du R~glement n,
31

Annexe 2. Exemples de marques d'homologation

Annexe 3. Connexions 6lectriques des blocs optiques SBH

Annexe 4. Ecran de mesure

Annexe 5. Contr6le de la conformit6 de la production des blocs optiques SBH

Annexe 6. Essais de stabilit6 du comportement photom6trique des projecteurs a>

Paragraphe 2.3, modifier comme suit :

<< ... refraction, absorption et/ou d6formation en cours de fonctionnement >>.

Paragraphe 5.2, lire :

<< Chaque homologation comporte I'attribution d'un numdro d'homologation dont les
deux premiers chiffres (actuellement 02 correspondant i la s~rie 02 d'amendements entree en
vigueur le 30 mars 1988) indiquent la sdrie d'amendements correspondant aux plus r~centes
modifications techniques majeures apport6es au R~glement h la date de ia d~livrance de l'ho-
mologation. Une m~me Partie contractante ne peut attribuer ce num6ro A un autre type de
bloc optique SBH vis6 par le prdsent R~glement. L'homologation ou l'extension ou le refus
de l'homologation d'un type de bloc optique SBH, en application du present R~glement, est
communiqu6 aux Parties A l'Accord de 1958 appliquant le pr6sent R~glement, au moyen d'une
fiche conforme au module vis6e l'annexe I du present R~glement. >>

Paragraphe 5.3, lire A la derni~re ligne :

<< ... en plus des inscriptions prescrites aux paragraphes 4.1 et 4.3 ci-dessus ... >

Note de bas de page (2)', lire

<(2) pour ]a R6publique fdddrale d'Allemagne, 2 pour la France, 3 pour I'ltalie, 4 pour les Pays-
Bas, 5 pour la Suede, 6 pour la Belgique, 7 pour la Hongrie, 8 pour la Tch6coslovaquie, 9 pour I'Espagne,
10 pour la Yougoslavie, II pour le Royaume-Uni, 12 pour I'Autriche, 13 pour le Luxembourg, 14 pour
la Suisse, 15 pour ]a Rdpublique d6mocratique allemande, 16 pour la Norv~ge, 17 pour la Finlande, 18
pour le Danemark, 19 pour la Roumanie, 20 pour la Pologne, 21 pour le Portugal et 22 pour I'Union
des R6publiques socialistes sovidtiques. Les chiffres suivants seront attribuds aux autres pays selon l'ordre
chronologique de leur ratification de l'Accord concernant I'adoption de conditions uniformes
d'homologation et la reconnaissance r~ciproque de l'homologation des dquipements et pi~ces des v6hi-
cules t moteur ou de leur adh6sion ht cet accord et les chiffres ainsi attribu6s seront communiqu6s par le
Secrdtaire g6n6ral de I'Organisation des Nations Unies aux Parties contractantes A I'Accord. >>

Ajouter le nouveau paragraphe 5.3.2.6, ci-apr~s :

Dans le volume 966 du Recuei des Traitds des Nations Unies les appels de notes dans le texte authentique ont dtd

chang6s en astdisques, un seul astdrisque dtant le premier appel de note sur une page.
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o 5.3.2.6. Dans tous les cas, le mode d'utilisation appliqu6 pendant ]a proc6dure d'essai
pr6vue au paragraphe 1.1.1.1 de l'annexe 6 et la (les) tension(s) autoris6e(s) con-
form6ment au paragraphe 1.1.1.2 de l'annexe 6 doivent 8tre indiqu6s sur la fiche
communiqude aux pays Parties A F'Accord qui appliquent le present R~glement.

Dans les cas correspondants, le dispositif doit porter 'inscription suivante

Sur les projecteurs satisfaisant aux prescriptions du prdsent R~glement et con-
qus de faqon A exclure tout allumage simultan6 du filament du faisceau-croisement
et de celui de toute autre source lumineuse avec laquelle il peut tre mutuellement
incorpor6, ajouter dans la marque d'homologation une barre oblique () apr~s le
symbole du feu-croisement. >>

Ajouter le nouveau paragraphe 6.5 ci-apr~s

o 6.5. On proc~de i des essais complrmentaires conform6ment aux prescriptions de
I'annexe 6 pour s'assurer que la performance photomdtrique des projecteurs n'a
pas subi de variation excessive en cours d'utilisation. >>

Paragraphe 7.2, supprimer et renumfroter les autres paragraphes en cons6quence.

Paragraphe 11, ajouter h la fin :

<< . .. et au paragraphe 3 de l'annexe 6 du prdsent R~glement >>.

Paragraphe 12, lire :

<« 12. SANCTIONS POUR NON-CONFORMIT9 DE LA PRODUCTION

12.1. L'homologation drlivrre pour un type de bloc optique SBH conformrment au
present Rbglement peut 8tre retirre si les prescriptions susmentionndes ne sont pas
satisfaites.

12.2. Au cas ob une Partie contractante A l'Accord appliquant le pr6sent Rbglement
retirerait une homologation qu'elle a pr6cddemment accordre, elle en informerait
aussit6t les autres Parties contractantes appliquant le present R~glement, au moyen
d'une fiche de communication conforme au module de l'annexe I du present R-
glement. >

Ins6rer le nouveau paragraphe 13 suivant

<< 13. MODIFICATION ET EXTENSION DE L'HOMOLOGATION D'UN TYPE DE BLOC OPTIQUE

HALOGENE o SEALED BEAM >> (bloc optique SBH)
13.1. Toute modification du type de bloc optique SBH est portre h la connaissance du

service administratif qui a accord6 I'homologation du type de bloc optique SBH.
Ce service peut alors :

13.1.1. Soit considrrer que les modifications apportres ne risquent pas d'avoir des cons6-
quences fdcheuses notables et qu'en tout cas ce bloc optique SBH satisfait encore
aux prescriptions.

13.1.2. Soit exiger un nouveau procs-verbal du service technique charg6 des essais.

13.2. La confirmation de I'homologation ou le refus d'homologation avec l'indication
des modifications sera notifi6 aux Parties l'Accord appliquant le present R~gle-
ment par la procedure indiqure au paragraphe 5.2.

13.3. L'autoritd compftente ayant drlivr6 l'extension d'homologation attribue un nu-
mrro de s6ries A ladite extension et en informe les autres Parties l'Accord de
1958 appliquant le present Rbglement, au moyen d'une fiche de communication
conforme au mod~le de l'annexe I du present Rglement. >
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L'ancien paragraphe 13 devient le nouveau paragraphe 14.

Le (nouveau) paragraphe 14, doit se lire comme suit

<< 14. ARRtT DI FINITIF DE LA PRODUCTION

Si le titulaire d'une homologation arrte d6finitivement la production d'un
type de bloc optique SBH homologu6 conform6ment au prdsent R~glement, il en
informera l'autorit6 qui a d6livr6 l'homologation, laquelle A son tour, le notifiera
aux autres Parties A l'Accord de 1958 appliquant le pr6sent Rglement, au moyen
d'une fiche de communication conforme au module de l'annexe I du pr6sent R-
glement. >>

Ins6rer le nouveau paragraphe 15 comme suit

<< 15. DISPOSITIONS TRANSITOIRES

15.1. A compter de la date d'entr6e en vigueur de la s6rie 02 d'amendements au pr6sent
R~glement, aucune Partie contractante appliquant ledit R~glement ne peut refuser
d'accorder une homologation en vertu du pr6sent R~glement tel qu'il a t6 modifi6
par la sdrie 02 d'amendements.

15.2. Vingt-quatre mois apr~s la date d'entr6e en vigueur mentionn6e au paragraphe
15.1 ci-dessus, les Parties contractantes appliquant le pr6sent R~glement n'ac-
cordent l'homologation que si le type de projecteur satisfait aux prescriptions du
pr6sent R~glement tel qu'il a 6td modifi6 par la s6rie 02 d'amendements.

15.3. Les homologations d6jl accord6es en vertu du pr6sent R~glement avant la date
mentionn6e au paragraphe 15.2 ci-dessus restent valables. Toutefois, les Parties
contractantes appliquant le pr6sent R~glement peuvent interdire le montage des
projecteurs non conformes aux prescriptions du pr6sent R~glement tel qu'il a 6t6
modifi6 par la s6rie 02 d'amendements :

15.3.1. Sur les vdhicules dont l'homologation du type ou l'homologation individuelle a
6t accorde plus de 24 mois apr~s la date d'entr6e en vigueur mentionn6e au
paragraphe 15.1 ci-dessus.

15.3.2. Sur les v6hicules dont la premiere immatriculation remonte A plus de 5 ans apr~s
]a date d'entr6e en vigueur mentionn6e au paragraphe 15.1 ci-dessus. >>

L'ancien paragraphe 14 devient le nouveau paragraphe 16 qui doit se lire comme suit

<< 16. NoMs ET ADRESSES DES SERVICES TECHNIQUES CHARGtS DES ESSAIS D'HOMO-

LOGATION ET DES SERVICES ADMINISTRATIFS

Les Parties A l'Accord de 1958 appliquant le pr6sent R~glement communi-
queront au secr6tariat de l'Organisation des Nations Unies les noms et adresses
des services techniques charg6s des essais d'homologation et ceux des services
administratifs qui dd1ivrent l'homologation et auxquels doivent etre envoy6es les
fiches d'homologation ou d'extension, de refus ou de retrait d'homologation
6mises dans d'autres pays. >>
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Remplacer l'annexe I par ce qui suit :
<< Annexe 1

(format maximal : A4 [210 X 297 mm])

COMMUNICATION
de Nom de l'administration

i ........................

........................

objet: DLIVRANCE D'UNE HOMOLOGATION

EXTENSION D' HOMOLOGATION

REFUS D' HOMOLOGATION

RETRAIT D' HOMOLOGATION

ARRtT DIfFINITIF DE LA PRODUCTION

d'un type de : bloc optique halog~ne < Sealed Beam >> (bloc optique SBH) conform6ment au
R~glement no 31

Homologation no... Extension no...

1. Bloc optique SBH pr6sent6 en vue de son homologation comme type HSC/ HSC/ HSR/ HSCR/

HSCR HSCIR HSCIR HSC/ HSC/ HSC/ (2).
> -41 11,4-.

Emettant une lumi~re incolore/jaune s6lectif (2)

Tension nom inale (volts) ..........................................................

Puissance nom inale (w atts) ........................................................

2. Le filament du feu-croisement peut/ne peut pas (2) etre allum6 en mme temps que le filament
du feu-route et/ou que tout autre feu avec lequel il est mutuellement incorpord.

3. M arque de fabrique ou de commerce ....................................................

4. N om et adresse du fabricant ............................................................

5. Le cas 6ch6ant, nom et adresse ou repr6sentant du fabricant ...............................

6. Pr6sent6 h l'hom ologation le ............................................................

7. Service technique charg6 des essais d'homologation ......................................

8. Date du proc~s-verbal 6m is par ce service ...............................................

9. Num6ro du proc~s-verbal 6mis par ce service ............................................

1 0. Homologation accord~e/refus6e/6tendue/retir6e (2 ..........................................

11. M otif(s) de l'extension (le cas 6ch6ant) ..................................................

"' Numdro distinctif du pays qui a dlivr6/6tendu/refus l/retir6 'homologation (voir les dispositions du R~glement relatives
I 'homologation).

'2 Rayer les mentions inutiles.
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12. Eclairement maximal (en lux) du faisceau-route 25 m du bloc optique

SBH ......................... (moyenne prise sur 5 blocs optiques)

13 . L ie u ... .. ...... ..... ....................................... ........ ............. ......

14 .D ate ....... ..................................................... .............. .. ......

15 . S ig nature .............................................................................

16. Le dessin n' ....... ................................ ci-joint repr6sente le bloc optique. >>

Annexe 2

Sur les figures 1 5, au lieu de << 012439 >> lire << 022439 >.

Dans le texte de ces figures, apr~s < ... present R glement >, insgrer << modifi6 par la sdrie
02 d'amendements... ,>.

Ajouter les nouvelles figures 6 et 7 ci-apris

HSC/R HSCI

022439 022439

Fiq. 6 Fiq. 7

Identification d'un projecteur conforme
aux prescriptions du R~glement no 31

la fois pour le faisceau-croisement pour le faisceau-croisement
et pour le faisceau-route et conqu seulement et conqu uniquement pour
uniquement pour la circulation A droite seulement. la circulation A droite seulement.

Le filament du feu-croisement ne doit pas s'allumer
en meme temps que celui du feu-route et/ou de tout

autre feu avec lequel il est mutuellement incorpord. >

Annexe 5

Ajouter le nouveau paragraphe 4 ci-apr&s

< 4. Voir aussi l'annexe 6, paragraphe 3. >>

Vol. 1499, A-4789



348 United Nations - Treaty Series 0 Nations Unies - Recueil des Trait6s 1988

Ajouter une nouvelle annexe 6, comme suit :

< Annexe 6
EsSAIS DE STABILITt DU COMPORTEMENT PHOTOMItTRIQUE DES PROJECTEURS

EN FONCTIONNEMENT

La conformit6 aux prescriptions de la pr6sente annexe n'est pas suffisante pour l'homologation
des projecteurs pourvus de lentilles en plastique.

ESSAIS DES PROJECTEURS COMPLETS

Une fois mesur6es les valeurs photom6triques conform6ment aux prescriptions du pr6sent
R~glement, aux points Emapour le faisceau-route et HV, 50 R, B 50 L pour le faisceau-croisement
(ou HV, 50 L, B 50 R pour les projecteurs conqus pour la circulation A gauche), un 6chantillon
du projecteur complet doit 8tre soumis A un essai de stabilit6 du comportement photom~trique en
fonctionnement. Par << projecteur complet >>, on entend l'ensemble du projecteur lui-m~me y
compris les parties de carrosserie et les feux environnants qui peuvent affecter sa dissipation
thermique.

I. ESSAI DE STABILITti DU COMPORTEMENT PHOTOMf-TRIQUE

Les essais doivent 8tre faits en atmosphere sche et calme, A une temp6rature am-
biante de 23 C ± 5 C, le projecteur complet 6tant fix6 sur un support qui repr6sente
]'installation correcte sur le vdhicule.

1.1. Projecteur propre

Le projecteur doit rester allum6 pendant douze heures comme indiqu6 au paragra-
phe 1.1.1 et contr61 comme prescrit au paragraphe 1.1.2.

1.1.1. Essais

Le projecteur reste allum6 pendant la dur6e prescrite

1.1.1.1. a) Dans le cas Ol une seule source lumineuse (feu-route ou feu-croisement) doit tre
homologude, le filament correspondant est allum6 pendant la dur6e prescrite( **) ;

b) Dans le cas d'un feu-croisement et d'un feu-route mutuellement incorpor6s (pro-
jecteur SBH A deux filaments) :
-Si le demandeur pr6cise que le projecteur est destind A 8tre utilis6 avec un seul

filament allum&, l'essai doit 8tre exfcut6 en consequence et chacune des
sources lumineuses sp6cifi6es reste allum6e(**) pendant la moiti6 du temps in-
diqu6 au paragraphe 1.1 ;

-Dans tous les autres cas(*) (**), le projecteur doit 6tre soumis au cycle suivant,
pendant un temps dgal la dur6e prescrite :

15 minutes, filament du faisceau-croisement allumd
5 minutes, tous filaments allum6s ;

c) Dans le cas de sources lumineuses group6es, toutes les sources individuelles doi-
vent 8tre allum6es simultan6ment pendant la dur6e prescrite pour les sources lu-
mineuses individuelles, a) compte tenu 6galement de l'utilisation des sources
lumineuses mutuellement incorporfes, b) selon les instructions du fabricant.

Note: Si deux filaments s'allument simultan6ment quand le projecteur est utilis6 comme avertisseur lumineux, cette
utilisation ne doit pas Etre considre comme une utilisation simultande normale des deux filaments.

I*" Quand le projecteur soumis i l'essai est groupd et/ou mutuellement incorpor6 avec les feux de position, ces derniers
doivent Etre allum6s pendant la dur6e de l'essai. S'il s'agit d'un feu indicateur de direction, celui-ci doit 8tre allume en code
clignotant avec des temps d'allumage et d'extinction approximativement 6gaux.
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1.1.1.2. Tension d'essai

La tension doit etre r6gl6e de mani~re Ai fournir 90% de la puissance maximale
sp6cifi6e dans le pr6sent R~glement pour le(s) type(s) de projecteur(s) SBH en cause.

1.1.2. Rdsultats de l'essai

1.1.2.1. Inspection visuelle

Une fois la temp6rature du projecteur stabilis6e A la tempdrature ambiante, on
nettoie la lentille du projecteur et la lentille ext6rieure s'il y en a avec un chiffon de
coton propre et humide. On les examine alors visuellement ; on ne doit pas constater
de distorsion, de deformation, de fissure ou de changement de couleur de ]a glace du
projecteur ni de la glace ext~rieure s'il y en a.

1.1.2.2. Essai photom~trique

Conform6ment aux prescriptions du pr6sent R glement, on contr6le les valeurs
photom~triques aux points suivants
Feu-croisement :

50 R-B 50 L-HV pour les projecteurs conqus pour la circulation A droite,

50 L-B 50 R-HV pour les projecteurs conqus pour la circulation A gauche.
Feu-route :

Point E,,,

Un nouveau r6glage peut etre effectu6 pour tenir compte d'dventuelles d6forma-
tions du support du projecteur caus6es par la chaleur (pour le d6placement de la ligne
de coupure voir le paragraphe 2).

On tolre un 6cart de 10 % y compris les tol6rances dues A la proc6dure de mesure
photomdtrique, entre les caract6ristiques photom6triques et les valeurs mesur6es avant
l'essai.

1.2. Projecteur sale

Une fois essayd comme prescrit au paragraphe 1.1 ci-dessus, le projecteur est
pr6par6 de la mani~re d~crite au paragraphe 1.2.1, puis allum6 pendant une heure
comme pr6vu au paragraphe 1.1.1, et ensuite v6rifi6 comme prescrit au paragraphe
1.1.2.

1.2.1. Pr6paration du projecteur

1.2.1.1. Mdlange d'essai

Le m61ange d'eau et de polluant A appliquer sur le projecteur est constitu6 de 9
parties (en poids) de sable silicieux de granulom6trie comprise entre 0 et 100 m, d'une
partie (en poids) de poussi~res de charbon vdgdtal de granulom6trie comprise entre 0
et 100 m, de 0,2 partie (en poids) de NaCMC et d'une quantit6 appropri6e d'eau distiUI6e
ayant une conductivit6 inf6rieure A lmS/m.

Le melange ne doit pas &re vieux de plus de 14 jours.

1.2.1.2. Application du m6lange d'essai sur le projecteur

On applique uniform6ment le melange d'essai sur toute la surface de sortie de la lu-
mitre du projecteur, puis on laisse s6cher. On r6pte cette op6ration jusqu'A ce que I'dclai-
rement soit tomb6 une valeur comprise entre 15 et 20 % des valeurs mesurdes pour cha-
cun des points suivants, dans les conditions dgcrites au paragraphe I ci-dessus :
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Em, Route pour un feu-croisement-route,

Emx Route pour un feu-route seul,

50 R et 50 V pour un feu-croisement seul conqu pour la circulation A droite,

50 L et 50 V pour un feu-croisement seul con u pour la circulation A gauche.

1.2.1.3. Appareillage de mesure

L'appareillage de mesure doit 6tre 6quivalent A celui qui est utilis6 pour les essais
d'homologation des projecteurs.

2. VIRIFICATION DU DtPLACEMENT VERTICAL DE LA LIGNE DE COUPURE SOUS L'EFFET DE

LA CHALEUR

il s'agit de v6rifier que le d~placement vertical de la ligne de coupure d'un feu-
croisement allum6 dG A la chaleur ne d6passe pas une valeur prescrite.

Apr~s avoir subi les essais d6crits au pargraphe 1.1, le projecteur est soumis A
l'essai d6crit au paragraphe 2.1 sans 6tre d6mont6 de son support ni r6ajust6 par rapport

celui-ci.

2.1. Essai

L'essai doit 8tre fait en atmosphere s&he et calme, A une temp6rature ambiante
de 23 °C ± 5 °C.

Un projecteur SBH de s6rie vieilli pendant au moins une heure est allum6 en
position feu-croisement sans etre d6mont6 de son support ni rfajust6 par rapport A celui-
ci. (Aux fins de cet essai, la tension doit 8tre r6gl6e comme prescrit au paragraphe
1.1.1.2). La position de la ligne de coupure dans sa partie horizontale (entre vv et la
verticale passant par le point B 50 L pour les projecteurs conqus pour la circulation A
droite ou le point B 50 R pour ceux qui sont congus pour la circulation A gauche) est
v6rifi6e trois minutes (r,) et 60 minutes (ro), respectivement, apr~s l'allumage.

La mesure du dfplacement de la ligne de coupure d6crite ci-dessus doit 8tre faite
par toute m6thode donnant une pr6cision suffisante et des r6sultats reproductibles.

2.2. Risultats de l'essai

2.2.1. Le r sultat exprim6 en milliradians (mrad) est consid6r6 comme acceptable quand la
valeur absolue A r, = I r, - I ro enregistr~e sur le projecteur n'est pas sup~rieure A
1,0 mrad (A r -- 1,0 mrad).

2.2.2. Cependant, si cette valeur est supdrieure 1,0 mrad mais inf6rieure ou 6gale A 1,5 mrad
(1,0 mrad < A r, -- 1,5 mrad), un second projecteur est soumis A I'essai comme pr6vu
sous 2.1 apr~s avoir 6t soumis trois fois de suite au cycle dfcrit ci-dessous, afin de
stabiliser la position des parties m6caniques du projecteur sur un support repr6sentatif
de son installation sur le v6hicule :

Une heure de fonctionnement du feu-croisement (la tension d'alimentation 6tant
r6gl6e comme pr6vu au paragraphe 1.1.1.2),

Une heure d'arrt.

Le type du projecteur est considdr6 comme acceptable si la moyenne des valeurs ab-
solues A r, mesurde sur le premier dchantillon et A r,, mesur6e sur le second 6chantillon
est inf6rieure ou 6gale A 1,0 mrad :
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A r1 +I A r 1( r r 1,0 mrad)
2

3. CONFORMITIt DE LA PRODUCTION

Un des projecteurs pr61evds comme dchantillons est mis A I'essai comme prdvu au
paragraphe 2.1 apr~s avoir 6t6 soumis trois fois de suite au cycle d6crit au paragraphe
2,2.2.

Le projecteur est consid6r6 comme acceptable si A r est infdrieur ou 6gal A 1,5
mrad.

Si A r est sup6rieur A 1,5 mrad sans toutefois d6passer 2,0 mrad, un second pro-
jecteur est soumis l'essai, apr~s quoi la moyenne des valeurs absolues des r6sultats
enregistr6s sur les deux projecteurs ne doit pas d6passer 1,5 mrad. >

Complment 3(') a la sirie 03 d'amendements au R~glement no 37

Annexe I

Ajouter dans les pages HI/I, H2/1 et H3/I (relatives aux lampes des cat6gories H1, H2 et H.
respectivement) la note suivante :

<< L'ampoule doit etre incolore ou jaune-s61ectif. >

Amendements n'impliquant pas de changement de num6ro d'homologation.

Dans le volume 1073 du Recuei des Traitis des Nations Unies les appels de notes dans le texte authentique ont Olt

changds en ast~risques, un seul astdrisque dtant le premier appel de note sur une page.
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Annexe 1, H3/2, modifier comme suit

CATItGORIE H3 H3/2

D6finition : Centre de la collerette
Axe de r6f6rence (2)

Vue de dessus

A-

collerette

D6finition de la ligne Z - Z

Vue de dessus

Dimensions en millimtres

Dimensions du filament et tol6rances
pour lampe-6tablon-voir feuille 1-13/3

Vue B
Centre du filament

Vue de

desss Ax der~f~rence
de r6f~rence

de r~f~rence

B I

Vue A mesurerh
2

Vue B mesurer k, hl, h f

Vue C meaurer h.
4

"Le culot doit 6tre press6 dans ces directions.

Vol. 1499, A-4789
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Annexe 1, H3/3, modifier comme suit :

CATtGORIE H3 H3/3

Lampe de fabrication courante Lampe A incandescence-&talon
Dimensions en mm

6V 12V I 24V

e( )  18,0 (5)  18,0
f (7) 3,0 min 4,0 min 5,0 ± 0,5

k 0 ± 0,20

hi 0 ± 0,15(6)
h3

h2 0 ± 0,25(6)

h4

Culot PK 22s suivant Publ. CEI 61 (feuille 7004-47-2)

Caractdristiques ilectriques et photomntriques

Valeurs Volts 6 12 24 12

nominales Watts 55 70 55

Tension d'essai Volts 6,3 13,2 28,0

max. max. max. max.
Watts

Valeurs 63 68 84 68 a 13,2 V

normales Flux lumineux Im I 050 I 450 1 750
___ % 15

Flux lumineux de rgfdrence pour essais de projecteurs : 1 100 Im A 12V environ.

Vol. 1499. A-4789
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Annexe I, ajouter une nouvelle feuille H3/5 comme suit :

CATGORIE H3 H3/5

Prescriptions pour lVcran de contrale

Cet essai permet de diterminer si une lampe satisfait aux exigences en
contr6lant que le filament est positionn4 correctement par rapport A laxe
de r~f~rence et au plan de r6firence.

dimensions en millimitres

rif~rence Vue B

du plan de reference

i c k 9

6 v 2,0

12 V 1,8d 1,6d 1,0 2,8

2 V 2,9

d = diam~tre du filament Le filament doit tre situ
4

enti rement & l'int6rieur des
limites indiqu~es.

Le centre du filament doit se
trouver & l'int6rieur de la
dimension k.

Textes authentiques des amendements : anglais et francais.
Enregistr d'office le 30 mars 1988.
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PROCtS-VERBAUX RELATIF A DES MODIFICATIONS' AUX RPGLEMENTS N" 122 ET 163 ANNEXIS A
L'ACCORD DU 20 MARS 1958 CONCERNANT L'ADOPTION DE CONDITIONS UNIFORMES
D'HOMOLOGATION ET LA RECONNAISSANCE R8CIPROQUE DE L'HOMOLOGATION DES tQUIPE-
MENTS ET PILCES DE VIIHICULES A MOTEUR

4

Le texte des modifications est libelld comme suit

Amendements au Rkglement n' 12

Modifications

Paragraphe 5.3.1.1 : amender A lire

<( ... apr~s l'essai de choc prescrit au paragraphe 5.2, les parties de... >>

Rectificatif au Rkglement n' 16

Paragraphe 6.2.2.1, modifier la derni~re phrase comme suit

<< Les parties de la boucle susceptibles d'entrer en contact avec le corps de l'utilisateur
doivent prdsenter une section d'au moins 20 cm 2 et d'au moins 46 mm de largeur, mesurte
dans un plan situ6 A une distance maximale de 2,5 mm de la surface de contact. >>

Paragraphe 7.7.1, ajouter la phrase suivante :

<« Dans ce cas, si l'essai dynamique a 6t6 effectu6 pour un type de v6hicule, il n'est pas
ntcessaire de le rtphter pour d'autres types lorsque chaque point d'ancrage est distant de
moins de 50 mm du point d'ancrage correspondant de la ceinture essay~e. Les fabricants
peuvent aussi determiner des positions d'ancrage hypothttiques pour les essais de fagon A
inclure le nombre maximal de points d'ancrage rtels. >>

Annexe 6, paragraphe 3, ajouter la phrase suivante au premier paragraphe

<< La tol6rance sur la position des points d'ancrage est telle que chaque point d'ancrage
doit 6tre situd au plus A 50 mm des points correspondants A, B et K indiquds dans la figure
I ou A,, B, et K, le cas 6chdant. ,>

Le Groupe d'experts de la construction des vfhicules du Comit6 des transports int6rieurs de Ia Commission dconomique
pour I'Europe, rduni pour sa quatre-vingt-troisiime session, du 20 au 23 octobre 1987, a jugd n6cessaire d'apporter des
modifications aux R glements n- 12 et 16, tels que r~viss. Le Secrdtaire g~ndral de I'Organisation des Nations Unies, agissant
en sa qualitd de d(positaire, a dressd t, cette occasion deux procils-verbaux, en date, respectivement, des I I et 23 mars 1988,
qui s'appliquent aux exemplaires des textes d~finitifs des Rilglements, tels que rdvis~s, qui ont 6ti transmis aux Parties con-
tractantes Ai I'Accord, et a fait proc6der aux modifications dans les textes anglais et franqais de l'Accord. Le texte des modi-
fications est publid pour information par le Secrgtariat.

Nations Unies, Recueil des Traitis, vol. 680, p. 339; vol. 951, p. 406, et vol. 1293, p. 296.
'Ibid., vol. 756, p. 233; vol. 820, p. 421; vol. 893, p. 340; vol. 1153, p. 436, et vol. 1413, n° A-4789.
4 Ibid., vol. 335, p. 211.
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No. 8008. AGREEMENT OF NICE CON-
CERNING THE INTERNATIONAL
CLASSIFICATION OF GOODS AND
SERVICES TO WHICH TRADE MARKS
ARE APPLIED. DONE AT NICE ON
15 JUNE 19571

DENUNCIATION
Notification effected with the Government

of Switzerland on:
9 April 1987

TUNISIA

(With effect from 9 April 1988.)
Certified statement was registered by Swit-

zerland on 28 March 1988.

No. 14668. INTERNATIONAL COVE-
NANT ON CIVIL AND POLITICAL
RIGHTS. ADOPTED BY THE GENERAL
ASSEMBLY OF THE UNITED NATIONS
ON 16 DECEMBER 19662

NOTIFICATION under article 4 (3)

Received on:
29 March 1988

PERU

United Nations, Treaty Series, vol. 550, p. 45.
Ibid.. vol. 999, p. 171; vol. 1057, p. 407 (rectification of

authentic Spanish text); vol. 1059, p. 451 (corrigendum to vol.
999), and annex A in volumes 1007, 1008, 1022, 1026, 1031,
1035, 1037, 1038. 1039, 1065, 1066,1075, 1088, 1092, 1103,
1106, 1120, 1130, 1131, 1132, 1136, 1138, 1141, 1144, 1147,
1150, 1151, 1161, 1181, 1195, 1197, 1199, 1202, 1203, 1205,
1207 1211, 1213, 1214, 1216, 1218, 1222, 1225, 1249, 1256,
1259, 1261, 1272, 1275, 1276, 1279, 1286, 1289, 1291, 1295,
1296, 1299, 1305, 1308, 1312, 1314, 1316, 1324, 1328, 1329,
1333. 1334, 1338, 1339, 1344, 1347, 1348, 1349, 1351, 1352,
1354, 1356, 1357, 1358, 1360, 1365, 1379, 1387, 1389, 1390,
1392, 1393, 1399, 1403, 1404, 1408, 1409, 1410, 1413, 1417,
1419, 1421, 1422, 1424, 1427, 1429, 1434, 1435, 1436, 1437,
1438, 1439, 1441, 1443, 1444, 1455, 1457, 1458, 1462, 1463,
1464, 1465, 1475, 1477, 1478, 1480, 1482, 1484, 1485, 1487,
1488, 1490, 1491, 1492, 1495 and 1498.

Vol. 1499. A-8SX)8, 14668

N 8008. ARRANGEMENT DE NICE
CONCERNANT LA CLASSIFICATION
INTERNATIONALE DES PRODUITS ET
DES SERVICES AUXQUELS S'APPLI-
QUENT LES MARQUES DE FABRIQUE
OU DE COMMERCE. FAIT A NICE LE
15 JUIN 19571

DENONCIATION
Notification effectuie auprks du Gouverne-

ment suisse le
9 avril 1987

TUNISIE

(Avec effet au 9 avril 1988.)
La diclaration certifige a &9 enregistrie

par la Suisse le 28 mars 1988.

N' 14668. PACTE INTERNATIONAL RE-
LATIF AUX DROITS CIVILS ET POL1-
TIQUES. ADOPTIt PAR L'ASSEMBLtE
GtNtRALE DES NATIONS UNIES LE
16 DItCEMBRE 19662

NOTIFICATION en vertu du paragraphe 3 de
'article 4

Reque le :
29 mars 1988

PtROU

Nations Unies, Recueil des Traits, vol. 550, p. 45.
2 Ibid.. vol. 999, p. 171; vol. 1057, p. 407 (rectification du

texte authentique espagnol); vol. 1059, p. 451 (rectificatif au
vol. 999), et annexe A des volumes 1007, 1008, 1022, 1026,
1031, 1035, 1037, 1038, 1039, 1065, 1066, 1075, 1088, 1092,
1103, 1106, 1120, 1130, 1131, 1132, 1136,1138,1141,1144,
1147, 1150, 1151, 1161, 1181, 1195, 1197, 1199,1202,1203,
1205,1207, 1211, 1213, 1214, 1216, 1218, 1222, 1225, 1249,
1256, 1259, 1261, 1272, 1275, 1276, 1279, 1286, 1289, 1291,
1295, 1296, 1299, 1305, 1308, 1312, 1314, 1316, 1324, 1328,
1329, 1333, 1334, 1338, 1339, 1344, 1347, 1348, 1349, 1351,
1352, 1354, 1356, 1357, 1358, 1360, 1365, 1379, 1387, 1389,
1390, 1392, 1393, 1399, 1403, 1404, 1408, 1409, 1410, 1413,
1417, 1419, 1421, 1422, 1424, 1427, 1429, 1434, 1435, 1436,
1437, 1438, 1439, 1441, 1443, 1444, 1455, 1457, 1458, 1462,
1463, 1464, 1465, 1475, 1477, 1478, 1480, 1482, 1484, 1485,
1487, 1488, 1490, 1491, 1492, 1495 et 1498.
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[SPANISH TEXT-TEXTE ESPAGNOL]

<< ... El Gobierno del Perd en uso de las atribuciones que le confiere el artfculo 231o. de ]a
Constituci6n Polftica del Estado ha prorrogado el Estado de Emergencia en las provincias de
Abancay, Aymares, Antabamba, Andahuaylas y Grau del Departamento de Apurimac, a partir de
dicha fecha y por sesenta dias.

Consecuentemente, se han suspendido las garantfas individuales contempladas en el artfculo
2do. de la Constituci6n del Pert, incisos 7o., 9o., l0o. y 20-G, que corresponden a los artfculos
9o., 12o., 17o. y 21o. del Pacto Internacional de Derechos Civiles y Polfticos, respectivamente.
Esta medida ha sido adoptada debido a la subsistencia de actos terroristas y de sabotaje en dichas
provincias.

Mientras dure el Estado de Emergencia, las Fuerzas Armadas continuarn ejerciendo el mando
polftico-militar en las provincias referidas. >>

[TRANSLATION]

... The Government of Peru, in exercise of
the powers conferred upon it under article 231
of the Political Constitution of the State, has
extended the state of emergency in the prov-
inces of Abancay, Aymares, Antabamba, An-
dahuaylas and Grau (department of
Apurimac), for 60 days, beginning on the
above-mentioned date.

As a result, the individual rights envisaged
in article 2, paragraphs 7, 9, 10 and 20 (G),
of the Constitution of Peru and corresponding
to articles 9, 12, 17 and 21, respectively, of
the International Covenant on Civil and Polit-
ical Rights have been suspended. This meas-
ure has been taken owing to continuing acts
of terrorism and sabotage in the said
provinces.

During the state of emergency, the Armed
Forces shall continue to exercise political and
military control of the provinces in question.

Registered ex officio on 29 March 1988.

ACCESSION to the Optional Protocol of
16 December 1966' to the International
Covenant on Civil and Political Rights

Instrument deposited on:

30 March 1988
TOGO

(With effect from 30 June 1988.)
Registered ex officio on 30 March 1988.

United Nations, Treaty Series, vol. 999, p. 171; vol. 1059,
p. 451 (corrigendum to vol. 999), and annex A in volumes
1007. 1026, 1031, 1037, 1065, 1075, 1088, 1106, 1120, 1144,
1161,1205,1225,1256, 1286, 1314, 1329, 1334, 1349, 1354,
1360 1389, 1409. 1421, 1434, 1482, 1487 and 1490.

[TRADUCTION]

... Le Gouvernement pdruvien, faisant us-
age des pouvoirs que lui conf~re l'article 231
de la Constitution politique de I'Etat, a pro-
rog6 l'6tat d'urgence dans les Provinces
d'Abancay, Aymares, Antabamba, Andahuay-
las et Grau du D6partement d'Apurfmac, h
compter de ce jour et pour une dure de 60
jours.

En cons6quence, les garanties individuelles
vis6es aux paragraphes 7, 9, 10 et 20-G de
l'article 2 de la Constitution du P6rou, qui cor-
respondent respectivement aux articles 9, 12,
17 et 21 du Pacte international relatif aux
droits civils et politiques, sont suspendues.
L'adoption de cette mesure est due A la per-
sistance d'actes terroristes et de sabotage dans
lesdites provinces.

Pendant toute la dur6e de l'6tat d'urgence,
les forces armdes continueront exercer le
pouvoir civil et militaire dans les provinces
vis6es.

Enregistri d'office le 29 mars 1988.

ADHESION au Protocole Facultatif du 16 dd-
cembre 1966' se rapportant au Pacte inter-
national relatif aux droits civils et politiques

Instrument diposg le

30 mars 1988
TOGO

(Avec effet au 30 juin 1988.)
Enregistri d'office le 30 mars 1988.

Nations Unies, Recuei des Traits, vol. 999, p. 171; vol.
1059, p. 451 (rectificatif au vol. 999), et annexe A des vo-
lumes 1007, 1026, 1031, 1037, 1065, 1075, 1088, 1106, 1120,
1144,1161,1205,1225,1256,1286,1314,1329,1334,1349,
1354, 1360, 1389, 1409, 1421, 1434, 1482, 1487 et 1490.
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No. 17512. PROTOCOL ADDITIONAL TO THE GENEVA CONVENTIONS OF 12 AUGUST
1949, AND RELATING TO THE PROTECTION OF VICTIMS OF INTERNATIONAL
ARMED CONFLICTS (PROTOCOL I). ADOPTED AT GENEVA ON 8 JUNE 1977'

RATIFICATION and ACCESSION (a)

Instruments deposited with the Government of Switzerland on:

18 January 1988 a
GUYANA

(With effect from 18 July 1988.)

8 February 1988
NEW ZEALAND

(With effect from 8 August 1988. With a declaration of non application to the Cook Islands,

Niue and Tokelau.)

With the following declarations:

"I. It is the understanding of the Government of New Zealand that in relation to Article

44 of Protocol 1, the situation described in the second sentence of paragraph 3 can exist only
in occupied territory or in armed conflicts covered by paragraph 4 of Article 1. The Govern-

ment of New Zealand will interpret the word "deployment" in paragraph 3(b) of the Article

as meaning any movement towards a place from which an attack is to be launched. It will

interpret the words "visible to the adversary" in the same paragraph as including visible with

the aid of any form of surveillance, electronic or otherwise, available to help keep a member

of the armed forces of the adversary under observation.

2. In relation to Articles 51 to 58 inclusive, it is the understanding of the Government

of New Zealand that military commanders and others responsible for planning, deciding upon,
or executing attacks necessarily have to reach decisions on the basis of their assessment of

the information from all sources which is reasonably available to them at the relevant time.

3. In relation to paragraph 5(b) of Article 51 and to paragraph 2(a)(iii) of Article 57,

the Government of New Zealand understands that the military advantage anticipated from an

attack is intended to refer to the advantage anticipated from the attack considered as a whole
and not only from isolated or particular parts of that attack and that the term "military

advantage" involves a variety of considerations, including the security of attacking forces. It
is further the understanding of the Government of New Zealand that the term "concrete and
direct military advantage anticipated", used in Articles 51 and 57, means a bona fide expec-
tation that the attack will make a relevant and proportional contribution to the objective of

the military attack involved.

4. In relation to Article 52, it is the understanding of the Government of New Zealand

that a specific area of land may be a military objective if, because of its location or other
reasons specified in the Article, its total or partial destruction, capture or neutralisation in the

circumstances ruling at the time offers a definite military advantage. The Government of New

United Nations, Treat' Series, vol. 1125, p. 3, and annex A in volumes 1138, 1140, 1151, 1175, 1202, 1216, 1226,
1256, 1271, 1283, 1289, 1300, 1314, 1339, 1344, 1356, 1360, 1372, 1390, 1404, 1419, 1425, 1435, 1444, 1457, 1477 and
1487.
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Zealand further understands that the first sentence of paragraph 2 of the Article is not intended
to, and nor does it deal with, the question of incidental or collateral damage resulting from
an attack directed against a military objective.

5. The Government of New Zealand declares that it recognises ipsofacto and without
special agreement, in relation to any other High Contracting Party accepting the same obli-
gation, the competence of the International Fact-Finding Commission to enquire, as authorised
by Article 90, into allegations by such other Party that it has been the victim of violations
amounting to a grave breach or other serious violation of the Geneva Conventions of 1949'
or of Protocol I."

Certified statements were registered by Switzerland on 28 March 1988.

United Nations, Treat), Series. vol. 75, pp. 31, 85, 135 and 287.
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No 17512. PROTOCOLE ADDITIONNEL AUX CONVENTIONS DE GENtVE DU 12 AOIOT
1949 RELATIF A LA PROTECTION DES VICTIMES DES CONFLITS ARMItS INTER-
NATIONAUX (PROTOCOLE I). ADOPTI A GENVE LE 8 JUIN 1977'

RATIFICATION et ADHESION (a)

Instruments d~posgs aupr~s du Gouvernement suisse les

18 janvier 1988 a
GUYANA

(Avec effet au 18 juillet 1988.)
8 f6vrier 1988

NOUVELLE-ZtLANDE

(Avec effet au 8 ao~t 1988. Avec d6claration de non-application aux iles Cook, A Nioue et A
Tok6laou.)

Avec les d6clarations suivantes

[TRADUCTION-TRANSLATION]

1. Selon le Gouvernement de Nouvelle-ZM1ande, en ce qui concerne l'article 44 du
Protocole 1, la situation d6crite dans la deuxi~me phrase du paragraphe 3 ne peut exister que
dans un territoire occup6 ou dans des conflits arm6s couverts par le paragraphe 4 de l'article
premier. Le Gouvemement de Nouvelle-Zalande interpr6tera le mot << d6ploiement > au para-
graphe 3, alin6a b de l'article comme signifiant tout mouvement vers un lieu d'ob.une attaque
sera lanc6e. I1 interpr~tera les mots «< A la vue de I'adversaire > dans le meme paragraphe
comme signifiant expos6 A la vue de l'adversaire grace toute forme de surveillance, 61ec-
tronique ou autre, disponible pour tenir un membre des forces arm6es de l'adversaire sous
observation.

2. En ce qui concerne les articles 51 A 58 compris, le Gouvernement de Nouvelle-
Zalande consid~re que les commandants militaires et autres personnes charg6es de planifier,
decider ou ex6cuter des attaques doivent forc6ment parvenir 5 des d6cisions en se fondant sur
leur dvaluation des informations de toutes sources dont ils peuvent raisonnablement disposer
au moment consid6r6.

3. En ce qui concerne le paragraphe 5, alin6a b, de l'article 51 et le paragraphe 2, alin6a
a, iii, de l'article 57, le Gouvernement de Nouvelle-Z61ande considbre que ]a mention qui est
faite de l'avantage militaire attendu d'une attaque vise l'avantage attendu de l'attaque con-
sid6r6e comme un tout et non seulement de parties isoldes ou particulires de cette attaque et
que l'expression << avantage militaire > met en jeu toute une vari6t6 de consid6rations, y
compris la sfcurit6 des forces menant I'attaque. Le Gouvernement de Nouvelle-ZW1ande con-
sid~re en outre que l'expression < avantage militaire concret et direct attendu > utilis6e aux
articles 51 et 57 vise le 1gitime calcul que I'attaque militaire en cause apportera une contri-
bution utile et proportionnelle A l'objectif visd.

4. En ce qui concerne l'article 52, le Gouvemement de Nouvelle-ZW1ande consid~re
qu'une aire d6termin6e peut 8tre un objectif militaire si, en raison de son emplacement ou
d'autres raisons 6nonc6es dans 'article, sa destruction totale ou partielle, sa capture ou sa
neutralisation dans les circonstances du moment offrent un avantage militaire pr6cis. Le Gou-

Nations Unies, Recueji des Traits, vol. 1125, p. 3, et annexe A des volumes 1138, 1140, 1151, 1175, 1202, 1216,
1226, 1256, 1271, 1283. 1289, 1300, 1314, 1339. 1344, 1356, 1360, 1372, 1390, 1404, 1419, 1425, 1435, 1444, 1457, 1477
et 1487.
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vernement de Nouvelle-Zdlande considre en outre que la premiere phrase du paragraphe 2
de l'article n'entend pas traiter et ne traite pas ]a question des dommages r6sultant incidem-
ment ou accessoirement d'une attaque dirigde contre un objectif militaire.

5. Le Gouvernement de Nouvelle-Z6lande d6clare qu'iI reconnait de plein droit et sans
accord sp6cial, A l'gard de toute autre Partie contractante qui accepte la m~me obligation, la
comp6tence qu'a la Commission internationale d'6tablissement des faits d'enqueter, comme
l'y autorise l'article 90, sur les all6gations prof6r6es par telle autre Partie qu'elle a 6t6 victime
de violations 6quivalant A un grave manquement ou autre srieuse violation des obligations
inscrites dans les Conventions de Gen~ve de 1949' ou dans le Protocole I.

Les ddclarations certifiges ont 9tj enregistres par la Suisse le 28 mars 1988.

'Nations Unies, Recuei des Traitos, vol. 75, p. 31, 85, 135 et 287.

Vol. 1499. A-17512
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No. 17513. PROTOCOL ADDITIONAL
TO THE GENEVA CONVENTIONS OF
12 AUGUST 1949, AND RELATING TO
THE PROTECTION OF VICTIMS OF
NON-INTERNATIONAL ARMED CON-
FLICTS (PROTOCOL 11). ADOPTED AT

GENEVA ON 8 JUNE 19771

RATIFICATION AND ACCESSION (a)
Instruments deposited with the Government

of Switzerland on:
18 January 1988 a

GUYANA
(With effect from 18 July 1988.)

8 February 1988
NEW ZEALAND

(With effect from 8 August 1988. With a
declaration of non application to the Cook Is-
lands, Niue and Tokelau.)

Certified statements were registered by
Switzerland on 28 March 1988.

No. 22282. PROTOCOL ON THE PRIVI-
LEGES AND IMMUNITIES OF THE
INTERNATIONAL MARITIME SATEL-
LITE ORGANIZATION (INMARSAT).
CONCLUDED AT LONDON ON 1 DE-
CEMBER 19812

ACCESSION
Instrument deposited with the Director-

General of the International Maritime Satel-
lite Organization on:
14 March 1988

SAUDI ARABIA
(With effect from 13 April 1988.)

With the following statement and reserva-
tion:

United Nations, Treaty Series, vol. 1125, p. 609, and an-
nex A in volumes 1138, 1140, 1151, 1175, 1202, 1216, 1271,
1283, 1289, 1300, 1314, 1339, 1344, 1356, 1360, 1372, 1390,
1404, 1419, 1425, 1435, 1444, 1457, 1477 and 1487.

United Nations, Treaty Series, vol. 1328, p. 149, and an-
nex A in volumes 1349, 1381, 1389, 1408, 1417, 1423, 1434,
1437, 1463 and 1485.

No 17513. PROTOCOLE ADDITIONNEL
AUX CONVENTIONS DE GENtVE DU
12 AOUT 1949 RELATIF A LA PROTEC-
TION DES VICTIMES DES CON-
FLITS ARMIS NON INTERNATIO-
NAUX (PROTOCOLE II). ADOPT A
GENVE LE 8 JUIN 1977'

RATIFICATION ET ADHtSION (a)
Instruments diposis auprks du Gouverne-

ment suisse les:
18 janvier 1988 a

GUYANA
(Avec effet au 18 juillet 1988.)

8 f~vrier 1988
NOUVELLE-Z8LANDE

(Avec effet au 8 aofit 1988. Avec d6clara-
tion de non-application aux iles Cook, Nioue
et A Tok61aou.)

Les diclarations certifiges ont &9 enregis-
tries par la Suisse le 28 mars 1988.

N0 22282. PROTOCOLE SUR LES PRI-
VILlaGES ET IMMUNITIS DE
L'ORGANISATION INTERNATIONALE
DE TI tLCOMMUNICATIONS MARl-
TIMES PAR SATELLITES (INMARSAT).
CONCLU A LONDRES LE I"r DtCEM-
BRE 19812

ADHtSION
Instrument diposg aupris du Directeur gj-

ntral de l'Organisation internationle de tilM-
communications maritimes par satellites le
14 mars 1988

ARABIE SAOUDITE

(Avec effet au 13 avril 1988.)
Avec la d6claration et r6serve suivantes:

Nations Unies, Recueil des Traitds, vol. 1125, p. 609, et
annex A des volumes 1138, 1140, 1151, 1175, 1202, 1216,
1271, 1283, 1289, 1300, 1314, 1339, 1344, 1356, 1360, 1372,
1390, 1404, 1419, 1425, 1435, 1444, 1457, 1477 et 1487.

' Nations Unies, Recuei des Traitds, vol. 1328, p. 149, et
annexe A des volumes 1349, 1381, 1389, 1408, 1417, 1423,
1434, 1437, 1463 et 1485.

Vol. 1499. A-17513. 22282
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[ARABIC TEXT-TEXTE ARABE]

~Y~~b~})A J~J ~L~~oy,
33Atv~r~

[TRANSLATION' -TRADUCTION 2]

Statement

This accession does not imply in any way
the recognition of Israel and does not lead us
to enter into any dealings with Israel as may
be set out in this Protocol.

Reservation

Reservations are held regarding paragraph
2, article 6 of the Protocol.

Certified statement was registered by the
International Maritime Satellite Organization
on 30 March 1988.

[TRADUCTION-TRANSLATION]

Diclaration

La pr6sente ratification ne constitute en au-
cune manire une reconnaissance d'lsradl, ni
l'6tablissement avec Israel des relations vis6es
dans le pr6sent Protocole.

Riserve

Le paragraphe 2 de l'article 6 du Protocole
fait l'objet de r6serves.

La ddclaration certifige a jtg enregistrie
par l'Organisation internationale de tglMcom-
munications maritimes par satellites le
30 mars 1988.

' Translation supplied by the International Maritime Sat-
ellite Organization.

2 Traduction fournie par l'Organisation internationale de
t ldcommunications maritimes par satellites.

Vol. 1499, A-22282
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No. 22930. AGREEMENT BETWEEN
SPAIN AND PORTUGAL CONCERNING
ADJOINING BORDER INSPECTIONS
AND BORDER TRAFFIC. SIGNED AT
MADRID ON 7 MAY 19811

EXCHANGE OF LETTERS CONSTITUTING AN

AGREEMENT
2 

RELATING TO THE ABOVE-

MENTIONED AGREEMENT, CONCERNING THE

ESTABLISHMENT AT CAYA/BADAJOZ, IN

SPANISH TERRITORY, OF A JOINT NATIONAL

CONTROL ZONE (WITH PROVISIONAL AR-

RANGEMENT AND ANNEXES). LISBON,
20 OCTOBER 1986 AND 11 MARCH 1987

Authentic texts: Portuguese and Spanish.
Registered by Spain on 24 March 1988.

N' 22930. ACCORD ENTRE L'ESPAGNE
ET LE PORTUGAL RELATIF A LA JUX-
TAPOSITION DES CONTROLES ET AU
TRAFIC FRONTALIER. SIGNt A MA-
DRID LE 7 MAI 1981'

ECHANGE DE LETIRES CONSTITUANT UN AC-

CORD 2 RELATIF A L'ACCORD SUSMEN-
TIONNt, CONCERNANT LA CRtATION A

CAYA/BADAJOZ, EN TERRITOIRE ESPAGNOL,
D'UNE ZONE DE CONTROLES NATIONAUX

JUXTAPOSES (AVEC PROJET D'ACCORD ET

ANNEXES). LISBONNE, 20 OCTOBRE 1986 ET
II MARS 1987

Textes authentiques : portugais et espagnol.
Enregistrg par l'Espagne le 24 mars 1988.

I
[PORTUGUESE TEXT-TEXTE PORTUGAIS]

MINISTtRIO DOS NEG6CIOS ESTRANGEIROS

GABINETE DO MINISTRO

1910

Senhor Embaixador,

Tenho a honra de informar Vossa Excelncia que o Governo Portugu~s concorda corn o
projecto de Acordo entre Portugal e Espanha relativo criaqao em Caia/Badajoz, em territ6rio
espanhol, de uma zona de controlos nacionais justapostos para despacho de passageiros e suas
bagagens e mercadorias.

Tenho, assim, a honra de sugerir que esta Nota e a resposta de Vossa Excelencia, de harmonia
com o disposto no artigo 12". do referido Acordo, cujo texto em vers~o portuguesa se transcreve
em anexo, constituam um instrumento legal por que se h~o-de reger os nossos dois Governos.

Aproveito o ensejo para reiterar a Vossa Excelncia os protestos da minha mais alta
consideragdo.

Lisboa, 20 de Outubro de 1986

A Embaixada da Espanha em Lisboa

United Nations, Treat, Series, vol. 1357, p. 27 7.
- Came into force on I I March 1987 by the exchange of

the said letters.

Vol. 1499, A-22930

O Ministro dos Negocios Estrangeiros,
[Signed-Signe]
PEDRO PIRES DE MIRANDA

Nations Unies, Recuei des Trait~s, vol. 1357, p. 277.
Entrd en vigueur leI I1 mars 1987 par I'dchange desdites

lettres.
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PROJECTO DE ACORDO ENTRE PORTUGAL E ESPANHA RELATIVO A CRIAcIAO EM
CAIA/BADAJOZ, EM TERRIT6RIO ESPANHOL DE UMA ZONA DE CONTROLOS NA-
CIONAIS JUSTAPOSTOS PARA DESPACHO DE PASSAGEIROS E SUAS BAGAGENS
E DE MERCADORIAS

Artigo 1. 1. t criada na passagem fronteiriqa de Caia-Badajoz, em territ6rio espanhol sobre
a estrada nacional V, uma estago de controlos nacionais justapostos.

2. Os controlos portugues e espanhol de entrada e safda, relativos ao tr~fico de passageiros
(pessoas, capitais, vefculos, objectos de uso pessoal, amostras comerciais e pequenas quantidades
de mercadorias que aqueles transportem) e de mercadorias, ser.o efectuados por esta estag:o.

3. 0 regime TIR e o trAnsito comunitdrio aplicar-se-Ro de acordo com as suas normas
especificas.

Artigo 20. Para efeito da aplicaqo do artigo 10 estabelece-se uma zona aduaneira comrnum
delimitada de conformidade com a planta reproduzida no Anexo 1, o qual faz parte integrante do
presente acordo.

Artigo 30 1. A zona, marcada a azul na planta que figure no Anexo 1', isolada por uma
rede metilica, compreende as guaritas de controlos, os ediffcios destinados As estaq6es, armaz6ns
e inspecqAo de vefculos que se situam no seu interior assim como as plataformas de acesso s
mesmas e os recintos de estacionamento de transportes.

2. Em Anexo 2 figuram, assinalados a verde, os espagos de uso exclusivo do Estado limftrofe.
3. Em Anexo 3 figuram, assinalados a amarelo, os espagos de uso exclusivamente do Estado

sede.
4. Em Anexo 4 figuram, assinalados a vermelho, os espagos de uso conjunto dos Estados

limitrofe e sede.

Artigo 4' . A vigilncia, relativamente ao controlo, no interior da zona efectuar-se-A conjunta
ou separadamente pelos agentes de ambos os Estados, excepto nas estaq6es e armaz6ns exclusi-
vamente destinados a um Estado, onde seri exercida privativamente pelos seus agentes.

Artigo 5' . No caso de infracq6es em mat6ria de controlo descobertas na zona actuar-se-i em
conformidade corn o disposto no artigo 80 da Convenqdo de 7 de Maio de 1981, entre Portugal e
Espanha, relativa A justaposiqo de controlos e ao tr~fego fronteirigo.

Artigo 60 Ambas as administraq6es comunicaro reciprocamente as listas dos funcionArios
que prestem serviqo nesta estaqAo os quais poderdo entrar na zona mediante a apresentag;o de
documento oficial comprovativo da sua identidade e cargo.

Artigo 7' . 1. Quaisquer outras pessoas que devem entrar na zona por motivos profissionais,
excepto os tripulantes dos vefculos, deverdo apresentar uma autorizaq~o de entrada emitida con-
juntamente pelos serviqos da Guarda Fiscal e da Polfcia espanhola, corn pr6via aprovago pelos
serviqos aduaneiros.

2. A autorizaqdo de acesso pode ser retirada s pessoas que tenham sido declaradas culpadas
de infracq6es As disposig6es legais, regulamentares e administrativas de qualquer dos Estados,
relativas ao controlo.

Artigo 80. 1. 0 chefe da delegaqdo aduaneira de Elvas / Caia e o Comandante da Guarda
Fiscal, por um lado, e o Inspector-Administrador de Alffandegas e Impostos Especiais de Badajoz
e o Comiss~irio Chefe Provincial da Polfcia da mesma localidade, por outro, fixardo de comurn
acordo os promenores das operaq6es de controlo, dentro do limite das disposiq6es previstas no
artigo 50 da Convenqo de 7 de Maio de 1981, entre Portugal e Espanha, atr~s citada.

See insert in a pocket at the end of this volume - Voir hors-texte dans une pochette A la fin du present volume.
Vol. 1499. A-22930
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2. Os funciondrios de categoria mais elevada no recinto, que representem as Autoridades
mencionadas anteriormente, adoptarfo as medidas de urg~ncia que considerem necessdrias para a
resoluqo das dificuldades que surjam em consequdncia do controlo.

Artigo 9'. Os encargos relativos a iluminaqo, aquecimento e manutenqfo das instalaq6es
pertencentes ao Estado limitrofe serfo suportadas por este.

Artigo 10. As instruq6es incluidas no anexo 5 fazem parte integrante do presente Acordo.

Artigo 11. 1. 0 presente Acordo poderd ser denunciado por cada uma das partes mediante
urn aviso pr6vio de seis meses.

2. A denuncia produzirS efeito no primeiro dia do m~s seguinte A data de expiragao do prazo
do aviso pr~vio.

Artigo 12. 0 presente Acordo entrarA em vigor ap6s a troca de notas diplomiticas previstas
no n* 2 do artigo 20 da citada Convengdo de 7 de Maio de 1981.

Vol. 1499. A-22930
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Ap~ndice I

BOLETIM DE CONTROLO DE TRANSPORTES/MERCADORIAS
NO RECINTO DE JUSTAPOSICAO DE ELVAS/CAIA-CAYA/BADAJOZ

(Data-hora) ....................

COM CARGA / EM VAZIO

(Riscar o que nao interessa)

BILHETE DE DESPACHO ....................

N* de Ordem ................... Da

N° e Qualidade de volumes P

ta de desalfandegamento ....................

. Bruto Natureza da mercadoria

..................................... (Rdbrica do funciondirio e carimbo)

SAfDA (D ata-hora) .............................

Vol. 1499, A-22930

ENTRADA

M atrfcula ..................
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ANEXOS I A 4 DO ACORDO ENTRE PORTUGAL E ESPANHA RELATIVO A CRIA(7AO EM
CAIA-BADAJOZ, EM TERRITORIO ESPANHOL, DE UMA ZONA DE CONTROLOS NA-
CIONAIS JUSTAPOSTOS PARA DESPACHO DE PASSAGEIROS E SUAS BAGAGENS E
MERCADORIAS

[Annex 1-Annexe 1]'

Anexo 2. EDIFICIOS DE USO EXCLUSIVO DE PORTUGAL'

A-2" ANDAR do Edificio de Escrit6rios.
Uso: Escrit6rios da Guarda Fiscal e da Alfdndega.

B-Cabines para controlo de vefculos de turismo;
Guarda Fiscal e Alfdndega.

C-Controlo de Passageiros de entrada em Portugal e escrit6rios Alfdndega.
D-Nave de reconhecimento de carros ligeiros.
E-Armazem de mercadorias e armazem de mercadorias apreendidas.

F-Cabines para controlo explanadas.
G-Controlo de Passageiros de safda de Portugal.

Anexo 3. EDIFICIOS DE USO EXCLUSIVO DE ESPANHA'

A-I ANDAR do Edificio de Escrit6rios.
Uso: Escrit6rios da Alffindega.

B-Escrit6rios e Guarda Civil.

C-Escrit6rios Comissariado da Policia e Policia Nacional.

D-Controlo de Passageiros entrada em Espanha.
E-Cabines para controlo de vefculos de turismo; Policia e Alf~ndega.
F-Controlo de Passageiros safda de Espanha.

G-Nave de reconhecimento vefculos de turismo.
H-Armazem de mercadorias e armazem de mercadorias apreendidas.

I- Control explanadas.

Anexo 4. EDIFICIOS DE USO CONJUNTO DE ESPANHA E PORTUGAL'

A-Biscula explanada norte.
B-Bdscula explanada sul.

C-Agentes e Despachantes parque e sala de controlo circuito interno T.V.
D-Nave reconhecimento vefculos pesados.
E-Escrit6rios TIR de Espanha e Portugal.
F-Sala de descanso de conductores de cami6es e bar.
G-Sanitarios ptiblicos e cabines telef6nicas internacionais.
H-Armazem explanada norte.
I- Armazem explanada sul.

'See insert in a pocket at the end of this volume - Voir hors-texte dans une pochette h ]a fin du present volume.
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Anexo 5. INSTRU(OES PARA APLICA(;AO DO ACORDO

a) Izspecfies conjuntas

Sempre que possfvel, as inspec6es dos vefculos e das mercadorias efectuar-se-do conjunta-
mente pelos servigos das Alfdndegas de ambos os paises a fim de acelerar os despachos e evitar
duplas manipulag6es dos carregamentos.

b) Veiculos aconpanhados de documentos de trdnsito internacional

1. A alfdndega de safda executari as formalidades necessirias. Quando as mercadorias forem
objecto de reconhecimento ffsico, anotar-se-A o documento com a mengao <« VERIFICADO > para
conhecimento da Alfdndega de entrada.

2. Quando o trfnsito terminar na Alf~ndega de saida do recinto de Elvas/Caia-Caya/Badajoz,
essa Alf~ndega entregard A de entrada fotoc6pia do documento de trnsito. No caso de reconhe-
cimento ffsico da mercadoria mencionar-se-A esse facto, tal como se estabelece no n* I anterior.

c) Trinsitos interiores

A alfdndega de saida, que cancela o tr5nsito interior, proceders como se indica no n°2 da
alfnea b) anterior.

d) Tramnitaqdo das exporta Oes/imnporta(Oes

1. Das mercadorias despachadas para exportaqo no recinto, a Alffndega de safda entregard
A de entrada um exemplar de cada um dos despachos de exportaqdo, ou fotoc6pias, agrupadas por
meio de transporte.

2. Quando as mercadorias tenham sido verificadas na exportaq~o, mencionar-se-A tal facto
nos respectivos documentos.

3. Recomenda-se, como regra geral, A Alfdndega de safda, que n~o proceda verificaqo das
mercadorias na exportaqo, ura vez que sendo a mesma obrigat6ria para urn grande ndrmero de
mercadorias na importaqfo, evitar-se-A ura dupla verificaqo.

4. Quando se constatarem diverg~ncias entre a documentagAo de ambas as operag6es, des-
cobertas em consequ~ncia da verificaq5o na importagdo, a Alf~ndega de entrada actuar6 em con-
formidade corn o estabelecido no nimero 2 do artigo 8' da Convenqo de 7 de Maio de 1981,
relativa justaposiq~o de controles e ao tr~fico fronteirigo.

e) Intervengdo de outros organisnzos

Quando tiver lugar a intervenq~o de outros organismos (servigos fitopatol6gicos, sanitdrios,
veterinfrios, etc.) recomenda-se que a inspec 5o dos respectivos serviqos de ambas as Partes se
efectue num acto comum a fim de evitar repetidas manipulag6es das mercadorias.

f) Controlo de entrada e saida no recinto

Cada pafs controlar6 a entrada ou safda dos veiculos a partir dos documentos internacionais
ou nacionais de transito, importa 5o ou exporta~do.

A entrada no recinto entregar-se-_ ao motorista de cada vefculo um boletim de controlo
conforme ao modelo que figura no ap~ndice I do presente Anexo, numerado, corn a data e hora,
de c6r amarela no sentido Espanha-Portugal, e branca no sentido Portugal-Espanha.

0 boletim serSi autenticado ap6s o despacho aduaneiro e ser6 entregue safda do recinto onde
Ihe serAi aposto, igualmente, a data e horn.

Vol. 1499. A-22930
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[TRANSLATION]

MINISTRY OF FOREIGN AFFAIRS

OFFICE OF THE MINISTER

1910
Monsieur l'Ambassadeur,

I have the honour to inform you that the Por-
tuguese Government agrees to the provisional
Arrangement between Portugal and Spain relat-
ing to the establishment at Caya/Badajoz, in
Spanish territory, of a joint national control
zone for the clearance of passengers and their
baggage and of commercial goods.

I also have the honour to suggest that this
letter and your reply should, in accordance with
article 12 of the aforesaid Arrangement, the
Portuguese text of which is reproduced here-
with, constitute a legal instrument by which our
two Governments shall be bound.

Accept, Sir, etc.

Lisbon, 20 October 1986

Signed]
PEDRO PIRES DE MIRANDA
Minister for Foreign Affairs

Embassy of Spain in Lisbon

J'ai l'honneur de vous faire savoir que le
Gouvernement portugais donne son agr6ment
au projet d'Accord entre le Portugal et
l'Espagne relatif A la cr6ation A Caya/Badajoz,
en territoire espagnol, d'une zone de contr6les
nationaux juxtapos6s pour le contr6le des voy-
ageurs, de leurs bagages et des marchandises.

J'ai 6galement l'honneur de vous proposer
que cette lettre et votre r6ponse, conform~ment
A l'article 12 dudit Accord, dont le texte en ver-
sion portugaise figure en annexe, constituent un
instrument juridique r(gissant les relations A cet
6gard entre nos deux Gouvemements.

Je saisis l'occasion, etc.

Lisbonne, le 20 octobre 1986

Le Ministre des affaires 6trang~res,
[Signel
PEDRO PIRES DE MIRANDA

Ambassade d'Espagne A Lisbonne

Vol. 1499. A-22930
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PROVISIONAL ARRANGEMENT BETWEEN
SPAIN AND PORTUGAL ESTABLISHING
AT CAYA/BADAJOZ, IN SPANISH TERRI-
TORY, A JOINT NATIONAL CONTROL
ZONE FOR THE CLEARANCE OF PAS-
SENGERS AND THEIR BAGGAGE AND
OF COMMERCIAL GOODS

Article 1. 1. A joint national control office
shall be established at the frontier crossing at
Caya/Badajoz in Spanish territory on national
highway V.

2. Spanish and Portuguese entry and exit in-
spections in respect of passenger traffic (per-
sons, capital, vehicles, private property,
commercial samples and small quantities of
goods transported by the passengers) and of
commercial goods traffic shall be carried out at
this office.

3. The TIR (Transport International Routier)
r6gime shall be applied and Community transit
shall operate according to the specific regula-
tions relating thereto.

Article 2. For the application of article 1,
there shall be established a common customs
zone delimted in accordance with the plan re-
produced in annex 1, which forms an integral
part of this Arrangement.

Article 3. 1. The zone, which is shown in
blue on the plan in annex I,' shall be enclosed
by a metal fence and shall include the surveil-
lance booths, the buildings situated within the
zone which are to be used for offices, ware-
houses and vehicle inspection, their access
ramps, and the parking areas.

2. Annex 2 shows, in green, the areas for the
exclusive use of the adjoining State.

3. Annex 3 shows, in yellow, the areas for
the exclusive use of the host State.

4. Annex 4 shows, in red, the areas for joint
use by the host State and the adjoining border
State.

' See insert in a pocket at the end of this volume.

PROJET D'ACCORD ENTRE L'ESPAGNE
ET LE PORTUGAL PORTANT CREATION
A CAYA/BADAJOZ, EN TERRITOIRE ES-
PAGNOL, D'UNE ZONE DE CONTR6LES
NATIONAUX JUXTAPOStS POUR LE
CONTR6LE DES VOYAGEURS, DES BA-
GAGES ET DES MARCHANDISES

Article premier. I. I1 est cr66 au poste fron-
ti~re de Caya-Badajoz, en territoire espagnol sur
la route nationale V, un bureau de contr6les na-
tionaux juxtaposds.

2. Les contr6les espagnol et portugais
d'entrde et de sortie relatifs au trafic de voya-
geurs (personnes, capitaux, vdhicules, effets
personnels, dchantillons commerciaux et petites
quantit6s de marchandises) seront effectu6s A ce
bureau.

3. Le r6gime TIR et les r~gles de transport
communautaires seront appliqu6s en tant que de
besoin.

Article 2. Aux fins d'application de 'article
premier, il est 6tabli une zone douanire com-
mune d6limit6e comme indiqu6 sur le plan re-
produit en annexe 1, qui fait partie int6grante
du pr6sent Accord.

Article 3. 1. La zone marquee par un trait
bleu sur le plan figurant I'annexe I', qui est iso-
1de par une cl6ture m6tallique, comprend les gu6r-
ites de contr6le, les b5timents destin6s abriter les
bureaux, les entrep6ts, le poste d'identification
des v6hicules se trouvant A l'int6rieur de la zone,
ainsi que les plates-formes d'acc~s et les aires de
stationnement des transports.

2. A l'annexe 2 figurent, marqu6s en vert, les
espaces r6serv6s A l'usage exclusif de l'Etat
limitrophe.

3. A I'annexe 3 figurent, marqu6s en jaune,
les espaces affect6s A l'usage exclusif de l'Etat
h6te.

4. A l'annexe 4 figurent, marqu6s en rouge,
les espaces destin6s A l'utilisation conjointe de
l'Etat h6te et de l'Etat limitrophe.

I Voir hors-texte dans une pochette ,A ]a fin du pr sent

volume.
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Article 4. Inspection operations within the
zone shall be conducted jointly or separately by
agents of the two States, except in the offices
and warehouses reserved for a State where they
shall be conducted solely by that State.

Article 5. In the case of infractions relating
to inspection found to have been committed in
the zone, action shall be taken in accordance
with the provisions of article 8 of the Agree-
ment of 7 May 1981 between Spain and Portu-
gal concerning adjoining border inspections and
border traffic.'

Article 6. The respective authorities shall
communicate to each other a list of the officials
assigned to the control office, which officials
shall have access to the zone simply upon pre-
sentation of official documents attesting to their
identity and duties.

Article 7. 1. Any other person requiring ac-
cess to the zone on official business, except for
operators of vehicles, must be in possession of
an access permit issued jointly by the Spanish
police and the Portuguese frontier police ser-
vices with the approval of the customs services.

2. The access permit may be withdrawn from
any persons found guilty of infractions of the
laws, regulations and administrative provisions
of either State relating to inspection.

Article 8. 1. The Administrative Inspector
for Customs and Special Taxes at Badajoz and
the Provincial Chief Commissioner of Police at
Badajoz, on the one hand, and the head of the
Caia/Elvas customs office and the Commander
of the frontier police, on the other hand, shall
establish by mutual agreement the details of the
inspection operations, subject to the provisions
of article 5 of the Agreement of 7 May 1981
between Spain and Portugal concerning adjoin-
ing border inspections and border traffic.

2. The senior officials in the precinct shall,
as representatives of the aforesaid authorities,
take such emergency measures as they deem
necessary to resolve any difficulties arising at
the time of inspection.

United Nations, Treat), Series, vol. 1357, p. 277.
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Article 4. La surveillance des contr6les A
l'int6rieur de ]a zone sera effectu6e conjointe-
ment ou s6parfment par les agents des deux
Etats, sauf pour ce qui est des bureaux et entre-
p6ts off elle sera assur6e exclusivement par
l'Etat A qui les locaux ont 6t6 affect6s.

Article 5. En cas d'infractions au contr6le
d6couvertes dans la zone, des mesures seront
prises conform6ment aux dispositions de
l'article 8 de l'Accord du 7 mai 1981 entre
l'Espagne et le Portugal relatif A la juxtaposition
des contr6les et au trafic frontalier.

Article 6. Les deux Administrations se
communiqueront les listes des fonctionnaires
affect6s au bureau et habilit6s de ce fait A ac-
c6der la zone sur pr6sentation de documents
officiels attestant leur identit6 et leurs fonctions.

Article 7. 1. Toutes les autres personnes
qui doivent pouvoir acc6der A la zone pour des
raisons d'ordre professionnel, A l'exception des
6quipages des v6hicules, devront etre en pos-
session d'une autorisation d'acc~s d~livr~e con-
jointement par les Services de police espagnols
et ]a Guardia fiscal portugaise, apr~s accord des
Services des douanes.

2. L'autorisation d'acc~s peut 8tre retiree aux
personnes qui se sont rendues coupables
d'infractions aux prescriptions 16gales.

Article 8. 1. L'lnspecteur-administrateur
des douanes et imp6ts sp6ciaux de Badajoz et
le Commissaire-chef provincial de police de
cette m~me localit6, d'une part, et le Chef de la
d6l6gation douani~re de Caia/Elvas et le Com-
mandant de la Guardia fiscal, de l'autre, fixeront
d'un commun accord les d6tails du d(roulement
des operations de contr6le, dans le cadre des
dispositions de l'article 5 de l'Accord du 7 mai
1981 entre l'Espagne et le Portugal relatif A la
juxtaposition des contr6les et au trafic frontalier.

2. Les fonctionnaires du grade le plus 6lev6
du bureau, qui repr6sentent les autorit6s sus-
mentionn6es, adopteront les mesures d'urgence
qu'ils jugeront n6cessaires pour r6soudre les dif-
ficult6s surgissant lors du contr6le.

Nations Unies, Recuei des Trails, vol. 1357, p. 277.
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Article 9. The costs relating to lighting,
heating and maintaining the facilities belonging
to the adjoining State shall be borne by that
State.

Article 10. The instructions contained in an-
nex 5 form an integral part of this Arrangement.

Article 11. I. This Arrangement may be
denounced by either of the two Parties upon six
months' notice.

2. The denunciation shall take effect on the
first day of the month following the date on
which such notice expires.

Article 12. This Arrangement shall enter
into force following the exchange of diplomatic
notes provided for in article 2, paragraph 2, of
the aforesaid Agreement of 7 May 1981.

Article 9. Les d6penses relatives A
l'6clairage,au chauffage et A l'entretien des ins-
tallations appartenant A I'Etat limitrophe seront
support6es par ledit Etat.

Article 10. Les instructions figurant A
l'annexe 5 font partie du pr6sent Accord.

Article 11. 1. Le prdsent Accord pourra
8tre d6nonc6 par l'une des deux Parties moy-
ennant un pr~avis de six mois.

2. La d6nonciation prendra effet le premier
jour du mois suivant la date d'expiration du
pr6avis.

Article 12. Le pr6sent Accord entrera en vi-
gueur lorsqu'auront 6t6 6chang6es les notes
diplomatiques prdvues au paragraphe 2 de
l'article 2 de l'Accord pr6cit6 du 7 mai 1981.
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Appendix I

REPORT OF VEHICLE/GOODS INSPECTION IN THE JOINT CONTROL
PRECINCT OF CAYA/BADAJOZ--CAIA/ELVAS

(Date and time) ....................

LOADED/EMPTY

(Strike out what does not apply)

(D ate and tim e) .............................

ENTRY

Registration

CLEARANCE DOCUMENT ....................

Order No ...................... Date of customs clearance ........................

No. and type of packages Gross weight Nature of goods

..................................... (Title of official and seal)

EXIT

Vol. 1499. A-22930
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Appendice I

FORMULAIRE DE CONTROLE DES TRANSPORTS/MARCHANDISES
AU BUREAU DE CONTROLES JUXTAPOSI9S DE CAYA/BADAJOZ-CAIA/ELVAS

ENTRItE

N° d'immatriculation ..................

AVEC CHARGEMENT/A VIDE

(Biffer les mentions inutiles)

DOCUMENT D'EXPtDITION ...................

N0  d'ordre ................... D

N* et classe des colis Poids bn

(Date-heure) ....................

'ate de dddouanement ...................

ut Nature de la marchandise

..................................... (Signature du fonctionnaire et cachet)

SORTIE (D ate-heure) .............................

Vol. 1499. A-22930
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ANNEXES I TO 4 TO THE ARRANGEMENT
BETWEEN SPAIN AND PORTUGAL ES-
TABLISHING AT CA YA/BADAJOZ, IN
SPANISH TERRITORY, A JOINTNATIONAL
CONTROL ZONE FOR THE CLEARANCE
OF PASSENGERS AND THEIR BAGGAGE
AND OF COMMERCIAL GOODS

Annex 1

Annex 2. BUILDINGS FOR THE EXCLUSIVE USE

OF PORTUGAL'

A-Second floor of the administration building.
Use: frontier police and customs offices.

B-Control booths for tourist vehicles; frontier
police and customs.

C-Control area for passengers entering Portugal
and customs offices.

D-Inspection bay for light vehicles.

E-Goods warehouse and warehouse for confis-
cated articles.

F-Esplanade surveillance booths.

G-Control area for passengers exiting from
Portugal.

Annex 3. BUILDINGS FOR THE EXCLUSIVE USE

OF SPAIN'

A-First floor of the administration building.
Use: Customs offices

B-Offices and police force.

C-Offices of Police Commissioner and national
police.

D-Control area for passengers entering Spain.

E-Control booths for tourist vehicles; national
police and customs.

F-Control area for passengers exiting from
Spain.

See insert in a pocket at the end of this volume.

ANNEXES I A 4 DE L'ACCORD ENTRE
L'ESPAGNE ET LE PORTUGAL PORTANT
CR, ATION A CA YA/BADAJOZ, EN TERRI-
TOIRE ESPAGNOL, D'UNE ZONE DE
CONTROLES NATIONAUX JUXTAPOStS
POUR LE CONTROLE DES VOYAGEURS,
DES BA GAGES ET DES MARCHANDISES

Annexe IP

Annexe 2. BATIMENTS RtSERVtS A L'USAGE
EXCLUSIF DU PORTUGAL1

A-21 6tage du bdtiment administratif.
Destination : Bureaux de la Guardia fiscal et
de la douane.

B-Gudrites de contr6le des touristes; Guardia
fiscal et douane.

C-Contr6le des passagers l'entrde au Portugal
et bureaux de la douane.

D-Poste d'identification des v6hicules de faible
tonnage.

E-Entrep6t de marchandises et d'articles
confisqu6s.

F- Gurites de contr6le des esplanades.

G-Contr6le des passagers la sortie du
Portugal.

Annexe 3. BATIMENTS RtSERVtS A L'USAGE

EXCLUSIF DE L'ESPAGNE'

A-r 6tage du BAtiment administratif.

Destination : Bureaux de la douane.

B-Bureaux et Guardia civil.

C-Bureaux du Commissariat de police et la Po-
lice nationale.

D-Contr6le des passagers A I'entr6e d'Espagne.

E-Gudrites pour le contr6le des touristes; police
et douane.

F-Contr6le des passagers A la sortie d'Espagne.

Voir hors-texte dans une pochette A ]a fin du present
volume.
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G-Inspection bay for tourist vehicles.

H-Goods warehouse and warehouse for confis-
cated articles.

I- Esplanade surveillance booths.

Annex 4. BUILDINGS FOR JOINT USE BY SPAIN

AND PORTUGAL'

A-North-esplanade weighing machine.

B-South-esplanade weighing machine.

C-Car park for Spanish and Portuguese Cus-
toms officers, and closed-circuit-television
control room.

D-Inspection bay for heavy vehicles.

E-TIR offices of Spain and Portugal.

F-Truck-driver rest area and bar.

G-Public lavatories and international telephone

booths.

H-North-esplanade warehouse.

I- South-esplanade warehouse.

Annex 5. INSTRUCTIONS FOR THE

APPLICATION OF THE ARRANGEMENT

(a) Joint inspections
Where possible, vehicles and goods shall

be inspected jointly by the customs services of
both countries, with a view to accelerating
clearance and obviating the need of handling
cargo twice.

(b) Vehicles covered by international transit
documents

I. The customs service of exit shall carry out
the necessary formalities. Where goods have
undergone physical inspection, the word "IN-
SPECTED" shall be stamped on the appropriate
document for the information of the customs
service of entry.

2. Where a transit terminates at the customs
service of exit of the Caya/Badajoz-Caia/El-
vas precinct, that service shall supply the cus-
toms service of entry with a photocopy of the

' See insert in a pocket at the end of this volume.

G-Poste d'identification des v6hicules de tou-
risme.

H-Entrep6t de marchandises et articles con-
fisquds.

I- Gu6rites de contr6le des esplanades.

Annexe 4. BATIMENTS DESTINtS A L'USAGE

CONJOINT DE L'ESPAGNE ET DU PORTUGAL'

A-Bascule esplanade nord.

B-Bascule esplanade sud.

C-Agents des douanes, parc de stationnement et
salle de contr6le avec circuit interne de
t616vision.

D-Poste d'identification des << poids lourds >>.

E-Bureaux TIR d'Espagne et du Portugal.

F- Salle de repos des chauffeurs de camion et
bar.

G-Toilettes publiques et cabines t6ldphoniques
internationales.

H-Entrep6ts esplanade nord.

I- Entrep6ts esplanade sud.

Annexe 5. INSTRUCTIONS AUX FINS

D'APPLICATION DE L'ACCORD

a) Identifications conjointes
L'identification des v6hicules et des mar-

chandises sera, autant que possible, effectu6e
conjointement par les services des douanes
des deux pays, afin d'acc616rer le d6roule-
ment des formalit6s et d'6viter une double
manipulation des charges.

b) Whicules porteurs de documents de trans-
port international

I. La douane du pays de sortie expddiera les
formalit6s nfcessaires. Lorsque les marchan-
dises ont 6td physiquement identififes, une
mention A cet effet sera appos6e sur le docu-
ment de transport aux fins d'information de la
douane du pays d'entr6e.

2. Lorsque le transport prend fin A la douane
de sortie du bureau de Caya-Badajoz-Caia-
Elvas, celle-ci remettra A Ia douane du pays
d'entr6e une photocopie du document de trans-

' Voir hors-texte dans une pochette A ]a fin du prdsent

volume.
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transit document. In cases where goods have
been inspected, that shall be indicated, as stip-
ulated in paragraph I above.

(c) Internal transit

The customs service of exit which certifies
the end of an internal transit shall proceed as
stipulated in paragraph (b) 2 above.

(d) Handling of imports and exports

1. In the case of goods cleared for export in
the area, the customs service of exit shall supply
the customs service of entry with a copy of each
of the export declarations, or photocopies
thereof, grouped by means of transport.

2. Where goods have undergone physical in-
spection upon export, the documents shall so
indicate.

3. It is recommended that, since inspection
is obligatory for a large proportion of goods
upon import, the customs service of exit should
not, as a general rule, inspect goods intended
for export, so that unnecessary inspection may
be avoided.

4. If any discrepancy between the documen-
tation for the two operations is discovered as a
result of the import inspection, the customs
service of entry shall act in accordance with the
provisions of article 8, paragraph 2, of the
Agreement of 7 May 1981 concerning adjoining
border inspections and border traffic.

(e) Intervention by other bodies

Where the intervention of other bodies (plant
pathology, health, veterinary or other services)
is required, it is recommended that inspection
by the respective services of the two Parties
should be done in a single operation, with a
view to avoiding repeated handling of goods.

(f) Entry and exit control in the precinct

Each country shall control vehicles entering
and exiting from the country, on the basis of
international or national documents relating to
transit, import or export.

Upon entering the precinct, the driver of each
vehicle shall be given a report conforming to
the model in appendix 1 to this annex, bearing
a number and indicating the date and time; yel-

Vol. 1491). A-22930

port. Si la marchandise a dt6 identifide, une
mention sera appos6e sur le document pertinent,
comme indiqu6 au paragraphe 1 ci-dessus.

c) Transports intgrieurs

La douane de sortie, qui annule le transport
intdrieur, procddera comme indiqu6 l'alin6a b
2 ci-dessus.

d) Formalitis applicables aux exportationsi
importations

1. Pour les marchandises export6es depuis le
bureau, la douane de sortie remettra la douane
d'entr6e un exemplaire de chacune des d6cla-
rations d'exportation, ou une photocopie de ces
dernieres, group6es par moyen de transport.

2. Lorsque des marchandises destines A
l'exportation ont 6t6 identifi6es physiquement,
une mention cet effet sera appos6e sur les 1 do-
c uments susmentionn6s.

3. I1 est recommand6, en rfgle g6n6rale, pour
dviter des formalit6s faisant double emploi, que
la douane de sortie n'identifie pas les marchan-
discs destin6es l'exportation, puisqu'un fort
pourcentage de ces marchandises devra l'8tre A
l'importation.

4. Au cas oO les formalitds remplies A
'importation feraient apparaitre des divergences

entre les documents portant sur les deux op6-
rations, la douane d'entr6e se conformera aux
dispositions du paragraphe 2 de 'article 8 de
1'Accord du 7 mai 1981 relatif Ala juxtaposition
des contr6les et au trafic frontalier.

e) Intervention d'autres organismes

Lorsque l'intervention d'autres organismes
(phytopathologiques, sanitaires, v6tdrinaires,
etc.) est requise, il est recommand6 que l'in-
spection des services respectifs des deux Parties
se fasse en une seule fois afin d'6viter des ma-
nipulations r~p~tfes de marchandises.

f) Contr6les d'entrie et de sortie dans le
bureau

Chaque pays contr6lera l'entr6e et la sortie
des vfhicules en vrifiant les documents inter-
nationaux ou nationaux de transport, d'impor-
tation et d'exportation.

A l'entrde dans la zone, on remettra au chauf-
feur de chaque v6hicule un formulaire conforme
au module figurant A l'appendice I de la pr6-
sente annexe, numfrot6 et portant une indica-

1988
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low for the direction Spain-Portugal and white
for the direction Portugal-Spain.

Once the vehicle has been cleared, the report
shall be filled in; it shall be handed to the con-
trol service when the vehicle exits from the pre-
cinct, where it shall again be stamped with the
date and the time.

tion de date et d'heure, de couleur jaune dans
]a direction Espagne-Portugal, et de couleur
blanche dans la direction Portugal-Espagne.

Une fois effectu~s les contr6les, le formulaire
portant les mentions requises sera remis au con-
tr6le de sortie qui y apposera 6galement une
mention de date et d'heure.
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11

[SPANISH TEXT-TEXTE ESPAGNOL]

EL EMBAJADOR DE ESPA$4A EN LISBOA

N" 108

Sefior Ministro,

Con fecha 20 de octubre de 1986, recibi la comunicaci6n de V.E. no. 1910 que dice:
"Tengo la honra de informar a Vuestra Excelencia que el Gobierno Portugu6s estA de

acuerdo con el Proyecto de Acuerdo entre Portugal y Espafia relativo a la creaci6n en Caia-
Badajoz, en territorio espafiol, de una zona de controles nacionales yuxtapuestos para despacho
de pasajeros, y sus equipajes y mercancfas. Tengo asimismo, la honra de sugerir que esta

Nota y la respuesta de Vuestra Excelencia, de conformidad con lo dispuesto en el Artfculo
12 del refenido Acuerdo, cuyo texto en versi6n portuguesa se transcribe en anejo, constituyan
un instrumento legal por el que se han de regir nuestros dos Gobiernos. Aprovecho la opor-

tunidad para reiterar a Vuestra Excelencia, la seguridad de mi mas alta consideraci6n."

En respuesta a su referida Comunicaci6n, tengo la honra de significarle la conformidad del

Gobierno espafiol con el establecimiento de una zona de controles fronterizos yuxtapuestos para
despacho de viajeros, de equipajes y de mercancfas en Caya-Badajoz, siendo su comunicaci6n y
mi respuesta constitutivos del acuerdo de ambos Gobiernos sobre este asunto.

Le ruego acepte, Sefior Ministro, las seguridades de mi alta consideraci6n.

Lisboa, 11 de marzo de 1987

[Signed-Signi]
GABRIEL FERRAN DE ALFARO

Sefior Ministro de Negocios Extranjeros
de Portugal

Vol. 1499, A-22930
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PROYECTO DE ACUERDO ENTRE ESPARJA Y PORTUGAL POR EL QUE SE CREA
EN CAYA-BADAJOZ, EN TERRITORIO ESPAI&OL, UNA ZONA DE CONTROLES
NACIONALES YUXTAPUESTOS, PARA EL DESPACHO DE VIAJEROS Y SUS EQUI-
PAJES Y MERCANCfAS

Art(culo 1. Se crea en el paso fronterizo de Caya-Badajoz, en territorio espafiol sobre la
carretera nacional V, una oficina de controles nacionales yuxtapuestos.

Los controles espafiol y portugu6s de entrada y salida, relativos al trifico de viajeros (personas,
capital, vehiculos, efectos personales, muestras comerciales y pequefias cantidades de mercancias
que aqu6llos transporten) y de mercancias, se efectuarfn en esta oficina.

El r6gimen TIR y el trinsito comunitario se aplicarin segdn su normativa especffica.

Articulo 2. A efectos de la aplicaci6n del artfculo I se establece una zona aduanera comtin
delimitada de acuerdo con el plano reproducido en el Anexo 1', que forma parte integrante del
presente Acuerdo.

Articulo 3. La zona marcada en azul en el piano que figura en el Anexo 1, aislada mediante
una valla metilica, comprende las garitas de control, edificios destinados a oficinas, almacenes y
reconocimiento de vehfculos que se sittian en su interior asi como las plataformas de acceso a los
mismos y los recintos de estacionamiento de los transportes.

En el Anexo 2 figuran, sefialados en verde, los espacios de uso exclusivo del Estado limftrofe.

En el Anexo 3 figuran, en amarillo, los espacios de uso exclusivo del Estado sede.

En el Anexo 4 figuran, sefialados en rojo, los espacios de uso conjunto de los Estados sede
y limftrofe.

Articulo 4. La vigilancia, respecto al control, en el interior de la zona se efectuard conjunta
o separadamente por los agentes de ambos Estados, excepto en las oficinas y almacenes en los
que se ejerceri privativamente por el Estado al que est6n asignados.

Articulo 5. En caso de infracciones en materia de control descubiertas en la zona se actuari
conforme a lo dispuesto en el Artfculo 8 del Convenio de 7 de Mayo de 1.981 entre Espafia y
Portugal relativo a la yuxtaposici6n de controles y al trifico fronterizo.

Articulo 6. Ambas Administraciones se comunicar~n recfprocamente las listas de los fun-
cionarios destinados en esta oficina, los cuales podrin acceder a la zona con la simple acreditaci6n
de su identidad y cargo mediante documentos oficiales.

Articulo 7. 1. Cualesquiera otras personas que deban acceder a la zona por motivos profe-
sionales, excepto los tripulantes de vehfculos, estarin en posesi6n de una autorizaci6n de acceso
expedida conjuntamente por los servicios de Policia espafioles y Guardia Fiscal portuguesa, previa
aprobaci6n por los servicios de Aduanas.

2. La autorizaci6n de acceso puede ser retirada a las personas que hayan sido declaradas
culpables de infracciones a los preceptos legales, reglamentarios y administrativos de cualquiera
de los dos Estados, relativos al control.

Articulo 8. 1. El Inspector-Administrador de Aduanas e Impuestos Especiales de Badajoz y
el Comisario Jefe Provincial de Policia de la misma localidad, de una parte, y el Jefe de la
Delegaci6n Aduanera de Caia/Elvas y el Comandante de la Guardia Fiscal, de otra, fijarin de
commn acuerdo los detalles de las operaciones de control, dentro de lo previsto en las disposiciones
del Artfculo 5 del Convenio de 7 de Mayo de 1.981, entre Espafia y Portugal, relativo a la yux-
taposici6n del control y al trdfico fronterizo.

See insert in a pocket at the end of this volume - Voir hors-texte dans une pochette tt Ia fin du present volume.
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2. Los funcionarios de mayor graduaci6n en el Recinto, que representen a las Autoridades
mencionadas anteriormente, adoptarfn las medidas de urgencia que estimen necesarias para resolver
las dificultades que surjan a consecuencia del control.

Articulo 9. Los gastos relativos a la iluminaci6n, calefacci6n y mantenimiento de las insta-
laciones pertenecientes al Estado limftrofe serdn soportados por dicho Estado.

Articulo 10. Las instrucciones inclufdas en el Anexo 5 forman parte del presente Acuerdo.

Artfculo 11. El presente Acuerdo podrA ser denunciado por cada una de las dos Partes con
preaviso de seis meses. La denuncia surtirl efecto el primer dfa del mes siguiente a la fecha de
expiraci6n del plazo de preaviso.

Artfculo 12. El presente Acuerdo entrard en vigor despu~s del cambio de Notas diplom~ticas
previsto en el Artfculo 2, pdrrafo 2, del Convenio de 7 de Mayo de 1.981 antes citado.
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1988 United Nations - Treaty Series 0 Nations Unies - Recueil des Traitis 383

Apindice I

PAPELETA DE CONTROL DE TRANSPORTES/MERCANCfAS

EN EL RECINTO DE YUXTAPOSICION DE CAYA/BADAJOZ-CAIA/ELVAS

(Fecha y hora) ....................

CON CARGA EM VACIO

(tchese lo que no interese)

DOCUMENTO DE DESPACHO ....................

N°  de Orden ...................

N* y Clase de los bultos Peso bruto

Fecha del Levante ...................

Naturaleza de la mercancfa

..................................... (Rdbrica del funcionario y sello)

SALIDA (Fecha y hora) ............................

Vol. 1499. A-22930
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ANEXOS I A 4 DEL ACUERDO ENTRE ESPAIA Y PORTUGAL POR EL QUE SE CREA EN
CAYA-BADAJOZ, EN TERRITORIO ESPANOL, UNA ZONA DE CONTROLES NACIO-
NALES YUXTAPUESTOS, PARA EL DESPACHO DE VIAJEROS Y SUS EQUIPAJES Y
MERCANCIAS

Anexo No. 1P

Anexo 2. EDIFICIOS DE USO EXCLUSIVO DE PORTUGAL'

A- 2" Planta del Edificio Administrativo.
Uso: Despachos de la Guardia Fiscal y de la Aduana.

B- Casetas para control de turismos; Guardia Fiscal y Aduana.

C- Control de pasajeros de entrada en Portugal y despachos de la Aduana.

D- Nave de reconocimiento de vehfculos ligeros.

E- Almac6n de mercancfas y de artfculos aprehendidos.

F- Casetas para control de las explanadas.

G- Control de pasajeros de salida de Portugal.

Anexo 3. EDIFICIOS DE USO EXCLUSIVO DE ESPAIA'

A- 1" Planta del Edificio Administrativo.
Uso: Despachos de la Aduana.

B- Despachos y Guardia Civil.

C- Despachos Comisaria de Policfa y Policia Nacional.

D- Control de Pasajeros de entrada a Espafia.

E- Casetas para control de turismos; Policfa y Aduana.

F- Control de Pasajeros de salida de Espafia.

G- Nave de reconocimiento de vehfculos de turismo.

H- Almac6n de mercancfas y artfculos aprehendidos.

I- Casetas para control de las explanadas.

Anexo 4. EDIFICIOS DE USO CONJUNTO DE ESPARA Y PORTUGAL'

A- BAscula explanada norte.

B- Biscula explanada sur.

C- Agentes de Aduanas y Despachantes de Alfandega, aparcamiento y sala de control circuito
interno T.V.

D- Nave de reconocimiento de vehfculos pesados.

E- Despachos TIR de Espafia y Portugal.

F- Sala de descanso de conductores de camiones y bar.

G- Aseos ptiblicos y cabinas telef6nicas internacionales.

H- Almac6n explanada norte.

I- Almac6n explanada sur.

See insert in a pocket at the end of this volume-Voir hors-texte dans une pochette ? ]a fin du prdsent volume.
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Anexo 5. INSTRUCCIONES PARA LA APLICACION DEL ACUERDO

a) Reconocimientos conjuntos

Cuando sea posible, los reconocimientos de vehfculos y mercancfas se practicarin conjunta-
mente por los Servicios de Aduanas de ambos parses, con el fin de acelerar los despachos y evitar
dobles manipulaciones de los cargamentos.

b) Vehiculos amparados en documentos de trdnsito internacional

1. La Aduana de salida formalizard las diligencias oportunas. Cuando las mercancias fuesen
objeto de reconocimiento fisico se estampard sobre el documento ]a menci6n RECONOCIDO para su
conocimiento por la Aduana de entrada.

2. Cuando el trnsito termine en la Aduana de salida del recinto de Caya/Badajoz-Caia/
Elvas, esa Aduana entregarA a la de entrada una fotocopia del documento de trinsito. En el
caso de haberse reconocido ]a mercancfa se harA constar esa indicaci6n, como se establece en
el ndimero 1. anterior.

c) Trdnsitos interiores

La Aduana de salida, que cancela el trfnsito interior, procederd como se indica en el apartado
b) 2 anterior.

d) Tranitaci6n de exportaciones/importaciones

1. De las mercancfas despachadas de exportaci6n en el recinto, la Aduana de salida entregard
a la de entrada un ejemplar de cada una de las declaraciones de exportaci6n, o fotocopias, agrupadas
por medios de transporte.

2. Cuando las mercancias hayan sido objeto de reconocimiento fisico a la exportaci6n se
har, constar asf en dichos documentos.

3. Se recomienda que, como norma general, la Aduana de salida no reconozca las mercancfas
de exportaci6n ya que, siendo obligado el reconocimiento de un gran porcentaje de mercancfas a
]a importaci6n, se evitarfa un doble reconocimiento.

4. En el caso de divergencias entre la documentaci6n de ambas operaciones descubiertas
como consecuencia del reconocimiento de importaci6n, la Aduana de entrada actuar6 de confor-
midad con lo establecido en el Artfculo 8.2 del Convenio de 7 de Mayo de 1.981, relativo a la
yuxtaposici6n de controles y al tr6fico fronterizo.

e) Intervenci6n de otros Organismos

Cuando sea preceptiva la intervenci6n de otros Organismos (Fitopatol6gico, Sanidad, Veter-
inaria, etc.) se recomienda que la inspecci6n de los respectivos servicios de ambas Partes se efecte
en un solo acto con el fin de evitar la repetida manipulaci6n de las mercancfas.

f) Control de entrada y salida en el recinto

Cada pais controlar, la entrada y salida de los vehfculo en base a los documentos interna-
cionales o nacionales de trdnsito, importaci6n o exportaci6n.

A la entrada en el recinto se entregar, al conductor de cada vehfculo una papeleta conforme
al modelo que figura como Ap6ndice I al presente Anexo, numerada y con fecha y hora, de color
amarillo para el sentido Espafia-Portugal y blanca para el sentido Portugal-Espafia.

Una vez efectuado el despacho Ia papeleta se diligenciar6 y se entregard al control de salida
del recinto donde se estampard igualmente la fecha y hora.
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[TRANSLATION]

AMBASSADOR OF SPAIN IN LISBON

No. 108

Sir,

I have received your note No. 1910 dated
20 October 1986, reading as follows:

[See letter 1]

In reply to your letter, I have the honour to
inform you that the Spanish Government agrees
to the establishment of a joint national control
zone for the clearance of passengers, baggage
and commercial goods at Caya/Badajoz, with
your letter and my reply constituting an agree-
ment between our two Governments on the
matter.

Accept, Sir, etc.
Lisbon, 11 March 1987

[Signed]
GABRIEL FERRAN DE ALFARO

The Minister for Foreign Affairs
of Portugal

[Provisional A rrangenent and annexes
as under letter 1]

[TRADUCTION]

L'AMBASSADEUR D'ESPAGNE A LISBONNE

N' 108

Monsieur le Ministre,

J'ai requ A la date du 20 octobre 1986 votre
communication no 1910, dont le texte se lit
comme suit

[Voir lettre I]

En r~ponse A la communication susmention-
n6e, j'ai l'honneur de vous faire savoir que le
Gouvernement espagnol est d'accord pour dta-
blir une zone de contr6les frontaliers juxtaposds
pour le contr6le des voyageurs, des bagages et
des marchandises A Caya/Badajoz et que votre
communication et la pr6sente r6ponse constitu-
eront un accord des deux gouvernements A ce
sujet.

Je vous prie d'agr6er, etc.
Lisbonne, le 11 mars 1987

[Signel
GABRIEL FERRAN DE ALFARO

Monsieur le Ministre des affaires 6trang~res
du Portugal

[Projet d'accord et annexes comme
sous la lettre 1]
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No. 24841. CONVENTION AGAINST TOR-
TURE AND OTHER CRUEL, INHUMAN
OR DEGRADING TREATMENT OR PUN-
ISHMENT. ADOPTED BY THE GENERAL
ASSEMBLY OF THE UNITED NATIONS
ON 10 DECEMBER 1984.'

RATIFICATION

Instrument deposited on:

30 March 1988
ECUADOR

(With effect from 29 April 1988.)
With the following reservation:

N' 24841. CONVENTION CONTRE LA
TORTURE ET AUTRES PEINES OU
TRAITEMENTS CRUELS, INHUMAINS
OU DtGRADANTS. ADOPTIE PAR L'AS-
SEMBLtE GtNtRALE DES NATIONS
UNIES LE 10 DItCEMBRE 1984'

RATIFICATION

Instrument d~posg le:

30 mars 1988
EQUATEUR

(Avec effet au 29 avril 1988.)
Avec la r6serve suivante :

[SPANISH TEXT--TEXTE ESPAGNOL]

«< El Ecuador declara que, de acuerdo a lo dispuesto en el Artfculo 42 de su Constituci6n
Politica, no concederi extradici6n de un nacional. ,>

[TRANSLATION]

Ecuador declares that, in accordance with the
provisions of article 42 of its Political Consti-
tution, it will not permit extradition of its
nationals.

Registered ex officio on 30 March 1988.

United Nations, Treaty Series, vol. 1465, No. 1-24841,
and annex A in volumes 1477, 1480, 1481, 1482, 1484, 1486
and 1487.

[TRADUCTION]

L'Equateur d6clare que, conform6ment aux
dispositions de l'article 42 de sa constitution

politique, il n'autorisera pas l'extradition d'un
national.

Enregistrg d'office le 30 mars 1988.

' Nations Unies, Recueji des Traitis, vol. 1465, N' 1-
24841, et annexe A des volumes 1477, 1480, 1481, 1482,
1484, 1486 et 1487.
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No. 25811. INTERNATIONAL SUGAR
AGREEMENT, 1987. CONCLUDED AT
LONDON ON II SEPTEMBER 1987'

PROVISIONAL APPLICATIONS

Notifications received on:

28 March 1988
BARBADOS
THAILAND

(With provisional effect from 28 March
1988.)

Registered ex officio on 28 March 1988.

Notification received on:

30 March 1988
ZIMBABWE

(With provisional effect from 30 March
1988.)

Registered ex officio on 30 March 1988.

'See p. 31 of this volume.

Vol. 1499. A-25811

No 25811. ACCORD INTERNATIONAL DE
1987 SUR LE SUCRE. CONCLU A LON-
DRES LE II SEPTEMBRE 1987'

APPLICATIONS PROVISOIRES

Notifications reues le

28 mars 1988
BARBADE
THAILANDE

(Avec effet titre provisoire au 28 mars
1988.)

Enregistr d'office le 28 mars 1988.

Notification reVue le

30 mars 1988
ZIMBABWE

(Avec effet titre provisore au 30 mars
1988.)

Enregistr d'office le 30 mars 1988.

Voir p. 31 du pr6sent volume.


